Seventh Series, Vol. XXIII, No. 23 Wednesday. December 23. 1981
Pausa 02, 1903 (Saka)

LOK SABHA
DEBATES

Seventh Session
(Seventh Lok Sabha)

(Vol. XXlll Contains No. 21 to 30)

LOK SABHA SECRETARIAT

New Delhi
Price- Rs 4.00



CONTENTS

No. 23, Wednesday, December 23, 1981/Pausa 2, 1903 (Saka)
: _ COLUMNS
Oral Answers to Questions: -
*Starred Questions Nos. 456, 461, 462 and 464 to 466 . . 3—33
Written Answers to Questions :

@  Starred Questions Nos. 457 to 460, 463 and 467 t0 478 . . 34—ag

Unstarred Questions Nos. 5135 t0 5155, 5157 tc5328 5330

to 5371 and 5371A . . . 50—289
Papers laid on thc Table . . . ‘ . 289 --304
Messages from Rajya Sabha . . . . * g05

Public Accounts Comrmmuttee

Sixty-fifth and Sixty-sixth Reports . . . . . . jo5—gob6

Committee on Public Undertakings

Twenty-seventh Report and Minutes ¢, . . . 306

Committee on Absence of Members from the Sittings of the House
Sixth Report . . . . : . . . . . 306

Calling Attention to Matter of Urgent 1mp0rtance—

Reported collapee of a bunker in Kotama Collmry in Madhya

Pradesh . . . . : . 307—319
Shri 'Uttam Rathod : : - . go7
Shri A.B.A. Ghani Khan Chaudhuri . . guT—11, 31516, 319
Dr. Krupasindhu Bhoi | . q11—I5
Shri Dalbir- Singh . . ' . : ' F . g16—1I1g

*The Signtmarked abovethename of « Member indicates that the
question was actually asked on the floor of the House by that
Mecmber.



(i)

COLUMNS
Announcement r¢ Acceptance by Chairman, Estimates Committee
(1978-79) of Government’s Replies indicating action taken on
recommendations-etc. contained in certain secret Reports of sub-
Cemmittee on Defence . a ¢ : 320
Matters under ruje 877
(i) Demand for carly release by Salt Ccmmissioner of unutilised
land for construction of houses thereon by Bombay Municipal
Corporation :
Dr. Subramaniam Swamy . . " . . 320-21
(ii) Demand for legislation to provide facilities to disabled persons
Shri Ram Vilas paswan . . . . . 321
(iil) Demand for creating a separate Archaeological Circle for Orissa
for proper maintenance of ancient monuments ¢
Shrimati Jayanti Patnaik . . §ar-323
(iv) Adequate supply of coal forcement factorics in Uttar Pradesh :
Shri Krishna Prakash "liwari p : ) ; 325
(v) Alleged demolition by DDA of houses of som. Schieduled Caste
families in village Begampur in South Dell.i:
Shri Chandra PalSlrailani . 525-2
{vi) Demand for more trains from and to Paradeep Port:
Shri Lakshman Mallick , . . . . . 325-26
(vii) Statement by Minister of State in the Ministry of Home
Affairs re Alleged predictions about the Prime Minister:
Shri Harikesh Bahadur . . . . . o qua6e27
‘viii) Unsatisfactory telephone service by Cumbum Telephone
Exchange, Madurai Circle:
Shri Cumbum N. Natarajan . . . . . q27.2q
ix Assent to the Kerala Land Reforms (Amendment) Bill:
Shri A.K. Balan |, . ; ‘ . ' Jeg-30

(x) Inquiry into death of a nurse from Kerala in Pratapgarh
district of U.P:

Shri P. K. Kodivan 330-31



(i)

CoLUMNS
(xi) Pest in fectionof wheat crop in northern belt ot Madhya Pradesh
Dr. Vasant Kumar Pandit . . . . . 331—33
African Development Fund Bill . . . 333—T1
Motion to consider—
Shii R. Venkataraman . ; . 333—35, 866—6g
Shri Sudbir Giri . E . ; . 336—39
Prof. N.G. Ranga . . . . . 839—42
Shri C. Palaniappan ., . : : . : . 342—44
Acharya Bl{agwan Dev . . 344—47
Shri R.L.P. Verma - . 347—49
Shri T.R. Skamanna . 340—52
Shri P. K. Kodiyan : . : 352—54
Shri Girdhari Lal Vyas . . : 354—60
Shri Jagpal Singh , ] . 360—63
Shri Eduardo Faleiro 363—66
Clauses 2 to 7 and 1 . . 370-71
Motion to pass
Shri R. Venkataraman . 971
-Plantation Labour (Amendment) Bill | ; . §71—q00
Motion to consider, as passed by Rajya Sabha—
Shrimati Ram Dulari Sinha . + §Ti—74
Shri Ananda Pathak . . 2 L , . 3Tu—M
Shri B. K. Nair . . ; : : . 381—8%
Shri Era Mohan . . ‘ .+ 387—90
Shri Girdhari Lal Vyas ; ’ ; ; - 390—g6

Shri K. A. Rajan . : o el . . . 396—99



@iv)

i CoLUMNs
Motion r¢ Annulment of All-India Services (Death-cum- Retire-
ment Benefits) Amendment Rules, 1981—Withdraun . . 400——405
Dr. Vasant Kumar Pandit . : . . . 400—402
Shri P. Venkatasubbaiah ; . 403—405
Half-an-Hour Discussion
Threc language formula in Delhi Schools 405—421
Shri Rajnath Sonkar Shastri . 2 : . 405—44
Shri Mallikarjun . . 414—17, 420—21
Shri Sudhir Giri . . . 417
Shri Trilok Chandra : . . . . + 41T7—1g

Artest and Release of Member—

(Chaudhary Multan Singh) . . 421-22



LOK SABHA DEBATES

Se——

LOK SABHA

—_——

Wednesday, December 23,
Pausa 2, 1903 (Saka)

S

The Lok Sabha met a; Eleven of the
Clock.
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3 DECEMBER 23, 1981

ORAL ANSWERS TO QUESTIONS
Jver Crowding in Tihar Jain

*456. SHRI M. RAM GOPAL
REDDY: Will the Minister of
HOME AFFAIRS: be pleased to
state:

(a) whether the attention of Gov-
ernment has been invited to news
item “Problecms in Tihar Jail due to
over-crowding” published in Times of
India dated 9 October, 1981;

(b) if so_ the number of prisoncrs
in Tihar Jail against the sanctioned
capacity; and

(c) steps taken to remove the in-
human living
want of exquisitc accommodation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRT YOGENDRA MAK-
WANA): (a) to (c). A statement is
laid on the Table of the House,

Statement

The Government have scen the
news item captioned *“Problems of
Tihar Jail due to over-crowding™ pub-
lished in the Times of India dated 9th
October, 1981. Thc number of pri-
soners housed in Tihar Jail at Present
is around 2000, against the sanction-
ed capacity of 1273. The living
conditions of the inmates of the Jail,
though not ideal, are not inhuman.
The Government are fully seized of
the problem and have, among others,
taken the following steps to reduce
over-crowding: —

(i) 158 long-term prisoincrs
have been trtansferred to the jails
in Haryana.

(ii) The capacity of the Camp
Jail which is an annexe of the Tihar
Jail is proposéd’ to be raised from
500 to 785. The constructicn
work expected to be completed by
31.3.1982 will raise the capacity
to 710. The remaining work will
be taken up in 1982-83 to reach
the capacity of 785,

(lii) 1t is proposed to construct
two more District Jails in Delhi.
Land measuring 78.62 acres has
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already been acquired near Shah-
dara, Delhj and efforts are afoot
to acquire land for the second jail.

(iv) The existing Tihar Jail is
proposed to be divided into three
independent  units. The scheme”
of trifurcation has been approved
and sanction for 3 sum of Rs. 46.8
lakhs has issued. On completion
the jail will have three self-con-
tained units with separate gates,
kitchen, stores e¢tc. This will
fucilitate segregation of undertrials,
female and juvenile prisoners from
long term convicts.

SHRI M. RAM GOPAL REDDY: -
The Minister says, the conditions
are not inhuman but not ideal. T ,
want to know by what time he is
going to make thc conditions ideal.
1 want to know whether clectricity, '
sanitation and all these things are
available in the present jail because
it was constructed long ago.

SHRI YOGENDRA MAK-
WANA: It is very difficult to say
when we will  make the condition
ideal, because the concept will go
on changing from time to time.
What js ideal today may not be ideal
tomorrow. So, it is not possible for
me to tell when we will make it ideal. ~

MR. SPEAKER: Are you afraid
that by making it ideal, you might
not attract more pecople?

SHRI YOGENDRA MAK-
WANA: So far as the other ques-
tion is concerned, therc is clectricty
and water and there a-e funs also in
the jails,

SHRI M. RAM GOPAL REDDY:
The Minister is a progressive person.
I want that he should be ahead of
times. T want to know whether as
at present he has achieved it and if*
not, how much time he will take and
whether he is keeping the future re-
quircments and future ideas in mind?

SHRI YOGENDRA  MAK-
WANA: So far as the first part of
the question is concerned, I have
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already replied. So far as the second
part is copcerned, yes, we will kcep
it in mind,

SHRI NIREN GHOSH: In Tihar
Jail there have been reports. .. ...

MR. SPEAKER: Where have
you been all these days?

SHRI SATISH AGARWAL: Not
in Tihar Jail.

SHRI NIREN GHOSH:  There
have been reports of overcrowding in
that Jail, misuse of jail premises,
molestation of women prisoners.
The Superintendent of the Jail was
involved in all these things. When
he was transferred, he tried to hush
up all this. On this 3 thorough in-
quiry was made. Wil] the hon.
Minister place the ecntire facts be-
fore Parliament?

SHRI YOGENDRA MAK-
WANA: We have communicaited
our findings to the Delhi Adminis-
tration. And the steps which they
have taken including punishment to
the officer, have been communicated
to us. T will place it on the Tzblc
of the House because it is a lengthy
one.

MR, SPEAKER: Shri D. M.
[Putte Gowda.

SHRI K. LAKKAPPA: He has
written a letter to you authorising
me to put the question,

PAUSA 2, 1903 (SAKA)
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MR. SPRAKER: That will come
in the second round. Shri Ram
Singh Shakya—not there. Shri Sheo
Sharan Verma—not there. Shri
Uttambhai Patel—absent.  This is
the third oconsecutive day when we
are having 5 hat-trick.

Absentees are continuous in row.
Shri Chiranji Lal Sharma—Absent.
He is the fourth absentee.

Allgcation of Funds in Kerala
Plan, 1980-81 for Welfare of
SC/ST

*461. SHRI A. A. RAHIM: Wil
the Minister of HOME AFFAIRS
be pleased to lay a statement show-
ing:

(a) what were the total funds
carmarked for the welfare of the
Scheduled Castes and Tribes in the
Annual Plan, 1980-81 of Kerala;

(b) whether the funds were utilis-
ed fully for the purpose; and

(c) whether there was any diver-
sion of funds to other purposes; if
so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FATRS (SHRI YOGENDRA MAK-
WANA): (a) to (c) A statement
is laid on the table of the House,

Statement

The funds earmarked for the Sche-
duled Castes and Scheduled Tribes
in Kecrala during 1980-81 and the
utilisation as rcported by the State
Government may be seen in the
following table:

(Rs. in lakhs)

Scheduled Castea

"7 Scheduled Tribes

Bpecial Component Plan: Special Central
Flow from State Plan

" Outlay  Expendi-  Out-lay

1728- 42 1463-65  262:00

Assistance to Special
Component  Plan

Expen-  Out-lay
dutire diture

"163-79°  305-00

Tribalsub-Plan:  Special Central
Flow from State Assistance to Tribal
Plan Sub-Plan

Expendi- Outlay  Expendi-
ture ture

30519 57-00 6482
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NoTE:—The figures of expenditure
are provisional.

The State Government have report-
ed that there has been no diversion of
funds to purposes other than those
pertaining to Scheduled Castes/Tribal
sub-Plan areas.

SHRI A, A. RAHIM: Will the
hon. Minister give an assurance that
the funds earmarked for the welfare
of Scheduled Castes and Scheduled
Tribes will be utilised fully? If not,
will stringent action be taken against
those who are not implementing the
scheme?

SHRI YOGENDRA MAK-

WANA: We constantly not only
write to the State Governments but
also my officers go to different States
and discuss with the State officials.
I have visited personally almost all
the States and discussed with the offi-
cers about the use of funds which are
provided to them and are earmarked
under the Special Component Plan,

So far as Kerala is concerned, they
have not utilised at least Rs. 1 crore
under the Speical Central Assistance
Scheme and more than Rs, 2 crorcs
under the Special Component Plan.
I had drawn the attention of the Mi-
nister concerned at that time about
this. I had also asked the officers to
atilise the funds for the welfare of the
SC & ST.

SHRI A. A. RAHIM: There are
complaints from the students that
they are not even getting stipends be-
cause they say that there is no fund
available to give stipends to students
in Kerala. Will the hon. Minister
look into this matter and give neces-
sary direction to pay stipend to them?

SHRI YOGENDRA MAK-
WANA: There is a provision to pro-
vide scholarships to the students. If
in any State, particularly in Kcrala,
scholarships are not given, 1 will draw
the attention of the Chief Secretary
and other officers and the Adviser to
the Governor also.

DECEMBER 23, 1981
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SHRI ERA ANBARASU: I am
sotTy to say that the funds earmarked
for the welfarc of the SC&ST do not
reach the deserving people in that..
particular community. Many sons
and daughters of the IAS officers and
even grand-sons of Mr, Jagjivan Ram
are also given all concessions and faci-
lities. Therefore, the purpose of the
scheme is not being fulfiled. The
benefits does not reach the deserving
people in the SC&ST community In the
light of this, will the Government
consider giving some guidelines for the
allocation of these funds to the poorest
people in the Scheduled Castes and
Tribes and to give the top priority to
make thesc facilities available te
them.

SHRI YOGENDRA MAKWANA:
I cannot agree with the hon. Mem-¢
ber, particularly when he says that
it goes to the clite amongst the Sche-
duled Castes and Scheduled Tribes.
A survey was made by the Gujarat
University and that was widely mis-
understood in this country. At the
time of thc Anti-reservation agitation,
that book by Dr. Vimal Shah and
Shrimati Tara Patel was quoted. In
this book there are two tables. One
table gives thc composition of the
communities of Scheduled  Castes,
whose sons and daughters are getting
scholarship. Thc other table gives_
the occupation-wise list. If you refer
to the community-wise list, naturally .
it will show that thc sons and dau-
ghters of the community which has
a larger number are getting a larger
proportion. For example in Gujarat,
since Vankars constitute a large
number, their sons and daughters will
get a lareger proportion of the scholar-
ships. Chamars will be the second
largest section. As the Bangis cons-
titute only 1 to 2 per cent, the pro-
portion of the recipients among them
will also be 1 to 2 per cent. But,
as against this, if you refer to the
second table, which is according to
the occupation, in the case of the what
we call the elites. that is, upper divi-
sion clerks, head clerks, social wor-
kers like Members of Parliament,
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Members of the Assembly and Min-
isters, their sons and daughters who
get this benefit will be only 1.5 per
cent. So, it is negligible among the
‘Scheduled Castes... (Interruptions)
This requires explanation. The hon.
Member wants to know why those
who are highly placed among the
Scheduled Castes and ‘Iribes should
get this facility and why it should
not be stopped. It is a drop in the
ocean. It is not proper to segregate
them like that.

SHRI ERA ANBARASU: That
is not the point at all...

MR. SPEAKER: Let us make it
clear. The point that Shri Anbarasu
made is this. Since they are occupy-
ing high positions in lite, why shoula
they be allowed to have these facili-
ties? Why don’t you allow them to
percolate to the others, the weaker
sections, but not caste-wise.

SHRI YOGENDRA MAKYANA:
In the case of scholarship, there is
an income limit. Anyone who has
got more income than this cannot get
this benefit. So, there is no question,
of Shri Jagjivan Ram’s son or my son
getting this scholarship, because there
is the income limit.

MR. SPEAKER: You do not get
scholarship; but you get reservation.

SHRI YOGENDRA MAK\ANA:
For reservation there is no income-
limit. It is difficult to fix such a limit
for reservation. But, so far as pecu-
niary benefit is concerned, there is
a limit.

st ek feg ¢ weaw  AgEa,
# AT F ATeyR @ HAl AR A FEAT
Frgar g fF AgoTioBoTo F T
AN FTLEZFE AQA TG g | A
Sew H foedr g1 Sga@Ar § swaq
50 @M@ Q WY FATRN TIT qH g AC
17 ag 9T IR Iq F TR §
AT WA aga A wfwwifaavay

PAUSA 2, 1008 (SARA)
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FIARR @+ & A A o \vft qrem
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Frag g | wEAea fafaed) d
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SHRI K. MAYATHEVAR: The
hon. Minister in his reply was plea-
sed to tell the House that there was
income limit for giving scholarship
to S. C. S. T. students. 1 want to
know what is the ceiling limit?

In Tamilnadu, the Tamilnadu
Government has passed a G.O. limit-
ing the grant of scholarship to S.C./
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S.T. students.  The students.  the
income of whose parents is Rs. 6000
per year get 50 per cent of the schol-
arship.  Those students the income
of whose parents is Rs. 9000  per
year, they are not getting scholar-
ship, I want to know the ceiling.
Tamilnadu Government has imposcd
two ceilings. What is the reactiom
of the Government?

SHRI YOGENDRA MAK-
WANA: This question pertains to
the special component plan. There-
fore, 1 have no information regard-
ing the scholarship. I require a
separate notice for it.  But I can
say off hand that the ceiling is scme-
where about Rs. 9000 per year for
certain categories. I do not exactly
remember.

DR, SUBRAMANIAM SWAMY:
Why off hand? He will have to
correct it later on.

SHRI YOGENDRA  MAK-
WANA: This question pecrtains  to

special component plan. It does
not relate to scholarship.
MR. SPEAKER: This  qu:stion

does not come out of the main ques-
tion. It does not arise.

Nt ™ faAam awam gy
AL, AN FFX ST AE F FAT
(wig) * @id A N *wZrgq A § agaq
agt g #difF wra Wt gadwd sadfiaT
IM FA WA qT g A g
FI IFARAF G g A HfaFarqaz 3Iq
F marar 8 | gIfAT H 39 @
AT Al g1 § #A1 A8 diar
F30A BAT A g 5w I Aggew
FEZ T€ WIPeT 13T F FeaTw
& fag gaafw 2y § agdza ac
F1fFaA q@Ec Ad aF W L
Fqr  gIRIT fqqar 3g F1 NOAT 2,
TS @ 39 F qaifa® Ia & fag ga
FT ATEHE FWA AW & aradi ?
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§ TeH AT gz F1frar & usifam-
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Rise in Suicides

*462. SHRI BALKRISHNA
WASNIK: Will the Minister of
HOME AFFAIRS be pleased to
state:

(a) Whether Government are
aware of the rising trend of suicides
in the country;

(b) the main rcason for the in-
crcase in the number of suicides; and

(c) the steps Government have
taken or propose to take to check
the rising trend of suicides?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) to (c). According to
available information, there was a
marginal increase in the number of
suicides in the country during 1978 |
but there was a declining trend dur-
ing 1979.  Prolonged illness, men-
tal distress, quarrel with  parents,
quarrel with parents-in-law are some
of thc major reasons for committing
suicides.  All the cases of suicides
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are registercu under the Criminal
Procedure Code and investigated.

SHRI BALKRISHNA WASNIK:
The major reasons for committing
suicide are poverty and unemploy-
ment. So many young men are
committing suicide. = LEven highly
educated youngmen who have done
thier post-graduate studies and Ph.D.
are reported to have committed
suicide. = Would the hon. Minister
tell me if there is any programme or
scheme to stop such things so that
people do not commit suicide because
of poverty or unemployment?

SHRI YOGENDRA MAK-
WANA: One of- the reasons for

committing suicide is unemployment

and poverty.

SHRT YOGENDRA MAK-
WANA: So far as my Ministry is
concerncd, I have to take care  of
Scheduled Castes and Scheduled Tri-
bes and this Government has already
taken cartain mcasures. So  far
as economic devclopment is concer-
ned, by way of special component
plan and tribal sub-plan, the amount
has been carmarked. I have given
that to the House. So far as the
rest of the people or other classes
arc concerned, it is for the Ministry
of Social Welfare to takc carc of.

SHRI BALKRISHNA WASNIK:
The other reason could be, as it has
becn reported in the Press, break-up
of the joint family system in  the
country. It is a very major pro-
blem of society. 1 do not want the
Minister to tcll mc that this concerns
some other Ministry. It is  the
joint responsibility of the  Govern-
ment. So are the Government doing
somcthing in this matter?

SHRI YOGENDRA  MAK-
WANA: It is joint responsibility so
far as the Government is concerned.
But when I am answering a question,
1 am answering on behalf of my
Ministry. [ cannot entcr the field of
another Ministry and get the infor-

PAUSA 2, 1808 (SAKA)
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mation from it and give it to  the
House. It is for the Minister con-
cerned to get the information per-
taining to his Ministry.

So far as the joint family systemi,
as pointed out by the hon. Member,
is concerned, yes, I bhave recad tha
article in the ncwspaper and the
scientists have pointed out that be-
cause of the break-up of the joint
family system, there is nobody to
console them when they are in dis-
tress and they arc tempted to com-
mit suicide.  That question relates
to another Ministry and I cannot re-

ply.

DR. SUBRAMANIAM SWAMY:
I am not going to ask the
Minister about the suicide commit-
ted by the Janata Government in
1979. First of all, I need your
protection.  The statistics given by
the Minister about suicidcs are only
uptil 1978-79, if T am not wrong.
The House should demand the latest
statistics, that is up to 1980-81, by
the next Budget Session.  This as-
surance hc must give to the House.

I would like to know from  the
Minister whether he is aware that a
largc number of suicides are really
deaths and murders due to  dowry
cases, and that the investigative pro-
cedure for going through und deter-
mining the case of sucide is primitive.
This has been brought to the notice
of the Government by a large num-
ber of civil liberty organisations. What
steps will be taken to sec that deaths
and murders are not declared as ‘sui-
cides’?  Wiil he place before  the
House a list of steps which arc being
taken?

SHR] YOGENDRA MAK-
WANA: So far as statistics are con-
cerned, I have to get the information,
from the State Governments. So far
I have rcceived information up to
1979. T will again request tlic State
Governments to supply the informa-
tion for 1980.
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As far as the other part of the
question is concerned, he asked about
dowry deaths and murders. We are
amending the law relating to dowry.
It has been referred to the Joint Select
Committee and Mrs. Krishna Sahi
is the Chairman of the Committee.
After the Committee submits its re-

rt we will change the law to make
1t more stringent.

So far as murder converted into
‘suicide’ is concerned, we have issued
instructions to the State Governments
and to the Police to take  necessary
precautions. I will read out some of
the measures which we have prescri-
bed. Number 1, such cases should
be investigated by un officer not be-
low the rank of DS.P, apd the post-
mortem should be done by a team of
two doctors.  Disposal of the dead
body without post-mortem should not
be permitted except with no-objection
certificate issued by the police. Such
no-objection certificaite should not be
issued unless the dead body has been
seen by the police or guardians or
other close relatives of the bride side
. of the family. These are the pre-
cautionary steps.

SHRIMATI GEETA MUKHER-
JEE: We are aware of the instructions
that have been issued. But the fact
remains that even after these instruc-
tions, very few so<alled suicide
deaths have been really brought to
book as murders. So, I would like
to know from the hon. Minister if
there is any monitoring of how these
instructions are being carried out.

SHRI YOGENDRA MAK-
WANA.: After all, this is a disease of
the society and it is the society which
is to cure it. The Government takes
all precautions. But at the same
time, if some social workers or some
members of the society come forward
to give information to the police that
here is a case of murder, not.of sui-
cide, the police can certainly take
action.
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So far as the monitoring is concer-
ned, every year there is a conference
of the Chief Secretaries of State Gov-
ernments in Delhi and there all these
are discussed threadbare and some
measures are also suggested.
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The highest “number of suicides is
18.37 committed owing to prolonged
illness followed by mental illness;
10.53 due to quarrel with parents.. .

WAt weon amy : afgarat wv
®|r FEATE )

st gnex mewn: Afgend
FT AT FRIT JAR 97 A ¢
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SHRI YOGENDRA  MAK-
WANA: It can be given only after
the survey.

Strengthening of coast guards'

*464. SHRI ARJUN SETHI: Will
the Minister of DEFENCE be pleased
to lay a statement showing:

(a) the amount spent on  Coast
Guard to help tightening the long sea-
coast of the country against intrusion;
and

(b) the details of the men and eq-
uipments built in this rcgard?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
Expenditure of Rs. 11.40 crores has
been incurred so far.

(b) The present sanctioned
strength of the Coast Guard is as fol-
lows:-—

Uniformed Civilians
Officers 119 Officers Cl.

I&II 14
Subordinate Others 171

Officers 106
Naviks 6477

At present the Coast Guard has
2 frigates and 7 patrol vessels.
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Action is in hand to augment the
force levels of the Coast Guard in
respect of patrol vessels, surveillance
aircraft and helicopters. -

SHRI ARJUN SETHI: Sir, in
view of the job that has to be per-
formed by these Coast Guards, guard-
ing our long coast line as well as
our economic interest that is coming
up due to oil findings in the long sea
coast, may I know from the hon.
Minister whether it is a fact that the
Government is considering to aug-
ment the strength of the Coast Guards
as well as to equip them with modern.
aircraft so that the economic interest
of the country as well as for long
coast line are best safeguarded?

SHRI SHIVRAIJ V. PATIL: The
Coast Guard organisation came into
existence in 1978. A plan was pre-
pared and a certain amount was al-
lotted in 1980. We do have a
plan to acquire aircraft and helicop-
ters for this purpose.

SHRI ARJUN SETHI: One news
item has appeared in the newspaper
saying that our Coast Guards are not

" quite equipped to protect us against

poaching of foreign vessels in  the
seas, specially in the Exclusive Eco-
nomic Zone. May I know whether
it is a fact and if so, what steps Gov-
ernment have taken in this regard?

SHRI SHIVRAJ V. PATIL: I
have said that this organisation has
come into existence only in 1978, A
plan has been prepared and allotment
has been made.  We are building up
this organisation. =~ We are acquir-
ing the equipment necessary for this
purpose. We are recruiting person-
nel for this purpose. But the area
to be guarded by the Coast Guards is
very big; it is 19.5 lakh sq. metres;
this area has to be guarded and we
require a very huge organisation for
this purpose, and we are building up
tnat organisation.

SHRTI MANORANJAN BHAKTA:
In view of the strategic location of
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the Andaman & Nicobar Islands and
the fact that frequently foreign vessels
are coming inside the territorial
waters of the Inslands, I would like to
ask whether it is a fact that the Coast
Guards organisation in the Andaman
& Nicobar Islands do not have suffi-
cient number of patrol boats and
vessels, fast-moving vessels, to guard
against poaching activity and if so,
what action Government has taken to
strengthen the Coast Guard organisa-
tion in the Islands.

SHRI SHIVRAJ V. PATIL: We
have thrce regional headquarters: one
is in Bombay, another is in Madras
and the third, in Port Blair. At
Port Blair we have got two or three
vessels and they are guarding our sca-
area, the maritime zone in that arca.
But, as I have said, this is an infant
organisation, and we are building it.
Building this kind of an organisation
takes some time, building »  naval
force takes some time, acquiring ships
takes some time, and we are in the
process of doing that.

PROF. MADHU DANDAVATE:
Coming as I do from the West Coast
region, I would like to ask a specific
question about the west coast region
vis-a=Ws the Coast Guards. I know
what are the normal responsibilities
and duties of the Coast Guards, but
I want to know from the Minister
whether he is prepared to extend the
scope of the Guard and put onc more
duty  within their jurisdiction. In
a number of coastal areas, we find
that there are mechanized fishing and
non-mechanized fishing. =~ Govern-
ment hag fortunately restricted non-
mechanized fishing beyond a parti-
cular limit. A particular distance is
kept for non-mechanized fishing and
the others for mechanized fishing.
Because the mechanized boats arc
encroaching on the fishing area of
non-mechanized fishers, there is lot
of damage done to the interests  of
small fishcrmen. I would like to
know whether the Coast Guards and
their vessels which they have will be
utilise@ for patrolling so that  this
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particular provision of law is strictly
cnforced.

SHRI SHIVRAJ V. PATIL: The
main duty of this organisation is to
protect our maritime interests against
forcign vessels.  The question which
has been put by the hon. Member re-
lates to our own fishermen  having
mechanized boats and non-mechani-
zed boats.  This has to be looked
into.  Before we look into this pro-
blem and form ccrtain ideas, it will
be difficult to say ‘yes’ or ‘no’ on the
floor of the House.

PROF. MADHU DANDAVATE:
At lcast let him assurc that the mat-
ter is undcr consideration.  That is
the most innocuous way in which an
assurance can be given.  Even that,
he is not prepared to give!

REAT AN : T [T F §
3 AGT geT A FIT 7

DR. VASANT KUMAR, PANDIT:
As far as western and castern coasts
are concerned, it has been qquqite of-
ten found that the smugglers use bet-
ter vessels and speedier vessels, bet-
ter equipped vessels, which our Coast
Guards cannot even follow, much less
confront them.  Will the hon. Minis-
ter statc whether this is a fact and
if so, whether Government — will
acquire cqually fast-moving vessels
to counteract smuggling, not only on
the main ports but on ports which
arc used less like Goa, Diu  and
others?

SHRI SHIVRAJ V. PATIL: The
Government is trying to acquirc ves-
sels which can compete with any
kind of vessel which is acquired by
others.  One of the duties given to
thc Coast Guard is to act against the
smugglers also and we arc in the
process of acquiring boats which can
give us the strength and capability for
this purposc also. '

MR. SPEAKER: Next question—
Shri Amar Roy Pradhan.

SOME HON,Z MEMBER: rose. ..
(Interruptions)
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AN HON, MEMBER: Sir, I have
an objection regarding the admissibi-
lity of this question.

SHRI K. LAKKAPPA: Sir, it casts
a slur on the govemmeat and people
of Karnataka. It is defamatory of
the people Karnataka. .

MR. SPEAKER: No question.

SHRI K. LAKKAPPA: One
minute, Sir.

MR. SPEAKER: Not allowed.

SHRI K. LAKKAPPA: It casts a
slur on Karnataka the way the ques-
tion has been framed. You go
through it.

MR. SPEAKER: Not
Over-ruled.

SHRI K. LAKKAPPA: An in-
ference can be drawn that a particular
class of people, namely, the Harijans
are bcing used for brothels. Is it
not a slur on the Harijans? The hon.
Member should withhold this ques-
tion or you kindly sce that thc ques-
tion is framed properly.

allowed.

MR. SPEAKER: I am not going
to dccide this issue.  No question
about it. I have alrcady dccided.
The Minister may reply now.

SHRI AMAR ROY PRADHAN:
Question No. 465.

SHRI K. LAKKAPPA: The rule
says that the qucstion shall not contain
arguments, inferences, ironical  ex-
pressions, imputations, epithets or
defamatory statcments.

MR. SPEAKER: ‘Therc is no ques-
tion of a dcfamatory statement.

SHRI K. LAKKAPPA: You can
draw an inference from the quecstion.
that has been framed. What eclse
can you draw? .. ¢

MR. SPEAKER: T have not allow-
ed.
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SHRI K. LAKKAPPA: Parhament
cannot discuss this issue.

MR. SPEAKER: Why cannot it
discuss? ...No,
(Interrupnons)

MR. SPEAKER: You are unneces-
sarily butting in. I do not allow.

Karnataka SC and ST Girls Trans-
ported to Bombay Brothels

+
*465. SHRI AMAR ROY PRA-
DHAN:

SHRI D. S. A. SIVAPRA-
KASAM:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that every
year 400 to 500 girls (age group 14—
20 ycars) of Scheduled Castes and
Scheduled Tribes and weaker sections
are transported to Bombay from Kar-
nataka State for brothels in Bombay;

(b) if so, the details in this regard;
and

(c) the action Government propose
to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) There is no report or
information with tne Government to
conclude that every year 400 to 500
girls (age group 14—20 years) of
Scheduled Castes and Scheduled Tri-
bes and wcaker sections are transpor-
ted to Bombay from Karnataka State
for brothels in Bombay.

(b) and (c). Do not arise.

SHRI AMAR ROY PRADHAN:
My name has been clubbed with that
of another Member and the language
of my question has been  changed.
An objection has been taken by the
hon, Member over there.

Sir, the hon. Minister has given an
cvasive and a very clever reply, I
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have got so many documents and I
do not like to say directly**
(Interruptions)

MR. SPEAKER: Nothing doing. No
question. . . .Don’t cast any aspersion
on anybody. Please put your ques-
tion. Put a concrete question if
you have any.

SHRI AMAR ROY PRADHAN:
Sir, I hope you have scen in news-
papers, particularly, in the Indian
Express of 19, 20 and 21st Novem-
ber, that Udipi, Kundapura and
neighbouring taluks of South Kanara
district are rapidly flourishing  with
flesh trade.

The trade network is so powerful
that no poor girl particularly of Bil-
lavas and Moogbiras community can
come out of their trap.

“It is the cry of the whole
district. . . ... ”

MR. SPEAKER: Put the question.
Don’t read.

SHRI AMAR ROY PRADHAN:
I am putting the question.

“It is the cry of the whole dis-
trict that our sisters and daughters
are becoming prostitutes but we
are helpless.”

How can we stand against this or-
ganised racket group that is backcd
by money and political power.

MR. SPEAKER: Now you put your
question.

SHRI AMAR ROY PRADHAN:
I am putting my question. 1 would
like to know whether the attention of
the Government has been drawn to
this report and what is the reaction
qf the Government to this flesh trade
in the country, particularly, in South
Kanara District?

SHRI YOGENDRA MAKWANA:
First of all, let me tcll you that I
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In fact
the language of the question is: whet-
her it is a fact that every year 400
to 500 girls of (age-group 14 to 20
years) Scheduled Castes and Schedul-
ed Tribes and weaker sections  are
transported to Bombay from Karna-
taka State for brothels in Bombay.

Now, Sir, the Government of Kar-
nataka has reported that only three
cases are there.  Now, the hon.
Member is talking about 400 to 500
cases. I have said that no such re-
port is there. 1 have secn the report
in the newspaper and immediately we
called for the reports from the State
Government and they have supplied
me with the information that there
are three cases of such girls and they
were recovered and brought back to
thair parents.

SHRI AMAR ROY PRADHAN:
My second supplementary is this.
Yes, 1 do admit that the ligure may
not be correct. This is a clever reply.
The figure may not be 400 to 500;
it may be more or it may be less.
But, it was reported. . .

MR. SPEAKER: What is your
question?

SHRI AMAR ROY PRADHAN:
It was reported that at least dozen
agents, policc high officials**** arej
involved in this flesh trade business.
Not only that.

(Interruptions)

SHRI K. LAKKAPPA: This

should not bc allowed.

MR. SPEAKER: You do not allow
me to hear him. Please do not talk
to them. Address the Chair.

(Interruptions)

SHRI K. LAKKAPPA: Please pull
him up.

MR. SPEAKER: I want to listen
to him. Please sit down. 1 can de-
cidegglet me first hear.

****Expunged as ordered by

the Chair.



25 Oral Answers
SHRI AMAR ROY PRADHAN:
Mr. Speaker, Sir,****
(Interruptions)
MR. SPEAKER: I have not allow-
ed.

SHRI K. LAKKAPPA: You
should expunge -it.
MR. SPEAKER: Mr. Lakkappa,

you are unnecessarily creating pro-
blems for ‘me. (Interruptions) What
are you trying to do? I have over-
ruled. What are you going to do?

I cannot allow such allegation. No
question. Mr. Pradhan, come to the
point.

SHRI AMAR ROY PRADHAN:
‘I would like to know whether a Par-
liamentary Team can go there and
have their report.

MR. SPEAKER: No
against anybody.

SHRI YOGENDRA MAKWANA:
Sir, T called for the report from the
State Government and the fact of
the case are also placed before the
House that there are only threc cases
in which the girls were taken away
and thcy were again brought back
and given to thcir parents.

Sir, the hon. Member asked about
the Parliamentary Delegation. 1 do
not agree with him.

MR. SPEAKER: Why unnccessa-
rily gencrate heat? This is a question
involving everybody. We are all con-
cerned. There is no question of party.
Mr. Halder.

SHRI KRISHNA  CHANDRA
HALDER: Really this is a social pro-
blem that the girls belonging to
weaker sections from Karmataka were
scnt to Bombay brothels. Sir, it s
also a fact that names appear many
times in different newspapers that in
Karnataka, Devadasi system, a feudal
system, is still continuing.

(Interruptions)

MR. SPEAKER: There is no ques-
tion of Dev Dasis. That is a separate

accusation

*=**Expunged ag ordered by the Cha
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issue. I admitted this question speci~
fically after going through the papers.

SHRI KRISHNA CHANDRA
HALDER: I want to know from the
hon. Minister what steps ‘the Gov-
ernment are taking—whether his Min-
istry will take it up with all the State
Governments—to check this illegal
trade involving weaker sections of our
society? I want to know what steps
arc going to be taken by the Gov-
ernment to stop this illegal trade?

SHRI YOGENDRA MAKWANA:
Sir, this is a matter purcly concern-
ing thc State Government. But the
Central Government gives instructions
and guidelines to the States when such
instances come to our notice. Sir, so
far as the weaker sections of thel
society are concerned there are spe-
cial componcnts plans and tribal ~ub-
plans for these classes. '

SHRI JANARDHANA  POO-
JARY: Mr. Speaker Sir, = we folly
agree with you when you said that
such an evil, if it cxists in any part of
the country, should be rooted out.
Now, Sir, it pertains to my district.
My submission would be. that so far
as this report published in the Indian
Express is concerned that report
maligns Billawa community which
constitutes one-third of the popula-
tion o the district. This report is
malicious, defamatory and politically
motivated. This particular community,
which 'is a weaker section, stood by
our Party in the last clections and
Mr, Oscar Fernandes got elected
from this constituency defeating latel
Mr. Pai. Mr. Goenka who happe™s
to be a friend of late Mr. Pai was
responsible for this report.

(Interruptions)

MR. SPEAKER: Plcase put your
question.

SHRI JANARDHANA POJ-
JARY: Sir, since it maligned one
community that is why the social or-
ganisation belonging to this commu-
nity protested against this report.

(Interruptions)

—————— e

ir.
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MR. SPEAKER: Please put your
question. ’

SHRI JANARDHANA POO-
JARY: According to them it is a
false report. May 1 know from the
hon. Minister whether Government
is in a position to take action against
the Reporter and also the Press for
publishing a false report against a
particular community?

SHRI YOGENDRA MAKWANA:
Sir, T will consider the suggestion of
the hon. Minister.

=t AT T wreRaT, 9
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MR. SPEAKER: He wants to know
whether you are taking any steps to
curb this cvil wherever it exists in
the country.

SHRI YOGENDRA MAKWANA:
IFor that wc have recommended ac-
tion to be taken under Suppression
of Immoral Traflic in Women and
Girls Act, 1956 and now we have an
Amendment made to it in 1978. Now,
with this revised Amendment of the
provision of the Act, even ‘convey-
ance’ has been addced to the de-
finition of ‘brothel’ if it is carried
on there. And the word ‘prostitution’
has bezn re-defined as the act of fe-
male offering her body, so that it
covers a wide range. Thecrefore, there
arc many provisions in the Act by
which it can be prevented. But, Sir,
ultimately, it is not only the Govern-
ment, but it is the Society which has
to play a major role in this matter,
bzcause, after all, this is a social
cvil. So, the society, as a whole, has
to rise against it. Unless that is done,
it is not hundred per cent possible for
the Government alone, to root out
this evil.

the Chair.



29 Oral Answers

Minimum wages for Labour

*466. SHRI CHITTA MAHATA:
Will the Minister of LABOUR be
pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to fix minimum
wages for labour in view of the con-
tinuous increase in the prices of es-
sential commodities as well as other
expenses;

(b) if so, the dctails thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA): (a) Yes, Sir.

(b) The Labour Ministers’ Con-
ference held in July, 1980 recom-
mended that the minimum wages
should be reviewed once at least
every 2 years against 5 years provid-
¢d in the Act, or on the rise of 50
points in the Consumer Price Index
whichzver is earlicr. The Labour Min-
isiers’ Conference held in August,
1981 recommended that a mechanism
should bz evolved for linking the
minimum wages to the Consumer
Pricc Index numbers so that they may
b2 revised when necessary  without
delay. These recommendations have
been forwarded to the Governments
of States and Union Territories for
necessary action.

There are at present 34 cmploy-
ments in th~ schedule to the Act for
which the Central Government is the
appropriate  Government. Minimum
Wages have becn fixed in respect of
all employments included in the
schedule except those in wolfram
mines, proposals for whcih have been
notified. Some Minimum  wages in
respect of 25 mining employments
were revised between 1st and 8th De-
cember, 1981. Proposals for revision
of minimum wages in respect of cm-
ployment in agriculture have been
notified. Proposals for further revision
of minimum wages in respect of all

PAUSA 2, 1903 (SAKA)

Oral Answers 30

employments for which the Central
Government is the appropraite Gov-
crnment due to the rise in the con-
sumer price index upto October, 1981
are under consideratior.

(c) Does not arise.

SHRI CHITTA MAHATA: Sir,
though, there is a recommendation say-
ing that Minimum Wages should be
reviewed every two years at least, it
is not being done. In our country,
nearly 80 per cent of the total popu-
lation is engaged in Agriculture and
Agricultural operations. The Hon.
Minister has said that there is a pro-
posal for implementaion of cnforce-
ment of Minimum Wages in this res-
pect. But it is a vague reply. Sir,
though there is this Minimum Wages
Act for Agricultural Labourers, it is
not implemented in the country, par-
ticularly in Bihar, Madhya Pradesh
and also Uttar Pradesh.

Now, Sir, T would like to know
what are the particular steps which
have been taken regarding the Mini-
mum Wages Act for Agricultural
Labourers and for taking action on
revising the Minimum Wages accord-
ing to the Consumers Pricc Index.

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAY AN
DATT  TIWARI): The ' Labour
Min'sters’ Conference held in July,
1980 had madc certain recommenda-
ticns pertaining to the implementa-
ticn of the Minimum Wages Act for
the agricultural sector. These recom-
mecndations were, mainly, establish-
ment of a proper  implementation
machinery, particularly at the district
and taluk levels taking the assistance
of the revenue Panchayat and  other
departments depending on the condi-
tions in individual States. The insti-
tutional arrangements set up by the
Government of Bihar were recom-
mended as a  suitable model. It
was also recommended that Tri
partite Committees should be form-
ed at diffcrent levels within the States
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to oversee the implementation of
minimum wages in agriculture wor-
kers’ education programme should be
intensified in rural areas; steps should
be taken to promote the organisation
of labour in rural areas which would
facilitate the proper implementation
of the Minimum Wages Act. So this
being Primarily a State subject the
recommendations of this Conference
have been circulated to all the State
Governments. We hope that these are
being and will be implemented.

SHRI CHITTA MAHATA: May
I know from the Hon. Minister whe-
ther the Government will consult the
Opposition leaders and the trade
unions of the country before taking
any further action on minimum wages.

SHRI NARAYAN DATT
TIWARI: We had the privilege of
. laking advice from the Opposition

leaders who are on the Central Trade
Unions. There we do not consider
them as Opposition leaders, but we
consider them as leaders of responsi-
ble Central Trade Unions and we do
have the benefit of their advice Trom
time to time.

SHRI BIJU PATNAIK: The Hon.
Minister just now said, if I heard him
correctly, that the question of agri-
cultural labour is a State subject and
the appropriate authorities are State
Governments for enforcing this. And
since it is a State matter, there is no
central legislation for this purpose.
What I would likc to know from the
Minister is if for thrce per cent of
population engaged as industrial lab-
our, there is a Central legislation, why
is not there a Central legislation exist-
ing today for the 30 per cent of
population engaged as agricultural
landless labour? T would also like to
know from the Hon. Minister whe-
ther he will consider bringing forth
a comprehensive Central legislation
for this purposec?

SHRI NARAYAN DATT
TIWARI: The Hon. Member knows
that the Minimum Wages Act covers
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all the categories, including the agri-
cultural workers’ category. But the
question of having a separate legisla-
tion for agricultural workers is under
our consideration and the State Gov-
ernments are being consulted.

SHRI CHINTAMANI PANI-
GRAHI: While congratulating the
Union Minister for at least recom-
mending in the Labour Ministers’
Conference measures for cnforcing -
minimum wages legislation and giv-
ing instructions to the State Govern-
ments, I would like to know whether
nc is aware that after the agreements
by all the State, Labour Ministers at
the conference, out of 22 States, even
nine to ten Statecs have not imple-
mented the minimum wages for agri-
cultural workers cven after the year
1975, in spite of thc Tact that cost
of living index in all the States has
riscn more than 50 points. Why this
implcmentation of the decision at the
Labour Ministers® Conference has not
been implemented so far by any of
the States.

T would also like to know from the
Minister whether  they promised in
this Housc and in the Standing Lab-
our Committee that there will be the
Agricultural Workers” Bill and All
India Model Bill for all the agricul-
tural workers in the country? Why
is that Bill which was drafted being
delayed? Can we cxpect it in the
coming Budget Session to be placed
before the Housc?

SHRI NARAYAN DATT

TIWARI: Sir, it has been one of the

recommendations of the I.abour Min-
isters’ Conference that the variable
dcarness allowance should be linked
with the price index. And as far as
the Central sector is concerned, it has
been suggested that this variable dear-
ness allowance linked to the minimum
wages should be revised in April and
in October every year. The State
Governments are also being advised
that they should also consider this
aspect.
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As far as the proposed Bill is con-
cerned, I have already stated in my
earlier reply that the  matter is under
our consideration but we have to take
the opinion of the State Governments

in this matter. . o

AN HON. MEMBER: Mr. Minis-
ter, no revision has come up in the
month of October.
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Pay Committee for E.P.F. Staff

*457. SHRI D.M. PUTTE GOW-
DA: Will the Minister of LABOUR
be pleased to state:

(a) whether it is true that the Lab-
pur Ministry had appointed a pay
committee to go into the demands of
the staff of the Employees Provident
Fund Orpanisation as requested by
Employees’ Federation, New Delhi;

(b) if so, the names and designa-
tions of the committee members;

(c) the time taken to finalise the
demands;

(d) the amount spent on this com-
mittee’s work; and

(e) what are the recommendations
of the committee and why they have
not been accepted so far?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA): (a) The Central Board of
Trustees of Employees’  Provident
Fund and not the Ministry of Labour,
oonstituted a committee in February,
1979 to go into the structure of the
organisation and conditions of service
of its employees and to make suitable
recommendations to the Board, in
response to certain demands of the
All India Employees’ Provident Fund
Staff Federation.

{b) A statement is laid on the
Table of the House.

(c) The committee submitted its
interim report in October, 1979 and
its fina] report on 1st April, 1980.

(d) Expenditure on the committee
was incurred mainly in the form of
T.A. and D.A. It has not been

-booked separately.

(e) A statement containing the
committee
was laid on the Table of the Housd
on 1Ist April, 1981. Decisions ~oni
many of the recommendations have
already been taken and others are un-
der consideration.
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The composition of the Committee sct up by the Cenmtral Board of Trustevs to go into the
of the orgamisation and conditions of service of the employees was as foHows: -

. OEalrmas

1. Shri Faqir Chand, Labour Secretary,’ Madhya Pradesh and Member, "Cen'ral Board of

Trustees.

Mie mibrere

4. Shri N.K. Panda, Financial adviser, Ministry of. Libour and M mber, Central Board of

T rusteos.

3. Shri M. Ghosh, Employers’ representatives in the Board:

4. Shri P. Chentsal Rao, (Subscquently replaced by Shri B. M. Sethi, Employers’ representa-

tives in the Board).

5. Shri V. R. Hoshing, Employees’ representatives in the Board.

6. Shri Parduman Singh, Employees’ representative im the Board.

Sales tax on Match Industry

*458. SHRI RAM SINGH
SHAKYA:
SHRI SHIV SHARAN
VERMA:

Will the Minister of HOME AF-
FAIRS be pleased to refer to the
reply given to Unstarred Question
No. 4519 on 16 September, 1981 re-
garding sales tax on match Industry
and state:

(a) whether the position has since
been ascertained from the concerned
Ministries; and

(b) if so, the results thereof?

THE MINISTER OF STATE IN

-THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) and (b). Government
are still conmsidering the matter in
comsultation witly the concerned Minis-
trics.

Report of Jail Reforms Committee

*459. SHRI UTTAMBHAI H.
PATEL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have re-
ceived final report of ‘Jail Reforms
Committee’;

(b) if so, the details thereof and if
not, the reasons therefor; and

i(c) the names and status of the
members of the Committee and the
terms and conditions assigned to it?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA . MAK-
WANA): (a) and (b). No, Sir. The
Committee is engaged in the pre-
paration of its final report and s
likely to submit the same by March
31, 1982,

(c) The composition of the Come
mittee and its terms of reference are
indicated in the statement laid on the
Table of the House.
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Statement

" "Committae on Fail Reforms Composition

Clerirrmas

-1. 8hri Justice A. N. Mulla; Retired Judge, Allahabad High Court.

Members

2. Shri Yogendra Sharma, Mcmber of Parliament.

{3, Miew Saroj Khapards, Member af Parliament.

4. Dr. (Mrs.) M. Sarada M:non, Former Director, Mental Hospital, Madras.-

5. ShriC. S. Mallaiah, Inspector G:neral of Prisons, Karnataka, Bangalore.

Munber-Sanretary

-6. Shri K. 8. Rastogi, Joint Secretary, Ministry of Home Affairs.

Coopted Member

.7. Prof. Rasheeduddin Khan, Member of Parliament.

8. Shri D. J. Jadhav, Ratired Member, Public Service Commission, Maharasthra, former
Inspsctor G-:neral of Prisons and Director, Social Welfarc, Maharashtra.

9. Shri H. C. Saksena, R=tired Inspector General of Prisons, Uttar Pradesh.

10. D:. Hira Singh, Director, National Institute of Social Defence, Ministry of Social Welfare.

11. Sh-i K AN. R=ddy, Director, R=gional Institute of Correctional Administrati on, Vellore.

Shri Prakash Mehrotra (formerly
Member of Parliament) was a coopted
Member of the Committee, but on his
appointment as Governor of Assam
and Meghalaya he resigped from the
membership of the Committee and his
resignation, was accepted,

Terms of Reference

() to review the laws, rules and
regulations governing the manage-
ment of prisons and the trcatment
of prisoners and to make recom-
mendations keeping in view the
overall objective of protecting the
society and rehabilitating the off-
enders;

(i) to examine the living condi-
tions of prisoners with specific re-
" ference to their basic needs and
- provision of facilities compatible
with the dignity of human life and
to suggest improvements as consi-

" dered necessary;

(iit) to reappraise the  policies
governing the recruitment, training
and development of prison  per-
somnel in relation to the objective of
custody and correction and to find
ways of ensuring that persons with

requisite talent, aptitude and ability
man the prison service;

(iv) to look inot the procedure
regarding the internal management
of prisons with a view to raising the
present level of prison security and
institutional discipline and to sug-
gest appropriate change;

(v) to review the programmes of
institutional treatment, education,
vocational training, industry, agri-
culture and such other occupational
activities and to suggest measures
with a view to develop prisons as
correctional centres;

(vi) to suggest measures for the
specialised treatment of women,
adolescents, children and mentally

sick persons;

(vii) to review the working of
open-air prisons and to  saggest
measures for improvement;

(viti) to scruitinise the system of
remission of prison sentence, parole
and probation and to lay dowm

idelines for bringing about uni-
ormity and standardisation n

approach;
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(ix) any other matter relating to
prison administration that the Com-
mittee may like to coasider.

Work Started on Projects without Ap-
proval of Pilsaning Commission

*460 SHRI CHIRANIJI LAL
SHARMA: Will the Minister of
PLANNING be pleased to state:

(a) whether it is a fact that a num-
ber of projects on which work had
started without obtaining approval
of the Planning Commission in the
prescribed manner is increasing in
States;

() if so, its adverse cffects on ap-
proved projects; and

(c) steps taken or proposed to be
taken against the States going ahead
with unapproved projects?

THE MINISTER OF PLANN-
ING (SHRI S. B. CHAVAN): (a)
and (b). Under the extant procedures,
power projects costing more than Rs.
1 crore and above, all major and me-
dium irrigation projects, and flood
control schemes costing more than
Rs. 60 lakhs are required to be pro-
cessed by the Central Water Commis-
ston/Centra]l Electricity Authority/
Ganga Flood Control Commission
and investment approval accorded by
the Planning Commission. The ten-
dency to start work without approval
is somewhat on the increase. This ten-
dency affects adversely the comple-
tion of approved plan projects|sche-
mes.

(c) The Planning Commission ear-
marks all power generation projects
and certain major irrigation projects.
To that extent, the possibility of funds
being diverted to projects pending ap-
proval is held in check. The Planning
Commission have issued from time to
time letters to the State Governments
to the effect that expenditure should
not be imcurred in major and medium
irrigation|power projects without the
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necessary clearance. At the time of
the five year|annual plan disussions
it is impressed upon the State Gov-
emments to get the schemes ace

ed by the Planning Commission.
Planning Commission has again semt
a letter on 9th November, 1981 to
all State Governments reiterating this
view,

Road Accidents in Delhi

*463. SHRI G. Y. KRISHNAN:
Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether Government have con-
ducted any survey regarding the road
accidents in the Union Territory of
Delhi;

(b) whether there have been some
cases due to failure of clectricity or
traffic signals and non-posting of tra-
ffic police personnel near traffic sig-
nals;

(¢) if so, the details in this regard;
and

(d) the steps Government have ta-
ken or propose to take in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) to (d). A study of fatal
road accidents in Delhi in the year,
1979, was carried out by the Dehid
Traffic Police. The study, inter-alia,
made recommendations relating to
improvement of road conditions, bet«
ter control of traffic, imparting of
road safety education and, provisiom
of facilities to cyclists and pedest-
rians, the each of which were the ma-
zior factors responsible for road acci-

ents.

2. In the light of the recommenda-
tions, the following steps have beem
taken to improve the traffic conditiong
in Delhi:—

(i) During peak-hours, mobila
patrol by Traffic Police Officers hag
been started with a view to keep
the traffic moving.
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(ii) Functioning of the Mobile
Lourts has beea intensified to pro-
secute the violators of traffic regu-
lations.

(iii) Encroachments on the roads
are being removed to make -more
space available for the road users.

(iv) It has been made obligatory
for all heavy vehicles to be fitted
with speed governors.

(v) Special night checking is car-
ried out to curb traffic violations
during night,

(vi) Action aginst parking in ‘No
Parking’ areas and obstructing par-
kings on roads has been intensified.

(vil) Maximum speed limit for
various types of vehicles on diffe-
rent roads has been specified. To
check over-speeding, rush and neg-
ligent driving, checking are arran-
ged with the help of radars.

(viii) Road Safety Education is
imparted to the drlverq|school chil-
dren and pedestrians etc.

3. As a result of various measures,
the number of total road accidents
has come down.

4. During the current year, one fa-
tal road accident occurred at the cros-
sing Pusa Road and Abdul Rehman
Marg due to mechnical defect in the
traffic signal.

Progress of State Annual Plans

*467. SHRI K. PRADHANI: Will
the Minister of PLANNING be pleas-
<d to lay a statement showing:

(a) whether the Planning Commis~
sion has had discussions with the Sta-
te Governments regarding the progress
‘of their current plans and formulation
-of plans for the next year;

(b) whether Central Government
have decided to cut the extent of
shortfalls in additional resources mo-
bilisation for the current year;
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((c) if so, whether Central Govern=-
ment  have considered the plans
which have not been implemented by
States during the financial year; and

(d) if so, the details tegarding the
plans to be underaken during he next
financial year by the States, particu-
larly by the State of Orissa?

THE MINISTER OF PLANN-
ING (SHRI S. B. CHAVAN): (a)
Yes, Sir. Disussions with the State
Governments regarding review of the
current year’s plans and formulation
of Annual Plans for 1982-83 are in
progress.

(b) The State Governments havel
been advised from time to time to
keep the Plan expenditure for 1981«
82 within the resources available.

(c) As usual, the progress of vari«
ous Plan schemeslprOJectsl program=
mes in the current year will be taken
into account while finalising the next
year’s Annua] Plan of the various
states.

(d) The details of the State’s An-
nual Plan 1982-83, including Orissa
would be known sometime later after
these have been finalised after dis-
cussion with them.

Collaboration of the Goenka Group
with Rotbman and Dunbhill

*468. SHRI RAM SWARUP
RAM: Will the Minister of INDUS~
TRY be pleased to state:

(a) whether the Goenka Group has
applied for an industrial licence for
the manufacture of cigarettes in colla-
boration with Rothman and Dunhill
which is a foreign multinational com-
pany; and

(b) if so, Government’s reaction in
the matter?

THE MINISTER OF INDUST-
RY AND LABOUR (SHRI NARA-
YAN DATT TIWARI): (a) No, Sir.

(b) Does not arise.
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. Thegal Eotmany from Bangisdesh

*469. SHRI SURAJ BHAN:
SHRI AJOY BISWAS:

_ Will the Minister of HOME AF-
FAIRS be pleased to lay a statement
showing:

(a) the names of taluqas in vari-
ous districts of Tripura, West Bengal
eand Bihar into which illegal entrants
from Bangladesh bhave come;

(b) their numbers, taluqa-wise and
steps taken in this regard;

(c) what were their figures in each
of the last 3 years in the same talu-
qas;

(d) the total expenditure incurred
on them so far; and

(e) whether they are reluctant to
be repatriated?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
‘WANA): (a) to (e) Information is be-
ing collected and will be laid on Ta-
ble of the House.

Recruitment Rules for Coast Guard

*470. SHRI MANGAL RAM
PREMI: Will the Minister of DE-
FENCE be pleased to lay a state-
ment showing:

(a) whether it is a Tact that Coast
Guard Headquarters have still not
framed their Recruitment Rules
thercby continuing to draw people on
deputation; and

(b) if so, by when the Rules are
expected to be framed?

. THE PRIME MINISTER, (SHRI-
MATI INDIRA GANDHI): (a) and
(b) Recruitment Rules for a number

of categories of posts in the Coast

Guard have already been promulga-
ted. Draft Recruitment Rules for the
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ing categori are at
Sy secun oL pato o o
sultation with concerned Ministeries
and Departments. Effects are being
made to expedite the finalisation of
the remaining Recuitment Rules. This
work is expected to be completed
within the next year.

Encouragement to Indigenous Resear-
ch and Development. .

*471, SHRI KRISHNA KUMAR
GOYAL: Wil the Minister of
SCIENCE AND TECHNOLOGY be
pleased to state:

(0) whether it is a fact that sutfi-
cient provision had not been made in
the science policy resolution to ensure
appropriate involvement of indige-
nous Research and Development ias-
titutions to eliminate dependence on
foreign agencies;

(b) if so, whether Government pro-
pose to frame a fresh technological
policy to remove ambiguity in the
role of indigenous research; and

(c) if so, the details thereof?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) to
(c) The Scientific Policy Resolution
of 1958 was intended to emphasise
the timportance of self-reliance in the
development of science and technolo-
gy and Government’s commitment to
their deveclopment. The resolution
did not go into the specific measures
to be taken to ensure the cooperation
and involvement of indigenous resear-
ch and development institutions in
order to eliminate dependence on
foreign agencies. However, the Gov-
ernment has been encouraging appro-
priate involvement of indigenous R&D
institutions to eliminate dependence
on foreign agencies. These aspects
are expected to be further covered in
a Technology Policy Statement, the
draft of which is being finalised by a
Task Force appainted by the Science
Advisory Committee to the Cabinet.
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Setting up of Cashew Procesdag
Plants

*472, SHRI LAKSHMAN MAL-
LICK: Wil the Miniser of INDUS-
TRY be pleased to state:

(a) whether Government have a
proposal to set up some cashew pro-
cessing plants in the country;

(b) whether any such cashew pro-
cessing plants are proposed to be set
up in Orissa;

(o) if so, the places in Orissa where
sach cashew pracessing plants are pro-
posed to be set up; and

(d) the expected time in imple-
menting the above proposal?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAIN
DATT TIWARI): (a) The Central
Government do not propose to set up
such units.

(c) Does not arise.

Setting up of Industrial Development
Authority

*473. SHRI JAGDISH TYTLER:
Wil] the Minister of PLANNING be
pleased to state:

(a) whether Government are con-
sidering the settting up of an Indus-
trial . Development Authority with
sufficient administrative and financial
powers in identified growth centre;
and

(b) if so, the details of the set up
for the Industrial Development Autho-
rity along with its powers and area
of purview?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) and
(b) The establishment of an Indus-
trial Development Authority in each
selected growth centre is one among
the various recommendations made by
the National Committes on Develop-
ment of Backward Aress in its report
on Industria]l Dispersal. Details re-
garding the organiastional structure of
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and its functivos and powers ag con-
tained in itg report may kindly be seea
in Chapter 7 of the report, a copy of
which was laid on the Table of the
House on 2nd December, 1981, The
report is under oonsideration of the
Government.

of Incentives for Backward
Area Development

*474. SHRI CHITTA BASU:

SHRI CHINTAMANI
PANIGRAHTI:

Will the Minister of INDUSTRY
be pleased to state:

(a) whether Government have
since formulated the proposed pac-
kage of incentives for backward area
development; and

(b) if so, the details thereof?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAIN
DATT TIWARI): (a) and (b) The
matter is under consideration of the
Government,

Conference on Tribal Welfare

*475. SHRI G, NARSIMHA
REDDY:

SHRI K. P. SINGH DEO:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether an All India Confer-
ence was held in Bhubaneshwar in
October, 1981 to make recommenda-
tions for welfare of tmbals in the
country;

(b) if so, the deatils of these re-
commendations;

(c) whether the Conference has
also drawn Government’s attention to
the fact that unimaginative approach-
es had led to waste of Government
funds without any help to the tribals;

(d) if so, the particulars of the
projects which come under this cate-
gory; and
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- (0) whether Government have
taken?a,ny dexrision on the suggestions

- THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Government have no
inforamtion about an All India Con-
fertnce on welfare of tribals in the
country having been held at Bhuba-
aeshwar in Octobcr 1981,

(b) to (e). Do not arise.

Distribution of Cement to States

*476. SHRI GHULAM RASOOL
KOCHACK:

SHRI H. N, NANJE
GOWDA:

Will the Minister of INDUSTRY
be pleased to state:

(a) whether cement distribution to
the States has fallen totally out of
tune with their demands;

(b) if so, the main reasons for the
same;

(c) whether Government had made
suitable changes in the allocation of
cement; i §

(d) if so, the main changes that
‘are likely to be contemplated;

(e) whether Government have also
contemplated adequate powers to
State Governments for proper distri-
bution of cement to consumers all
over; and

(f) if so, the extent to which these
changes have helped the consumers?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) to (f) There
has been a general scarcity of cement
in the country and to this extent, it
has not been possible to meet the
demand for cement in full in the
country. The main reason for short-
fall has been inadequacy of infra-
structural inputs. From Quarter
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IV/81 (Oct.-Dec, 1981) Govern-
men thave decided to give wmghtage
to population and also to plan sche-

mes in rural areas and housing sche-
mes for slum dwellers and the needs
of Hamans, Adivasiy and other poor-
er sections of the society, in res

of allocation of cement. Powers have
been delegated to the State Govern-
ments/Union Territories who are ful-

ly competent under the provisions of
Esseptial Commadities to effect
distribution of cement. It is expect-

ed that consumers will get equitable
distribtuion of cement at fair prices

under this arrangement.

Demands of Newsprint

*477. SHRI MUKUNDA MAN-
DAL: Will the Minister of INDUS-
TRY be pleased to state:

(a) the estimated requirements of
newsprint of the current year;

(b) quantity of newsprint imported
for the current year; and

(c) quantity of estimated domestic
production of newsprint and actual
domestic production of newsprint till
date for the current year?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) The require-
ment of newsprint for the current year
1981-82 was originally estimated at
420 lakh tonnmes. The estimate is,
however, under review at present.

(b) The quantity of newsprint im-
ported during the current Finuancial
year (upto 30th November, 1981) is
2,43,000 metric tonnes.

(c) As against estimated domestic
production of 55,000 tonnes of news-
print in the current financial year, the
produtcion during April to Novem-
ber, 1981 was 38,329 tonnes.

Collaboration of Good Year with
Public Undertakings

*478 SHRI M. ARUNACHA-
LAM: Will the Minister of INDUS-
TRY be pleased to state:
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(a) whether Government have ap-
proved any for allowing
Good Year to render any tgchnical
collaboration with arrangemefy for
marketing the products manufactured
by a public sector undertaking;

(b) if so, the details of the appro-
val granted in this regard;

(c) whether Government are aware
that such arrangemeuts contravene
the provisions of the MRTP Act;

(d) whether * Government would
approve similar proposals for other
multi-national companies for market-
ing the products manufactured by
public sector undertakings; and

(e) whether such approvals will
not be detrimental to the small scale
and other indigenous manufacturers
in marketing their products?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (b). The
Government have agreed in principle
to the proposal of Messers Andrew
Yule and Company Limited, Calcutta,
a Government Company, to enter in-
to a selling agency-cum-technical
know-how agreement with Good Year
(India) Ltd., for manufacture of
Fan and V. Belts. It has been sug-
gested to the company to renegotiate
over the terms of the agreement and
submit the final agreement for ap-
proval of Government. This is
awaited.

(c) The proposed arrangement does
not attract the provisions of the Mono-
polies & Restrictive Trade Practices
Act, 1969.

(d) Proposals have to be consider-
ed ip relation to the product and
-marketing situation.

(e) No, Sir. Government will
consider on merits proposals for such
marketing tie-ups from small scale
sector. Government consider it as an
effective anti-monopolistic measure in
certain marketing situations.
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Harijan Family Uprooted in Delhi

- 5135, SHRI K, A, RAJAN: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government received
any ;gkt;gm dated 30 Sfotober 1981
regar uprooting a Harijan
family by upper caste people of the
area from 1, A/D, Sawan Park (Rail-
way Chowk No. 3), Delhi-110052.

(b) whether it is a fact that oa 3
June, 1979 at 8 a.m. the Harijan
resident and his family members were
attacked and their belongings thrown
out;

(c¢) whether the aggrieved family
went to the local police station, Ashok
Vihar, but their complaint was not
recorded and instead the complainant
was arrested;

(d) whether Government have
made any enquiry into the matter; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) and (b). According to
the Delhi Administration, quite a few
complaints regarding the incident of
3rd June, 1979 in Sawan Park were
received. A statement of Shrimati
Santra Devi W/o Shri Sita Ram r/o
1-A, Sawan Park was recorded in
which she alleged that her house
situated in Sawan Park Ashram was
broken and the luggage had been
thrown outside. On this report, a
case vidle FIR No. 288 dated 3rd
June, 1979 u/s 147/149/448 1PC
was registered at P.S. Ashok Vihar,
Delhi, and the same is sub-judice.

(c) On a case registered under
Setcion 7 of PCR Act, 1955, Shr
Sita Ram was arrested and this case
is also sub-judice,

(d) and (c). As the whole matter
is sub-judice, the question of an en~
quiry does not arise.
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CPWD Essfloyee Sinithed in Delihl

5136. SHRI CGHANDRADED
PRASAD VERMA: Will the Minis-
ter of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that a
CPWD employee working in CPWD
Eunquiry Electrical, Mandir
Ma.rg,Newahxw&sstabbedlatcm
the evening on the 2 September, 1981,
while on duty and a case FIR No. 306
dated 2 September, 1981 was lodged
with the Police Station, Mandir Marg,
New Delhi;

(b) the name of the victim and
the progress made in the matter;

{c) whether the Police authorities
are hushing up the matter even when
the names of the officers who are in-
volved in this conspiracy have been
mentioned by the Assistant Wireman
who wag the victim;

(d) the namesg of the officers men-
tioned by the Assistant Wireman and
the action taken against them; and

(e) whether the Commissoner of
Scheduled Castes and Scheduled Trib-
es is not taking any action on the
representation dated 31 August, 1981
sent in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir.

(b) The name of the victim is Shri
Sant Ram and the case is still under
investigation.

(c) and (d). In his statement Shri
Sant Ram mentioned that three boys
entered the Electrical Enquiry Office
in Sector D, Mandir Marg where he
was on duty that day, and attacked
him with knife and some sharp-edged
weapons. He did not know the iden-
tity of the boys. A case FIR No. 306
dated 2-9-19%1 under Section 324/
34/353/332 IPC has been registered
and investigation taken up. The
modical examination of the victim
indicates that the injuries suffered are
simple in nature. Subsequently, Shri
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Saat Ram susperm>d the hand of Shri
R, S, Srivastava, Sub-divisiona] Offi-
cer, CPWD, in this attack as he had
ex:han@d some hot words with him
over the payment of over-time to him.
Shri Srivastava was made to join the
investigation and interrogated at
length but nothing useful could be
elicited. It is denied that the Police
authorities are hushing up the matter.

(e) The office of the Commissioner
of Scheduled Castes and Scheduled
Tribes have intimated that the naine
of the representationist as well as the
contents of the representation may be
furnished to the Commissioner to en-
able them for taking action, if any
in the matter.

Price Preference Policies

5137. SHRI N, E.  HORO: Will
the Minister of INDUSTRY be plea-
sed to state:

(a) whether it 1s a fact that pucc
preference policies in favour of the
public sector followed by Government
in its purchases has hurt the small
scale sector;

(b) if so, whether any memoran-~
dum in this regard has been submit-
ted to Government by the All-India
Manufacturers Organisation; and

(c) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF INDUS-
TRY AND LABOUR (SHRI NA-
RAYAN DATT TIWARI): (a)
No, Sir. The present policy of the
Government is that, where a public
sector unit and a small scale unit
quote in competition for the same
items, the small scale unit is normal-
ly allowed a price preference of 5 per
lc;ce:lrt over the public sector underta-

g

(b) No, Sir.
(c) Doeg not arise.
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Permission ‘Seoght by Deputy Secre-

tary and sbove for filling jobs for

the Children and Relations in Pri-
vate Industrial Howses

5138, SHRI SANAT KUMAR
MANDAL: Wil the Minister of
HOME AFFAIRS be pleased to
state: ' ’ ’

(a) whether Governmeni’s atten-
tion has been drawn to the news item
captioned ‘At home’ appeanng under
the feature ‘Monday Diary’ in the
Indiar Express, New Delhi dated the
16 November, 1981;

(b) if so, the reaction of Govern-
ment thereto,

(¢) whether Government propose
to consider the desirability of making
it mandatory on Senior Government
Officers by amending the Classifica-
tion (Control) and Appeal Rules/
Govermment Servants Conduct Rules
to seeck Government permission
while getting their children or near
relations employed in prwate indus-
trial heuses;

(d) the particulars of officers of
the rank of Deputy Secretary and
above whose. children have been em-
loyed in the industrial houses during
the last three years; and

(e) the steps tak;’,n i)y Govern-
ment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SH. P. VENKATASUB-
BIAH): (a) and (b). An item cap-
tioned ‘At home under the feature
Monday Diary’ in the Indian Express
dated 16-11-81 hag come to the
notice of the Government.

(c) The Conduct Rules already
provide that no Class T _Officer shall
permit his son, daughter or other
dependent to accept emplovment in
any company or firm with which he
has official dealings or in any other
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company or firm having official deal--
ings with the Government. Even
wbemtheux:tpm‘meofgeem::y-
meat s Nge! oan accoptad
anly provxmnany subject to the
permission of the Governmeat.

-(d_) Department of Personnal &
Administrative Reforms has no in-
formation as such information is not
ceatrally monitored by it. Granting
or refusing permission under the
Conduct Rules is the concern of the
particular Ministry or Department
under which an officer is serving

(e) Thig does not arise in view
of the reply at (c) above.

Writ Petition Filed by Petitioners
against Appointment of Officerg of
DANICS

5139. SHRI MANORANJAN
BHAKTA: Wil the Minister of
HOME AFFAIRS be pleased to
state:

(a) the name(s) of petitioner (s)
belonging to Grade I officers (Exe-
cutive), who had filed the writ peti-
tion(s) against order dated 12 Sep-
tember, 1973 appointing 19 officers
of DANICS on regular basis, as fur-
ther notified in the official gazette
dated 29 September, 1973;

(b) the CW/OM No. en which,
and the date on which, the Delhi
High Court had passed the interim
order restraining the Government
from making any substantive ap-
pointment;

(c) whether the High Court, in its
interim order, had ever passed any
order quashing the appoimtments al-
ready made and notified in the offi-
cial gazette dated 29 September,
1973; and

(d) if so. the CW/OM No., the
name(s) of petitioner(s), and the
date on which the order was passed
and whether any gazette notification
was ever made subsquent to the pub-
lication of the order dated 12 Sep-
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tember, 1973 in Gazette of India, da-
ted 29 September, 19737

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) S/Shri Chanderguipt
and Sultan Singh II, Grade I (Exe-
cutive) officers of Delhi Administra-
tion had filed writ petitions in the
Delhi High Court challenging the
sclection made by the Selection
Committee in .its meetings held on
24th and 25th August, 1973 for
promotion of officers to DANICI
vil Service on the ground that their
keniority in Grade I(E) was errone-
ously fixed by the Delhi Admimstra-
tion.

(b) The High Court of Delhi had

an order on 13-9-73, in case
CM No. 1877-W/73 in CW No.
1215/73 filed by Shri Chandragupt
Vs. Union of India for issue of no-
tice for 11-10-1973 and granting
stay in the meanwhile. The Division
Bench of High Court had passed a
further order in CM No, 1877-W/73
in CW No. 1215/73 on 5-12-1973,
directing that there shall be no subs-
tantive appointments in the sense
that every such appointment would
be subject fo review and subject to
the fina]l orders of the Court.

(¢) No, Sir, But in view of the
stay order passed on 13-9-73, the
Delhi and Andaman Administrations
were asked not to implement the pa-
ncl.

(d) Does not arise in view of ans-
‘wer to part (c) above.

fireet e aivd gy afeoret & oitoitaTe
# fg € fars are arfeer &

gafe st we

5140. St QU™ FEA : T
Wy waYag aamy # 7 3% e

(#) 99 afesl & am !rurg
Faasy acmaaraoigre & fag faeet
a¥% QX ¥ 2§ Facsly qwe qrfaar 2
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agafa &t | 6wx 0% W
o AR S wremey;

(&) ®r a9 *r Afeaz
woa ¥ fag ot eaf, s af
q1; Wit

(m) ufz g, @1 3ag s A
feesly Anz ofaar wiafag & #a 3
afmy g7

g SeTRT ¥ v Hay (s aven
qeETAe) o (®) a (=) .
A€ festt A< arfawr & gfaa faar
g fw foedlt ag®w 1T 7 Faq T
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Ay AT9q 97 fega @, ) T970 I
¥ fag safragafaaiar feead
a6 ™ A WIFRA 9@ A7, 1979
A s gar av | Ag feesdy anz arfaan
A umwar mara AR fawin gam@a
w1 WA fegrar, faa & n7 afear
# nrama AR WY FY AAAQ ]
gr faug #xfaarg | ceqam A
feeeft awrrfasr 3 feocly srwae @
7g¥ adara afesz f) v NAAT N
gegn ¥ A nqQg faar g faad
weatfaa AR #1d 1 areafaw
faawor fagrar aqr 1

Posts of Commandants and DIG in
Central Police Organisation of Assam
Rifles

5141. SHRI VISHWANATH
SHARMA: Will the Minister of
HOME AFFAIRS be pleased to
state:

(a) the total pumber of posts of
Commandantgs and DIG in the Cent-
ral Police Organisation of Assam
Rifles;

(b) how many of these are at pre-
sent held by officars of the Assam
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Rifles and how many of these are
:l:ldd by Ammy officers on deputation;

(c) if no post of DIG and Com-
mandant in Assam Rifles is held by
an Assam Rifles officer, the reasons
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) to (c). There are 26
posts of Commandants and 6 posts
of D, I. G, in the Assam Rifles, The
posts at this level have been traditio-
nally held by Army officers on depu-
tation basis. It was only in the late
1960s that over 100 released Emer-
gency Commissioned officers were
directly recruited to the Force as As-
sistant Commandants. These officers
are presently holding the next higher
post of Deputy Commandant with
the exception of a few who failed to
make the grade. In the absence of
any Cadre officer occupying a post
of Commandant in the Force, the
question of promotion of Cadre offi-
cers to the rank of D. I. G. does not
arise at present.

wohmz gl & sof geew &
T

5142. st WMo TAo TRW @
FaT fw w dheifidt g ag Saw
Fr ouT F:30 fa :

(%) aw & mafasz acrat @ =i
ICMRA T AT aF T WA fRu ag

L

(F) #T AIFR 7 AT <O@A
# gagE F Ni@Ed & 0 R
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Violations of Labear Laws by TISCO

5144. SHRI A K ROY: Wwill
the Minister of LABOUR be pleased
to. state:

(a) whether any report from the
State Labour department of Bihar
has been received within the first six
moanths of 1981 on the gross viola-
tion of the contract labour laws by
the TISCO; if so, facts in detail and
the steps taken ‘thereon;

(b) whether he is aware that in
this year some 8000 contract labour-
ers have been thrown out of employ-
ment and most of them were Schedu-
led Tribes ond Scheduled Castes
while an agreement was there in
1979 to absorb them; and

(c) if so, - whether the Labour
Ministry would take up the matter
through the Government to see such
large number of adivasi workers are
taken back to employment?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SIN-
HA): (a) to (c). The problem of
contract labour employed in industrial
establishments in Jamshedpur were
discussed at a Tripartite meeting be-
fore the Labour Commissioner, Bihar,
on 7-8-1979 with representatives of
different managements and Labour
unions, where it was agreed, inter-
alia, that in works of permanent and
perennial nature being performed by
contract labour, such labour should
be regularised against jobs being per-
formed by them, It wag reponat by
the Government of Bihar that subse-
quently the management of TISCO
indicated their inability to implement
these decisions on the grounds that:

‘(i) The abolition of contract la-
bour on jobs of permanent and
perennial nature was being discus-
sed by the National Joint Consul-
tative Committee for the steel in-
dustry. :
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() The Worlls Sumding Or-
ders of the Cempany laid down
the priorities for both temporary
and permmament employment and
if these were not observed, it would
be a violation of the Stamding Or-
ders and also affect the interests of
the labour force entitled to prefer-
eace in recruitment.

The State Government had repor-_

tod that the strike in TISCO which
begana on 11th February, 1981, affect-
ed about five thousand oontract
labourers. The appropriate Govern-
ment under Section 2(1) (a) of the
Contract Labour (Regulation and
Abolition) Act, 1970, and Section
2(a) of the Industrial Disputes Act,
1947, in respect of the Tata Iron and
Steel Company Ltd, (TISCO), Jam-
shedpur, is the Government of Bihar.
Therefore, the responsibility for
regulating/abolition of the contract
labour system in the Unit, as well as
preventing/scttling of any industrial
disputes arising therefrom, lies with
that Government. As the matter cle-
arly falls in the State sphere, the Cen-
tral Government can at best play an
advisory role to promote industrial
peace and harmonious relations bet-
ween the management and the work-
men of the Unit.

In order to solve the problem, the
State Government convened a meet-
img of their State Advisory Contract
Labour Board on 27-2-81 to discuss
the problems and proceed further on
the basig of its advise, The Board in
its meeting recommended the imple-
mentation of the decisions reached
in the Tripartite meeting on 7-8-79
referred to earlier and advised the
Government to call the management
of TISCO and the representatives of
the recognised union for a discussion.
The Board had also advised prohi-
biting the employment of contract
labour in certain jobs of permanent
and perennial nature in TISCO under
the tract Labour (Regulation and
Abalition) Act, 1970, and advised
the concerned unions to withdraw
thelr strike.
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According to the latest informa-
strike and agitrtion reserted to by
conQacthanl  workers en and from
11-2-1981 iy over and thé working
of the Plant of TISCO is normal. Fhe
management, in consmdtation with -
their r i Union, viz Tama
Workers’ Unmion (INTUC), is taking
action to abolish the contract system
on perennial jobs gredually,

Disposal of Cases by DMC Re.
Objections on Rateable Value in West
and South Zone

5145. SHRI DIGAMBER SINGH:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Delhi Municipal
Corporation issued a Public Notice
inviting objections on the Rateable
value ag determined by it for the
assessment year 1982-83, as publish-
ed in the Times of India, New Delhi
dated 25 November, 1981;

(b) whether the West and South
Zones of the DMC have yet to dis~
pose of some hundreds of cases where
objections were filed on the current
year’s assessment, if so, the number
of cases in each of these two zoaes;

(c) the reasons for the delay and
whether in the absence of the asses-
sment orders being passed in such
cases, the assessees will not be able
to file objections by the prescribed
date or the year 1982-83;

(d) whether a target date is pro-
posed to be set down for the dispo-
sal of all such pending cases to file
their objections by the 31 December,
1981; and

(e) if not, the steps proposed to
be taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir.

(b) The Municipal Corporation
of Delhi has reported that while all
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- the objectiome have been disposed
of, some objections for the year
1981-82 under Section 124(4) of
the DM.C. Act, 1957 were disposed
of with the remarks that these will
be considered along with pending
proposals under Section 126 of the
said Act, No details are, however,
maintained of such cases by the
Corporation.

(c) Does not arise.
(d) No, Sir.
(e) According to the Corpora-

tion, no other steps are required to
be taken. e :

Saoter Thefts

5146, SHRI KAMAL NATH:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the details of cases of thefts
of scooters registered at various Po-
lice Stations in Delhi between 1 Ap-
rii and 31 Dccember, 1980, Police
Station-wise;

(b) the details of owners, regis-
tration number of vehicles, chassis
and engine number of vehicles, which
‘were stolen;

(c) in how many cases the vehi-
cles have been traced and resorted
to the owners indicating the dates on
which these were traced and the dates
pn which these were restored; and

(d) the details of scooters which
are at present lying at various Police
Stations, Police Station-wise, indi-
cating the dates on which these were
traced and the efforts made to res-
tore them to the owners?

. THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA) (a) to (d). Information
is being collected and will be laid on
the Tahle of the House,

DECEMBER 23, -1981 -
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Seit of Vim by M/s. Hindustan . .
Lever

5147. SHRI AJIT KUMAR
SAHA: Will the Mimster of
INDUSTRY be pleased to state:

(a) whether the Industry of scour-
ers has made rapid progress during
the last five years;

(b) whether the raw materials and
chemicals for production of scourers
are commonly available;

(c) whether the larger scale indus-
try particularly the foreign subsidiary
Hindustan Lever Limited holds a do-
minant position in the manufacture
and sale of scourers through its in-
ternational brach-VIM;

(d) whether an assurance was
given to an MP sometimes back that
the production of scourers by Hindus-
tan Lever Limited will be regulated
by the Government through amend-
ment of the Industries (Devel
and Regulations) Act, 1951, if neces-
sary;

(e) if so, the progress made in the
matter; and

(f) if not, the reasons therefor?

THE MINISTER OF INDUS-
TRY AND LABOUR (SHRI
NARAYAN DATT TIWARI): (a)
Production statistics for ‘scourers’
are not maintained.

(b) Yes, Sir.

(c) As ‘scourer does not figure
separately as an item in the MRTP
Classification of Goods, it is not pos-
sible to determine the dominant sta-
tus of Hindustan Lever Ltd. in this

(d) to (f) As the manufacturer of
scourers .is outside the purview of
Industries ( Developmeat & Regula-
tion) Act, 1951, it js not possible to

regulate the capamty under the pro-

vision of thigs enactment.

’

44
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Setting up of Industrles in Orissa

5148. SHRI GIRIDHAR COM-
ANGO: Will the Minister of IN-
DUSTRY be pleased to state the
types of industries proposed by the
District Industries Centres in Orissa
and steps taken by the District Indus-
triecs Centres to attract the tribals,
Harijans and weaker sections of the
society for starting the new small
scale industries in Orissa?

THE MINISTER OF INDUS-
TRY AND LABOUR {(SHRI
NARAYAN DATT  TIWARI):

The action plans prepared by all
the 13 District Industries Centres
of Orissa envisage development of
industries based on agricultural pro-
ducts, forest products, animal hus-
bandry, chemicals, engineering, tex-
tiles, glass, ceramics and building ma-
terials,

To attract the tribals, harijans and
weaker sections  of the society to
start small scale industries, intensive
campaigns are undertaken jointly by
the Small I[ndustrics Service Institu-
tes and the District Industries Cen-
tres to inform, cducate and motivate
them, Group discussions, seminars,
distribution of pamphlets and broch-
ures arc also organised, besides pre-
paration of project profiles. feasibi-
lity reports, etc.

? Central Investment subsidy i» North
Eastern Region

5149. SHRI SONTOSH MOHAN
DEV: Will ‘he Minister of IN-
DUSTRY be pleased to state:

2973 LS—3
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(a) the details of the Central- in-
vestment subsidy in the North-Eas-
tern region, State-wise;

(b) the details of the amount of
Central investment subsidy claimed
and reimbursed during the last three
years for each State separately;

(c) whether it is also a fact that
several State Governments in this
region did not utilise the Central in-
vestment subsidy; and

(d) if so, the reasons therefor?

THE MINISTER OF INDUS-
TRY AND LABOUR (SHRI
NARAYAN DATT TIWARI):
(a) and (b) Under the central In-
vestment Subsidy Scheme, industrial
units set up ip the selected backward
areas are entitled to get subsidy at
the rate of 15 per cent of the total
fixed capital investment subject to
a maximum of Rs, 15 lakhs. In the
gse of North Eastern Region the
subsidy has been enhanced to 20 per
cent subject to 4 maximum of Rs.
20 lakhs with effect from 1.3.1981.
The list of -notified industrially back-
ward areas/districts has been placed
in the Porliament House Library.

The State-wise details of the an.
ount of Ceatral Investment Subsidy
& Transport Subsidy reimbursed to
State  Governments/Union Territori-
es in North Eastern Region during
1981-82

(Nov. 81) is given in statemcnt.

(c) Yes, Sir.:

(d) Due to long transport Icad,
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Statemaat

Statrwise details of the amouni of Centrel Investment subsidy and Transport subsidy reimbursed to State
Governments|U'nion Territories in North Eastern Region during the last three years and 1981-82
(November, 1981)

" (Rs. in lakhs)
1981-82 (No-
1978-79 1979-80 1980-81 vember, 1981)
Statte/Union Territory — — e No—
Central Trans- Central Tram- Ccntral Trans- Cen&al T!'lns-
Invest- port - Invest- port Invest- port 1nvest-
ment  Subsidy ment Subsidy ment Subsidy mcnt g) budy
Subsidy Subsidy -Subsidy Subs
Assam : 561 0-14 13-63 e 210 17-54 1591 2:92
Manipur 5-99 16-19
Meghalaya 0-19
Nagaland ' 14-96
Tripura : 14 05 5-20 1-72
.Arunachal Pradesh 0-25 3-33 0-48 6 36
Mizoram . . ' e ; 3 . 15-27
Figwreran e T 9 wraT SwT AT g FEe ¥ T WAy (st aer
: qEAON : (F) A (7). qEAT UHA
S150. W wAE w@: = Fi ST TE § AT ANEA 9T v\ &
WEHAT G TAM A4 FAF —
(F) 3 EQA F AR FaT & ig Afghan Nationals straned at Amrit-
97 fgaria T W H qAFA ae sar Airport '
Fi TR H qeq7 &F
WA 9T ATAR, 1981 A T A 5151, SHRI R. L. BHATIA:
AT F AT I GFA 7.5 safFa w4 Will the Minister of HOME AFFA-
g, : IRS be pleased to state: v

(a) the number of Afghan nation-

o als holding valid visas for Pakistan

() #a1 MFR 7 T§ s4Fadi . whom lthz(ljt Govergmcm have refus-

5 : ed to land and who ware at present

:1 ,:‘ r;:r( f:;T %% T afz af, 7 stranded at Amritsar Airport; and

afhl q=aT )

K (b) the manner in which Govera-

ment propose to handle the situation?

(W) 98T HEF AN F FAFTET
fir o BT - THE MINISTER OF STATE IN*
AAT TIRIA TR A THE MINISTRY OF HOME- AF-
FAIRS (SHRI YOGENDRgAh MAK-
- . - WANA): (a) No such Afghan Na-
(w) wfasy #§ o= weersi ®) tionals are stranded at Amritsar Air-

TFa F fAg FvET g FAr Iurs port.
e wr g ? (b) Does not arise.
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Corruptien in Polie in Trinager,
Delhi

5152. SHRI KRISHNA CHAN-
DRA PANDEY:

SHRI HIRALAL R,
PARMAR:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news ap-
pearing in ‘Sandhya Times’ dated
21-11-1981 mmphininﬁ about the
police of ‘Trinagar, Delhi;

(b) whether a demonstration and
strike by traders of the area was held
as reports of serious nature were not
oven registered by the Police;

(c) whether police of the area
also registered a case under section
306 IPC dated 4-11-1981 against
some persons who received fatal in-
‘turies at the hands of the owner of
‘Jeet Hotel’ and his. companions;
and

(d) if so, the details thereof and
the steps proposed to ensure justice
in the case?

- THE MINISTER OF STATE IN
"'THE MINISTRY OF HOME*- AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir.

(b) A deputation of the traders
‘met the local police officers and de-
manded action in a case registered
-vide FIR No. 291, dated 21-11-
1981, Under Section 457/380 LP.C.
of Police Station Lawrence Road.
They also demanded that patrolling
in the area should be intensified. The
police authorities assured them -of
prompt action. The police patrotling
in the arca has since beep intensified
and efforts are being made to work
out the case mentioned above,

(c) and (d). On 4-11-1981, two
persons namely Suresh and Jeet
Singh the owner of “Jeet Hotel” were
found in injured condition. 'They
were admitted in J.P.N. Hospital
where they were declared unfit for
Statement. A case under seotion

PAUSA 2, 1903 (SAKA)

Written Answers i)

308 JPC has been registered vide
FIR No. 274, dated 5-11-1981 at
Police Station Lawrence Road on the
statement of one Shri Lekh Raj, ag-
ainst Suresh and others, Another
case under section 325/374 IPC
has been registered against Jeet
Singh and his servamt, -on the basis
of the statemgnt made by Shri Suresh.
Bath the cases are under investiga-
tion and the investigation has been
transferred to Viglance Branch of
North District Police,

Use of Nuclear Energy for Peaceful
Purpases

5153. SHRI K. MALLANNA:
Will the PRIME MINISTER be
pleased to state:

(a) the details regarding the la-
test position in our attempts regard-
ing the use of nuclear energy for
peacefu] purpose; and

(b) the details regarding the ef-
forts towards achieving the Ilatest
technology in the regard?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIEN-

‘CE AND TECHNOLOGY, ELEC-

TRONICS AND ENVIRONMENT:
(SHRI C. P. N. SINGH):
(a) and (b). Considerablec progress
has been made in the commercial and
peaceful uses of atomic emergy in
Fast Breeder Test Reactors, agrical-
ture, medicine and industry besides
generation of power, The main areas
of progress are:—

1. Power

Atomic Enpergy has been mar-
nessed in the Country for power
generation and the present instal-
led capacity is 860 MWe.

II. Agriculture:

(i) Development of new mu-
tants of various fibre erops,
cereals, pulses, etc.

(ii) Sterilisation of certain pests
by radiation techniques.
q11. Meedicine:

(i) Special diagnostic and the-
rapeutic techniques using radioiso-
topes.
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-and will be laid on the Table of th

(ii) Radiation sterilisation of
medical products.

IV. Industry:

(i) Use of radioisotopes in in-
dustry,

(ii) Inspection techniques and
other radiation based procedures.
. Within the resources available to
the Government, every effort is
made to undertake research and
development in all aspects of peace-
ful utilisation of nuclear energy and
to keep the country abreast of the
latest developments.

Cases Pending in Rent Control
Courts, Delhi

5154. SHRI R. R, BHOLE: Will
the Minister of HOMFE AFFAIRS
be pleased to state:

(a) whether it is a fact that there
is huge arrear of cases pending in
Delhi Rent Control Courts;

(b) if so, the numbey of cases pen-
ding in these courts separately during
the last three years;

(c) the number of cases added to
these courts separately from 1st Jan-
uary, 1980 to 31st October 1981
and the number of cases finally de-
cided during this period;

(d) the number of times the jud-
ges were transferred to these courts
during the period from 1st January,
1980 to 31st October, 1981;

(e) whether it is a fact that fre-
quent transfer of judges is also a
contributory factor to these huge
arrears; and

(f) what steps Government pro-
pose to stop these frequent transfers
of judges?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MA-
KWANA): (a) to (f). The requi-
site information is being collected
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House. '

Construction of Supplementary
Drain in Delhi

5155. SHRIMATI JAY ANTI PA-
TNAIK: Will the Minister of PLAN-
NING be pleased to state:

(a) whether it is 3 fact that the
proposal of constructing a supple-
mentary drain jn Delhi is pending
before the Planning Commission for
approval;

(b) if so, when it is expected 1o be
given approval; and

(c) the cost of the above propos-
ed supplementary drain of Delhi ac-
cording to the latest estimate?

THE MINISTER OF PLAN-
NING (SHRI S, B. CHAVAN): (a)
to (c). Plannipg Commission’s ac-
ceptance for implementation of the
Scheme has been issued vide letter
dated: 23rd November, 1981 for an
estimated cost of Rs, 2507 lakhs.

Vinits of Worker Leaders Abroad

5157. SHRI DAYA RAM SHAK-
YA: Will the Minister of LABOUR
be pleased to state:

(a) total number of workers lea-
ders representatives who went abroad
in order to participate/represent the
country/their  respective labour or-
ganisation in any conference, seminar,
convention, meeting/study tour etc.
from January 1981 to 3 September,
1981: and

(b) thc name of the Central Labour
Organisation to whom they belon-
ged to i.c. total number, organisa- °
tion-wisc and total expenditure which
Government of India had to bear on
account of forcign tour/visit above?

THE MINISTER OF STATE IN
THE MINISTRY OF [LABOUR
(SHRIMATI RAM DULARI
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SINHA): (a) and (b). The informa-
tion is being collected and will be laid
on the table of the House.

Applications pending for freedom
" Fighters Pension

5158. SHRI DAULAT SINGH
JADEJA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there are any applica-
tions pending with the Government
for clearancc of frcedom fighters pen-
sion; and

(b) if so, their number 2nd reasons
and since when they are pending? -

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS (SHR1 YOGENDRA MAK-
WANA): (a) No application reccived
in Ministry of Home Affairs in  the
from the advance copy is pending
initial scrutiny. lhe Pcnsion s
sanctioned only after reccipt of
verification and entitlement of  pen-
sion reports from the concerned State
Governments who scrutinizes the
claims on the basis of applications
submitted to them.

(b) 1,41,126  applications  are
awaiting final decision for want  of
receipt of State verification Reports
and/or requisite information  from
the applicant.  These cases are ex-
pected to be finalised as soon as the

complete verified informmation is avai-
N

lable.

Entry in New Ficlds by large Houses

. 5159. SHRI PIUS TIRKEY: Will
the Minister of INDUSTRY be plea-
sed to state:

(a) whether Government are think-
ing in terms of cnlarging the defini-
tion of Appendix I of the 1973 re-
solution in order to permit large
houses’ entry in certain new fields;
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(b) if so, the details regarding the
proposal to enlarge the definition;

(c) the new fields io'mg to be
thrown open to large houses;

(d) the details regarding the large
houses;

(e) the details regarding the new
“policy package” to attract big houses
towards the backward areas; and

(f) plans for the development of
Industry in the five backward  dis-
tricts of North Bengal? -

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) to (d). Gov-
ernment are examining the entries in
Appendix-1 to the Press Note dated
the 2nd February, 1973 and the
result of the examination will be an-
nounced as and when a final decision
is taken,

(e) Nucleus Plant Programme i
the most important strategy for deve-
lopment of backard areas. No final
decision about the incentives to be
given under thc programme has been
taken.

(f) In West Bengal the following
13 districts have been identified for
development under the programme of
development of backward areas:—

Bankura, Birbhum, Burdwan,
Cooch-Bihar, Darjeeling, Hooghly,
Jalpaiguri, Malda, Midnapur,
Murshidabad, Nadia, Purulia and
West Dnapur.

Government have also announced
several concessions and facilities for
development of backward areas such
as Central Investment Subsidy, con-
cessional finance, seed/margin money
at low rate of intcrest, outright sub-
sidy on fixed capital investment, in-
come tax relicfs. preferential treat-
ment for hirc purchase of machifery
by small scale units, consultancy ar
rangements: and interest subsidy,
etc., etc., The districts of Jalpaiguri
and Bankura have been selected for
Nucleus Plant’ Programme also.
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Exorbitant Prices of Vim

5160. SHRI AJIT BAG: Will the
Minister of INDUSTRY be pleased
to state:

(a) the reasons for not including
the manufacture of scourers under the
items “reserved for small scale sector’’;

(b) reasons for allowing Hindustan
Lever, a subsidiary of Uni Lever,
UK. to retain unlmmited capagity for
production of Vim which jsa  low
technology or no technology item
based on marble powder, soda ash
and common detergent compounds;
and

(c) whether the cxorbitant prices
charged for Vim involve avoidable
drain of our precious foreign  ex-
change by way of dividenuts remitted

~to Uni Lever, UK.?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) to (c). The
manufacture of “scourers” is outside
the purview of the Industries (Deve-
lopment & Regulation) Act, 1951. As
such, it is not possible to regulate
capacities under the provisions of
this enactment.  There is also no
price control over the sale of ‘VIM’.
A FERA company is entitiled to
carry on all its activities under FERA
which it was carrying on at the time
when FERA camc into force, i.e.
1-1-1974 and is entitled to remit the
earnings on their share capital (equity)
in the Indian company.

fry e wriwn

5161. W7 TmmemT wen
3qT QAL WA a8 FATA B qr FG
& :

(%) w1 agawfefoy s

TR ¥ T A QAT wEm
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(=) afz &, & TFar A
A T e § w79, dare A
g wv

(n) =f= g, q, TIH qWT AT
s g7

AT A (stedo &, wgor) ¢
(™ A (v) FIa =A@A 7 *HA
FRINT FYFN & JFg A 5.5
aRqu gl faar & 1 ToAT WIAA
F FTEFN qeaiFa qTeA A THEA
ar fawrg dar af@sTr F wFayw &
TF qRAFT wegaa fFur g« afxm
fead ax faam g wi &

Opening of Provident fund sub Re-
gional Office at Jalpaignri

5162. SHRI SUBODH SEN: Will
the Minister of LABOUR be pleased
to state;

(a) whether the proposal for open-
ing a sub Regional Provident Fund at
Jalpaiguri (West Bengal) is still under
consideration; and

(b) how long will it take to reach
a decision?

THE MINISTER OF STATE IN
THE MINISTRY OF [L[LABOUR
(SHRIMATI RAM DULARI
SINHA): (a) No such proposal has
been received by Government,

(b) Does not arise.

Applications for Setting up New Units
in Gujarat

5163. SHRI R.P. GAEKWAD:
Will the Ministcr of INDUSTRY ba
pleased to state:

(a) thc number of applications for
letters of intent or licences from
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Gujarat rejected by Government of
]nﬂia during the last one year had
itemg for the manufacture of which
they related;

(b) the number of pending appli-
cations for letters intent/licences with
Government of India from Gujarat;

(c) since when they are pending;
and

(d) reasons for their delay?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Out of 218 ap-
plications for the grant of industrial
licences Tor setting up industries in
Gujarat reccived during the period
from December, 1980 to November
1981, 76 applications have been re-
jected.  The items of manufacture
include cement and cement products,
paper and paper products, various
ferrcus and non-ferrous products, elec-
trical equipments, commercial vehi-
cles, sulphuric acid, caustic soda &
chlorine, soda ash and various or-
ganic/inorganic chemicals ctc.

(b) and (c). 101 Industrial Licence
applications for sctting up industrics
in Gujarat are at various stages of
consideration.  Qut of these, one
application was received in 1979, 15
in 1980 and &5 in 1981 (upto 30-11-
1981).

(d) Out of the pending applica-
tions, 15 arc for the manufacture of
vanaspati.  Thesc applications cculd
not be disposed of as the question of
creation of additional capacity for
the manufacture of vanaspati was
sub judice. Besides 34 applications
have just been received.  All efforts
are being made to dispose of the
pending applications as early as pos-

sible. ;

Mobilisation of Resources in various
sectors Against the Projectiogs .in
Sixth Plan

5164. SHRI BHIKU RAM JAIN:
Will the Minister of PLANNING be
pleased to state:
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.

(a) the extent to which the various
sectors {(Central, State,” Public sector
etc.) have been able to moblise/
generate resources- as against the pro-
jections made for each .sector in the
Sixth Plan; and

(b) reasons for shortfall, if any, and
the remedial measures taken?

THE MINISTER OF PLLANNING
(SHRI S. B. CHAVAN): (a) and (b).
The aectual contribution in 1980-81
and likely contribution. in 1981-82
of various Sectors Central, State, Pub-
lic Sector, etc.) for financing the An-
nual Plans 1980-81 and 1981-82, is
not yet available. = However, the
resources position is reviowed from
time to time and Central and State
Governments, including their enter-
prises, adopt suitable measures to
augment their resources for the Plan
ia light of the relevant factors.

Growth of Entrepreneurship in the
Eastern Region

5165. SHRI CHINGWANG
KONYAK: Will the Minister of IN-
DUSTRY be pleased to state:

(a) the amount of assistance offer-
ed by thc Industrial  Development
Bank of India and other public sec-
tor financial institutions for the
growth of cntrepreneurship in  the
castern region; and

(b) the steps-proposed te be taken
to improve the situation?

THE MINISTER OF INDUS-
TRY AND LABOUR (SHRI NA-
RAIN DATT TIWARI): (a) and
(b). In West Bengal, Industrial De-
velopment Bank of India has subsidi-
sed 50 per cent of the cost of Enter-
prencuria] Development Programme
(EDP) (amoputing to Rs. 2.33 lakhs)
conducted by (1) Xavier Insti-
tute of Social Service, Ranchi,
(2)'  Self-Employment  Oriented
Multipurposc Training Centre,
Calcutta, and (3) Indian Invest-.
ment centre, Calcutta, for . trajning
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60,224 and 50 entreprencurs  res-
pectively.

In Orissa, IDBI Similarly sanction-
ed a sum of Rs. 55,000 to Orissa In-
dustrial and Technical Consultancy
Organisation for conducting EDPs in,
association with the State  Govern-
ment, covering 986 entrepreneurs.

IDBI has agreed to take over S
entrepreneurial guidance bureaus in
the Eastern Region. It has also san-
ctioned an annual grant of Rs. 50,000
to Bihar Institute of Entrepreneur-
ship Development jointly sponsored
by the Bihar Chamber of Commerce,
the State Government and the State
Level Institutions.

Besides, IDBI, ICICl and IFCIL
have acting together set up ope In-
dustrial and Technical Consultancy
Organisation each in the States of
Assam, Bihar, Orissa and West Ben-

gal.

The Technical Consultancy Organi-
sations provide consultancy services
in all matters relating to project plan-
‘ning, and conduct  cntrepreneurial
development programmes for the
benefit of small scale entrepreneurs.
These efforts at consultancy and en-
trepreneurial development will  be
strengthened from time to time as
-may be needed.

fagre & go wifral W g
vy &Y ey e aran it o
gt & mfm foar o

516 6. St wrrqre fag weam : wn
ag §A Yz I A 4T G
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amrg, g, wf, faw, &,
frar, ®gre wifz aifed, 7 aqgfas
wfa ot wqgfaa o7 wifa frgR A
mfAsa FA F X A IT AT AN T
art a€ 2, V1T FT FEF A T
ey W w € U W gu

(@) ar g7 ara 1 eata A
@y o fd ¥ artmar @Y ;mafu,
wigs =l arfas gfee @ aqgfen
arfa st wagfea sa afa & @@
D foedht g€ § s w faAx
A Afad w1 WY IFT g A
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gumrgAl & Arfega gara M7 faer-
fewil 9T 3aF frame At wTE ) §O
weagt 3 FAT STor 2 AC F

(@) =ve () . wegisa sfa
w7 magisa camf ®adara gl
¥ gwige 73 & fag g # faurm
At wrguaw & faer @few
geafrga 57 YT W WIE &
AT F wuAw & we faza-
fafegr arafraa arazoel & w712 o
gfaa aifs ot magtes sawfa €
gfaal § seaifae faeqa qadem &
wael & JogF qwrd, w7 vl s/
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d9 wifga @i F grag A g7a gETA
M frwfani o2 sfaa fasre frar

oW —
gigfea wfa
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wigfen smarfm
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Ration Money paid to R.P.F., C.R.
P.F., B.S.F. aad Delhi Police

5167. SHRI RAM JETHMALA-
NI: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) rate of ration money paid .per
month for (i) Reilway Police Force
(ii) Central Reserve Police Force and
(iii) Bordcr Security Force;

(b) in what form this ration sub-
sidy is paid to Declhi Policc and the
ratc thereof; and

(c) how many hours a policeman
is supposed to be on duty and at
what rate he is paid if required to
work overtime in Calcutta, Bombay
and Delhi?

THLE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) The non-gazetted per-
sonnel of the Central Reserve Police
Force and Border Security Force
are entitled to a ration subsidy of
Rs. 100/-per month in  qualifying
areas and to a ration subsidy of
Rs. 78 per month in non-qualiging
areas.  The personnel of the Gov-
ernment Railway Police ars pot en-
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titled to ration subsidy. The non-
oazei.cd personnel of the Railway
Protection Force are entitled to ration
allowance of Rs. 50/-per month from
October, 1981.

(b) No ration subsidy is admissible
to the Delhi Police personnel.

(c) A Policeman is expected to put
in the same hours of work as other
categories of Government employees.
In order to compensate them for wor-
king overtime, onc month's additional
salary per annum is paid to the non-
gazetted police personnel of Delhi.
The Delhi Police personnel upto the
rank of Assistant Sub-lnspector are
also entitled to diet allowance’ of
Rs. 4/-per head when they are de-
ployed Yor duty beyond Y hours. The
payment of this allowance is however,
restricted to 25 days per unoum per
head. In Calcutta the Government
of West Bcngal give to the Police

-mmpnngl of and below the rank of
g:.‘:b-lng[mumrf&:rgcnm cash allo-
wance in lieu of cooked food @ Rs.
Rs. 5 per day in case they perform
duty excecding 8 hours at a stretch.
At prescnt there is no such system
obtaining in Bombay under the Gov-
ernment of Maharashtra.

Writings in Partap’ against Pophet
of Islam

5168. SHRI G. M. BANAT-
WALLA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are aware
of the most sacrillegeous writings in
‘Partap’ daily against the Prophet of
Islam, especially in its editorial  of
the issue dated 9 Novembcer, 1981;

(b) whether Government are 1also
aware of the increasing agitation and
protest cxpressed through meetings,
processions etc. against the said writ-
ings; and

(c) the action taken by Govern-
ment against the sacrillegeous writ-

ngs? 1
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS: (SHRI YOGENDRA MAK-
WANA): (a) The Government have
seen the editorial.

(b) Yes Sir..

. (c) A case FIR No. 1065 u/s 295-
A read with Sec. 153-A IPC has
been registered at the Police Station
Darya Ganj against the Editor cf the
daily ‘Partap’ and he was arrested.
THe investigation is in progress.

AT S gUT, uAane
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Instructions Regarding Cleaning  of
Office rooms in Central Govermment
Offices

5170. DR. A.U. AZMI; Will the
Minister of HOME AFFAIRS be
pleascd to state:

(a) what arc- the instructions on
the opening, closing, dusting, sweep-
ing and cleaning of the office rooms
in the Central Government Offices
including their security during lunch
break including the Armed Force
Hcadquarters; and

(b) what is the state of cleanliness
in them?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE. DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI P, VENKATA-
SUBBAIAH): (a) Caretaking
arrangements have been made in
each ministry/department for opening,
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closing, during, sweeping and clean-~
ing the office rooms. These tasks
are performed by Group ‘D’ emplo-
yees.

For the safety and custody of
classified documents, separate instruc-
tioms have been issued.  These in-
struction, inter-alia, provide for de-
puting an assistant or a clerk to re-
main present in the section dealing
with classified documents during lunch
hour and to supervise sweeping and
locking, etc, of the rooms after office
hours.  The concerned official is
also required to come to office before
others the next morning to take over
the keys of the section and making
certain that there has been no tamper-
ing.

As regards the Armed  Forces
Headquarters, the position is as un-
der:

Opening, closing, dusting, sweep-
ing and cleaning of the officc rooms
arc donc by Group ‘D’ employees
under the supervision of the offi-
cers/stafl occupying the rooms. The
cxisting instructions provide that
no room should be left unlocked
or unattended at any time.

(b) The instructions issued 1equire
the ministries/departments to  keep
the Central Government offices neat
and tidy.

SC/ST Governors, Lt.  Governors,
Judges, IPS and LAS Officers

5171. SHRI M. THAZHAI
KARUNANITHI: Will the Minister

of HOME AFFAIRS bc pleased to

state:

{a) the number of Governors, L.
Governors, Judges in Supreme Court
and in High Courts, IPS officers and

1AS officers; :
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. (L) Out of the above, how meny
c.¢ £h.duled Castes/Scheduled Tri-
bzs; State-wise; and

(c) whether Government would en-

sure that the percentage earmarked
for SC/STs are strictly followed?

THE MINISTER OF STATE IN
THE MINISTRY. OF HOME AF-
FAIRS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATA-
SUBBAIAH): (a) and (b). There
are in all 19 Governors at present,
out of whom, the Governors of Kerala
and Haryana belong to Scheduled
Castes, There are 5 Lt. Governors
in the five Union Territories, and
none of them belongs to Scheduled
Castes or Tribes.

There are 16 Judges in position in
the Supreme Court. Out of these,
one belongs to Scheduled Caste. A
statement 1 showing the number of
Judges in position as on 1-12-1981
in each of the various High Courts
and thc number out pf them belong-
ing to Scheduled Castes/Scheduled
Tribes 1s Annexed.

A statement—II showing the num-
ber of 1AS and IPS officers in posi-
tion, cadre-wise, as on 1-1-1981 and
the number of out of them belonging
to Scheduled Castes and Scheduled
Tribes is also Annexcd.

(c) There is no percentage earmar-
ked for Scheduled Caste and Schedu-
led Tribes in the case of Gover-
nors, Lt. Governors and Judges of
Supreme Court and High  Courts.
Orders regarding reservation of paosts
for SC/ST are being followed in the
case of IAS and IPS officers.
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Statement=[
(As on 1-12-81)
No- Name of High Court Fo' o 1:2. read- I:.;' Setad-
¥ poattion ging to ging to
Scheduled  Scheduled
Castes Tribes
| Allababad P 50
2 Andhra Pradesh 5 . i 18 |
3 Bombay . . 39 i .
4 Calcutta e 4 ) i 33 1 i
$ Delhi ’ . ‘ : 21
6 Gaubati ‘ : . ; . 7 o .4
7 Gujarat E . 14
8 Himachsl Pradesh . . 4
9 Jammu & Kashmir : 4
10 Karnataka . 23 i
11 Kerala . . 15 . .
12 Madhya Pradesh 21
13 Madras 20 1
14 Orissa . 7 . i
15 Patna ' ‘ 25 e -
16 Punjab & Harvana P 19 .
17 Rajagthan . 12 -
18 Sikkim ' ' . 2 F e
ToraL TS S
Statement-II
(As on 1-1-1981,
Sl. Indian Admn. Service Indian Police Service
Noo RameolGdte oot Sob Seh | No of | Scb.  Beb
?Iflﬁ;g::- Castes Tribes Saﬂi:g:;- Castes Tribes
tion tlon
1 Andhra Pradesh 263 28 8 131 11 4
2 Assam-Meghalaya 148 s 27 85 4 L5}
3 Bihar 297 20 11 159 19 7

4 Gujarat . . - 175 17 6 87 7 3
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1 2 3 4 5 6 7 8
5 Haryana 143 24 | 67 10
6 Himachal Pradesh 89 7 9 47 6 3
7 Jammu & Kashmir 86 6 3 43 2 2
8 Karnataka 203 _24 6 100 9 3
9 Kerala 129 12 2 76 4 2
10 Madhya Pradesh 311 26 16 209 22 6
11 Maharaghtra 287 28 9 148 11 2
12 Manipur-Tripura 84 2 17 45 2 5
13 Nagaland 42 26
14 Orissa 182 13 4 100 4 3
TS Punjab - 154 26 | 87 17 a
16 Rajasthan 189 14 9 97 4 4
17 Sikkim . . =6 1 14 9 5
18 Tamil Nadu 248 33 4 108 19 1
19 Union Territories 158 15 19 83 9 3
20 Uttar Pradesh 428 54 6 316 46 3
21  West Bengal 241 23 8 182 12 11
TOTAL . 3883« 378 206 219 218 8

*This does not include 126 candidatcs, out of whom 19 belong to Scheduled Castes and 9 to
Scheduled Tribes, who were appointed to [AS before 1-1-1981, on the results o” the Civil
Services Examination, 1979 and who had not been allocated to the Cadres/joint Caders ag

on 1-1-1981.

Non Payment of Qualification pay to
Army Officers

5172. SHRI BALASAHEB
VIKHE PATIL: Will the Minister of
DEFENCE be pleased to state:

(a) whether it is a fact that the
qualification pay sanctioned  vide
Army Instructiong No, 5/S/76 has not
been paid to most of the cligible offi-
cers in the R&D Organisation;

(b) if so, the number of eligible
officers who have not so far  been
paid qualification pay in the said or-
ganisation and the reasons therefor;
and

(c) the steps Government have
taken or propose to take to implement

the provisions of the above lastruc-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
No, Sir.

(b) and (c). Do not arise.
Embezzlement/fraud cases in Central

Government Employees/Consumer
Cooperative Society Limited

5173. SHRI HARISH KUMAR
GANGWAR:
DR. A. U. AZMI:

SHRI RAJNATH SONKAR
SHASTRI:

Will the Minister of HOME AF-
FAIRS be pleased to refer to the
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r?elg given ¢o Unstarred Question No.
1 on 26th August, 1981 regard-
ing ‘embezzlement/fraud cases in
Central Government Employees Con-
sumer Cooperative Society Ltd.’ and
stale progress made in cases handed
over to the police?

THE MINISTER OF STATE IN
THE MINISTRY GF HOME AF-
FAIRS AND IN THE DEPART-
MENT OF PARLIAMENTRY AF-
FAIRS (SHRI P. VENKATASUB-
BAIAH): The progress made in the
five cases handed over to the police
is indicated in the statement enclosed.

Statement

Statement indicsting the progress of
the five cases handed over to the
police

1. A police case was registered on
14-6-1980 at Parliament Street poli-
ce station under section 408/477
ALP.C. for embezzlement of cash
and stock while working in various
stores by onc Senior Salesman during
1974-75 and 1977-78. The case was
later transferred to the Crime Branch
of the Delhi Police where it is pend-
ing for filing of challan in the court.
However, the employee concerned has

deposited the entire amount of sher- .

tage/pilferages etc. stoud against him
in the record of the Society and the
management has accordingly inform-
ed the Chief Secretary, Delhi Admi-
pistration. In the meanwhile, without
Aany prejudice to the Police case, his
mame has becn struck, off Trom the
rolls of the Society.

2. A Police case was registered
amder section 408/777A. 1.P.C. with
the Partiament Street police station
for smisappropriation of Society's cash
and stock to the tune of about Rs.
52,000/- by one Junior Salesman of
the Society during 1975—77 which
was later transferred to Crime Branch
wof ‘the Dethi Police. The concerned
employee was arrested and released
on bail. The investigations is in final
‘gtage with the Crime Branch for filing
-challan in the Court.
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3. A police case was registered on
30-5-1980 under section 408 IPC at
the Parliament Street police station
for mis-appropriation of Society’s
stock and cash to the tune of about
rupees one lakh by one junior Sales-
man of the Society during 1975-76
and 1977-78 which was later trans-
ferred to the Crime Branch of Delhi
Police. The accused got an amticipa-
tory bail. Investigation is in progress
for filing the ochallan in the court
soon.

4. A police casc was registered on
2-8-1980 under section 408 IPC with
the Parliament Street police station
for mis-appropriation of Society’s
stock and cash amounting to about
Rs. 35,000 by one junior Salesman of
the Society during 1977-79. The case
was later transferred to the Crime
Branch of Declhi Police. The accused
was arrested and interrogated by the
police several times and the challan
is under preparation for filing the case
in the court.

5. A police case was registcred on
7-7-1981 under scction 409  1PC

with the Parliament Street police
station for falsification of accounts
and mis-appropriation  of  Society’s

fund and stock to the tunc of about
Rs. 11,000/~ by one Senior Salesman
of the Society during 1977—79 which
was later transferred i the White
Collar Cell of the Delhi Police. The
delinquent employee got an anticipa-
tory bail. The challun for submission
tn the court of law is yet to be filed
by the Police. In thc meanwhile, after
holding proper domestic enquiry, the
employee concerned  was dismissed,
without any preiudice to the police
case.

Forest based Industries in Madhya
-Pradesh

5174. SHR1 MADHAV RAO
SCINDIA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether it is the Government’s
policy to locate forest-based industries
near the forests;
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(b) .if so, whether any survey for
identifying potential for additienal
ferest based industries has been made
in Madhya Pradesh, and other States
with considerable forestry; and

(c) the schemes, if any, under con-
sideration of Government to set up
additional forest based industrial units
in Madhya Pradesh and other forest
areas?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TI-
WARI): (a) Districts/areas which are
rich in forest wealth, are preferred for
development of forest-based indus-
tries, subject to feasibility.

(b) A number of Industrial Poten-
tial Surveys have bcen conducted in
all the States and Union Territories,
including Madhya Pradesh. These
surveys include recommendations for
setting up of forest-based industries
also. '

(c) Steps to promotc forest-based
industries have to be taken by the
State Government concerned on the
basis of the survey reports.

Reassessment and changes in job
reservation policy for SC/ST in
Government Services

5175. DR. KRUPASINDHU
BHOI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether a plea has been made
for reassessment and suitable changes
in the job reservations policy for SC/
ST by aformer Member of the Back-
ward Classes Commission;

(b) whether it is a fact that the
present policy has resulted in a notice-
able deterioration in the quality of
- Government service; and

(c) if so, the reaction of Govern-
ment thereto and the action proposed
to be taken to improve the situation
arising as a result thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-

PAUSA 2, 1903 (SAKA)

Written Answers 94

FAIRS (SHRI YOGENDRA MAK-
WANA): (a) The Governmeant have
no information.

(b) No, Sir.

(c) Does not arise.

Facilities m Cochin Naval Rsse

5176. SHRI B. K. NAIR: Will the
Minister of DEFENCE be pleased 1o
state:

(a whether it is proposed to .fur-
ther .develop and expand the facilities
in the Cochin Naval Base;

(d) if so, the details thereof;

(c) whether it is also preposed ‘to
expand the Cochin Airport; and

(d) if so, the details therzof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
and (b). Additional support facilities
for Naval Ships are being created at
Cochin Naval Base.

(¢) and (d). The runway at Cochin
Airport has been recently extended.
The taxi-way and =apron are being
strengthened. The Terminal Buildiag
is also being extended and modified.

Reply to letters or petitions in Mai-
thili language

5177. SHRI BHOGENDRA JHA:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is the right of any
individual under Article 350 of the
Constitution of India to file petitions
etc. to Government or any of its
authority in onc’s own mother tongue;

(b) whether the Ministry of Raifl-
ways and many Government oflicials
of the Governnient of India de  not
reply to letters or petitions addressed
to them- in Maithili language by.the
All India Maithili Sangh and others;
and
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(c) if so, react'cn of Government
thereto? -

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRT YOGENDRA MAK-
WANA): (a) No, Sir.

(b) and (c). Do not arise,

Serving Ex-Civilian School Masters
in the Army

5178. SHRI RAMESHWAR NE-
EKHRA: Will the Minister of DE-
FENCE be pleased to state:

(a) the number of ex-Civilian
Schoo] Masters in various  depart-
ments like Ordnance, MES, Garrison
Engineers etc. under the Ministry;

(b) whether they are given senio-
rity in terms of Army Instruction
No. 241 of 1950;

(c) if not, the reasong therefor;

(d) whether they are entitled for
protection of their previous basic
pay on becoming surplus and subse-
quent redeployment in various cate-
gories under the Ministry in terms of
Home Ministry O.M. No. 01/10/68-
CS(IMT) | dated the 4 December, 1968
implemented in your Ministry vide
Army Order No, 65 of 1981 dated
15 June, 1981; and

(e) whether the Ministry of De-
fence is not treated as one depart-
ment while implementing the provi-
sions of C.P.R.O. 73/73 at the time
of giving seniority to the employees
posted from one Army to other?

- THE MINISTER OF STATE IN

THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
499,

(b) and (c). Seniority of such Ci-
viian School Masters as were ad-
justed against other posts before 1st
July 1973, was regu'ated in the letter
posts, in terms of Army Instruction
No. 241 of 1950, Seniority of those
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who were adjusted from 1st July
1973 onwards has, however, been
determined, as in case of other
group ‘C’ and group ‘D’ employees,
in accordance with the general prin-
ciple laid down by Ministry of Home
Affairs for determination of seniority.

(d) No, Sir, The provisions of
Armmy Order No. 65 of 1981 dated
15th June, 1981 are effective from
the date of its issue only viz., 15th
June 1981.

(e) No, Sir,
ment.

not as one depart-

Recognition of Sanitary Inspector’s
Diploma for Para-Medical Posts

5179. SHRI MOHD. ASRAR
AHMAD: Will the Minister of
HOME AFFAIRS be pleased to
state:

(a) whether the ‘Sanitary Inspec-
tor’s Diploma’ awarded by the All
India Institutc of Local Self Govern-
ment, Bombay/New Delhi has been
recognised by the Dclhi Administra-
tion for para-medical posts under
Delhi Municipal Corporation and
New Delhi Municipal Committce
etc.;

(b) whether Government and
Delhi Administration received appli-
cations from the Institute of Public
Health and Hygienc New Delhi for
recognition of the S.I. Diploma in
the Union Territory of Delhi: and

(c) what is the policy of Govern-
ment and Delhi Administration for
promotion of other para-medical ins-
titutions in Delhi and recognition of
the Sanitory Inspectors’ Diploma by
the Institute of Public Health and
Hygiene and other institutions in the
country?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRT YOGENDRA MAK-
WANA): (a) to (¢). The informa-
tion is being collected and will be
laid on the Table of the House,
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Maternity Leave Fadlities to
Employees working in Private
Offices

5180. PROF. P. J. KURIEN: Will
the Minister of LABOUR be pleascd
to state:

(a) whether lady employees work-
ing in private offices (Regd.) con
avail of the maternity leave facilities
as is in the case of Government offi-
ces lady employees;

(b) if so, for how many days they
can avail themsclves of this facility
and under what rule can they av-
ail ynd if net, the reasons for dis-
criminiation in the Government offi-
ces and Regd. private offices;

(c) if the reply to (b) in affirma-
tive whether they are entitled to sal-
ary etc. for the period; and

(d) if not, whether Governmcnt
propase to give direction to the Direc-
torate of Industrics that the lady em-
ployces do not suffer any financial
loss on this account?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SIN-
HA): (a) to (d) Under the Maler-
nity Benefit Act every woman cmp-
loyed in u factory, mine, plantation
or circus industry is entitled to mat-
ernity benefit at the rate of average
daily wages for the period of her ac-
tual absence immediately preceding
and including the date of her delivery
and for the six weeks immediately
following that day. The State Gov-
emments are authorised to extend
the scope of the Act to any other es-
tablishment or class of establishments
after giving due notice. Accordingly,
some of the State Governments have
extended the provisions of this Act
to local bodies, shops and commer-
cial establishments, establishments
engaged in construction or mainten-
ance of buildings, etc, In case where
an establishment is covered by the
Employees State Insurance Act the
female employees of such establish-
ment are entitled to maternity benefit
in acoordance with the provisions of
that Act.

2973 LS—4
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Malpractices of Brick-Kiln Owners
in Bibar

5181. SHRIMATI GEETA MU-
KHERJEE: Will the Minister of
HOME AFFAIRS be pleased to
state:

(a) whether his Ministry received
a memorandum from Mahila Samaj,
Chivibara, Chakradharpur of Singh-
bhum district, Bihar about the mal-
practices of brick-kiln owners in
Bihar and other States resulting in
distréss and dishoncur of Adivasi
women of Chivibara and other ad-
joining areag including molestation
of girls, selling them at hotels and
brothels, immoral use of them and
their use even as bonded labourers;

(b) whether Government are also
aware of various reports appearingin
all India newspapers regarding such
misuse of Adivasi womep migrant
Jabours from Singhbhum in many
parts of the country; and

(c) if so, whether Government
propose to wppoint an cnquiry com-
mittee constituted hy mcmberes of
Parliament to investigate into the
conditiong of these Adivasi women
migrant labour?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Yes, Madam.

(b) Yes, Madam.

(¢) No, Madam. The report on
the memorandum requested from the
Government of Bihar is ‘awaited.
The memorandum is also under exa-
mination in the Department of
Mines, Ministry of Stecl and Mines.

Setting up a Commission of Inquiry
on Misuse of Foreign Money by
Gandhi Peace Foundation

5182. SHRI KEYUR
BHUSHAN:
SHRI KANWAR RAM:
ACHARYA BHAG-
WAN DEV: a
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- SHRI A. NEELALOHI-
THADASAN
NADAR:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether a resolution for set-
ting up a Commission of inquiry to
inquire into the misusc of foreign
money by the Gandhi Peace Foun-
dation was passed during the last
Session of Lok Sabha; and

(b) if so_ the reasons for not set-
ting up the Commission by Govern-
ment so far?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir.

(b) The preparatory work for set-
ting up the Commission has been un-
dertaken. The Commission is expec-
ted to be constituted shortly,

Measure to deal with Anti-Social
and Anti-National Elements

5183. SHRI JAMILUR RAH-
MAN: Will the Minister of HOME
AFFAIRS be epleased to state:

(a) the details of steps taken by
Government to deal with Anti-social
and anti-national elements;

(b) whether it is a fact that fore-
ign money is pouring in India in the
name of social organisations; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Government are main-
taining the utmost vigilance in the
matter and necessary steps, including
preventive and penal action under
the law, are being taken to maintain
law and order and to safeguard the
integrity and security of the country.

(b) and (c) Foreign contributions
are being received by about 5,000 or-
ganfsations /associations havmg re-
ligious cducational, economic, cul-
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tura] or social programmes. Undzr
Section 6(1) of the Foreign Contri-
bution (Regulation) Act, 1976, every
such organisation/asseciation is re=--
quired to send half«yearly return of
the amounts of the foreign contribu-
tion received by it and under Rule
8(2) of the Foreign Contribution
(Regulation) Rules, 1976, it is also
required to send audit report showing
utilisation of the amounts duly certi-
fied by a chartered accountant,

Expenditure on Advertising by
CSIR

5184. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of SCI-
ENCE AND TECHNOLOGY be
pleased to state:

(a) whether it is a fact that Coun-
cil of Scientific and Industria] Resear-
ch has spent lbakhs of rupees on com-
merecial advertising;

(b) the amounts spent in the last
three years, year wise, on commerical
advertising by Councu of Scientific
and Industrial Research, Atomic
Energy Commission,” Indian Space
Rescarch Organisation and the De-
partment of Science and Technology
respectively; and

(c) whether any objection has been
raised by any one in this connection
and if so. the details thercof and Gov-
ecrnment’s reaction thereto?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
AND TECHNOLOGY, ELECTRO-
NICS AND ENVIRONMENT (SHRI
C. P. N, SINGH): (a) No, Sir, CSIR
has spent only an amuont of Rs. 68,
776.40 -during the year 1981-82 cn
commercial advertising,

(b) The inforamtion is being col-
lected ond will bz laid on the Table
of the House.

(c¢) The attention of the Govern-
ment has been drawn to a news item
relating to CSIR in this connection.
The Press release CSIR during the last
two years” was issued on the occasion
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of the Independence Day to bring
to the notice of the general public,
achievements in various National
Laberatories. The heading refers to
development in science in CSIR du-
ring the last 2 years, i.e. August 1979
to August 1981 and, therefore, it can-
not be construed as an advertisement
for the party in power or any of its
members, It was meant to focus at-
tention on recent development in sci-

ence.

Closing down of Incheck Tyre and
NRM Ltd.

5185. SHRI KRISHNA CHAN-
DRA HAIGER: Will the Minister
of INDUSTRY be pleased to state:

(a) whether it is a fact that in a
letter to Ministry of Industry dated
22 October, 1980 the Chairman of
Inchek Tyre and NRM Ltd. made his
recommendations  including hand-
over the company to its original pro-
moters or to a prospective buyers, to
close it down; massive termination
of all employees at the time of na-
tionalisation;

(b) whether Government are
thinking of taking action in the line
of his recommendation; and

(c) if so, reasons thcreof?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) In a letter
dated 22nd October, 1980 addressed
to the Industrial Reconstruction Cor-
poration of India and copy endorszd
to this Ministry the Chairman hud
mentioned the following possibilities
for revival of the units:—

(i) to continue the existing agre-
ement without ony hope of economic
viability in the foresezable future,

(ii) to handover the company to
" its original owners or to a prospective
buyer
(iii) to close it down;

(iv) to nationalise the company fol-
lowed by massive input of finance
from the Government or the finan-
cing institutions.
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(b) and (c). within the frame-
work of the policy on sick units as
announced by the Government on
6th October, 1981, Government are
examining various possibilities for the
final disposition of the assets of the
undertakings.

Declining condition of M/s. Incheck
Tyres and National Rubber Manufac-
turers Ltd.

5186. SHRI SATYASADHAN
CHAKRABORTY: Will the Minis-
ter of INDUSTRY be pleased to
state:

(a) whether he is aware that for
the last two years the condition of
M/s. Incheck Tyres and Notional
Rubber Manufacturers Ltd, hag a
sharp decline; and

(b) if so, the reasons therefor?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a )Yes, Sir.

(b) Various fuctors like exodus of
trained personnel at the middle ma-
nagement level working capital cons-
traints, run-down condition of essen-
tial machinery resulting in higher re-
jections, absence of a work-culture,
power cuts, etc. etc. are some of the
major factors adversely affecting pro-
duction in these units. Government
are examining the quetsion of final
disposition of the asscts of these two
undertakings.

Deaths due to Arrack in Kerala
and Tamil Nadu

5187. SHRI A. NEELALOHITH-
ADASAN NADAR: Will the Minis-
ter of HOME AFFAIRS be pleased
to state:

(a) whether Government of India
have ascertained from_the Govern-
ments of Kerala and Tamil Nadu the
number of quick deaths caused by
intake of arrack sold by an Abkari
licence of Kerala earlier this year; and
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(b) if so, the fatal posion contai-
ned in that killer drink?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) and (b): The requi-
site information is being collected and
will be laid on the Table of the House.

Overstaying By Pakistan and Bangla-
Desh Nationals

5188. DR, VASART KUMAR
PANDIT: Will the Minister of HOME
AFFAIRS be pleaied to statce:

(a) whether the attention of Go-
vernment has been drawn to increu-
sing number of cases of Pakistan and
Bangladesh nationals overstaying in
India;

(b) if so. the total number of Pa-
kistan and Bangladesh nationals who
came to India in 1980 and 1931 :us-
pectively (till October end) und the
Total number of those who have over-
stayed the period of their visa or are
untraceable;

(c) the number of cases of Pakis-
tanis and Bangladeshis whe have beeq
arrested or are on bail for some offen-
ce and the number of those who have
escaped by jumping the bail; and

(d) the steps taken to secure the
borders with Pakistan and Bangla-
desh from illegal entrants or those
overstaying in India?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Arrival and depar-
ture of Pakistani/Bangladeshi nation-
als is @ continuous process and there
would invariably remain some spill
over at any given point of time, Many
of them get their visas extended on
compassionate or other compelling

ounds and, therefore, all those ».av-
ing beyond the expiry of period of
their initia] visa are not staying un-
authorisedly.

(b) and (c): Information is being
collected from the State and Union
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Territory Administartions and will be
laid on the Table of the House,

(d) If any Pakistani/Bangladeshi
national js found to be staying in
India unauthorisedly, atcion against
him, including prosccution, deporta-
tion is taken under the Foreigners
Act, 1946, With a view 1o ensure that
no Pakistani/Bangladeshi national
crosses the border illegally, Border
Oulposts have bcen  strengthened,
patrolling oll along the border has
been intensitied.

Kamal Missing from Orphanage in
Daryaganj Delhi

5140, SHRT RAM VILAS PAS-
WAN: Will the Minister of HOME
AFFAIRS bec pleased 10 state:

(a) whether Kamla, a  woman
bought by a Press Reporter to expdse
traficking in women and kept in Or-
phange in Daryaganj, Delhi pending
a writ petition in the Supreme Court
has been missing from the Orphan-
agc under mysterious circumstances;

(b) if so, whether Government have
made any inquiry into her disapear-
ance from the Orphange;

(¢) if =0, the details thereof? and

(d) the steps taken by Govern-
ment to tracc her?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) On the 23rd Novem-
ber, 1981 at 11.40 P.M. the sffuper-
visor of the Vanita Vishram Ashram,
Pataudi House, where smt. Kamla
had been lodged, reported to the Po-
lice Station Darya Ganj that Smt.
Kamla, who had gone out at about
8.30 P. M. to buy bidies, alongwith
another women, was missing

(b) to (d). Police parties were
immediately despatched for 1naking
a search for her at varioug places in-
cluding the Railway Stations and the
Inter-State Bus Terminus, The Inves-
tigating Officer visited the spot to
make enquiries from the local people.
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Wireless messages have been sent to
all the police stations in Delhi and
the Superintendents of Police in the
country. The Central Control Room
and the missing persons squad have
also been alerted to look for the mis-
sing woman, The photograph of Smt.
Kamla wag displayed on the T. V.
and announcements made on the
Radio. The Madhya Pradesh Police
have been specifically requested to
help in tracing out Smt. Kamla.

Protecting Righ!s of Linuzuistic Mino-
rities in Southem States

5190. SHRI N. DENNIS: Will
the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aw-
are of the difficultics faced by lingu-
istic minorities in some Southcrn Sta-
tes due to the lack of adequatc facili-
ties provided in the Educational Ins-
titutions; and

(b) the concrete steps Government
propose to take to protect their iate-
rest and safeguard their rights in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI YOGENDRA MAK-
WANA): (a) It has been ascertained
from the Office of th¢ Commissioner
for Linguistic Minoritics, that reason-
able educational facilities have been
provided by all the Southern States
in the educational institutions.

(b) The orgonisation of the Spe-
cial Officer for Linguistic Minorities
set up in terms of Article 350(B) of
the Constitution and the Minorities
Commission set up by the Govern-
ment vide their Resolution dated 12-
1-78 are considered adequate to pro-
tect 'and safeguard the interest of the
Linguistic Minorities,
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Distribution of Plan Budget (o
Districts in Ladakh

5191. SHRI P. NAMGYAL: Vil
the Minister of PLANNING be plea-
sed to refer to the reply given to Un-
starred Question No, 6968 on the 6
August, 1980 and state:

(a) the criteria fixed by thc Na-
tional Development Council for dis-
tribution of Plan funds to various
States separately in India as also such
criteria fixed for J&K State;

(b) whether the information called
in respect of items (b) and (c) of
the above referred question will be
placed on the Table of the House
now;

(c) whether the allocation made
under item (d) for Leh and Kargil
are inclusive of expenditure on power
projects and if so, the reasons for in-
curring cxpenditures from the Dis-
trict Plan while this is not the case
in respect of other Districts of J&K
State; and

(d) if reply to (c) above be in the
affirmative, will a ycar-wisc break up
of budget allocation for Leh and Kar-

gil Districts for 1979-80, 1980-81
and 1981-82 showing allocations
made for power projects separately

be placed on the Table of the House?

THE MINISTER OF PLANN-
ING (SHRI S. B. CHAVAN). (a)
The total central assistance to  the
States for the Sixth Plan period-—
1980—8S is Rs. 15,350 crores. Out
of this, Rs. 3,245 crores have been
set apart for meeting the require-
ments of Special Category  States
which include Assam, Himachal Pra-
desh, Tripura, Manipur, Meghalaya,
Nagaland, Sikkim and J&K. The in-
ter-se  distribution among the Special
Category States is not regulated by
any fixed formula. The factors ta-
ken into account are reasonable re-
quircments according to the stage of
development in different sectors, the
priorities of each State, the resource
mobilisation effort and the availabi-
lity of State’s own resources, as also
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the Central Assistance. The States
not classified as Special category
States are governed by the modified
Gadgil Formula as under:—

(i) 60 per cent op the basis of
population

(ii) 20 per cent on the basis of
per capita income only to the
States having per capita income
below the national average;

(iii) 10 per cent on the basis of
tax effort;

(iv) 10 per cent on the basis of
Special problems of States,

It may also be mentioned that the
Central Assistance of Rs. 1600 cro-
res has been allocated to non-Special
Category Siates on the basis of In-
come Adjusted Total Population for-
mula. Besides an amount of Rs, 1355
crores have been allocated for Hill
and Tribal areas and North Eastern
Council Plans and Rs, 1450 crores
for externally aided projects.

(b) Information was laid on thc
Table of the House on 24-11-80 in
fulfilment of an assurance given for
Lok Sabha Unstarred Question No.
6968 dated 6-8-80.

(c) Yes, Sir. The cxpenditure in-
curred in the districts of Leh and
Kargil is assisted by the Centra] Go-
vernment in the form of 90 per cent
grant and 10 per cent loans. Ia view
of this, all expenditure cxclusively
benefiting the districts of Lch and
Kargil hag to be reflected in the Dis-
trict Plan.

(d) The Statc Government has
been approached to indicate yearwise
break-up of budget allocation for
Leh and Kargil districts for 1979-80,
1980-81 and 1981-82 showing allo-
cations made for Power projects se-
parately.

Accepted Principle of Schemes .of
J.C.M. for Central Government

.Employees
5192. SHRI KRISHNA CHAN-
DRA HALDER: Will the Minister
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of HOME AFFAIRS be pleased to
state:

(a) whether as per accepted prin-
ciple and spirit of scheme of the
Joint Consultative Machinery for
Central Government employees stni-
pulates the presence of the Leader of
theh staff side in the main office
where the Chairman of the Official
side also sits;

(b) if not, the correct position as
per the scheme of Joint Consultative
Machinery in this respect; and

(c) the reasons for the same?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPART-
MENTS OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATA-
SUBBAIAH): (a) No, Sir.

(b) and (c), The Scheme of Joint
Consultative Machinery has been for-
mulated for consultation and nego-
tiation on staff problems, which has
no particular relevance to the pre-
sence of the staff side Leader in the
main office of the Chairman of the
Joint Council.

Malpractices by M/s, Ansal Propor-
ties and Industrial Private Ltd.,
Delhi

5193. SHRI N. SOUNDARAJAN:
Will the Minister of LABOUR be

pleased to state:

(a) whether it is a fact that M/s.
Ansal Propertics and Industries Pvt.
Ltd., Declhi js giving Indian money
as cheque to its employecs working
in Iraq;

(b) if so, what steps Government
of India propose to take to prevent
the act; and

(c¢) what penal action Government
of India are going to take against that
company?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR



109 Written Answers
{SHRIMATI RAM DULARI SIN-
HA): (a) to (c¢). The information
is being collected and will be laid on
the table of the House as soon as it
is available.

Inspection of Roro Asbestos Mines
by Mr. R. J. Hamilton

5194. SHRI INDRAIJIT GUP-
TA: Will the Minister of LABOUR
‘be pleased to state:

(a) whether the Roro Asbestos
Mines near Chaibasa, Singhbhum
district of Bihar, was inspected on
28 November, 1978 by Mr. R. J.
Hamilton, a dust control expert from
International Labour Organisation;

(b) if so, whether he confirmed
the wide spread prevalence of As-
bestos is a fatal occupational disease
affecting the lungs;

(¢) whether any health safety and
prevention measures have been intro-
duced and if so, what;

(d) whether any action has Dbeen
taken to compe] the Birla manage-
ment of the mines to take adequate
measures for the protection of the
workers many of whom have died
from Asbestos is infection; and

(e) if wot, reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SIN-
HA): (a) Mr. Robert J. Hamilton,
consultant in dust cvaluation and
control deputed by the International
Labour Organisation under the In-
ternational Programme for the Im-
provement of Working Conditions
and Environment (PTACT) visited
Roro Mines to study the problem of
dust cvaluation and control in mincs.

(b) No, Sir. The problem of asbes-
tosis was not studied by him,

(¢) to (e). The recommendations
of the Consultant on dust evaluation
and control have been sent to the
mine managements including the
management of Roro Asbestos mines
for compliance.
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Request for Additional Regional
Cement Control Office, Hydenabad

5196, SHRI P. RAJAGOPAL
NAIDU: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether Andhra Pradesh Go-
vernment requested to offer an addi-
tional regional cement control office
at Hyderabad; and
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(b) if so, the action taken there-
on?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAIN
DUTT TIWARI): (a) and (b).
The State Government of Andhra
Pradesh had requested that an office
of the Cement Control Organisation
be set up in that State, A proposal
to set up a sub-regional Office of the
Cement Controllers’ Organisation at
Hyderabad (Andhra Pradesh) is
being examined,

Expenses incurred by Jail Reforms
Committee since inception

5197. SHRI UTTAMBHAI H.

PATEL: Will the Minister of HOME |

AFFAIRS be pleased to lay a state-
ment showing:

(a) how many places the Jails Re-
forms Committee has visited and the
outcome of its visits;

(b) the expenses incurred since
its inception on establishment, ad-
ministration, salaries, honorarium and
travelling tours allowances on each
member and staff; and
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(c) the details of representations
and memoranda received by the
said committee?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) The Committee on
Jail Reforms set up on 25th July,
1980 has so far visited 46 places in
Andhra Pradesh, Bihar, Jammu
Kashmir, Kamataka, Mabharashira,
Punjab, Rajasthan, Tamil Nadu, Ut-
tar Pradesh, Chandigarh, Delhi, Goa,
Daman and Diu and Pondicherry.
These visits have given the members
of the Committee an insight into the
problems of prison administration
and this will help them in making
suitable recommendations in the
report.

(b) The details of the expenditure
incurred in connection with the work
of the Committee are indicated in the
Statement,

(¢) The Committee has received
63 representations/memoranda from
prisoners,  prison staff and others,
in addition to over 600 opinionnaires
floated by the Committec.

Statement

Details of expenditure incurred by the Commitiee since its inception (25-7-80) till November 30, 1981.

1. Expenditure on Staff (including Alember Secretary)

(i) Salary and Allowances
(ii) T.A.
2. O ffice Expenses

3. Expenditure on Members (T.4.)

Rs.
. 491343.73

51,376.22

. 3,96,298.31

1,15,615.60
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Datails of Expenditure en Members
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S. Name of the Member + Amount
No. spent
1. Justice A.N. Mulla (retd) Chairman 6,628.50
2. Shri Yogendra Sharma, M.P. Member ]0,803.75
3. Miss Saroj Khaparde, M.P. Member 5,674.00
4. Dr. (Mrs.) M. Sarda Menon Member 24,517.50
5. Shri C.S. Mallaiah Mcmber 3,382.00
6. Prof. Rasheeduddin Dhan, M.P. Member Coopted. 5,306.50
7. Shri Prakash Mehrotra, M.P. Coopted Member (Since resigned) 8,015.20
8. Shri D,J. Jadhav, Coopted Member n 17,542.25
9. Shri H.C. Saksena, Coopted Member 11,747.90
10. Shri K.L.N. Reddy, Coopted Member 18,588.00
11. Dr. Hira Singh, Coopted Member 3,410.00
1,15,615.60

The Committee has not poid any
honorarium to Member of the Com-
mittee or the Staff

Political Pension to Freedom Figh-
ters in States

5198. SHRI ZAINUL BASHER:
Will the Minister of HOME AFFAI-
RS be pleased to lay a statement
showing:

(a) the number of freedom fight-
ers receiving political pension in cach
State and Union Territory;

(b) the number of applications
still pending for the grant of political
pension; and

(c) action taken by Government
for the quick disposal of cases in fa-
vour of freedom fighters?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) and (b). As per sta-
tement attached.

(c) Keeping in view the Kkeen
concern of the Government to ex-
tend Samman Pension benefits to eli-
gible freedom fighters quickly, the
Freedom Fighters Division of Minis-
try of Home Affairs where the Sa-
mmap Pension claims of freedom fi-
ghters are processed, has been stren-
gthened. On request from the Minis-
try of Home Affairs, most of the
State  Governments/U.T. Adminis-
trations have established Special Cells
exclusively to deal with the cases of
freedom fighters under the supervi-
sion of Senior Officers and have also
revitalised State Advisory Commit-
tees’ to help scrutinize the cases of
the freedom fighters, They have alzo
been odvised to initiate compaigns to

clear all cases peonding with them.
At Central level also, a Non-Official
Advisory Committee,  comprising
Prominent freedom fighters has been
oonstituted to  advise Ministry of
Home Affairs in matters pertaining
to the implementation of Swatantrata
Sainik samman Pension Scheme.
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Statement

23-12-1981

Name of the State/U.T. No. of No. of

. . Sanc- cases’

tioned where

Cases State
Reports
are

awaited.
Uttar Pradesh . 15704 5783
Punjab k : 5,264 1,482
Haryana . 1,334 419
Jammu & Kashmir . 808 724
Rajasthan 611 789
Himachal Pradesh . 374 189
West Bengal 14,927 34,621
Amam 3,944 12,805
Orissa 3,586 6,016
Tripura 702 891
Meghalaya . 67 14

Mizoram . ..
Manipur . . 16 88
Arunachal 38
Nagaland . 10 6
Bihar 19,665 32,650
Madhya Pradesh 2,704 706
Kerala . N 2,004 17,807
Andhra Pradesh 5,407 10,889
Tamil Nadu 3,631 1,709
Gujarat 2,855 72
Karnataka M . . . . 7,655 5,784
Maharashtra 10,247 10,194

Union Territories

A. & N, 20 20
Chandigarh 72 6
Delhi 1,620 57
Goa . 597 877
Pondicherry 242 368
INA. I . 13,756 1,078
INA. II ; . 3,081 2,694
Total . 1,20,923  1,41,120
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Stalemate in Lac Indstry . ...

5199. SHRIMATI MADHURI
SINGH: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether the lac industry had
reached a srtatement due to lack of
enthusiasm of Government and the
multi-purpose cooperative societies;

(b) whether it is also a fact that
the private traders go right into the
interior and buy lac from the tribals
on the spot; and

(c) the measures proposed to be
taken by Government to remove
stranglehold of the private traders on
the Adivasi tribals, who are the back-
bone of this industry?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARA-
YAN DUTT TIWARI): (a) to
(c). The relevant information from
the Ministries of Agriculture and
Commerce is awaited.
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Visit of West Germany by Indian
Leather Delegation

5202. SHRI B. V. DESAIL: Will
the Minister of INDUSTRY be plea-

sed to statc:

(a) whether Indian Leather Dele-
gation which visited important West
Germany recently to identify pros-
pects for joint collaboration projects
between tanners of the two sides has
returped empty handed;

(b) if so, whether none of the 16
parties which had met various rep-
resentatives of the West Germany,
France, Italy and Britain showad no
interest in joint venture projects; and

(c) if so, the steps Government
are considering to take in regard to
the leather industry for promoting
the industry and whether some other
countries have also been approached
for the same?
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THE MINISTER OF INDUS-
TRY AND LABOUR (SHRI NA-
RAYAN DATT TIWARI): (a)
and (b). An Indian Leather Delega-
tion visited certain selected places in
West Germany, France, Italy and .
U. K., during Oct8ber-November,
1981. under the Indo-EEC Trade
promotion programme. The mem-
bers of the trade/industry, who were
in the delegation had detailed discus-
sions with several prospective buyers
in the above countries and explored
the prospects of having marketing
collaboration, tic-ups, etc. These will
be pursued by the members of the
delegation. They have also been able
to secure orders including trial /sam-
ple orders for various leather produ-
cts, ’

(¢) Every effort is being made to
improve the quality of Indian Tea-
ther products through availability of
quality inputs. Statc Trading Corpo-
ration of India and the Leather Ex-
port Promotion Council are making
continuous cfforts to bring about pro-
duct and design dewlopment through
market intelligence.

Production of Cement in 1981

5203 SHRI B. V. DFSATI:
SHRI T. R. SHAMANNA:
Will the Minister of INDUSTRY
be pleased to statc:

(a) whether production of cement
during October, 1981 has reached a
record level of monthly production
during the last few years;

(b) if so, what was the total ce-
ment production during the month of
October and also in Noveniber;

(c) the factors responsible for the
increase; and :

(d) the extent of total cement pro-
duction during 1980-81 and how
much is expected during 1981-82?

THE MINISTER OF INDUS-
TRY AND LABOUR (SHRI NA-
RAYAN DATT TIWARI): (a)
and (b). Production of Cement
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during the months of October, 1981
and November, 1981 has been 18.38
lakh tomnes and 18.25 lakh tonnes
respectively.

(c) Improved availability  of
infrastructura] inputs have contribu-
ted to the increase in production as
compared to the eurlier months of
the year.

(d) Production of cemcnt du-
ring 1980-81 was 18.56 million ton-
nes, The produciion during 1981-82
is estimated at 21 million tonnes.

Loss Suffered by E.P.F. Organisation

5204. SHRI NITYANANDA
MISRA: Will the Minister of
LABOUR be pleased to state:

(a) whether it is a fact that the
Central Provident Fund Commission-
er forwarded a report to the Govern-
ment 'a year back or so pointing out
the loss suffered by the Employecs
Provident Fund Organisation to the
tune of Rs. 32.00 lakhs approximate-
ly (being the difference as per the
investment on the basis of the preva-
lent pattern of investment and the
cost paid) in the Organisation’s tak-
“ing over the investments of 1.B.M.
an crstwhile cxempted establishment;
and

(b) if so, details thereof and the
action thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SIN-
HA): (a) and (b). The Central
Provident Fund Commissioner for-
‘warded a report to the Ministry of
Labour in August, 1980 pointing out
that the transfer of seourities by the
1.B.M. World Trade Corporation had
resulted in a net loss of Rs. 22.16
lakhg to the Employees’ Provident
Fund. The matter is under exami-
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Legislation for Agricultural Lsboar

5205. SHRI SATYENDRA NA-
RAYAN SINHA: Will the Minister
of LABOUR be pleased to stale:

(a) whether Government have
taken any final decision to bring in
legislation  for agricultural labour;
and

(b) if so, whether ihe proposal
has been discussed with the  State
Governments and the representatives
of organiced agricultural - labour?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SIN-
HA): (a) and (b). No, Sir. The
proposal has been discussed with re-
presentatives  of  organised agricul-
tural labour as well as with State
Governments. Discussions with
some State Governments are continu-

ing.

Recognition of “All India Civilian
chool Masters and serving ex-
Civilian School Masters

Association”’
5206. SHRI RAM PYARE
PANIKA: Wil the Minister of

DEFENCE be pleased to state:

(a) what are the reasons for de-
lay in payment of arrears edmissible
on implementation of A.O. 65/81 to
serving ex-Civilian School masters,
employed in Ordnance Depots and
various trades under the Ministry of
Defence;

(b) whether Government have re~
cognised, or considering to recognise
“All India Civilian Schoo] Masters
and serving ex-Civilian Schoo] Mas-
ters Association, New Delhi”;

(c¢) what is Government's stand
on each of their seven demands sub-
mitted on 11 July, 1977;

(d) whether they have submitted
any charter of demands at the time
of officia] level discussions held with
them on 31 July, 1981; and
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(e) .to what extent the progress
has been made in accepting their
demands?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V., PATIL): (a)
The question of payment of arrears
does not arise as A.O. 65/81 is effec-
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tive only from the date of its issue,’
ie. 15-6-1981,

(b) No, Sir.
(c) A statement is enclosed,

(d) No new charter of demands
was submitted. -

(e) As at (c) above.

Statement

Demand
No.

Subject matter

Govt. stand

1 2

1. Recognition of Civilian School, Masters

trade as teacher.

Not agreed to.

2. Removal of in licu of combatant status and Not agreed to,

authorisation in PEs/WEs.

3. Confirmation ofallsuch civilian school masters 153 civilian school
as have more than three years’ service.

4. Admissibility of pension as given to all civilians

in central govt.

5. Protection of pay.

6. Protection of seniority

7. Time scale promotions after 5,10,15 and 20 Not agreed to., Selcction

years of service.
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masters who were in
position on 31st December, 1977, have
already been confirmed.

Agreed to.

Pay of such ex-civilian school masters
as were quasi-permanent was  protected
in their new posts in which they weres
absorbed on being  rendred surplu
in their former posts Temporary
civilian school masters were, on de-
ployment in other posts after being
declared  surplus, allowed number of
increments equal to the number of -
completed years of their service in their
former posts.

Ex-civilian school masters are govcrncd
by the samg general principles of senio-
rity as are applicable to other group
‘C’ and group ‘D’ employees. No
exception in their favour can be made.

gredes Lave,
however, been sanctiored.

() a1 ag &« g fF sqee,
1981 § 9Ergerw, = § feed) %zlln
FIMT 7 GIATH AR SN & T
wear gf o,

(=) v ag « a= § f* gfag
gt W gfaw frdam w@ €
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FIar fag oA qx Y gfew femmwr @
g ghadwdrd fady
§ gamAY A 39 A ¥ fag s
WA s F QA

(w) =fz gi, @ WY gfag wfa-
wif@ & feeg Fur g #v wf;
MT

(%) 71§12 T faw gfag
% 03 fmemd s w & fa 93
gaar faad wx 10 fRaz & wAw
A¥ g agT FT Frea T gy ?

g sureg & Tew Har (off aviw
wearon) (%) 28-10-1981
F UM F QW F AW AR
A A UF wEAT g€ | W W
WY@ TF  Afsd F 9 G 4@
T I|A 2-3 yfFaqy F) AT ¥ Y
A | fFar 1 oF A gwa
e WX 3B faad N awgei F
LA GG & (IR e b L
dfgar # a<r 147/148/149/4271
323 ¥ geaid W@ g foowd @er
1364+ g TF amarsst fear mr
Mz 7 =fE fatar feg g

(=) =% (7). gfaq w@wa
weAr it guar gtm 7 @ fAsr /i
gfag @1 7.15 FF TEAEdm 97
e w1 gFAn F Afafafu dea
F o gfaa nfumfeg & faarar, fafy
HIT WFEAT FATT @A & fag et
II@ FA T oArearaa fgam o
T AWREA 9T FAGNT GTE |
TQ HT AR F AR 709 fE
R |

() zgare 5 fagw o3& & &
fagmra g f& gfag ) qentemm a3
& ag=ar =ifgg
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Per Capita Plan Share in Kerala

5208, SHRI V. S. VUAYARA-
GHAVAN: Wil the Minister of
PLANNING be pleased to state:

(a) whether it is a fact that the
per capita plan share of Kerala has
come down during the Sixth Plan as
compared to the national average;

(b) the per capita plan share of
Kerala during the past Five Year
Plang with plan-wise break-up; and

(c) the steps taken to help the
State in this regard?

THE MINISTER OF PLAN-
NING (SHRI S, B. CHAVAN):
(a) No, Sir. The per capita outlay
for Sixth Plan of the State of Kerala
is Rs. 726 as compared to Rs. 267
in the Fifth Plan (1974—79) show-
ing an incerase of 172 per cent.
The per capita Sixth Plan outlay at
the national level including the out-
lays for States, Union Territories and
the Central Sector programmes comes
to Rs, 1779 as compared to Rs. 717
in the Fifth Plan. The increase is
148 per cent only.

(b) The per capita plan outlays
of Kerala during the past Five Year
Plans are as under:—

(Rupees)

First Plan 31
Second Plan 49
Third Plan 101
Three Annual Plans

(1966—69) 73
Fourth Plan 156
Fifth Plan 267

(c) In the light of reply to parts
(a) and (b) above no special steps
arc contemplated.
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Cofwboration With Seimens

5209. SHRI N. K. SHEJWAL-
KAR:

SHRI SURAJ BHAN:

SHRY ATAL BIHARI
VAJPAYEE:

Will the Minister of INDUSTRY
be pleased to state:

(a) whether Government intend
to revive the scheme to enier nto
agreement with the Seimens Com-
pany for collaboration to manufac-
ture heavy clectrical engineering
items; and

(b) if <o. the proposed terms of
agreement and by what time this
scheme will nature?

THE MINISTER OF INDUS-
TRY AND LABOUR (SHRI
NARAYAN DUTT "TIWARI):
(a) and (b). Rcfrrence perhaps
is to an earlier proposal for
a comprehensive collaboration bet-
ween BHEL and Seimens. There
is no suggestion before the Govern-
ment to revive that proposal, which
has since lapsed,

Espionage Cases

5210. SHRI JITENDRA PRA-
SAD: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
detection of number of espionage
cases in the country is on the in-
crease for the last three years;

(b) the nature of the espionage
cases detected so far by Govern-
ment;

(c) the action Government are
taking to check the increase in es-
pionage activity;

(d) the number of cases in which
courts have intervened and the sus-
pects have been let off;

(e) whether it is a fact that a

large number of diplomats, army

] and civil servants are in-

volved in this activity; if so, the de-
tails thereof; and
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(f) the number of persons puni-
shed in the lagt threé years who have
been found associated with espion-
age activity and the nature of pun-
lshl};em awarded according to each
one

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MA-
KWANA): (a) to (f). Informa-
tion is being collected and will be
Jaid on the Table of the House.

Disposal of Cases of Property Tax
by DM.C.

5211. SHRIMATI MOHSINA
KIDWAI:  Will the Minister of
HOME AFFAIRS be pleased to re-
fer to the reply given to Unstarred
Question No. 2513 on 2 September,
1981 regarding cases for increase in
property tax of House owners in
South Zone of D.M.C. and state:

(a) how much time does the
Delhi  Municipal Corporation nor-
mally take to decide a case property
tax under section 126 of the Declhi
Municipal  Corporation Act. 1957
where an Assessec furnishes the re-
quisite documents and information to
the satisfaction of the  Asscssing
Authorities;

(b) out of the 17000 cases of as-
sessment pending under section 126
of the said Act in the South Zone
and New Delhi Zone of the Munici-
pal Corporation of Delhi, how many
were finally disposed of during the
months August to October, 1981;

(c) whether a large number of
representations have been made to
the Hon’ble Home Minister and the
Assessor and Collector, Municipal
Corporation of Delhi to dispose of
pending cases under Section 126 of
the said Act expeditiously; and

(d) if so, what action has been <k
taken on these representations?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
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WANA): (a) The Municipal Cor-
.poration of Delhi has reported that
wsessment  of Property Tax is a
quasi judicial function whichisto be
discharged keeping in view the facts
and circumstances of invidual
cases and as such no time limit can,
therefore, be indicated. for disposal
of cases under Section 126 of the
Delhi Municipal Corporation Act,
1957,

(b) The Municipal Corporation of
Delhi has intimated that out of ap-
proximately 17,000 cases of assess-
ment pending under Section 126 of
the D.M.C. -Act, 1957, in the South
Zone and New Delhi Zone of  the
Corporation, 337 cases have been re-
iported to have been disposed of af-
ter August, 1981.

(c) Some representations have been

received.

(d) The Municipal Corporation of
Delhi has stated that as per the usual
practice, these representations are be-
ing considered. .. '

Complaints of Trade Unions to
International Labour Office

5212. SHRIMATI KISHORT] SIN-
HA: Will the Minister of LABOUR
be pleased to state:

(a) whether Government have fin-
ally replied to the complaints made by
certain trade unions to the Interna-
tional Labour Office against it in rc-
gard to violation of the right to orga-
nise unions and other matters connec-
ted with industrial relations situation;

(b) if so, what are the views of the
_ International Labour Office; and

(c) whether the International La-
bour Office has finally disposed of
these complaints?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SIN-
HA): (a) Of the 6 complaints re-
ceived, Government has sent final re-
plies in the case of 4, partial observa-
tiong in the case of one and the re-
maining one complaint was received

2973 LS—5
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only recently on 30th November,
1981. Reply in respect of this comp-
laint will also be sent to ILO shortly.

(b) and (c) At its meeting neld in
November, 1981, the ILO Commit-
tee on Freeedom of Association had
before it 5 cases pertaining of India.
It adjourned examination of one case,
reached definitive conclusiong in res-
pect of two cases on matters of pro-
cedure and reached interim conclu-
sions in the remaining two cases, ask-
ing for additional information, Gow-
emment has since suplied the desired
information.

Funds Allocation during Fifth Plan
for Tribal Development

5213. SHRI BHEEKHA BHAI:
Will the Minister of PLANNING be
pleased to state:

(a) whether any amount during the
fifth plan allocated for Tribal Deve-
lopment was diverted to other sectors;
if so, the reasons therefor;

(b) in order to ensure that the
funds allotted for tribal development
are rightly used whether Government
would consider to appoint 3 Central
Monitoring Cell comprising of Tribal
Members of Parliament from various
States and their reports are discussed
in Parliament annually; and

(¢) if not, the rcasons thercof?

THE MINISTER OF PLAN-
NING (SHRI S. B. CHAVAN):

(a) Funds for tribal development
under the Tribal Sub-plans are not
diverted to other sectors as thesc are
earmrarked out of the general develop-
ment programmes of the States. The
Special Central Assistance being given
by the Centre to the States for the
implementation of Tribal Sub-plans is
spent on tribal development schemes
only.

(b) and (c) At present there is no
proposal under consideration to ap-
point a Central Monitoring Cell com-
prising of Tribal Members of Parlia-
ment to oversee the use of funds ear-
marked for tribal development in the
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country, However, the Ministry of
Home Affairs and the Backward
Classes Division in the Planning Com-
mission collect information monitor
and review the implementation of
Tribal development plans.

Licemes to different States

5214. SHRI NIREN GHOSH:
Will the Minister of INDUSTRY be
pleased to state:

®

(2) number of licences applied for
from the States of Maharashtra, Guj-
arat, Tamil Nadu and West Bengal;

(b) number of licences were clear-
ed in each State so far;
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(c) how many licences granted in
each of those States out of them;

(d) how many rejected in each of
these States; and

(e) how many are pending in each
State?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) to (e). Infor-
mation regarding the number of appli-
cations for the gramt of industrial
licences received during 1980 for set-
ting up industries in = Maharashtra,
Gujarat, Tamil Nadu and West Ben-
gal and their present position is given
below:—

Name of State Total No. of Appli- Appl8- Appli-
No. of applications appro-  cations catiorns catiors
IL Appli- ved and IL/LI rejected  Other still
cations issued wise pending
received diposed
of
IL LI
Maharashtra 34 Nil 98 180 41 25
Gujarat 249 1 97 101 35 15
Tamil Nadu 130 Nil 49 52 16 13
West Bengal 98 1 30 54 9 4

Milihry_Exercises in Jaisalmer
District
5215. SHRI VIRDHI CHANDER

JAIN: Will the Minister of DE-
FENCE be pleased to state:

(a) whether it is a fact that exer-.

cises are held by military from time to
time in the field facing range in Jaisal-
mer District;

(b) whether modern weapons are
also used in these areas as a result of
which iron, zinc, lead and other mate-
rials get scattered in that area in the
form of waste material;

(c) whether it is also a fact
people of nearby areas enter

that
into

the range and illegally steal these cos-
tly metals and sell them;

(d) whether illegal stealing is in-
creasing day by day and department
is not taking any special interest in
checking these offences; and

(e) whether Department propose to
fence this range or make any special
arrangements to ensure that noboby
enters this area illegally and if so,
details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir.
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‘(b) Ye‘! Sir

(¢) Yes, Sir. Some -civilians do
enter the range stealthly and in en
unauthorised manner to collect metal
scrap which they sell later on.

(d) and (e) Yes, Sir. Some civili-
ang do fence of the vast area of the
Rangp, or to completely seal all entry-
pomts by pacing sentrieg all along its
periphery. However, patrolling by the
Army personnel and local police is
organised regularly, to determine atte-
mpts of unauthorised entry into
the range. Sentries are also posted at
all important pcints and warning noti-
ces are placed for bidding people to
enter the Range.

Cwrb on Crackers

5216. SHRI TRILOK CHAND:

SHRI SHIV SHARAN
VERMA:

Will the Minister of INDUSTRY
be pleased to state:

(a) whether Government’s  atten-
tion has been drawn' to the news item
captioned “Probe report* suggests
curbs on Crackers” appearing in the
Hindustan Times of 3rd October,
1981;

(b) if so, reaction of Government
thereto; and

(c) action taken with details there-
of?

THE MINISTER OF INDUSTRY
AND LABOWUR (SHRI NARAYAN
DATT TIWARI): (a) Yes, Sir.

(b) and (c) Specific recommenda-
tions of the Delhi Administration on
the report in question arc yet to
be received by Government.

Suggestion made by the Minister of
Cottage and Small Scale Industries,
West Bengal

5217. PROF. RUP CHAND PAL.:
Will the Minister of INDUSTRY be
pleased to state:
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(a) the steps taken by Goverament
on the suggestion made by the Minis-
ter of Cottage and Small Scale Indus-
tries, Government of West, Bengal at
the 35th Meeting of the Small Scale
Industries Board held at New Delb§
on 9th July, 1981; and

(b) if not, reasons for the delay?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (b) The
Small Scale Indostries Board in its
last meeting on 9th July, 1981 has
constituted a Standing  Committee
which will, inter-alia, examine the sug-
gestions made by the various members
including Minister of Cottage and
Small Scale Industries, Government
of West Bengal, and identify the spe-
cific action frames arising out of
these deliberations.

Verifications of Unions in Cmployees
Provident Fund Organisation

5218. SHRI K. LAKKAPPA:
Will the Minister of LABOUR be
pleased to state:

{a) whether it is a fact that All
India Employees Provident Fund Staff
Federation, New Delhi is the only re-
cognised Federation in the Employees
Provident Fund Organisation;

(b) whether it is also a fact that
the verification of all the unions is
under process for the last two years
and some unions like Bangalore union,
arc again being ordered for verifica~
tion; and

(c) if so, what are the reasons for
re-verifications and how much time
will it take to complete this job so
that the position of the Rival Groups
is exposed and may not be given any
cognizance?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SIN=-
HA): (a) Yes, Sir.
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(b) and (c) Verification of the
unions in the Employees Provident
Fund Organisation was started in
April, 1981. It is expeoted to be
completed within 3 to 4 months.

No order for re-verification of any
union has been issued by Govern-
ment.

Spurious Cemeat seized in the Irriga-
tion Department of Raipur, Madhya
Pradesh

5219. SHRI KEYUR BHUSHAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether in lieu of cement,
spurious cement has been used in
-many parts of Madhya Pradesh;

(b) whether it is also a fact that
large quantity of spurious cement has
been seized in the Irrigation Depart-
ment in Raipur district and if so, the
quantity thereof;

(c) whether Government propose
to impose ban on Sagol plant; and

(d) if so, by what time?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (b) Due
to general shortage of cement in the
country the possibility of such mal-
practices cannot be ruled out. Po-
wers have been delegated to the State
Governments under the provisions of
the Essential Commodities Act to
deal with such mal-practices.

(c) and (d). No such proposal is
under consideration of Government.

Sanctioning of SPA’s Posts in AFHQ

5220. SHRI B. D. SINGH: Will
the Minister of DEFENCE be pleused
to state: '

(a) whether it is a fact that SPA’s
posts in AFHQ were sanctioned after
taking into account the financial con-
straints, the need to provide avenues
of promotion to them but are now
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finding the same administratively un-
feasible after examining the matter in
consultation with the  Associated
Finance; and

(b) if so, what has been the out-
come of the same?

THE MINISTER OF STATE 1IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a) and
(b). The Question is not clear. How-
ever, the position is that 45 posts of
Stenographers Grade ‘C’ were upgra-
ded to Grade ‘B’ from 6-8-1977 to
improve career prospects of Stenogra-
phers Grade ‘C’ in the AFHQ. 18
more posts were upgraded from 10-
12-1979 to bring the proportion  of
Stengoraphers Grades ‘A’ and ‘B’ to
Grades ‘C and ‘D’ in the AFHQ to
the same level as in the Central Secre-
tariat Stenographers’ Service.

Setting up of Industries in Darjeeling

5221. SHRI ANANDA PATHAK:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are aware
of the fact that the percentage of une-
mployment is higher among the hill
pzople of the district of Darjeeling in
West Bengal; and

(b) if so, whether Government are
prepared to consider proposals  for
setting up of a number of Cottage and
small scale industries based on forest,
agriculture and other available resour-
ces with a view to develop the area
and create employment potentialitics?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Darjeeling is
one of the industrially backward areas
and the number of persons engaged
in manufacturing activity is compara-
tively less.

(b) The primary responsibility for
planning Industrial Development rests
with the State Government through its
various sectoral programmes including
cottage and small scale  industries
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and through ‘exploitation of local re-
_sources potential.  To assist such
efforts, Central incentives such as

concessional finance, tax =~ exemption,
etc. are available. - Under the Cen-
trally sponsored District  Industries

Centre Programme an action plan has
been prepared for promoting both, re-
source-based and need-based indus-
[l'i._CS. e il

Recognition to Departmental Canleen
Employees Unions

5222. SHRI ANANDA PATHAK:
Will the Minister of HOME =~ AF-
FAIRS be pleased to state:

(a) whether Brochure published by
the DPAR -of the Home Ministry
provides for recogmtlon of depart-
mental cantecns in Government offi-
ces and Industrial Establishments; and

(b) if so, how many departmental
canteens employees unions have so
far been given recognition,  depart-
mentwise, details thercof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-

FAIRS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKAT-

ASUBBAIAH): (a) Yes, Sir.

(b) Such recognition is to be accor-
ded by the respective offices/depart-
ments in which the canteens are tunc-
< tioning and not by the Department of
Personnel and A.R.

Mim Cecnent Plants

5223. SHRI PRATAP BHANU
SHARMA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether mini cement plants are
* not economically viable now due to
heavy capital investments;

(b) if so, the view of Government
of India on these projects;

.(¢) whether we have developed a
suitable . technology for the successful
minj cement plants; and
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(d) if so, the deteils thereof?

THE MINISTER OF INIMSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (b). One
of the main conclusions of the Work-
ing Group on Incentives for Mini Ce-
ment Plants was that the cost of pro-
duction in the case of mini cement
plants works out of about Rs, 50/- to
Rs. 60/- per tonne over the price per
tonne admissible to a new large ce-
ment plant.  The additional cost " is
neutralised by exempting mini cement
plants from the operation of distribu-
tion control under the Cement Control
Order 1967 and by providing a rebate
in- the payment of excise duty upto
50 per cent for a period of five years
from the date of commencement of
production.

(c) and (d).. Three mini Cement
plants based on Vertical Shaft Kiln
Technology have been commissioned.
Their details are as fdllows:—

M/s. Veda Cement Industries—Hosadurga
(Karnataka)—30 tonnes/day

M/s. Lokapur Ceﬁlent, Lokapur (Karnataka)
—30 tonnes/dady

M/s. Kutch Cement, Bhuj (Gujarat)— 30
tonnes/dap

Appointment of Census Workers h
States

5224. SHRI A, K. BALAN: Will
the Minister of HOME AFFAIRS be
pleascd to state:

}  (a) how many persons were ap-
‘ pointed temporarily in conoection

- with the census during the year 1980,
State-wise; and .

(b) whether any decision has been
staken by Government to  appoint

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) The required informa-

Jtion is not readily available and is

being collected. S .
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(b) It is not intended to appoint
them permanently.
]

AT faunit ¥ afes afinerfodt
T whn frl w1 wrd qrEe
A

5225, ot wcfeg Twarom : Fa7
A AAN g T g A fr oo
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wg-arer w7 afaq @ N From@r
r;
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w wiga s faar g ;

(%) wfawifeal g fg=a 1 #1d-
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AT faRmr ¥ R ®
sHATfE) W fedt 71 afgar 83 &
fag fg= faar Q9 Foria @ &
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arr wr Af qw wowTEr wfa-
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() & (). guar gsa ®t
F W WTazh ¥QEmar @ @
E (1 { '

Centrally Sponsored Industries in .
States

5227. SHRIMATI SANYOGITA
RANE: Will the Minister of INDUS-
TRY be pleased to state:

(a) the industrial investment  of
the Centre in various States;

(b) the new Centrally sposnored
industries proposed to be set up in the
States; and

(c) the steps proposed to bring to
an even level of industrial investment
in different States?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) to (c). The
Central investments are primarily in
large industrial projects of  basic
character and the location of such
units has to be decided on broad tech-
no-cconomic considerations. It has
been the policy of the Government
that subject to techno-economic con-
siderations, comparatively industrially
backward regions are given preference
in the location of the central pro-

jects.

New Schemes have been identified
and provided for based on techno-
economic considerations taking into
account the overall oconstrajnts of
resources and intersectoral priorities
indicated in the Plan document. The
Sixth Plan 1980—85 provides an
outlay of Rs. 19,018 crores for Cen-
tral Industrial & Mineral Projects in-
cluding coal and petroleum, A State-
wise break-up of this investment on
the basis of locational decisions taken
so far is given in the enclosed state-
ment.

- —
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Statement
5. No State/Union Temitory - ~7. Outlay, 1980
-85
(Rs. crores)
1 2 3
I Andhra Pradesh . .. .180.31
2 Asum . 4 . f 610.67
3 Bihar . 1158.28
4 Gujarat 541.75
5 Haryana ;: F; . g . A 71.07
6 Himachal Pradesh . E 2 : s 2.35
7 Jammu & Kashmir ] 5.10
8 Karanataka % 3 - § i ; 255.06
9 Kerala ; z : 321.09
10 Madhya Pradesh % . : g i . 1341.03
11 Maharashtra . 5 . 961.00
12 Nagaland 15.9C
13 Orissa 1485.35
14 Punjab . 37.06
15 Rajasthan 173.06
16 Tamil Nadu z A 571.81
17 Uttar Pradesh . i L fae e Fah 21928
18 Waest Bengal i . i . 3 578.17
19 Delhi & i - . 39.49
20 Goa - % 0.43
ToTaL i i . 10187.26
21 Unallocated . i "88.3081
ToTaL 19018 57
Natiomalisation of Gourepore Contai- Containers and Closures = Workers

‘mers and  Closures, West  Bengal
5228. SHRI MOHAMMED IS-
MAIL: Will the Minister of INDUS-

TRY be pleased to state:

(a) whether Government have
received any representation regarding
the nationalisation of the Gourepore
Containers and Closures, West Ben-
gal;

(b) if so, details thereof; and

(c) the steps taken by Government
thereon?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
- DATT TIWARI): (a) and (b). A re-
presentation dated 30th  October,
1981 was received from Gourepore

Union, West Bengal pleading for
nationalisation of the unit.

(c) The take-over period has been
extended for a furthér period of onc
year i.e. upto 28-11-1982 to enable In-
dustrial Reconstruction Corporation
of India Limited, which is "Authorised
Person’ to draw out a detailed revival-
cum-modernisation scheme to-take a
final decision as to whether the Unit
could be run as a viable unit or not.

Recognition to Employees State Insu-
rance Corporation Canteen Employees
‘ Assoclation, Calcufta.

5229. SHRI R. P. DAS: Will the
Minister of LABOUR be pleased to
state: .

A
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(a) whether Employees State In-
surance Corporation Canteen  Em-
ployees’ Association, Calcutta has
approached Government for recogni-
tion of their union under para 8.3 of
the Brochure of the DPAR M/O,
Home Affairs, New Delhi dated 18
April, 1981;

(b) if so, date from which such
recognition is proposed to be given;

and woal oadid s

(c) if not, reasons for non-recogni-
tion? s |

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM  DULARI
SINHA): (a) to (c). The information
is being collected and will be placed
on the table of the Sabha shortly.

Poor Conditions of Defence Cooks

5230. SHRI S. MURUGAIN:
SHRI THAZHAI M,
KARUNANITHI:
SHRI K.B.S. MANI:
DR. V. KULANDAIVELU:

Will the Minister of DEFENCE be
pleased to state:

(a) whether service conditions of
the cooks employed in Defence such
as pay, promotions are poor;

(b) if so, remedial action takcn
thereof;

i(c) since the cooks cmployed are
holding Diploma in cooking whether
they will be categorised ‘as Technical
Staff; and

(d) whether owing to the service
conditions causing a number of pre-
mature deaths, Government will con-
sider for full pension on retiremcat
- after service of 20 years?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a) No,
Sir.

(b) Does not arise.
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(c) No, Sir as Diploma in cooking
is not essential for employment  of
cooks

(d) No premature deaths in case of
cooks have bcen reported.  Not-
withstanding this, combatant sepoy
cooks are granted full pension if they
retlre after 20 years’ service,

Recnntment for Coastal Gnards

5231. SHRI OSCAR FERNAN-
DES: Will the Minister of ! )EFENCE
be pleased to state:

(a) whether recently récruitments
have taken place for the coastal gu-
ards; and

(b) if so, the percentage of .people
from the coastal States recruited for
the same?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
Direct recruitment has been introduc-
ed in the Coast Guard since January
1980.

(b) 57 per cent of the candidates
recruited so far are from the Coastal
States.

G ¥ g% gt ;WA Ag w1 whafive
aTEEat qT uwifawre

5232. =t g9 T ARAY : &|T
YT wdT ag FAW &Y AT HA
f ¢

(*) #a1 g ¥ FA UF @
JEIT 47 F FAh et & wwfr
arEs a/afqzraar e fay  go
L9

(&) aarag v ¢ f5 w4 'n;g Ex
Tga A FAM A ¥ Frren A feamar
LA

(a) #r garw 7k foedt F anr-
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(%) & ¥ w7 araS # avere A
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IET AQ oW HA (S ACw
frard) : (3) &, Adf 1 ad
“1980 § 1981 (AFAT, 1981 aF)
& ftera sam (fawra aur fafmana)
afafazm, 1951 & ada dam 3
fadt 71 Y 2 ofgs armoa/ma-
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Extension of EPF and Miscellaneous
Provions Act, 1952 to the Lstablish-
meats

5233. SHRI SATISH PRASHAD
SINGH: Will the Minister of
LABOUR be pleased to state:

(ca) what is the position of expan-
sion of Employees’ Provident Fund
and Miscellaneous Provisions Act,
1952 to the establishments employ-
ing 10 or more workers specially
when Government have accepted the
High Power Committee’s report;

(b) whether Government will in-
troduce the bill in the current session
of the Parliament or will ensure  the
introduction of amendments through
the Ordinance in the interest of poor
induystrial workers; and

(c) if not, how much time Govern-
_ment will take to amend the Act and
what are the reasons for the inordi-
nate delay?

THE MINISTER OF STATE "IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
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SINHA): (a) te (c). A proposal to
amend the Employees’ Provident
Funds and Miscellaneous Provisions
Act, 1952 extending its application
to all establishments employing ten
or more persons, subject to certain ex-
ceptions, is under consideration,
along with amendments to certain,
other provisions of the Act.  Since
Amendment to a number of provisions
is envisaged, the proposals have to be
scrutinised carefully by different
authorities. A bill for amendment of
the Act will be introduced as soon as
possible.

Minimum Wages

5234. SHRI AMAR ROYPRA-
DHAN: Will the Minister of LA-
BOUR be pleaesd to state:

(a) whether it is also a fact that
present fixed minimum wages of skil-
led and unskilled labour is in accor-
dance with the cost of living index of
1981;

(b) if so, what are the details in
this regard; and

(c) if not, the steps  Government
propose to take in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA): (a) to (c). In so Tar as the
employments are concerned for which
the Central Government is the ap-
propriate Government for fixation/re-
vision of minimum wages under the
Minimum Wages Act, the position is
as follows—

The Minimum Wages in respect of
mining employments were fixed/revi-
sed recently and they are related to
the 12 monthly average Consumer
Price Index of 380 as at the end of
September, 1980.

Minimum Wages in respect of em-
ployments in agriculture are related to
the 12 monthly average = Consumer
Price Index of 329; a proposal to raise
these wages consequent on the rise in
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average Consumer l"rice Index to
380 has been notified.

Minimum Wages in respect of em-
ployments in building and construc-
tion industry are also related to the
average C.P.I. of 329; a proposal for,
revision of the wages .consequent on
the rise in the average CPI upto 380
has been referred to the other Minis-
tries/Departments concerned; their
comments are awaited.

The average CPI having sirce gone¢
up to 432 by end of October, 1981
another proposal further to revise the
minimum wages in respect of all thesq
employments is being processed.

-
oy

School Teaching Eve Teasing in Delhi
University

5235. SHRI RASHEED MA-
SOOD: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the Press re-
port appearing in the Tribune dated
27 November, 1981 regarding runn-
ing of a school in the Delhi University
area for teaching the art and craft of
eve teasing under the shadow of a
police post; and

(b) if so, the action taken by Gov-
ernment in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir.

(b) An enquiry was got conducted
by the Delhi Police, but no substanceq
was found in the allegations made in
the news item,

Demand for Re-centralisation of
Secretariat Services

5236. SHRI HARISH CHANDRA

SINGH RAWAT: Will the Minister

' of HOME AFFAIRS be pleased to
state:

PAUSA 2, 1003 (SAKA)

Writtan Ansters 140
(a) whether Central Secretariat
Non-Gazetted Employees Union has
been demanding re-centralisation of
the three Secretariat Services viz. Cen-
tral  Secretariat Clerical Service
(CSCS), Central Secretariat Service
(CSS) and Central Secretariat Steno-
graphers’ Services (CSSS); and

(b) if so, the ground on which these
services are allowed to be adminis-
tered on the present decentralised
basis, especially when numerous ano-.
malies have crept in and this has re-
sulted in a mass discontentment
among the employees?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPART-
MENT OF PARLIATMENTARY
AFFAIRS (SHRI P. VENKATASU-
BBAIAH): (a) Such a demand was
received in 1978 from the Central
Secretariat Non-Gazetted Employees
Union which is not a recognised body.

(b) In the interest of better per-
sonnel management the three Services
were decentralised. In order to
ensure that imbalance in prospects of
advancement of staff in similar cate-
gories in various Ministries/Depart-
ments is reduced to the minimum,
zoning scheme has already been intro-
duced and implemented.

Unapproved Irrigation Projects in

states

5237. SHRI RAJESH KUMAR
SINGH: Will the Minister of PLANN-
ING be pleased to state:

(a) whether certain State Govemn-
ments have taken up irrigation pro-
jects without obtaining the approval
of the Planning Commission;

(b) if so, details thercof;

(c) the estimated expenditure in-
curred by the State Governments on
these unapproved irrigation projects
and whether the amount was diverted
by the State Governments from the
aﬁocaunns made for Plan projects;
and
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(d) reaction of Government with
regard thereto?

THE MINISFER OF PLANNING
(SHRI S.B. CHAVAN): (a) Yes, Sir.

(b) and (c). A State-wise break-up
of the number of schemes, their esti-
mated cost and the expenditure on
these .schemes to end of 1980-81 is
enclosed.  Irrigation schemes are
included in the plans by name even
before their formal approval and out-
lays are provided in the Plan subject
to approval of the schemes.

' (d) The Planning Commission has
lssupg circular letters to the State
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Governments that they should not
take up any new rhajor and medium
irrigation projects without obtaining
prior approval of the Planning Com-
mission. At the time of annual plan
discussions also, it is emphasised that
the clearance of the schemes should
be expedited.  Project reports or
proformae in respect of medium sche-

mes, have been received in a nunber
of cases and they are under examina-
tion in the Central Water Commission.
Steps are being taken to expedite their
clearance by personal discussions bet-
ween the officers of the State Govern-
ments and the Central Water Commi-
ssion.

Statement
Unapproved Frrization Schemes
(Rs. Crores)
S, State No. of Estimated Expdr.

No. schemncs cost  to-end of
1980-81
1 Andhra Pradesh 7 311.72 35.76
2 Bibar 10 623.75 99.79
3 Gujarat . 33 3034.45 110.07
4 Haryana 12 274.81 116.61
5 Karanataka 9 159.57 28.10
6 Kerala 2 202.37 18.03
7 Madhya Pradesh 23 1216.33 146.97
8 Maharashtra, 70 764.38 63.73
9 Orissa 4 104.61 0.54
10 Punjab ;. 6 106.23 48.26
1i Rajasthan . 1 313.96 0.97
12 Tamil Nadu 8 46.98 21.17
13 Uttar Fradesh 15 356.16 4.59
14 Waest Bengal 3 112.42 0.57
Sue-ToTAL (STATEs) . . F 210 7632.74 740.16

Union Territory
Gona, Daman & Diu . . £ 36.16 2.39
Gaanp ToTAL ’ . 210 7668.90  742.55

e I

£Joint Scheme with Maharashtra,
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Ex-post facto Approval for Appoint-
‘men® of Chief Vivilance Officers im
Alr India and India Tourism Develop-

ment Corporation
5238. PROF. AJIT KUMAR

MEHTA: Will the Minister of HOME _

AFFAIRS be pleased to refer to the
replies given to parts (b) and (c) of
Unstarred Question No. 3445 on 9
September, 1981 regarding posting of
Chief Vigilance Officers in Govt. De-
partments/Ministries, and state:

(a) whether the ex-post facto ap-
proval of the Central Vigilance Com~
mission for the appointments of Chief
Vigilance Officers in Air India and
India Tourism Development-Corpora-
tion sought by the Ministry of Tou-
rism and Civil Aviation has  been
given;

. (b) whether it has also been ensu-
red that all the formalities are com-
pleted before the appointments are
finally approved; and

(c) if answer to (a) above be in
the regative, what is the present posi-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATA-
SUBBAIAH): (a) No, Sir.

(b) All the Ministries/Departments
have requested to issue suitable in-
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‘structions to all concerned with a
'view to ensuring that the requirement
of prior consultation with the Central
Vigilance Commission and, obtaining
the approval for the appointment of
Chief Vigilance Officers is fully met.

(c) The Central Vigilance Commis-

sion is awaiting certain clarifications

. it has sought for from the Ministry of
Tourism and Civil Aviation.

‘Drinking Water Supply Schemes, Irri-
gation Schemes and rural Electrifica-
tion Schemes in States '

5239. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
PLANNING be pleased to state:

(a) whether the Programme Evalu-
ation Organisation of the Planning
Commission has undertaken the. evalu-
ation of the Drinking Water Supply
Schemes, Irrigation Schemes and
Rural Electrification Schemes in the
States of Himachal Pradesh, Haryana
and Punjab during the last three years,
including the current financial year;

(b) if so, the results thereof; and

(c) if not, whether such an evalua-
tion study would be undertaken in
these States during the current finan-
cial year?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): (a) The posi-
tion during the last three years includ-
ing the current financial year is as
under:—

(i) Drinking Water Supply Schemes

(i) Irrigation Schemes

(iii) Rural Electrification Schemes
(b) (i) Drinking Water Supply Schemes

(ii) Irrigation Scheme

(iii) Rural Electrification Schemes

No, Sir.
No, Sir.
Yes, Sir.
Question  does not
arisc.
does rot

Question
arise.

Report of the All India Study
which covers the States
of Himachal Pradesh, Haryana,
and’ Punjab is under pre-
paration.
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(c) (i) Drinking Water Supply Schemes .

(ii) Irrigation Schemes . .

(iii) Rural Electrification Schemes

Upgradation from under Secretary
Level to Deputy Secretary Level

5240. SHRI CHHITUBHAI
GAMIT: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether All India Service and
other Group A Services Officers ser-
ving as Deputy Secretaries on deputa-
tion in the Central Secretariat upon,
inclusion in the Selection Grade of
their service by their Cadre Authori-
ties are automatically upgraded as
Directors. the upgradation being per-
sonal to them;

(b) whether the post of Deputy
Secretary is a Selection Grade post for
the Central Secretariat Officers;

(c) whether the Central Secretariat
Service officers empanelled for ap-
pointment as Deputy Secretaries are
also eligible for automatic upgrada-
tion from Under Secretary level to
Deputy Secretary level upon empanel-
ment on the same analogy; and

(d) if so. the reasons for the dis-
crimination?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPART-
MENT OF PARLTIAMENTARY AF-
FAIRS (SHRI P. VENKATASU-
BBAIAH): (a) No. Sir; Officers of the
AIS/Central Services Group ‘A’ who
have been working at Centre as De-
puty Secretaries on tenure deputationl
basis and who have been eranted the
Grade of Rs. 2000—2250 in their
respective cadres may be considered
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Accemibllity of the Poor to the
Rural  Water ly ==
A Quick Evalution Study—
was  conducted in 1978-79
which covers the States of
Himachal Pradesh, Haryana,
and Punjab. No new study
is contemplated in the
current financial year.

No, such study is being contem-
plated during the current
financial year.

No, Sir.

for appointment as Directors, by re-
designating the posts of Deputy Secre-
taries as Directors as personal to them
sublject to the condition that the offi-
cers concerned should have comple-
ted 14 years’ service.  Such appoint-
ments are made with the approval of

-Appointments Committee of Cabinet.

(b) Yes, Sir. The Selection Grade
of the Central Secretariat  Servicei
Officers is Rs. 1500—2000.

(c) Rules do not provide for auto-
matic upgradation of empanelled offi-
cers from the Under Secrctary level
to Deputy Secretary level.

(d) There is no discrimination in-
volved since there is no automatic up-
gradation from Under Secretary level
post to Deputy Secretary level post
for officers belonging to any Service.

Pig menace in R.K. puram New Delhi

5241. SHRI T. S. NEGL: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware
that the residents of Sector IV, R.K.
Puram are fed up with the pig menace
because their kitchan gardens are
being destroyed by the stray pigs; and

(b) whether Government propose
to take effective steps to eradicate
this menacc immediate?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
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t;‘}"'\Nfc\l):lt'(a) ]::dM(b).It has been in-
mate t unicipal Corpora~
tion, JII)l:lhly that they have not r(e’zﬁ'ed
any specific complaint from the resi-
dents of Sector IV, R.K. Puram, New
Delhi. However, they have directed
their cattle catching staff to impound
pigs frum Sector IV, RK.  Puram,
New Delhi as and when required.

Pay Protection of Ex-civilian school
Masters

5242. SHRI JAGPAL SINGH:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that 3 num-~
ber of civilian school masters who
were declared surplus and who, in
the alternative, were deployed in
various trades under the Ministry of
Defence are not given protection of
their basic pay drawn by them as
school masters despite instructions by
the Ministry of Home Affairs issued
in December, 1968;

(®) if so, the steps taken by Gov-
ernment to protect the pay of such
civilian school masters and to com-
pensate for their loss; and

(c¢) whether for the purposes of
reckoning seniority of the transfers,
the various wings of the Ministry of
Defence are treated as one Depart-
ment; if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
The instructions issued by the Minis-
try of Home Affairs in 1968 were not
applied to the Ministry of Defence
till June, 1981. Hence, pay protec-
tion in terms of the said instructions

* was not applicable earlier.

"F

(b) Does not arise.

(c) No. Sir, because as a matter of
policy seniority is reckoned on corps/
service basis in the lower formations
of this Ministry.

Seminar on ‘Prodlems of data col-
lection in Amneal Survey of Indost-
ries’ in Delhi
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5243. SHRI C. T. DHANDA-
PANI: Wil the Minister of PLAN-
NING be pleased to state:

(a) whether it is a fact 'that the
Department of Statistics organised a
Seminar on ‘Problems of Data Col-
lection in the Annual Survey of Indus-
tries’ in New Delhi on 27-29 Septem-
ber, 1981; and

(b) if so, what are its detailed
recommendationg to improve the data
collection techniques and its dissemi-
nation?

THE MINISTER OF PLANNING
(SHRT S. B, CHAVAN): (a) Yes,
Sir. The Seminar was confined only
to the field officers of the National
Sample Survey Organisation.

(b YA copy of the recommend-
ations is enclosed,

Statement
Recommendafions of the Seminar on
problems of data collection in Annu-
al Survey of Industries.

1. The syllabus for training in
Annual Survey of Industries (ASI)
imparted to the Assistant Superin-
tendents and  Superintendents was
reviewed and suitable modifications
suggested including greater stress on
practical training,

2. A detailed ‘Manual of Instruc-
tions’ should be prepared for guid-
ance of field staff engaged in this
work. A simple and brief manual
should also be prepared for guid-
ance of factory establishments to fill
up the prescribed ASI schedules.

3. A decentralised system of field
scrutiny should be introduced to im-
prove the quality of data.

4. Adequate publicity should be
given about the objectives and the
statutory requirements of filing the
AST returns under the Collection of
Statistics Act, 1953. The procedure
of prosecution may be simplified to
cut short delays and the provisions
of the Act made more deterrent to
ensure timely submission of ASI re-
turns by the factory establishments.
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Alotment of Scooters to Share-
Holders by M/s Maharashtra
Scooters

5244. SHRI RAMNATH DU-
BEY: Will the. Minister of INDUS-
TRY be pleased to state:

(a) whether the share-holders of
M/s, Maharashtra Scooters were al-
lotted scooters by draw of lots on
prionity basis;

(b) if so, the number of share-
holders who were unsuccessful in the
draw; and

(¢) how many unsuccessful share-
holders have sold their shares up to
June 19817

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) M/s. Maha-
rashtra Scooters have reported that
there was a scheme under which ini-
tial share-holders were allotted scoo-
ters on priority.

(b) 318.
(c) 73.

Prosecution cases under EPF Act
in Tamidl Nadu State

5245. SHRI D. S. A, SIVAPRA-
KASHAM: Will the Minister of LA-
BOUR be pleased to state:

(a) whether any prosecutions have
been launched, if so, how many un-
der section 14(2A) of Employees
Provident Fund and Miscellancous
Provision Act 1952 during the last
three years till this date in Tamil
Nadu State; and

(b) if so, details of the employ-
ers with name and the result of the
prosecution?

THE MINISTER OF STATE 1IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SIN-
HA): (a) The Provident Fund au-
thorities have reported that no pro-
secutions case under section 14(2A)
of the Pmployees’ Provident [unds
and Miscellaneous Provisions Act,
1952 hag been launched in the State
of Tamil Nedu.
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(b) In view of (a) above, ques-
tion does not arise,

Issue of Licences to Walchand
Group '

5246. SHRI CHATURBHUJ:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether any industrial licence
and/or letter of intent has been issu-
ed to any firm comprised in the Wal-
chand group of industries or to any
firm having a substantial interest
therein; -

(b) if so, details thereof;

(c) whether any application for
industrial licence and/or letter of in-
tent has been made by any of the
aforesaid persons; and

(d) if so, the details thereof?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) No Letter of
Intent or Industrial Licence has been
issued to any of the undertakings re-
gistered under the MRTP Act, 1969
and belonging to Walchand Group of
Industries during January-October,
1981,

(b) Does not arise.

(c) No industrial licence applica-
tion from the undertakings belonging
to Walchand Group of industries has
been received during January-Octo-
ber, 1981.

(d) Does not arise.

Proposal to Make use of Army for.
various Developmental Projects .

5247. SHRI ERA ANBARASU:
Will the Ministey of DEFENCE be
pleased to state:

(a) whether there is any proposal
to make use of the services of Indian
Army in the implementation of vari-
ous developmental - projects Juring
the peace time; and
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(b) if not, whether Government
will evolve suitable programme to uti-
lise the services of Indian Army in

varioug developmental projects?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
I(JSHRSI SHIVRAJ V, PATIL) (a)

o, Sir.

(b) The primary role of the Army
is defending the country’s borders and
territorial integrity. This requires
constant training during peace-time.
The Army, therefore, cannot be
diverted ‘from its primary task with-
out jeopardising national security.
However, the Army is used on for
other purposes such as rendering
assistance to civil authorities, in the
maintenance of law and order or for
providing relief to the affected popu-
lation during natural calamities.

Acute Shortage of Cement in the

‘country
5248. SHRI S, B. SIDNAL: Will

the Minister of INDUSTRY be
pleased to state:

(a) whether the acute shortage of
cement had affected the task of road
construction in the country;

(b) whether it is also a fact that
the shortage of cement had assumed
a serious situation;

(c) whether it is proposed to
develop suitable  altermatives to
cement; and

. (d) what other steps are proposed
to solve the problem?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (D).
There is a general scarcity of cement
in the country. To this extent possi-
bilities of road construction work be-
ing adversely affected cannot be
ruled out.

(c) Varioug measures to be adopt-
ed for conservation of cement by
substituting other building materials
2973 LS—6 R
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etc. are being considered by the Gov-
emment,

(d) Govermmment are mémking every
effort to increase awmilability of
cement in the country by way of better
utilisation of existing capacities,
sanctioning new capacities, and al-
lowing imports.

Increasing of Prices of Automobile

Tractor and A.D.V. Tyres and

Tubes

5249. SHRI MOOL CHAND
DAGA:

SHRI P. M. SUBBA:

Will the Minister of INDUSTRY
be pleased to state:

(a) whether Government are
aware of the frequent arbitary and
indiscriminate price increases of auto-
mobile, tractor and ADV Tyres and
Tubes by the Tyre Mamudacturers,

(b) whether the Ministry of Indus-
try has received representation of
Delhi Tyre Traders  Association list-
ing grievances earising out of such
monopolistic and arbitary actions of
the manufacturers;

(c) whether Government are con-
templating mandatory price freeze as
demanded by the Association; and

(d) the gaction, if any, taken so
far?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Goverament
is aware of the recent incremses in
the prices of automobile, tractors and
ADV tyres and tubes by the Tyre
manufacturers,

(b) Yes, Sir.

(c) and (d). There is no formal/
informal control over the price and
distribution of automobile tyres/tubes,
The Bureau of Industrial Costs and
Prices has, however, been requested
to examine claimg of the manufac-
turers that the price increases are
warranted by increase in cost of raw
materials and other unavoidable cost
elements and to advise Government on
appropriate further steps.
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Production of G.I. Pipes

5250, SHRI MOHAN LAL
PATEL: Will the Minister of
INDUSTRY be pleased to state:

(e) whether the, production of
G.I. Pipes in the country has been
banned;

(b) if so, the reasons therefor;

(c) whether it is also g fact that
the G.I. pipes is/are being export-

(d) if so, the estimated cost of
pipes exported during the last three
years, and

(e) whether Government will
consider to relax the ban for manu-
facturing of G.I. pipes in view of the
fact that there is a great demand of
G.I. Pipes in the country and out-
side?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) No, Sir.

(b) Does not arise.

(c) Yes, Sir.
(d) Year Value (Rs. in
crores)
1978-79 43.79
1979-80 29.65
1980-81 36.00
(e) Does not arise.

Policy and use of computer in India

5251. SHRI T, R. SHAMANNA:
Will the PRIME MINISTER be
pleased to state:

(a) the policy of Government
regarding use of computers in several
Government and semi-Government
institutions including public  sector
industria]l concemns; and

(b)-the help that Government
will give for mapofacuring and
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installation of computers in the above
offices?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-

Written Answers

" MENT (SHRI C. P. N. SINGH):

(a) Policy of the Government in re-
gard to the use of computers is total-
ly based on the consideration of
essentiality for the application and
no separate policy exists for Govern-
ment, Semi-Government Institutions
including Public Sector,

(b) Government provides financial
assistance to  Government/Public
Sector Institutions engaged in the
projects leading to self-reliance in the
field of computer manufacture, ins-
tallation and upkeep.

Setting up a high level committee
for steps to link Development with
Education and Employment

5252. SHRI EAJESH PILOT:
Will the Minister of PLANNING be

Pleaseg to state:

-(@) is it a fact that the last year a
high leve] committee was set up to
recammend steps to link develop-
ment with education and employment:

(b) if so, how many times did the
oommittee meet and what recom-
mendationg did it make; and

(c) what steps were taken by Gov-
ermment to implement these recom-
mendations and with what results so
far?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) Yes,
Sir,

(b) The Working Group held two
meetings on 22nd October, 1980 and
10th to 12th November, 1980 and
made some interim recommcndatiom,
which were incorporated in the
Chapter on Education of the Sixth
Five Year Plan,

(c) The Working Group has yet
to submit its final report, which will
thea be comiderad by various agen-
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cies and suitable follow-up action
taken.

House Raided in Ashoka Vihar by
Delbi Police .

5253. SHRIMATI PRAMILA
DANDAVATE: Wil the Minister of
HOME AFFAIRS be pleased to
state:

(a) whether it js a fact that the
Delhj Police raided a house in Ashoka
Vihar on 26 September, 1981;

(b) whether it is also a fact that
several cartridges and opium was
recovered during the raid; and

(c) if so, the full details of the
incident and the number of persons
arrested including women?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) Yes, Sir,

(b) 19 cartridges of .22 bore and
10 grammes of opium were recovered
during the raid.

(c) On receiving intelligence that
a particular house in Ashok Vihar
was being used as a gambling den, a
warrant for conducting scarch of the
premises wag obtained, and the house
raided on 26-9-1981. Seven women
were found gambling. They were
arrested and the stake money (Rs.
1340/-) was seized. A case FIR
No. 416 dated 26-9-1981 under
Sections 3|4|9|55 of the Gambling
Act was registered. The accused
persons were cenvicted and sentenced
to pay a fine of Rs, 500/- each or in
defaul{ to undergo 5 days simple
imprisonment.

In connection with the recovery of
cartridges and opium, two more' cases
were registered under the relevant
provisions of the Arms Act and the
Opium Act. While the case under
the Arms Act is pmdmg trial, the
case under the Opium Act is pend-
ing investigation.

PAUSA 2, 1908 (SAKA)

Written Answers 166

Mathew Committee Report About

use of compoters in Employment
Exchanges

5254, SHRI RANIJIT SINGH:
Will the Minister of LABOUR be
pleased to shate:

(a) whether the Mathew Commit-
tee hag recommended that the em-

ploymeat exchanges might utilize
computers to provide improved
services; ‘

(b) whether the recommendation
has been accepted; and

(c) if so, when the computers are
expected to be introduccd in the ex-
changes?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA): (a) The Mathew Com-
ittee has recommended that all State
Directorates having Live Register of
over one lakh may consider the pro-
vision of Modern Data Processing
focilities.

(b) Yes, Sir.

(c) The decision of the Govern-
ment has been communicated to all
the State Governments/Union Terri-
tory Administrations for implemen-
tation, because employment exchanges
are functioning under their full
financial and edministrative control.

Petition Filed by CSIR Against Chief
Editor of Vigyan Pragati

5255. SHRI VIJAY KUMAR
YADAV: Will the Minister of
SCIENCE AND TECHNOLOGY
be pleased to state:

(a) ,whether the Revision Petition
filed by the CSIR in the High Court
against Chief Editor of Vigyan
Pragati has come up for hecaring and
if so, the decision in the case;

(b) the stage in the main suit filed
by the Chief Editor of ‘Vigyan
Pragati’ against the Council for
Scientific and Industrial Research
and others; J
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(c) whether it is a fact that the
officer had gone on hunger

strike in May, 1981 op the demand
that his case for promotion should be
considered; and

(d) whether it is a fact that an
assurance was given to him that his
case of promtion would be conside-
red and if so, the reasons therefor?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
FELECTRONICS AND ENVIRON-
MENT (SHRI C. P, N. SINGH):
(a) The revision petition filed by
the CSIR in the Delhi High Court is
still pending.

(b) Dr. O. P. Sharma (Editor,
Vigyan Pragati), the plaintiff in this
case has completed his evidence, Now
the case is fixed on 3/2/1982 for
evidencee of the CSIR, the deicn-
dants in this case.

(c) and (d) Dr. O. P. Sharma
was on hunger strike for 2 days, on
26th and 27th May, 1981 to protest
against the constitution of a Commit-
tee to look into the affairs of Vigyan
Pragati and not about his promotion.
On being informed of the hunger
strike, the Director-General called on
Dr. Sharma who appreciated the Direc-
tor-General’s solicitude and broke his
fast. The Director-General advised
the Chief Editor, Publications and
Information Directorate, to dissolve
the above Committée ag he (Director-
General) proposed to review all
CSIR publications himself.

Minorities Commission strength
redvced

5256, SHRI R, K. MHALGI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is g fact that the
Minorities Commission hag been re-
duced to the Chairman and one
Member;

(b) if so, when the vacancies are

likely to be filled;
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(c) whether Government propose
to bring a Bill before Parliament to
grant statutory status to the Commis-
sion;

(d) whep the Report of the Com-
mission for 1980-81 is to be tabled
before Parliament; and

(e) whether.the Commission apact
from its Annual Report has submit-
ted any other reports or recommenda-’
tions to the Government since 1st
April, 1981; if so, what are the bricf
particulars of the recommendations?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) No, Sir.

(b) Does not arise.

(c) No such Bill is proposed to
be brought before the Parliament
during its current Session.

(d) The printed copies of the Re-
port have not yet been received from
the Minorities Commission.

(e) In addition to its Annual Re-
port for 1980, the Minorities Com-
mission have made recommendaticns
in regard to certain matters brought
to its notice:—

(i) a reference from the Ministry
of Education for comments on draft
national policy on education;

(ii) a complaint from the trustees
iof the Jama Masjid, Sidhpur, Dis-
trict Mahasana (Gujarat);

(ili) a newspaper article invoking
the attention of the Commission to
an instance where the wearing of
Kirpan by a Sikh passenger in an
Indian Airlines flight was not allow
ed;

(iv) a complaint about the non-
appointment of Urdu teacher in a
school which had students desiring
study in Undu medium;

(v) a complaint against dispersal
of refugees from a refugee Camp at
Bettiah in Bihar.
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Registration of Agencies for sending
Labour to other Countries

5257. SHRI PIUS TIRKEY:
Will the Minister of LABOUR be
pleased to state:

 (a) whether it is necessary that
an “Agency” must be registered for
the purpose of sending skilled and
unskilled man power from India;

(b) how many such Registered
agencies are there in India;

(c) state the conditions and re-
quirements necessary for registering
an agency;

(d) are these agencies authorised
to collect huge amounts of money
running into thousands of rupees
from persons going abroad;

(e) whether it is in the know-
ledge of the Government that per-
sons going abroad for jobs are forced
to sign on stamp-paper that they
have paid no money to the agent in
spite of the fact that they have al-
ready paid huge amounts;

(f) whether the Forcign Minister
is associated with any of the agen-
cies sending the people abroad; and

(g) will the Government take
strong action against the agents in-
dulging in unlawful activities?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULART SIN-
HA): (a) No, Sir.

(b) to (d). Do not arise,

(¢) Complaints of this nature are
reported from time to time.

(f) No, Sir.

(g) Complaints of any sort of un-
lawful activities by the agents are re-
ferred to the appropriate Police au-
thorities. Besides, Government is go-
ing to replace the Emigration Act,
1922, by a.new one, with a view to
checking exploitation of workers.
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Wrong Fixation of Pay of Ex-Super-
visor ‘A’ of Ordinance Factory,
Ambajheri

5258, SHRI E. BALANANDAN:
Will the Minister of DEFENCE be
pleased to state:

(a) whether attention (f Govern-
ment hag been drawn about the
wrong fixation of pay of Ex-Super-
visors ‘A’ of Ordinance Factory,
Ambajharj resulting in heavy loss t0
these employees; and

(b) if so, what steps have beep ta-
ken to properly fix the pay of these
employees?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ #. PATIL): (a)
and (b). A representation has been
received in this regard, which is un-
der consideration,

Total outlay in 6th Plan for Develop-
ment of drought affected areas

5259. SHRI K. B. CHOUDHA-
RI: Will the Minister of PLANN-
ING be pleascd to state:

(a) the total outlay in the Sixth
Plan for the devclopment of drought
affected areas in various States; and

(b) any special scheme and allot-
ment for the drought prone disirict
of Bijapur?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) The
total outlay of the Centre in the Sixth
Five Year Plan for the Drought Pro-
ne Areas is Rs. 175 crores. A match-
ing contribution is to bec made by the
various States.

(b) Bijapur District in Karnataka
is covered under the Drought Prone
Area Programme. Eleven Blocks in
the district are covered under the
programme, The total funds allotted
for this District work out to Rs. 165
lakhs per year including the match-
ing contribution by the State Govern-
ment.
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Cowstruction of Doadle-Additional
Storey in Civil Area of Cantonment

5260, SHR]I SURAJ BHAN:
Will the Minister of DEFENCE be
pleased to state:

(a) whether thcre are any general
instructions of the Defence Ministry
which  prohibit construction of
double/additional storey and cons-
tructions on the vacant land in the
Civil Area of the Cantonments;

(b) whether these  instructions
violate the provisions of the Canton-
ment Act, 1924 and are discrinu-
natory in nature; and

(¢) how and when Government
propose to remove this anomaly and
discrimination; if not, the rcasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
and (b). Government have  pres-
cribed restrictions on additions to the
existing .plinth area of buildings
situated on Defence lands which arc
held on resumable tenures. These
instructions are designed to protect
Government ownership of land and
are independent of the municipa)
bye-laws framed by the Cantonment
Boards under the Cantonments Act,
1924. These restrictions will not ap-
ply if the resumable tenures are con-
verted into freehold in civil areas
under the present policy. However,
all constructions in Cantonment areas
.. are subject to such building bye-laws
as may be framed by the Canton-
ment Boards under the relevant pro-
visions of the Cantonments Act,
1924,

(c) Does not arise.

Revision Pay Scales of Superintendent
and Assistants in Employees Provi-
dent Fund Organisation

5261, SHRI RASA BEHARI
BEHERA: Will the Minister of
LABOUR be pleased to state:

(a) whether it is a fact that the
Centra] Board of Trustees, Emplo-
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yees Provident Fund recommended
to the Governmetit of India, Minis-
try of Labour for the revision of Pay
Scales of the Post of Superintendent
and Assistants; and

(b) if so, action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SIN-
HA): (a) Yecs, Sir.

( b) The matter’is under conside-
rabipn of the Govermment,
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Inquiry into Murder of Deputy
Commissioner’ Assam

5264. SHRI K. RAMAMURTHY.
Will the Minister of HOME AF-

FAIRS be pleased to state:
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(a) whether the report of the In-
gxy instituted in the murder of
Parthasarathy, Deputy Commis-
sioner in Assam hes been completed;
(b) if so, the recommendations of
the same; and

(c) the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Investigation in the
murder casc ol Shrj Parthasarathy,
Commissioner, Upper Assam Divi-
sion, Jorhat, is not yet complete,

(b) and (c). Does not arise.

Post-Matric  Scholarships Disbursed
in Orissa

5265. SHRI A  C. DAS: Will the
Minister of HOME AFFAIRS be
plcased to state:

(a) the total amount of post-mat-
ric scholarship disbursed in Orissa
during 1980-81 and 1981-82;

(b) the number of Scheduled
Castc and Scheduled Tribe students
benefited during the above period;

(c) whether Government have re-
ceived any request from the Sche-
duled Caste and Scheduled Tribe
students association of Orissa to aug-
ment their stipends;

(d) if so, the decision taken by
Government in this regard; and

(e) the steps taken to augment
their stipends?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) The amount spent on
Government of India post-matric
scholarships to  Scheduled Castes
and Scheduled Tribes in Orissa du-
ring 1980-81 was Rs, 81.16 lakhs.
During 1981-82 a sum of Rs. 113.41
lakhg is estimated to be spent on the
scheme.
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(b) Total no. of Scheduled Cas-
tes and Scheduled Tribes beneficia-
ries during 1980-81 was 9527.
During 1981-82, 10580 Scheduled
Castey and Scheduled Tribes students
are expected to be benefited.

(c) Yes, Sir.
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(d) and (e). Governaemt of
India have elready enbunced the
rates of Post Matric to

Scheduled - Castes and

Tribes. Income ceiling for eligibility
of the scholarship award has also
been raised. Both these revisiong are
effective from 1-7-1981. A state-
ment indicating the revision is e€n-
closed.

S tatement

The revised rates of post-matric scholarships for Scheduled Castes and Scheduled Tribes boys and Girls and
income limit of parents/guardians|Wards are given below : (The existing rates are given in

brackets)
POST-MATRIC SCHOLARSHIPS
Lo —
Day Scholars Hostellers
Boys Girls Boys Girls
(Rupees) (Rupees)
T 2 3 4
Group ‘A’

1. Medical & Engineering

Ist Year . . 100

2nd year and onwards 100
2. B.V.Sc.

B.Sc. (agri.)

Ist Year . . 100

2nd year and onwards . . 100
Group ‘B’

Dip. coursesin Engg. Med. Techno-
logy and post-graduate courses in
Science.

Ist year

2nd year and onwards . . 105

Group ‘C’
Certificate courses in Engg., Medicire,
Technology etc. and post Graduate,
courses in Arts and Commerce.

1st Year . .

2nd year and omwards . . =

(60) 110 (70) 125 (90)
(65) 120 (80) 130 (95)

(15) 110 (85) 185 (185) 195 (195
(1) 115 (90) 185 (185)

200 (200)

(75) 110 (85) 185 (125) 195 (135)
(75) 115 (90) 185 (125) 200 (140)

135 (100)
145 (110)

(50) 110 (60) 125 (80) 135 (90)
(55) 115 (70)- 130 (85)

145 (100)

—
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O (2 ()] 4
Group ‘D’
General courses upto Graduate level
(2nd year and onwards) 70 (45) 85 (60) 115 (75) 130 (90)

Croup ‘E’
Classes XI and XII in 10-2 system,
intermediate  courses and first year

of general courses upto graduate
level,

Ist year (XIth Class)
2nd year (XIIth Class)

end Ist year of general courses

50 (40)
@5) 70 (60)

60 (50) 75 (70)
80 (75)

85 (80)
95 (90)

2. Blind students may be given
an additional amout of Rs, 25/- per
month as reader charges in 1st year
and Rs, 35/- per month in 2nd year
aad subsequent years.

3. It has been agreed that the rates
of scholarship for B. Sc. (Agri) and
B.V.Sc. Courses may be increased
to the level of rates applicable to
medical and engineering students. It
has also been decided to categorise
Classes XI and XII in 1042 system,
intermediate courses and first year of
the general courses upto graduate
level as Group ‘E’.

4. In regard to the revision of cei-
ling on income for eligibility of scho-
larships, the existing income limits
are upto Rs, 500/- per month from
all sources for eligibility of full scho-
larship., In case of students whose
parents income exceeds Rs. 500/-
per month but does not exceed
Rs. 750/- per month, full scholar-
ship under Group ‘A’ ocourses
and half scholarship for courses in
Group ‘B’ ‘C’ and ‘D’ is admissible.
Tt has been decided to increase these
Jimits from Rs, 500/- per month and
Rs 750/- per month to Rs. 750/-
per month and Rs. 1000/- per month
respectively, which will be applicable
to the new group ‘E’ alsr

S. The revised rates of scholarships
and the revised income ceiling men-
tioned above will be applicable with
effect from 1st July, 19¢°

Setting up of a Cement Factory at
Madurai

5266. SHRI C, CHINASWAMY:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government of Tamil
Nadu has requested the Centre for
a licence to set up a cement factory
at Madurai district; and

(b) if so, the details thereof and
the steps taken by the Centre to issue
the licence at the earliest?

THE MINISTER OF LABOUR
(SHRI NARAIN DUTT TIWARI):
(a) and (b). The application under
the Industries (D&R) Act, 195 recei-
ved rom the Tamil Nadu Cement Cor-
poration Limited, Madras for setting
up a 4 lakh tonne cement plant near
Palayam (Madurai District) Tamil
Nadu, has been rejected due to cons-
traints in regard to availability of
coal from Singareni Collieries for
sustaining the proposed project.
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Use of Foreign Money in Casversions

5267. SHRI D. L. BAITHA:

SHRI CHIRANIJIT LAL
SHARMA:

SHRI SUNIL MAITRA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government's atten-
tion has been drawn towards the state.
mentg that “foreign money is bchind
the conversion of Harijans to Islasn™;

(b) if so, whether any investiga-
tion has been conducted in this rc-
gard and if so, the results thereof;
and

(c) the measures, if any, adopted
by Govecrmnment?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) There hag been some
speculation in the Press about the
possible use of foreign money in con-
versions but no specific instance of
this pature has been brought to the
notice of Government.

(b) and (c). Do not arise,

Survey of Tribals of Mirzapur

5268. SHRI GHULAM RASOOL
KOCHACK: Will the Minister ~of
LABOUR be pleased to state:

(a) whether Government have
made a study of a survey conducted
by the National Botanical Research
Institute according to which over
1.50 lakh tribals of Mirzapur in
Uttar Pradesh still worked as bonded
farm labourers and live on bamboo
shoots and leave;

(b) the reaction of Government
thereto; and

(c) the measures proposed to be
taken to encourage traditions] crafts
and impart traimng in other simple

DECEMBER 23, ‘1981

Writlen Answers 180

trades to improve the standard of
life of these tribals?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SIN-
HA): (a) to (c). Information in
this connection is being collected .,
from the State Government and wily -,'
be laid on the Table of the House,

Ho TN FaW TR, fod @
TR SHIR T [T WY
w7 Tt wizen fxfer #Y awman
e
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Research and Development on
“Biomass”

5273. SHRI AK. ROY: Will -the
Minister of SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether his attention has been
drawn to the newspaper report in
the Statesman, Calcutta on 2 Novem-
ber, 1981 on the research and deve-
lopment on the ‘‘biomass” to solve
the energy problem in China, if so,
the facts in details;

(b) whether any such research is
being carried on in India if so, the
facts in details and the achievements
made; and

(c) whether any such process is
in commercial use, if so, Yacts in de-
tails giving future programme to
develop ‘biomass’ in India?

THE MINISTER OF STATE 1IN
THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT (SHRI C.P.N. SINGH): (a)
Yes, Sir.  The article relates to the
developing of an energy policy in
China, especially with reference to
the biogas plants. There is a State
Leading Group on Biogas construc-
tion and a State Office of Biogas Uti-
lization and Popularisation has been
set up to help this group in cxecution
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of day-to-day work. Training of
specialised persons and student techni-
cians for construction of Digesters
has also been undertaken.  Exten-
sive publicjty about this programme
is given through popular literature
and television programmes. The
whole biogas programme has now be-
come an intergral part of the National
economic programme of China.

(b) and (c). In India this prog-
ramme is also being undertaken ex-
tensively by various government agen-
cics. Biogas is already on com-
mercial scale use and about one lakh
family size biogas plants have been
set up all over the country. The
target for the Sixth Plan period is
400.000 plants. Research and deve-
lopment is in progress to improve the
design, promotc the usc of diverse
feed materials develop anti-corrosivel
paints and generate gas at low tem-
peratures, and to bring down the cost
of the construction of plants. Consi-
derable progress has been made  in
these areas.  Socio economic sur-
veys have also been donc.  Besides
the development of biogas technology
the Government of India is undertak-
ing a large number of programmes
for the utilization of agricultural resi-
dues for altermative energy sources, to
produce bioenergy in variable forms,
such as liquid fuels from biomass; en-
ergy plantations, producer gas, sewage

gas etc.
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Fixation of Rateable value by D-M.C.

5275. SHRI DIGAMBER SINGH:
Will thc Minister of HOME  AF-
FAIRS be pleased to state:

(a) whether Government’s atten-
tion has been invited to item 5 of
sub-para 4 of the Public Notice cap-
tioned ‘“Assessment List 1982-83,
published by the Delhi Municipal
Corporation in the local Times of
India, dated 25 November, 1981;

(b) if so, how far it is relevant to-
the standard rent formulae enunciated
by the Supreme Court in its Decem-
ber, 1979 judgement and also in case
of properties which have been let out
and which have not been completed
within a period of 5 years from the
date of first letting;

(c) whether the Corporation is vio-
lating the Supreme Court’s judgement
while fixing the rateable value parti-
cularly when the standard rent is to
be under section 6 of the Delhi Rent
Control Act, 1958; and

(d) what action Government pro-
pose to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
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FAIRS: (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir. _

(b) The Municipal Corporation of
Delhi has reported that these details
are relevant for application of the
provisions of the D.M.C. Act, 1957,
Yor fixation of standard rent under
Section 6(2) (b)/9(4) of the Delhi
Rent Control Act, 1958.

(c) No, Sir. The Corporation
has reported that there is no violation
of the Supreme Court Judgement.

(d) Does not arise,

Check at Scooters Stands for Stolen
Scooters

5276, SHR1 KAMAL NATH: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether any check is made by
the Police at various scooter stands to
find out whether any scooters are
lying unclaimed there for more than
a week or so and whether any of these
is a stolen one; and

(b) it so, the dates on which such
checks were made on scooter stands
under the jurisdiction of Chandni
Chowk, Pahar Ganj, Reading Road,
Connaught Place and Parliament
Street Police Stations between 1st
May and 31st December 1980 and
the results thereof;

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
‘WANA): (a) and (b). The scooter
stands are checked to find out if any
stolen vehicles are parked there. How-
ever, there are no specific dates fixed
for the purpose. During the period
1st May. 1980 to 31st December,
1980, 222 cars and 367 i scooters
found lying at different places in
Delhi were taken into possession by
the Delhi Police.  Details of dates
on which checks were made on scoo-
ter stands under the jurisdiction of
Chandni Chowk, Pahar Ganj, Read-
ing Road, Connaught Place and
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Parlfament Street Police Stations and
the results of such checks are being
collected and will be laid on the
Table of the House.

Permission Sought by Class II Offi-
cers for Taking up Employment with
Industrial Houses

5277. SHRI SANAT KUMAR
MANDAL: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether at present Class II
Officers of the Central Secretariat Ser-
vice are not required to obtain prior
permission of Government  before
taking up private employment with
Industrial House with whom they had
official dealings after retirement;

(b) if so, the reasons therefor;

(c) whether some Class 11 officers
of the CSS sought voluntary retire-
ment or after retirement took  up
lucrative employment in these Indus-
trial Houses;

(d) the particulars of officers {rom
the Ministries of Petroleum & Chemi-
cals, Industry including DGTD, Com-
merce and Finance who sought re-
tirement or retired on three years viz.
from 1978-79 onwards and joined as
Liaison Officers or in other capaci-
ties; and

(e) the steps taken by Government
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPART-
MENTS OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASU-
BBAIAH): (a) Yes, Sir.  Retired
Class II (Group ‘B’) employees of
Government inluding Central Secre-
tariat Service Officers are not requir-
ed to take such permission.

(b) According to Rule 10 of the
Central Civil Services (Pension) Rules,
1972, only retired Class I (Group
‘A’) officers are required to take per-
mission before taking up commercial
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employment within two years of their
Tetirement.

(c) and (d). Since the Central Sec-
retariat Service is decentralised upto
the level of Section Officers who are
in Class 1I (Group ‘B’), the requisite
information is not available with the
Department of Personnel & Adminis-
trative Reforms.

() Any restriction that the Govt.
may envisage in this regard will have
to be made applicable to all officers
who retire from Group ‘B’
‘Grant of pension is subject to future
good conduct vide Rule 8 of the CCS
(Pension) Rules and if any case of
grave mis-conduct as defined under
the Pension Rules comes to the notice
of Govt, necessary action can be
taken.

Financial Collaboration from India by
Bangladesh

5278. SHRI SANAT KUMAR
MANDAL:
SHRI M. V. CHANDRA-
SHEKARA MURTHY:

Will the Minister of INDUSTRY
be pleased to state:

(a) whether Bangladesh industry
has sought tochnical and financial col-
laboration with equity participation
from India in various fields;

(b) if so, which are these fields;

i(c) whether any initial study of
the proposed tie-ups has been made;
and

(d) if so, the outcome thereof?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) to (d). A dele-
gation from the ‘Metropolitan Cham-
ber of Commerce & Industry, Dacca
recently had discussions with  the
Federation of Indian Chambers  of
Commerce & Industry. The Bang-
ladesh delegation sought Indian tech-
nical collaboration with equity parti-
cipation in the field of textjles. In-
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dustrial collaboration from Indian
entrepreneurs was also sought (nter
alia in the fields of emicals,
agro-based industry, automobile in-
dustry, transport equipment and light
engineering industry. No concrete
proposal in this regard has, however,
been received by Government.

E.P.F. Amount outstanding Against
Industrial Houses Coapmnies in West
Bengal

5279. SHRI SANT KUMAR
MANDAL: Will the Minister of
LABOUR be pleased to state:

(a) the names of the Industrial
Houses and Companies in West Ben-
gal from whom arrears of Employees
Provident Fund amounting to Rs. one
lakh and above arc outstanding; and

(b) the action taken to  recover

these?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA): (a) A statement showing the
names of establishments in West Ben-
gal which were in default of Pro-
vident Fund dues of Rupees One lakh
and above as on 30-9-1981 is furnis-
hed in the Annexure A and B laid
on the Table of the House. [Placed in
library. See No. LT-3265/81).

(b) Unexemped establishment:
Revenue Recovery Certificates were
issued and prosecutions were launch-
ed besides lodging of complaints under
section 406/409 of the Indian Penal
Code.

Exempted establishments: Prosecu-
tions were launched and complaints
were lodged upder section 406/409
of the Indian Penal Code for  non-
transfer of employees’ share to  the
Boards of Trustees. Penal intcrest at
graded rates was imposed for belated
transfer of provident fund.

In respect of nationalised establish-
ments, claims were filed.
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Mysore Paper Mills Project
5280. SHRI JANARDHANA

POOJARY: Will the Minister of IN- .

DUSTRY be pleased to state:

(a) whether the Mysore Paper
Mills project will be completed ac-
cog'ding to schedule;

(b) if so, the progress made so far;

(c) whether the total production at
this plan stated in July this year;

(d) if so, the results thereof;

{e) what will be the total produc-
tion of the plant or its completion;
and

(f) what are the sources of supply
of nccessary raw matcrial for the pro-
duction of paper?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (b). The
newsprict project of Mysore  Paper
Mills should have been in commercial
production from July 1981 according
to schedule.  However, only trial
production was started in July 1981,
and the process of commissioning the
entire plant is expected to be com-
pleted by the end of 1981.

(c) and (d). Trial production was
started in July, 1981, and about 1000
tonnes of newsprint have been manu-
factured till 18th December, 1981,

(e) The annual installed capacity of
the plant is 75,000 tonnes per annum
and it will achieve upto 90 per cent
utilisation of capacity within two to
three years.

(f) The requirement of forest raw
materlals, viz. bamboo & wood is to
be supplied from the State forests im
Karnataka initially and an afforesta-
tion programme has been taken up
which will start yielding results in
about 8 years time. The mill also
proposed to put up a sugar mill with
a view to make use of bagassec as a
raw material,
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Letter of Intent to Ledmstries in
Koraput

5281. SHRI GIRIDHAR GO-
MANGO: Wil] the Minister of IN-
DUSTRY be pleased to state:

(a) the names of the parties and
the industries who received letter of
intent between 1978 to 1981 for
setting up industries in Koraput dis-
trict of Orissa by his ministry;

(b) the names of the places and
the types of industries thcrefor and
the number of industries, who have
already started the first phase of jts
workg after receiving the letter of
intent therefor;

(c) the steps taken by Government
of Orissa to expedite the execution
of the projects by the parties on
whose names the letter of intent have
been issued; and

(d) the diflicultics faced by the
parties and the Government of Oris-
sa to implement the industrial pro-
jects in backward and tribal districts
of the State?

THE MINISTER OF INDUS-
TRY AND LABOUR (SHRI NA-
RAYAN DATT TIWARI): (a). A
Statement is enclosed.

(b) Out of 7 letters of Intent
granted during 1978 to 1981 (upto
Oct ‘81), 3 letters of Intent have
since been converted into Industria %
Licences.

(c) This relates to the policies
and programmes of the State Govern-
ment.

(d) Keeping in view the difficul-
ties faced in the implementation of
these projects, the following special
facilities are provided by the Central
Government:-

i) Concessional refinance
scheme of Industrial Development
Bank of India.

(ii) Centre Investment Subsidy.
(iii) Income Tax Relief.



g3 Writlen Answers
(iv) Consultancy for Technical
Savioss

(v) lnumst Subsidy.

(vi) Special facilities for import
of Raw Materials.
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(vii) Supply of Machinery on ¢on-
wceséiomal terms by Fhe National

(viii) Transport Subsidy, etc.

Statement

Details of Letters of intent granted during 1978 to 1981 (upte Oct. '81) of selting up of Industries in
Koraput  distt,. of Orissa

S!. Name of the Party and Location
No.

Item of manufacture and Type

Remarks

1. M/s. Straw Products Ltd., Nehru Writing and Printing Papers
(Substantial Expansion)

House, New Delhi
(Koraput)

Converted into In-
dustrial Licence.

2. M/s. Indian Metal’s and Ferro All- Silicon Metal Do.
oys Ltd., Bhubaneswar (Koraput) (Substantial Expansion)

3. Shri K.C. Sethi 225, Nariman Point Core Venner Board (Ver eered Do.

Bombay (Koraput)

Particle Board ) (New Under-
taking)

4. MJs. Sewa International Fashions, Pulp, writing, printing, wrappir g

New Delhi
(Koraputy

papers etc.
(New Undertaking)

5. Hindustan Electro Graphites Ltd., Pulp, Papers and Paper Products

New Dethi (Jeypore, Koraput)

(New Undertaking)

6. Indian Metal & Ferro Alloys Ltd., Silicon Metal
Bhubaneswar (Rayagoda, Kora- (New Undertaking)

put)
7. M.P. Oil Extraction Pvt. Ltd.,

Salseed fats and salseed deoiled

Bhanupuri Raipur (Koraput, Orissa) meal (New Undertaking)

Mineral based and forest based
Industries in Orisoa

5282 SHRI K. PRADHANI :
Will the Minister of INDUSTRY be
pleased to state:

(a) whether there is any proposal
under Government’s consideration to
set up mineral based and forest
based industries in Orissa and also
to encourage the private entrepre-
neurs to set up such industries in

. that State as Orissa is abound both
"in forest and mineral wealth;

(b) if so, the number of such
forest and mineral based industries
proposed to be set up in Orissa
during the current financhal year
alongwith their locations; and
2973 187

(c) the details about the imple-
mentation of the above proposal?

THE MINISTER OF INDUS-
TRY AND LABOUR (SHRI
NARAIN DUTT TIWARI): (a) to
(c). The particulars of the Central
Industrial and Mineral Projects in-
cluded in the Sixth Five Year Plan
are given in the Sixth Five Year Plan
(1980—85) Document, Annexure
16.3, copies of which are available
in the Parliament Library, These
Projects also include the mineral
based industries for lacations in the
State of Orissa.

Two Letters of Intent have been
granted recently to set up paper tnits
in Mayur Bhanj district and at Sam-
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bhalpur. These units have been re-
gistered with D.G.T.D. for setting up
paper units in Mayur Bhanj District.

Guidelines to States regarding use of
Third De; Methods by Police on
accused involved in criminal cases

5283. SHRI R, N, RAKESH:
Will the Minister of HOME AF-
FAIRS be pleased.to state:

(a) whether Government  have
received complaints from accused in-
‘volved in criminal cases against
police authorities that they were
harassed in police custody by the usc
of all third degrce mcthods;

(b) if so, the guidelines issued, if
any, by the Ccntral Government to
the State Governments, in this regard;
and

(c) whether there is any machi-
nery under the control of Central
Government to sce the implemen-
tation of these guidelines?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) to (c). Complains
against police and other related cri-
minal matters arc primarily within
the purview of the State Govern-
ments. The Government of India
have issued guidelines to the State
Governments from time to time to
ensure that the police force behave
always in a humane manner and
that alleged cases of police excesses
should be taken notice of seriously
and dealt with firmly, wherever they
occur. The specific complaints from
accused in criminal cases against the
police are looked into by the Courts
and the State Governments appropri-
ately.

Prison Manual for Delhi

5284. SHRI R, L. BHATTA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Union Territory
of Delhj has no prison Maunal of its
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own and it is acting on the archaic
Manual of the Punjab Governmeat;

(b) whether there is any proposal
under consideration of Government to
put up an expert Committee to draw
up a uniform Manual for the entire
country and if so, at what stage it is;
and

(c) if not, what action - Govern-
ment propose to take to get a se-
parate Manual prepared for Delhi
Administration?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) to (c¢). The Punjab
Jail Manual is at present being
followed in the Union Territory
of Delhi. The Delhi Administra-
tion had constituted a Commi-
ttec in December, 1977 to suggest
changes in the Punjab  Jail
Manual, The Committee submitted a
draft  revised manual in  Fchruary,
1980 but after its examination it was
dccided not be adopt the same, The
task of revision of jail Manual has
now been entrusted to a Committce
constituted by the Delhi Admn, for
the purposc of reviewing all the cxis:-
ing procedures and suggesting wavs
and means to improve the functioning
of the jail.

There is no proposal under consi-
deration of the Govt. of India to set
up an expert Committec to draw up a
uniform manual for the entire coun-
try. The Statcs and the Union Ter:i-
tories have however, been urged to
revise their jail Manuals keeping in
view the provisiong of the Model Pri-
son Manual brought out by the All
India Jai' Manual Committee in 1957.

Converting Solar Energy into Electri-
city

5285. SHRIR. L. BHATIA: Wil
the Minister of SCIENCE AND TE-
CHNOLOGY be pleased to state:

(a) the achievement made so far in
the matter of harnessing solar energy
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and converting it into electricity by
means of a semi-conductor device;
and ek

(b) the outcome of the solar coo-
ker installed on an experimental basis
in some far-flung village in Ladakh
in Kashmir Himalayas?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT (SHRI C.P.N. SINGH): (a)
The basic technology for the manu-
facture of solar cells which convert
sun light into electricity has been
devcloped in the country. A five
year project for the establishment of
a pre-commercial pilot plant to pro-
duce I MW per year of solar cclls
and panels by 1985 has been spon-
sored at the Central Elcctronics 1.td.
by the Commission for Additional
Sources of Encrgy. Several devices
and systems widich opcrate on solar
cnergy through such conversion have
been developed and are being instal-
led in various puarts of ihe country for
demonstration and ficld trials. These
include watcr pumps, community ligh-
ting systems, power packs for off-
shorc platforms, etc. Efforts are con-
tinuing to bring down the costs  of
such systems through improvements
in technology, increased preduction,
etc.

(b) The Solar cooker installed in
Choglamsar village in Ladakh is re-
ported to be functioning well.  The
Commission for Additional Sources
of Energy is initiating a separate pro-
gramme for the popularisation of
solar cooker all over the country.

Visit of Leather Delegation to Euro-
pean Countries

. 5286. SHRI R. L. BHATIA: Will
thc Minister of INDUSTRY be
pleased to state:

(a) whether an Indian J.cather De-
legation which visited important West
European countries recently to iden-
tify prospects for joint collaboration
projects between tanners of the two
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sides has returned home empty-han-

$]

(b) if 60, the reasons therefor; and

(c) the deficiencies in the Indian
Leather products and action Govern-
ment propose to take to improve their
quality?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (b). An
Indian Leathcr Delegation visited cer-
tain sclected places in West Germany,
France, Italy and U.K. during Octo-
ber- November, 1981, undzr the Indo-
EEC Trade Promotion Programme.
The members of the trad:/industry,
who were in the delegation had de-
tailed discussions with sevcral pro-
spective buyers in the above coun-
tries and explored the prospects  of
having marketing collaboration, tie-
ups etc.  These will be pursued by
thc members of the delegation. They
have also been able to sccure orders
including trial/sample ord:rs for var-
ious leather products.

(c) Every effort is being made to
improve the quality of Indian leather
products through availability of quali-
ty inputs. State Trading Corpora-
tion of India and the leather Export
Promotion Councils are making con-
tinuous efforts to bring about product
and desien development through mar-
ket intelligence.

Indian Astronauts in Joint Space
Flight with USSR

5287. SHRI K. MALLANNA:
Will the Minister of DEFENCE be
pleased to state:

(a) how far our scientists  have
achieved their aim for training in
Soviet Russia in joint spacc flight
with the USSR space pilots;

(b) whether some of our Indian
astronauts have also undergone train-
ing to undertake space travel; and

(c) if so, the details thereof as
well as the details regarding preli-
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minary training tests so far the ques-'
tion of medical and physical are con-
cerned for the future space flight with
the Russian space pilots?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
The question of training of Indian
personnel is under discussion with the
Government of U.S.S.R.

{b) No, Sir.
(c) Does not arise in view of (b)
above. b

Applications submitted in Rent
Control Courts, Delhi

5288. SHRI R. R. BHOLE: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of applications
submited in Rent Control Courts,
Delhi under Section 14(1)(e) read
with Section 25B of Delhi Rent Con-
trol Amendment Act, 1976 during the

period 1 January, 1980 to 31st Dec- -

ember, 1980; and

(b) the number of cases in which
permission was granted to contest the
application?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) and (b). The requisite
information is being collected and
will be laid on the Table of the Ho-
use.

Employees to be covered by Group
Insurance Scheme

5289. SHRIMATI JAYANTI PA-
TNAIK: Will the Minister of LAB-
OUR be pleased to state:

(a) which classes of eml;peloyees or
vorious departments  wil] cav
unger ﬂ:u: new Groyp fnsurance
einte; and
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(b) whpther Railways, Posts and
Telegraphs éﬁ hﬁrzmmr:s
employees wdl also be covered under
the .scheie?

THE MINISTER QF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SIN-
HA): (a) and (b) The Central
Government Employees Group Ins-
urance Scheme, 1980 apphcs to all
the Central Government servants, in-
cluding those ip the Railways, Posts
and Telegraphs, and Defence, except
members of the armed and para mili-
tary forces who have already a sepa-
rate scheme of their own_ contract
employees, persons on deputation
from State Governments, Public Sec-
tor Undertakings or other autonom-
ous Organisations, locally recruited
staff in the Indian Missions abroad,
casula labourers part-time and ad-
hoc employees,,

Traffic congestion in Chandni Chowk
Delhi

5290, SHRIMATI JAYANTI PA-
TNAIK: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are aw-
are of the traffic congestion in Chan.
danj Chowk, Delhi;

(b) if so, the steps proposed to
ease traffic congestion;

(c) whether the encroached

areag are proposed to be cleared;
and

(d) the steps proposed to be tak-
en in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MA-
KWANA): (a) Yes, Sir,

(b) to (d) The following steps
have been taken/are being taken to
ease the situation:— |

(i) Constang effortg are made to

kqepﬁufﬁut m and roods
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(ii) Parking for cars, to-
ngas and cycle rickskaws has been
provided in an- open space adja-
cent to Chandni Chowk

(iii) The Public has been re-
quested not to occupy the foot-
paths and to avoid parking of
vehicles at prohibited places. Ve-
hicles parked at wrong places are
lifted and removed.

(iv) Traffic Staff has been de-
tailed for enforcement of the
traffic regulations. Cash Security
is realised from those who violate
the provisions of the Motor Vehi-
cle Act or the Traffic Regulations.
The functioning of the Mobile
Courts has also been intensified.

Labour Organisations receiving
Foreign Money

5291, SHRI DAYARAM SHA-
KYA: Will the Minister of LAB-
OUR be pleased to state:

(a) names of suth Central Lab-
ours Organisations who recelved
foreign money on account of dona-
tion, contribution, suscription, grant,
loan or aid from any infternational
social, cultural or politicél organisa-
tions or foreign Governments during
the period January, 1981 to 30 Sep-
tember, 1981;

(b) total amount received by
each Jabour organisation; and

(c) whether Government of India
have also helped any labour orgdni-
sation by giving moﬂetaxy assiStance
by way of donation, loar of inceh-
tive etc.; if so, the names of suth
orgamsauons with amount n to
them from January, 1981 taﬁld te?

THE MINISTER OF STATE IN
THE MNTSTRY OF LABOUR
(SHRIMATI RAM DULART SIN-
HA) (a) to (c). The jsformation
is being collected and will be laid on
the Table of the Hbite
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. Camibitiee condlituted’ to study
Ecologicil #peet of Ardaman aiid
Nieobid Kslands

MANORANJAN
BHAKTA: Will the PRIME MIN-
ISTER be pleased to state:

(a) whether it is a fact that on
the direction of the Prime Minister
a committee was constituted to study
the ecological aspect of the Anda-
man and Nicobar Islands with spe-
cia] reference to Forest operation
in the year 1980;

(b) if so, what is the composition
of the committee and what action
has been taken to finalise the report;
and

(c) since the future exploitation of
forests is depending upon the report
of the said Expert Committee, when
the report is likely to be released by
Govemnment?

THE MINISTER OF STATE
IN THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT (SHRI C. P. N. SINGH):
(a) to (c), At thce instance of the
Ministry of Home Affairs, the Dep-
artment of Scienté & Techoology no-
tified a task force in May 1980 com-
ptising 14 members, as per list at-
tached, for the study of the eco-sys-
tem of Andatian & Nicobar Islands
for recothmendirg short and long
tetm environmental  management
plans for conserving and developing
forest and marine resources. As the
International Union for Conserva-
tion of Nature and Natural Resour-
ces Consultant Dr. D: N, Mcvan in
his 1976 report had recommended
that a land  rescurce and capability
survey should be carried out based

on h:g,h aerial

:Ibgitldﬂ by the succedsor De-
pdtf.n&ent of’ Fﬁﬂwnt t& seek ap-
propriate  multi linary expe-
rtise thb’ lPEhDH.l] fion
foi‘ 7' of Nattitt ahtf Natu-
raY Reésources. The task force did not
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therefore undertake the task entrus-
ted to it. It has recently been deci-
ded not to séek Intermationol Union
for Conservation of Nature and Na-
tural Resources assistance but to
constitute another Committee which
will submit its report by the end of
1982,

Composition of the Task Force

1. Dr. P. M. Ganapathy, Director,
Kerala State Forest Res. Insti-
tute, Peechi—53. Trichur—
Kerala. Chairman

2 Dr, Y. M, L. Sharma, Intcrna-
tional Forest Consultant 171, 6th
Cross Road, Gandhinagar, Ban-
galore—9, Member

3. Dr. P. Natarajan, Director, Cen-
tre for Advanced Study in
Marine Biology, Parangipettai,
Tamil Nadu-2. Member

4. Prof, Jaiswal Rai, School of
Planning and Architecture, New
Delhi. Member

5. Dr. N, P. Balakrishnan, Repre-
sentative, Botanical Survey of
India Port Blair. Member

6. Dr. A. K. Das, Representative
Zoological Survey of India, Port
Blair. Member

7. Shri J, C. Vermah, President,
Forest Research Institute, Dehra
Dun. Member

8. Director, National Institute of
Oceanography, Goa (or Repre-
sentative). Member

9 Shri Lalthanzama, Chief Con-
servator of Forest, Andaman &
Nicobar Adminstration,

Member

10. Dr. Amlesh Chaudhury, Calcutta
University, Calcutta. Member

11. Shri S.P. Shahi Retd. Ch. Con-.

servator of Forests. Helal, Ran-
chi-5.. Member
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12. Representative, Ministry of
Agriculture, (Shri M.S. Salanki
D.I.G. Forest, Room No. 110,
‘B’ Wing Shastri Bhavan, New
Delhi. Member

13. Representative of Home Minis-
try.

14. Dr. K.K. Mahajan, Senior En-
vironmental Officer, D.S.T, New
Delhi. Member Convenor

20-Point programme in Andaman and
Nicobar Islands

5293. SHRI MANORANJAN
BHAKTA: Will thc Minister of
PLANNING be pleased to state:

(a) whether the Union Territory
Administration is implecmenting 20
point programme in Andaman and
Nicobar Islands;

(b) if so, details thereof and what
are the points implemented and upto
what extent;

(c¢) whether any State level Imple-
mentation Committee has been con-
stituted; and

(d) if so, who are the members of
it?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) Accord-
ing to the information available with
the Planning Commission, the Union
Territory is implementing the pro-
gramme as far as it is applicable to
that Territory.

() Information is being obtained
from the Union Territory Adminis-
tration and will be laid on the Table
of the House when received.

(c) No final view has yet been taken
in the matter.

(d) Does not arise.
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Ugrading the post of Chief Commis-
sioner at Lt. Governor for Andamam
and Nicobar Islands

5294. SHRI MANORANJAN
BHAKTA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Government have de-
cided to upgrade the post of Chief
Commissioner as Lt. Governor for
thc Union Territory of Andaman and
Nicobar Islands;

(b) if so, when the decision was
taken;

(c) whether Government have re-
ceived any letter|representation  in
this regard; and

(d) if so, the details thercof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) No, Sir.

(b) Does not arise.

(c) and (d). The Member of Par-
liament representing A&N Islands
had addressed the Prime Minister in
October, 1981 requesting that his
suggestion for elevating the post of
Chief Commissioner to that of Lt.
Governor may be considered. One of
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the Counsellors of the A&N Pradesh
Council had also addressed the Home
Minister in November, 1981 on the
assumption that a decision had al-
ready been taken for appointing a
Lt. Governor for the Union Terri-

tory.

Thefts of Scooters and Cars

5295. SHRI DAULAT SINHII
JADEJA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
theft of scooters and cars are increas-
ing day by day in Delhi;

(b) if so, the number of scooters
and cars theft during the year 1979-80
and upto November, 1981;

(c) the number of stolen scooters
and cars recovered out of them and
the number of persons arrested; and

(d) what measures are being taken
for the safety of scooters and cars?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) to (c). The figure indi-
cated below, show that the cases of
scooters and cars thefts have come
down compared to the number of
cases reported in 1979 and 1980:—

1979 1980 1981
(up to
Nov.)
Cays
No. of thefts reported 1427 1122 871
No. of vehicles recovered 1169 839 535
Persons arrested 167 154 94
Scooters
No. of thefts reported 1416 1293 970
No. of vehicles recovered 787 614 493
210 208 151

Persons arrested
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(d) The following steps have beem
taken:—

(1) A list of suspected persons
indulging in automobile thefts is
maintained.

(2) Plain clothes staff is detail-
ed at selected places for detection
and apprehension of autolifters.

(3) Survielance is also kept over

the workshops indulging
tling and disposal of stolen vehicles.

(4) The big hotels have beea
advised to keep a watchman their
parking lots. In the residential
colonies also, the vehicles owners
are advised to keep their vehicles
in the parking places.

(5) Police barriers have been
placed at selected places and wire-
less fitted vehicles, including Motor
Cycles, are detailed to check the
escape of autolifters.

Rateable valee of property for pro-
perty tax in Shantiniketan Colony
New Delhi

5296. SHRI ARJUN SETHI:
SHRI CHINTAMANI
JENA:

® Will the Miinster of HOME AF-
FAIRS be pleased to refer to the
reply given to Unstarred Question
No. 488 on the 25 November, 1981
regarding asscssment cf market price
of land by South Zonc of DMC and
state:

(a) whether the land sold to the
allottees in Shantiniketan colony by
Government Servants Cooperative
House Building Society, Ltd., Vasant
Vihar, New Delldi in 1967 and 1968
wag lease-hold and the price was
almost the same per sq. yd.;

(b) whether the Assessing Officers
in the South Zone have not admitted
the cost of land and development
charges paid by the assessees as per
certificate
if so,
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(c); what is the cost of iand taken
by these officers. for determining the
rateable value of the property for
property tax purposes in case of
houses built in 1968, 1969 and 1970
in this colony?

THE MINISTER OF STATE IN
THE MINISTRW OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) The Delhi Development
Authority has reported that the land
sold to the allottees in Shantiniketan
by the Government
operative House Bui
Vasant Vihar, New Delhi, was on
lease hold basis and the agreement
in this regard was executed on 27th
June, 1966. The land allotted was
undeveloped and it was allotted on
actual compensation basis at the rate
of Rs, 5/- per sq. yd. plus additional
charges as per the Government orders
and zonal road conttibution over and
above the cost of the Jland.

(b) According to the Corporation,
assessment of properties is a quasi-
judicial function requiring decision
each case on its merits depending
upon flacts and circumstances  of
each case. Orders of the Assessing
authorities are appealable in© the
Law Courts.

(c) According to the Corporation,
cost of land is to be ascertained on
the date of commencement of cons-
truction and not year-wise.

Servants Co-

Allocation for welfare of SC&ST in
Orissa

5297. SHRI ARJUN SETHI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the total amount sanctioned for
the welfare of Harijans and Adivasis
separately in the State of Orissa dur-
ing the last three years; and

(b) how much amount out of the
sanctioned amount has-not been utili-
sed by the State Government for wel-
fare works during the same period?



200 Written: Atswery

THE MINISTHER OF STATE IN
THE MINISTRY OF HOME AP-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) and (b). Information is
being collected and will be kid on
the Table of the House.

qdrafe amEmtedt ¥ agfes wfoai/
Faafuadt wr afefifia

5298. &t FITT ATH Yo qIHTT :
Far faaa sie el 4t g 3413
& gy FO e

(®) #ar FEIt AT F
gy w4 adaor faane F
ai wgrafa afafadi d srpgfag o fadi
q7qfus  wawfadt § ww  Afy-
fafa wr@ma @3 «fed ;

(@) Furaga=gfa asyafa
gfafy (e s F37T) § 97 oF
3461 NE gfarfa wfaa adi frur
a2 & frq¥F aftma exe 1 mifgg a0t
F Aot IDWHN A Ffwa fFg wa
g A '

(n) ufz gi, @ seat w1 ouraa
A FA F Far Fraw § 7

fuma e stavfrat, rdenfasr
aqr qafw faamt ¥ Tow wa
(=t &Y Yo @A, Fe@) ¢ (%) o, gf 1

(&) =\ () wedrw aderd
@z q1wfa afafaaradl &)1 ageems,
3e ey NE & | wreka axqw
FwAEY 3 N feqfer § Tt Frdntare
A qrefeqw By & wiwaor iy & o §
wreff Fvar sirar & we segfaa omRegi/
wgfet stadfagdi & fag geqea
QILAT F7 319697 ) € | Sraraqor
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F g0 A ¥ wr @ g Az
# fafia 3 i 37 vadi § wifF
¢ fafww 3%t A adfpd feur st ad |
qrR ¥, In¥ GF P gar e A oR)wf
F fag SeAearIi w) Hiz 3z gdeng &7
qeeft § 1 g2 e wF sirifaw
dEA R v dari & orr A magfaa sthiai/
Seoifadt & SedcaTi afga A
AT 7 wgawa fafyd avw &
AT 4T F31 AT YE4T § | oE(
FE 3rqeqr adi & o fod F smare ye
g feea Nt F T wagfea snfii/
waaTRT ¥ Teea ) geaifeae frur
el

Exemption for Major port authorities
from statatory obligation

5299. SHRI SAMAR MUKHER-
JEE: Will the Minister of LABOUR
be pleased to state:

(a) whether it is a fact that autho-
rities of the Major ports have been
exempted from the statutory obliga-
tion under Section 3 of the Industrial
Employment (Standing Orders) Act,
1946; and

(b) if so, whether the exemption
is conditional or without any condi-
tion; and

(c) the dates on which the notifi-
cations were issued in this regard by
the Government of India?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA): (a) and (b). The Major
ports of Bombay, Madras, Cochin,
Murmugao, Kandla; Visakhapatnam,
Paradip and Tuticorin have been
exempted from all the provisions of
the Industrial Employment (Standing
Ordets) Act; 1946, by issue of Noti-
fications under Section 14 of that Act,
subject to the following conditions:

(1) the Port Authority shall pub-
lish or cause to be published con-
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solidated rules relating the matters
set out in the Schedule to the said
Act in a pamphlet in the English
language and the language or lan-
guages understood by the majority
of the workmen;

(2) before making any amend-
ment to the said rules, the Port
Authority shall inform the work-
men concerned by a notice on the
notice board of the proposed
amendment and shall consider any
objection or suggestion that may
be made thereto within twenty one
days of such notice;

(3) a copy of the pamphlet refer-
red to in clause (1) above and a
copy of every amendment thereto
shall be supplied to each of the
workmen concerned.

(c) The information is as under.—

Bombay, Cal- 7th Jan., 1949.
cutta and Madras

Cochin 8th May, 1952.
Kandla 13th March, 1959.
Visakapatnam 13 March, 1959,

Murmugao 27th September, 1972.
Paradip 22nd July, 1977.
Tuticorin 14th April, 1980.

Sale of vehicels to MPs.

5300. SHRI N. E. HORO: Will
the Minister of DEFENCE be pleased
to state:

(a) the average sale of various
vehicles during the last three years;

(b) number of vehicles sold to the
M.Ps. year-wise;

(c) number of applicants (MPs) in
the waiting list; and

Ad) whether it is a fact that the
parts of the vehicles sold are stolen
and sold secretly or are used for
personal use of the officers thus
cheating the customers?

DECEMBER 23, 1981
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THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
The average number of vehicles sold
to MPs and State Legislatures per
year on the basis of last three years’
sales works out to 349.

(b) (i) 1978-79 .. 18
(ii)) 1979-80 .. 223
(iii) 1980-81 .. 16

(c) There has been no problem of
availability of vehicles for MPs and,
therefore, there is no waitnig list.

(d) No such instance has come to
the noti

fagre ¥ oerorn fawmr & Saed

o sy fgfead

*5301. it TWENT weEt
FYT qE Aeli AT qATA F( A FAN
f& .

(F) Fur fagre 8§ 9= F Ha@a &
WE Swyorar  fawmr F FTa@E 3§
fafee  udiem & mrmT v SRR
or #Ed w0 fagfrer 1 o€ §;

(=) ufe g, @ wrag 7= g f
zA FTFWAT § F717 F) faverd F fag
frafar Fa=ifagt 0 wrawa §;
"I

() ufx &, @ T FEiEI
Fr Sedr 37 F1 |1 Mfwwg g 7

g HaTwg A Q5 /et (o dwer
o) : (%) =T frga TfaFl 7
BiT T forg fad) fafaw e wgar
TETHFIT & faam Wt fFur it ar
ST 14 v, fage & sratay 3
e, IS, THL T GYTATEA
wRi w3 swy frgfareat fafac alrem wic
AT & g 4T & g 9 |
I IO AR A Fefraai F) Wiy WA &
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wror  fagfwat &3 s &
wreT< 9T & i 4t )

(@) swfaa () A Sfefe
g, foras fag s wdlt faq vg
g, ¥T TFHT IETOT FAI0-T T *
TEHTT W ey 1 wa&TF
fag faafaa w4« @A TamE
agl AAET AT g | ATET A ST
ATFT FT Yy w4 |7 qAfaws
Tern wr @ W snfdi g faur
st g W faufag sd=ifal ara
wgi faT sieT €0

() 7 wHwrd fag w19 & fag
fagae fag g § ag 14 mey wafg
F1 QN T FE QU AT § 7 Tafa
Faa Ty FH=af@l £ G T
qeH( § FEHE IEF wig I @A
F1 71§ " = gf gar

YWY BET & & wet watey

1530 2. st TR AT : FT
19T HAT Yy ¥ Fi oqT 7

(F) ®T AAIgR BrEAT H FE
anr wdf #afaw g ;

(=) ufz gr, @ w1 7.0 Wl
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(r) ufz g, D Fr I*F waf
F Ay A T QA ATA FLALG Fl
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(w) AT (=) T welf w13tz A
far A 2 serve & W A FS
fermrad s g€ ot 1 agfe SAA R
wfgwm fusnad faaare o€ o,
fore Wt «TAT9T Sra *F Wt NEET
FITF QAE & Srfvg et #7714 * fag
g4 ey s F ww fapma fuers
qra g g€ o, forg®) Iwra aeawor
ST AT HT VT, ook WIT FA G
FeEty G g Fi feaid qrey i,
ufe wrawa®  gsT @, qdr wIT AaT
afsdi & faeg wravas a1dag &
YL T

World Bank money for Gujarat State

5303. SHRI R. P. GAEKWAD:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the World Bank had
sanctioned money to the Gujarat
State to finance expenditure for stu-
dies on industrial development of the
State; and

(b) if so, the details thereof?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) No, Sir. 7 pro-
jects are being financed through thel
Technical Assistance Funds being
operated by IDBI which in turn has
also got World Bank line of credit.

(b) Details of funds being financed
by IDBI are as follows:

1. Development of Industries in
Saurashtra—Preparation of Com-
prehensive action plan;

2. Feasibility of setting up a
rural acrylic industry complex;

3. Setting up a building mate-
rials production complex for a
large low cost housing in a small
town of South Gujarat;
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4. Feasibility study- for an elec-
tronic industry complex;

5. Action plan for moderisation
and development of plastic- indus-
try in Gujarat.

6. Industrial Dispersal Study
with evaluation of growth centre
strategy and developing mew cri-
teria for growth centre identifica-
tion; and

7. Modernisation of Foundry in-
dustry in Gujarat.

Bomb explosion at residence of an
MP in New Delhi

5304. SHRI G. Y. KRISHNAN:
SHRI K. MALLANNA:

SHRI VIRDHI CHANDER
JAIN:

SHRI JANARDHANA
POOJARY:

SHRI BHIKU RAM JAIN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether some unidentified mis-
creants exploded two country-made
bombs at the residence of am M.P. in
New Delhi on 6 October, 1981;

(b) if so, the details thereof; and

(c) the steps taken by Government
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) and (b). On the night
of 6th October, 1981 at about 10.30
P.M. some unidentified person threw
two crude bombs into the lawns of
House No. 12-B, Ganga Ram Hospi-
tal Marg. Shri Jagdish Tytler, M.P.
resides on! the first flabr of this House.
There: were' loud explosions; ane: after
the other, and the splinters were
scattered’ oft’ the Iawne One person,

residiip ort the ground' floor, received

spiifitér ibj
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(@ A case FIR No. 406, dated
7th October, 1981 u/s 307 LP.C.
read with Section 3 Explosive Sub-
stances Act, Police Station Rajinder
Nagar, has beeh régistered and the
investigation has beeh transferred to
the Crime Branch. Patrolling by the
local police has been intensified in
the area and a police picket posted
at the place, as a’ preventive measure.
The Intelligence machinery has also
been geared up to apprehend the
persons indulging in such activities.

Representation aguinst crisis situation
in Department

5305. SHRI JAGDISH TYTLER:
Will the PRIME MINISTER be
pleased to state:

(a) whether there has been an
alarming rate of depletion of qualified
technical people from the Department
of Electronics since 1976; and

(b) if so, the action proposed by
Government in this matter?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF
SCIENCE AND' TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT (SHRI C P. N. SINGH): (a)
No, Sir.

(b) Does not arise.

Hiegal money earmed by Police Cons-
tables at Food & Civil Supplies
Office, Skakar Par, Dethi

5306. SHRI R. L. P. VERMA:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government aré aware
of the fact that Dethi Police constables
posted near and at the office of the
Food & Civil Supply, Shakarpur,
Delhi” (East)-has created terror in the
office and force the public to get
their forms filled’ up by a pArtictlar
man; and
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£b) if so, nlﬂb&tﬁmmm will
order inquiry in whole affairs?

THE MINISTER. QF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) and .(b). A complaint
received in this regard about the con-
duct of the Constable posted near the
office of Food and Civil Supply Deptt.
Shakar Pur, was looked into by the
Vigilance Branch of the Delhi Police
and the complaint was found to be
baseless.

Employment sought by CBI officers
in Private Sector

5307. SHRI A. K. ROY: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether there is any restriction
against the top officers of the CBI and
similar other vigilance-cum-security
organisations under the Home Minis-
try seeking employment in the private
sector after retirement, facts in de-
tails; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATA-
SUBBAIAH): (a) and (b). The top
officers of the Central Bureau of In-
vestigation and other Vigilance-cum~
Security Organisations under the
Ministry of Home Affairs are govern-
ed in the matter of taking up com-
mercial employment after their retire-
ment by Rule 26 of the All India
Services (Death-cum-Retirement Bene-
fits) Rules, 1958 or Rule 10 of the
Central Civil Services (Pension) Rules,
1972 (relevant extracts of restrictions
under these rules and instructions
issued thereunder are laid on the Table
of use House, [Placed in Library.
See No. LT-3266/81].
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5308. SHRI CHIRANJI LAL
SHARMA: Will the Minister of
HQME AFFAIRS be pleased to refer
to the reply given to Unstarred Ques-
tion No. 4481 on the 16 September,
1981 regarding complaint against
People’s Rehabilitation and Welfare
Society, and state.

(a) the progress made so far in
completion of enquiry in cases of
cheating filed against Mr. R. S.
Singhal and H. R. Mittal in Kamla
Market Police Station, New Delhi;

(b) the time by which the accused
are expected to be challaned; and

(c) the steps taken or proposed to
be taken to expedite the investiga-
tions?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) The accused viz. S/Shrj
R. S. Singhal and H. R. Mittal were
arrested in the case of cheating regis-
tered vide FIR No. 201 dated 23-3-81
under Section 420 IPC,

(b) and (c). Certain documents re-
levant to the case are yet to be collec-
ted. The challan will be filed in the
court after collection of documents
and completion of formalities.

News item “Junketing on flesh trade”

5309. SHRI MOHD. ASRAR
AHMAD: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the attention of Gov- .
ernment has becn drawn to a news
item appearing in English daily
‘National Herald’ (late city edition)
dated 29 October, 1981 under the
caption ‘“junketing on flesh trade”;

(b) the steps taken by Government
to eradicate or put a stop to flesh
trede in the country which has as-
sumed alagming propertions; and
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(c) the steps taken in the aforesaid
instances?

THE MINISFER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA). (a) Yes, Sir.

(b) The respectivc State Govern-
ments are entrusted with the respon-
sibility to check thc menace of flesh
trade. So far as the Central Govern-
ment is concerned, financial assistance
is provided to voluntary organisations
engaged in the work of rchabilita-
tion of destitutc women. During the
period from 1977 to March, 1981, 71
training and rchabilitation centres
were set up in the country, benefitt-
ing about 2580 women.

(c) The clues provided by thz news
item were prebed by the Delhi Police,
and a watch over the persons men-
tioned has been intensified. The Delhi
Police is vigilant about the situation
and during the current year, upto 31st
October, 1981, 99 cases were regis-
tered under the Suppression of Im-
moral Traffic Act. In these cases, 220
femaies and 21 males were arrested.

Shopkeeper robbed and attacks on
Postal Staft

5310. SHRI HARISH KUMAR
GANGWAR: Will the Minister of
HOME AFFAIRS be pleascd to state:

(a) whether Government’s atten-
tion has been drawn to the news item
captioned ‘Shopkeeper robbed’ and
‘increasing attacks on postal staff’
appearing in the ‘Indian Express’ of
15 October, 1981;

i(b) if so, the reaction of Govern-
ment to the worsening of law and
order sitwation; and

(c) the steps taken to improve the
state of affairs with details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
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FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir.

(b) There has been no worsening
of law and order situation in Delhi.
On the contrary, the situation  has
considerably improved compared to
the situation prevailing in the year
1979.  The situation in Delhi has
further improved during the first 11
months of the current year when com-~
pared to the corresponding period of
1980.

(c) The improvement in law and
order situation in Delhi has  been
brought about by the introduction of
the following steps:—

(i) Increased police vigilance.

(ii) Intensive foot and mobile
patrolling including armed with
walkie-talkie sets and wireless fit-
ted motor-cycles,

(iii) Action under the normal
preventive sections of Cr.P.C.
against bad characters and crimin-
als.

(iv) Continuous drives by the
special squads of the districts to
detect dacoits, robbers and other
bad characters by developing intel-
ligence.

(v) Surprise checking of vehicles
to detect those involved in com-
mission of crimes.

(vi) strengthening of surveillance
over known criminals.

(vii) Organisation of  Thikri
Pehra and Patrolling by local resi-
dents and private chowkidars in
coordination with police  patrol
pickets.

(vii) Special watch on released
criminals.

(ix) Posting of pickets at vul-
nerable points.

(x) Placing of barriers at selec-
ted and strategic places.
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(xi) Inter-Districts meetings with
the police officials of adjoining Sta-
tes.

T.V. Manufacturing Units in Private
and Public Sector

5311. SHRI G. Y, KRISHNAN:
Will the PRIME MINISTER be plea-
sed to state:

(a) what are the details regarding
the number of units manufacturing
T.V. sets in the country in public and
private sectors, scparately;

(b) whether any cases of irrcgulari-
ties and their functioning have since
been reported to Government; and

(c) if so, what action Govern-
ment have taken or propose to take
to rectify such irregularitics in future?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF  SCI-
ENCE AND TECHNOLOGY., ELEC-
TRONICS AND ENVIRONMENT
(SHRI C.P.N. SINGH): (a) The in-
formation is being collected and will
be laid on the Table of the House.

(b) No, Sir.

(c) Does not arise.

Industrial Development of Nagaland

5312. SHRI CHINGWANG KON-
YAK: Will the Minister of INDUS-
TRY be pleased to state:

(a) the special measures the Union
Government propose to takc in re-
moving constraints and speeding up
industrial devclopment of Nagaland
which has immense potential for the
growth of industries; and

(b) the steps proposed to be taken
to identify projects, proper publicity
of the surveys and provide advice and
assistance to the entreprencurs?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (b). In

\
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Nagaland 3 districts viz., Kohima,
Mekokchung and Tuensang have been
indentified industrially backward both
eligible for concessional finance faci-
lities from All India Term Lending
Institutions and Central Scheme of
Investment Subsidy. From the in-
ception of the Central Investment
Subsidy Scheme to 31-3-1981, a sum
of Rs. 53.37 lakhs has been reimbur-
sed to the State Government disbur-
sed to the industrial units set up in
the identified districts/areas in  the
State.  For the industrial develop-
ment of backward areas, in addition
to the incentives offered by the State
Government, Central Government
also offers incentives such as Trans-
port Subsidy, Tax concessions, Hire
purchase of machinery by Small Scale
Industries, Consultancy for Technical
Scrvices, Interest Subsidy, Special
facilities for import of raw materials,
Rural Industries Project Programme,
Rural Artisans Programme, District In-
dustries Centres and  Sced/Margin
Moncy Assistance.

Under the Nucleus Plant f"rogram-
me, at the instance ol State Gov-
ernment, two districts, namely, Mon
and Tuensang have been identified
for intensive integrated industrial de-
velopment and their possible ancil-
larisation. A task Torce has since
been s:t up to identify project possi-
bilities for the industrial development
of these identified districts. = The
task force is presently at work.

In the Sixth Five Year Plan, an
outlay of Rs. 440 lakhs and Rs. 500
lakhs has been provided for promo-
tion of large and medium industries
and small scale and village industries
respectively.

Facilities to Youngmen, through
Financial Institutions in Nagaland

5313. SHRI CHINGWANG KON-
YAK: Will the Minister of INDUS-
TRY be pleased to state  special
measures the Centre propose to adopt
for providing funds and facilities
through the financial institutions to
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encoyrage youngmen jp Nagalard to
sponsor and develop -Edl;l&tﬁﬁ?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TYWHRI): Special steps are
being taken by the Central & State
Governments for accelerated indus-
trialisation of North-Eastern region
including Nagaland.

On the recommendation of the Spe-
cial ‘Committce on North-East Re-
gion set up by the Small Scale In-
dustries Board, the Central Govern-
ment has raised the limit of Central
investment subsidy from 15 per cent
to 20 per cent of the total fixed capi-
tal investment or additional total fixed
capital investment actually made, as
the case may be, subject to a maxi-
mum of Rs. 20 lakhs in respect of
industrial units set up on or  after
1st March, 1981,

All the districts in Nagaland have
been brought upder District Indus-
tries Programme through which mar-
gin money assistance for sced capital
can be extended to tiny and village
small scale industries in semi-urban
and rural areas.

The All-India Small Scale Indus-
tries Board has constituted a Stand-
ing Committee concerning develop-
ment of industries in the North-Eas-
tern Region. . This Committee in-
cludes all Ministers of Industries from
North-Eastern Region and is expec-
ted to recommend a co-ordinated plan
for effective development of the re-
gion.

A georefun  waae  fafwes
fat giwy wfww wraAv
w1 IIR
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Payment of Bonus to Employees of
Public Sector Undecrtakings

5315. SHRI R.R. BHOLE: Will

the Minister of LABOUR. be pleased
to state: ’

(a) whether Government are aware
that the amount of Bonus payable by
the employers to the employees is the
money of tke employces following the
datc it became due;

(b) if <0, the reasons why public
sector undertakings pay bonus to their
employees after 7-8 months from the
date it becomes due; and

(c) whether Government propose
to issue instructions to pay interest of
12 per cent as decided by the Sup-
reme Court in favour of L.I.C. em~
ployees on the amount of Bonus pay-
able to the employees in case the'
BO“??S is not paid within a reasonable
time

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR

{SHRIMATI RAM  DULARI
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SINHA): (a) and (b). According to
Section 19 of the Payment of Bonus
Act all amounts payable to an em-
ployee by way of bonus is to be paid
within a period of 8 months except
where there is a dispute in which case
it is payable within one month from
the date on which the award becomes
enforcible or the settlement comes into
operation in respect of such dispute.

(c) There is no such  proposal
under the consideration of the Gov-
ernment.

Adoption of Latest Technology in
Information Processing

5316. SHRI HIRA LAL R. PAR-~
MAR: Will the PRIME MINISTER
be pleased to state:

(a) whether it is a fact that the
Society for information Science in a
conference held on November 25,
1981 in Hyderabad urged Govern-~
ment to adopt the latest technology
available in information processing;

(b) whether the Conference  also
wanted Governemnt to take steps to
make people information-conscious;
and

(c) if so, the steps proposed to be
taken by Government on information
net work and mobilisation?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT (SHRI C.P.N. SINGH): (a)
and (b). The Government has not
received any recommendation of the,
Conference.

(c) The Government of India has
already set up the National Informa-
tics Centre (NIC) to establish a data
network to mobilise information on
various aspects of  socio-economic
data and provide services to all gov-
ernment and related agencies.  The
NIC has already established a net-
work with leased land lines in Delhi.
This network also covers the
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INSDOC ((Indian National Scientific

‘Documentation Centre) which is res-

ponsible for bibliographic informa-
tion. To promote bibliographic in-
formation exchange, NIC has set up
a bibliographic information  system-
on “Techno-economic Information on
Electronics” which is in operation.
The centre is collaborating  with
INSDOC and other libraries to pro-
mote this culture in India.

Child Welfare

5317. SHRI NARSIMHA
REDDY:

SHR1I GHULAM MOHD.
KHAN:

Will the Minister of PLANNING
be pleased to state whether India will
get some <assistance from Gulf Arab
Foundation for child welfare, if so,
the details thereof?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): During the
recent visit of His Royal Highness
Prince Talal Bin Abdul Aziz Al
Saud, Hony.  Assistant  Secretary
General and Special Envoy of
UNICEF at the invitation of Minister
of Planning and Deputy Chairman,
Planning Commission, it was men~
tioned that India may get nearly 30
per cent of the aid provided by the
Seven Nation Gulf Arab Foundation.

Slave trade in Punjab

5318. SHRI CHITTA BASU: Will
the Minister of LABOUR be pleased
to state:

(a) whether Government are aware
of the fact that slave trade has been
in operation in the recent past and
continues to operate in different parts
of Punjab;

(b) if so, whether any inquiry has
since been made; and

(c) if so, details of the results of
inquiry and follow-up action in this
behalf?
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THE MINISTER OF STATE IN
.THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA): (a) to (c). As reported by
the Government of Punjab, no slave
trade was ever in operation in  the
State of Punjab. However, some
complaints were received about the
maltreatment of migrant  workers.
These complaints were got investiga-
ted by the Governemnt of Punjab but
none of them has been substantiated
by facts.
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Offer by U.S.S.R. for Manufacturing
Computers and Manipulators

5320. SHRI H.N. NANJE GOW-
DA: Will the PRIME MINISTER
be pleased to state:

(a) whether Union of Soviet Socia-
list Republic has made an offer to
the Indian private sector two multi-
billion roubles deals in the field of
manufacture of computers and robot
manipulators;

(b) if so, whether U.S.S.R. has also
expressed its readiness to  provide
technology on documentation and
some machine parts while India in
return will provide the end products
if the deal is finalised:

(c) if so, whether any agreement
has been reached in this regard; and

(d) if so, the details of the same?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENIVRON-
MENT (SHRI C.P.N. SINGH): (a)
No, Sir.

(b) to (d). Do not arise.

Programmes for Alleviation of
Poverty

5321. SHRI CHINTAMANI

. PANIGRAHI: Will the Minister of

PLANNING be pleased to state:

(a) whether the Project Evaluation
Organisation appointed to study var-
ious programmes for the alleviation
of poverty has said that rural poor
have been unable to benefit from the
schemes designed for them; and
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(b) if so, what measures the Gov-
ernment are doing to adopt in view
of this study?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) No, Sir.

(b) Does not Iarise.

Conversion in Tamil Nadu

5322, SHRI G. M, BANATWAL-
LA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a firont
age report captioned “Conversions:
contradicts Home Ministry report,
Target: 80 m. Harijans” in the
‘Daily’ published from Bombay on
November 17, 1981;

(b) whether Government have pre-
pared any such report referred to in
the said news item;

(c¢) if so, the main conclusions of
the report;

(d) Government’s reaction to the
above news item,

(e) whether Government have re-
ceived any report regarding Harijans
embracing Islam from Tamil Nadu
Government; and

(f) if so, the main findings and
observations of the Tamil Nadu Gov-
ermmment communicated to the Central
Government?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir. )

(b) to (d). Home Ministry has not
made any formal cnquiry in the mat-
ter.  Therefore, the question of pre-
paring a report or of reacting to the
news item does not arise.

{e) and (f). Government of Tamil
Nadu have sent 3 communication in
the matter in which broadly they have
observed as follows:—
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(i) There is a fecling that even
though economically they may have
advanced, full acceptance in Social
statug is lacking and therefore acts
as an irritant to some among the
Scheduled Castes.

(i) There has been considerable
mention that money has played a
part in conversion. However, it
is difficult to state exactly to what
extent money has influenced the de-
cision of the various families.

(iii) Action under the relevant
laws can be taken if cases of forci-
ble conversion, if any, are brought
to notice.

Child Development Scheme Impact

§323. SHRI H. N. NANIJE
GOWDA : Will the Minister of PLAN-
NING be pleased to state;

(a) whether it is a fact that Plann-
ing Commission Survey conducted in
Gujarat has revealed that the impact
of various services of the Integrated
Child Development Programme is
rather ‘sparse’;

(b) if so, whether the survey con-
ducted by the Programme Evaluation
Organisation of the Commission has
stressed the need for a lot of educa-
tion and effort to make a larger num-
ber of the population take advantage
of the services;

(c) if sc, what are the main reasons
for a little impact of the develop-
ment schemes of children; and

(d) whether after receiving the
survey report of the Planning Com-
mission Government propose to take
strong measures to sec that these pro-
grammes are fully implemented and’
its impact is more on the develop-
mént of the child?

THE MINISTER OF PLANN-
ING (SHRI S, B. CHAVAN): (a)
Programme Evaluation Organisation’s
evaluation of Integrated Child Deve-
lopment Programme covered Gujarat
among 19 States and the Union Terri-
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tory of Delhi surveyed. The data
collected are being analysed.

(b) to (d). The Report is being
finalised.

Setting up Iodian Ocean Commission

5324. SHRI H N. NANJE
GOWDA:

JANARDHANA
POOJARY:

Will the Minister of SCIENCE
AND TECHNOLOGY be pleased
to state:

SHRI

(a) whether it is a fact that Union
Government are considering setting
up an Indian Ocean Commussion;

(b) whether it is also a fact that
the Centre hag formulated 3 national
policy for Science and Technology
in this regard;

(c) if so, the main functions of
this Indian Ocean Commission; and

(d) whether the terms of refer-
ence and its composition have been
prepared; and if so, the details of
the same?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCI-
ENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT (SHRI C. P. N, SINGH):
(a) There is no proposal for setting
l&gﬁ a Commission for the Indian

(b) Policy is being formulated in
this regard by the Department of
Ocean Development.

(c) Doeg not arise.
(d) Does not arise,

Missionaries getting Foreign Donation

5325. SHRI R. N. RAKESH:
Will the Minister of HOME AF-
FAIRS be pleased to state:
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(a) whether some missionaries
which are functioning in India are
receiving huge amounts of foreign
exchange as donations;

(b) if so, whether the donation
is being received with the permission
of Government of India;

(c) whether under the Forei
Contributions (Regulation) Act, 1976
organisations receiving money are
supposed to file returns to the Fin-
ance Ministry every six months;

(d) whether there is no machi-
nery to scrutinise these returns, if at
all filed and to remind organisations
which do not do &o;

(e) whether Government have no
check on ocertain foreign embassies
paying to local printing presses in-
flated bills for printing and paper
used in embassy publications; znd

(f) if so, the reaction of Govern-
ment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-

FAIRS (SHRI YOGENDRA
MAKWANA): (a) Under the Fo-
reign Contribution (Regulation)

Act, 1976, all associations/organi-
sations receiving foreign contribu-
tions are required to submit to the
Ministry of Home Affairs half yearly
return of the amount the sources
from which it was received by them
and annual audit report showing
the utilisation of the amount, Some
missionaries have been receiving
foreign contributions.

(b) No permission of the Gov-
emment is required in such cases.

(c) Returns are to be filed in
the Ministry of Home Affairs.

(d) Such returns are scrutinized
and filling of the return is a statu-
tory requirement.

(e) and (f). There is no such
provision in the Foreign Contribu-~
tion (Regulation) Act, 1976 in this
regard. However, this aspect is re-
ceiving the attention of Government.
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Consul servi CSIO,
tancy ;hby

5326. SHRI CHITTA MAHATA:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to
Istate:

(a) whether the Central Scienti-
fic Instruments Organisation, Chan-
digarh hag lately been preferring
consultancy to sponsorship for tech-
nological and technica] assistance to
various Governments and private
organisations due to the a=cruing
financja] benefits; if so, the details
thereof;

(b) the number of Government
organisations and private organisa-
tions to whom this organisation had
provided consultancy services during
the year 1980-81;

(c) the expenditure incurred in
providing the consultancy services to
‘Government organisations and pri-
vate organisations during the same
period, organisation-wise; and

(d) the income earned from the
Government and private organisa-
tions during the same period  orga-
nisation-wise?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF 3CI-
ENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT (SHRI C. P. N, SINGH):
(a) No, Sir.

(b) to (d). The Central Scienti-
fic Instruments Organisation (CSIO)
Chandigarh hag offered consultancy
service only once during the year
1980-81, which was for a private
firm. An expenditure of about
Rs, 17,500/- was incurred by the
Organisation and a sum of
Rs. 35,000/- received from the firm.

Recommendations of Jha Commission
to improve economic performance

5327. SHRI BHIKU RAM
JAIN: Wil the PRIME MINIS-
TER. be pleased to state:
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(a) whether the Jha (Commission
has made a series of recommenda-
tions as to what js required to be
done to improve the,economic per-
formance; and

(b) if so, what specifically are
its suggestions and the action taken
by Govemment thereon?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a)
and (b). The Economic Adminis-
tration Reforms Commission has so
far submitted one report which deals
with the question of simplification of
procedures relating to industrial ap-
provals. The recommendations are
under consideration.
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Examinatiom for Promotion of
Constables held in Delbi

5330. SHRI M. RAMGOPAL
REDDY: Wil the Minister of
HOME AFFAIRS be pleased to
state:

(a) whether an examination for
pramotion of constables was held
recently in Delhi;

(b) whether large scale cheating
in this examination has been alleged
by Delhi Police constabulary;

(c) whether any mquuy has been
made in this regard; and

(d) if so, what
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS : (SHRI YOGENDRA
MAKWANA): (a) One test was
held on the 30th June and another
hss been held on 22nd November,
1981.

(b) No such complaints have
been received.

(c) and (d). Do not arise.

are the details
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Mn of stoves

5331. SHRI D. M. PUTTE
GOWDA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether National Small In-
dustries Corporation (NSIC), New
Delhi has set up a number of units
in different locations of the country
for production of stoves in the Small
Scale Sector;

(b) if so, the names of the items
manufactured by the NSIC, New
Delhi;

(c) whether these items are availa-
ble casily in the open market; and

(d) if so, the market rate of each
item and who are the dealers in Delhi
from whom these items are available
at a reasonable price?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) National Small
Industries Corporation by itself has
not set up any units for production
of stoves in the small scale sector.

(b) to (d). Do not arise.

News item captioned “Delhi Diary-
HAL Chief under cloud”

5332. SHRI RAM SINGH
SHAKYA:

SHRI DHARAM DASS
SHASTRI:

SHRI TRILOK CHAND:

SHRIMATI PRAMILA
DANDAVATE:

SHRI RAJNATH SONKAR
SHASTRI:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government’s attention
has been drawn to the article cap-
tioned “Delhi Diary-HAL chief under
a cloud” appeanng in the Calcutta
weekly magazine “Sunday” of 25
October, 1981 highlighting the rela-
tionship between the Chairman, HAL
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and Eurekha Sales Corporation,
awarding of oontracts of supply of
gircraft accessories to Eurckha, leak-
ing of information to Eurekha about
the deals of HAL and Eurekha be-
coming of the agents of French Manu-
facturers of Mirage;

(b) if so, reaction of Government
thereto; and

(c) the action taken, with details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir.

(b) The article referred to does not
make any specific allegations. It may
be mentioned that any specific allega-
tion coming to the notice of the Gov-
ernment would be duly investigated.

(c) Does not arise.

Involvement of Defence Employees in
spying activity

5333. SHRI NAWAL KISHORE

SHARMA:

SHRI BAL KRISHNA

~ WASNIK:

SHRI CHINTAMANI
JENA:

SHRI JANARDHANA
POOJARY:

SHRI B. V. DESATI:

SHRI HARINATH
MISRA:
SHRI MADHAVRAQ
SCINDIA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it has come to the
notice of Government that some de=
fence employees had link with some
foreign embassies in the country and
had been supplying to them secret
defence information; and

() if so, the details thereof and
the particulars of persons arrested and
what measures have been taken to
ensure that such things do not hap-
pen in future?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) and (b). According to
information available, pne person em-
ployed in Naval Headquarters New
Delhi and another person were ar-
rested in connection with a case under
section 3, 5 and 9 of the Official Sec-
rets Act read with section 120B of
IPC registered at P.S. Darya Ganj,
Delhi. The ipvestigation of the case
is in progress.

Government is maintaining a con=
tinuing vigilance to safeguard national
security, and sustained efforts are
made to detect, unearth and take other
necessary action against any attempt
at espionage and other such an
national activities.

News itemn captioned lllegal detegtiory
of 11-Year old

5334. SHRI RAINATH SONKAR
SHASTRI: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Government’s attention
has been drawn to the news caption-
ed “Illegal detention of 11-year old”
appearing in the ‘Indian Express’ of
4 October, 1981;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the details thereof together with
ensuring that no more such detenu is
there in any of the jails of the coun-
try?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) to (c). Yes, Sir. Accord-
ing to the information received from
Chandigarh Admn. there was an
agitation on the 26th August, 1981
in Chandigarh in which 52 CPI wor-
kers and one. Shri Mohinder Lal,
were arrested on the charge of form-
ing an unlawful assembly. The Police
did not arrest any child. However,
SIY JEq) PpaIsIsul e JIpUION WLYS
son Vijayakumar who also wag present
in the agitation should be taken to
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the Jail. The continued detention of
Shri Vijay Kumar alongwith his father
was necessited on account of their
refusal to be released on bail.

The East Punjab Children Act,
'1949 and not the Children Act, 1960,
is in force in Chandigarh. In accord-
ance with the provisions of this Act

“and the rules framed thereunder, a
child below the age of 16 years and
“not released on bail is to be detained
a certified school or a place of safety.
If no such school or place of safety
_is available, the child may be detain-
ed at a police station away from adult
prisoners. Shri Vijay Kumar was kept
in custody away from the hardened
and criminal prisoners. He remained
under the charge of his father in the
jail. In view of this, there has been
no contravention of the provisions of
the Law on the subject.

Regularisation services of casual em-
ployees of GREF Uhnit, Pathankot

5335. SHRI DAYA RAM
.SHAKYA: Will the Minister of DE-
FENCE be pleased to state what is
the programme of the Government to
regularise the services of casual em-
ployees serving in the following GREF
units at I’athankot for the last so many
years in whose service one day ab-
sence is marked simply to show break
in service but are working ccntinu-
ously;

(i) Western Base  Workshop
(GREF)

(ii) Western Store Division
(GREF) )

(iii) Detachment of 52 RCC
(GREF)

(iv) 1326 Base Depot (GREF)?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
SHRI SHIVRAJ V. PATIL): No pro-
posal in this regard has been formu-
lated. The constraints relating to the
regularisation of casual personnel em-
ployed in the Border Roads Organi-
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sation are explained in the Answers
to the Lok Sabha Unstarred Questions
Nos. 3186 and 3187, both dated 11th
March 1981. It is not feasible to con-

‘sider in isolation the case of casual

employees in the GREF units men-
tioned in the Question.

Retirement age of Government
Officers

5336. SHRI ARJUN SETHI:
SHRI SKARIAH '
THOMAS:

SHRI MANOHAR LAL
SAINI:

SHRI K. L AKKAPPA:;

SHRI DHARAM DASS
SHASTRI:

SHRI SATISH PRASAD
SINGH:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the age of retirement
of all the Government officers is 58
years without any discrimination;

(b) if so, whether some officers are
given relaxation upto the age of 60
years; and

(c) if so, the reasons therefor and
why the same age should not be made
applicable in respect of all the Gov-
ernment employees from Class-IV to
Class-I officers?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPART-
MENT OF PARLIAMENTARY AF-
FAIRS (SHR] P. VENKATASUB-
BAIAH): (a) Normally, every Cen-
tral Government official is retired on
the afternoon of the last day of the
month in which he attaing the age of
58 years, However, the following
categories of employees are retired on
the afternoon of the last day of the
month in which they attain the age of
60 years:—

(i) the workmen i.e. a highly
skilled, skilled, semi-skilled or un-
skilled artisan employed on a mon-
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thly rate of pay in an Industrial
‘work-charged Establishment.

(ii) the ministerial Government
.Servant who entered government
service on or before the 31st March,
1938 and held on the day (a) a lien
or a suspended lien on a perma-
:nent post or (b) a permanent post
in a provisional substantive capa-
city and continued to hold the same
without interruption until he was
«confirmed in that post; and

(iii) a Government servant in
Class-1V (Group-D) service or post
-except Class-IV employees of Sec-
retariat Security Force who initially
entered government service on or
after the 15th September 1969.

(b) Yes, Sir.

(c) In exceptional circumstances,
the officials may be granted extension
of service after they attain the age
of 58 years with the sanction of the
appropriate authority if such exten-
sion is in the public interest and the
grounds therefor are recorded in
writing.  Further, the age of retire-
-ment of workmen and  Class-IV
(Group-D) employees has been kept
at 60 years because their job does not
require much of mental or physical
strain.  Ministerial Government ser-
vants who entered Government ser-
vice on or before 31-3-38, are retired
at the age of 60 years because at the
time of their appointment, the retire-
ment age was 60 years. As such it
is not considered possible to prescribe
the same age of retirement in respect
of all the categories of Government
-officers.

Proposal to sc up National Advisory
Board on Statistics

5337. SHRI CHIRANII LAL
SHARMA: Will the Minister of
PLANNING be pleased to state at
what stage is the proposal to set up
a National Advisory Board on Statis-
tics to provide technical guidance in
policy issues involving the develop-
-ment of statistics?
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THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): The Report
of the Group constituted specifically
to suggest the composition and de-
tailed working procedure of National
Advisory Board on Statistics is awai-
ted. Action to constitute the Board
will be taken after receipt of the Re-
port.

News item "“Defeace Ghocker”

5338. SHRI BAL KRISHNA
WASNIK: Will the Minister of DE-
FENCE be pleased to state:

(a) whether he has seen a press re-
port in Blitz dated 21 November,
1981 under the heading ‘Defence Sho-
cker’; and

(b) if so, the details thereof and
the action taken by the Government
in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir.

(b) The information contained in
the report is not adequate to consi-
der any action in the matter.

Offer of Soviet Union for Know-how
for production of special Schocolates
for diabetic patients

5339. SHRI R. N. RAKESH:
SHRI D. M, PUTTE
GOWDA.:
SHRI K. MALLANNA:

SHRI KRISHNA PRATAP
SINGH:

Will the Minister of INDUSTRY
be pleased to state:

i(a) whether it is a fact that India
has received the offer of the Soviet
Union regarding the know-how for
the production of special chocolates
for diabetic patients;

(b) it so, the details thereof; und
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(c) the details regarding experi-
ments and performance in India?

" THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) No, Sir.

(b) and (c¢) Do not arise.

Purchase of Woollen Blankets for
Armed Forces.

5340, SHRI RATANSINH
RAJDA: Will the Minister of DE-
FENCE be pleased to state:

(a) total annual purchase of Woo-
len Blankets (Barracks) for the Army;
B.S.F. and other para military for-
ces; the quality and quantity of wool
used in these blankets and the average
purchase price during 1979/80/81;

(b) quantity of blankets rejected in
inspection in the years 1979/80/81
and names of suppliers whose blan-
kets were rejected, alongwith  the
names of firms who didn’t supply
blankets in time and the period of ex-
tension given in the case of each con-
cern, as well as details of serious mal-
practices being adopted by the sup-
pliers by giving different quality sam~
ples as per specification than what is
actually supplied; what steps Govern-
ment are taking to strengthen the in-
spection system/machinery; and

(c) whether it is a fact that the
Shoddy industry supplied nearly half
a million blankets at short notice dur-
ing Indo-Pak War on Bangladesh; is
it also a fact that the manufacturers
produced blanket during the black-
out period and completed the supplies
in order to meet the super emergent
requirements; is it a fact that no or-
ders are now being placed with Shod-
dy industry for ‘C’ type blankets un-
der the plea that thermal propertics
are less in these blankets, and whe-
ther any thermal properties are sti-
pulated in specifications of these
blankets?

THE MINISTER OF STATE IN
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THE MINISTRY OF DEFENCE
(SHRI SHIVRAIJ V. PATIL): (a) to
(c). The information is being collec~
ted from various organisations and
will be laid on the table of the House
in due course.

Corruption charges Agninst Nagaland
Ministry

5341. SHRI MANORANJAN
BHAKTA:

SHRI CHINGWANG
KONYAK:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have re-
ceived memorandum/representations
about the corruption charges of Naga-
land Ministry; and

(b) if so, action Government con-
template to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASU-
BBAIAH): (a) and (b). Some com-
plaints against the Nagaland Ministry
were received and have been/are be-
ing processed according to established
procedure under the Code of Con-
duct for Ministers and the circums-
tances of each case.

Interview of Candidates in Defence
Ministry

5342. SHRI CHITTA BASU: Will
the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that the
candidates for jobs in the Defence
Ministry have recently been asked in
their interview form, if they had ever
stayed in Kerala and West Bengal for
more than one year; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
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{SHRI SHIVRAJ V. PATIL): (a) No,
Sir, so far as the Ministry of Defence
Secretariat is concerned.

(b) Does not arise.

Expansion of Military area and range
of the Military Camp at Deolali

5343. DR. SUBRAMANIAM
SWAMY: Will the Minister of DE-
FENCE be pleased to state:

(a) whether there is any proposal
to expand the Military Area and
Range of the Military Camp at Deo-
lali near Nasik in Maharashtra;

(b) if so, the exact details thereof;
and

(c) how much more area will be
acquired and the details of the boun-
daries and villages to be acquired in
this expansion?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir. There is a proposal for
expansion of the Field Firing Range
at Deolali.

(b) and (c). An additional area of
30,922 acres, consisting mostly ~ of
steep hills and forests, is proposed to
be acquired. 18 vﬂlages bounded by
village Wadhole and Jategaon on the
North, Bombay-Agra Road on the
East, Village Murumbi and  Rajur
Gadagada on the South and village
Pahine on West, will be affected by
the extension of the Range.

ESI Hospital, Panloo Nagar, Kanpur

5344. SHRI K. A. RAJAN: Wil
the Minister of LABOUR be pleased
to state:

(a) whether his attention has been
drawn to a report appearing in weekly
“Janyudha™ dated 19th October, 1981
under he caption E.S.I.  Hospital,
(Panloo Nagar, Kanpur, UP. and the
activities of Store Keeper and others;
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(b) if so, whether any enquiry has
been made in thi regard; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM  DULARI
SINHA): (a) Yes, Sir. |

(b) The Government of  Uttar
Pradesh who are responsible for pro-
vision of medical benefit under the
Employees’ State Insurance Scheme
in the State, have reported that an
enquiry is in progress.

(c) The information will be laid
on the Table of the Sabha, after the
Teport of the enquiry becomes avail-
able.

Central Industrial Relation Machinery

5345. SHRI A. K. ROY: Will the
Minister of LABOUR be pleased to
refer to D.O. No. L-41025(3)/81 D.
II. B dated 23-3-81 by Minister of
State for Labour, Government of
India wherein it was decided that Cen-
tral Industrial Relation Machinery
does intervene in a dispute in  the
Railways, if it is backed by a notice of
strike and state:

(a) whether this policy still exists
or has changed after enactment of
the Essential Services  Maintenance
Act; and

(b) whether in the changed situa-
tion Central Industrial Relation Mac-
hinery has been advised by the Minis-
try to resolve the disputes raised by
Registered Trade Unions in the Rail-
ways under the provisions of Indus-
trial Disputes Act, 1947 for main-
tenance of industrial peace?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA): (a) and (b). There is no
chance in the existing policy.
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Acquiring of Modern Transport Planes

5346. SHRI JANARDHANA-
POOJARY: Will the Minister of DE
FENCE be pleased to state:

(a) whether Government are consi-
«dering to acquire wide-bodied modern,
transport planes to replace it present
fleet of Soviet built planes;

(b) if so, the number of such
‘planes to be purchase;

(c) whether Government have
taken a fimal decision on the model
.of planes to be acquired; and

(d) if so, what are the details in
this regard?

THE MINISTER OF STATE IN

‘THE MINISTRY OF DEFENCE"

(SHRI SHIVRAJ V. PATIL): (a)
Prelimipary consideration is  being
given to locate a suitable aircraft to
‘re-equip, in due course, the existing
fleet of heavy transport aircraft in
T.AF.

(b) to (d). No decision about num-
‘bers and type of aircraft has so far
been taken.

Asbestosis Disease among Workers

5347. SHRI MADHAV RAO
SCINDIA: Will the Minister of
INDUSTRY be pleased to state:

(a) whether Government are aware
that an article “A killer industrial
disease” published in August 3 to
16, 1981 issue of ‘Business India’ has
mentioned that a medical examina-
tion of workers in a Bombay based
factory a very large number of wor-
kers were afflicted by a deadly disease
called asbestosis;

(b) whether it is a fact that though
asbestosis was listed as an occupa-
tiomal hazard by the Government as
early as 1948, but most manufactur-
ers suppress information on this
disease;

(¢) if so, have Government laid
down safety norms, and taken ade-
quate steps for their strict compliance
by asbestos Tactories; and

(d) the details thereof?
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THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (@) Yes Sir.

(b) It has been reported that the
State Medical Directorate, conducts
regular visits to the factories to en-
sure that safe and proper working
condtions are being maintained. The
Medical Inspectors of Factories have
been in terms of the rules framed by
the Maharashtra Govt., carrying out
separately medical examination = of
the workers in these factories. Two
factories engaged in the manufacture
of asbestos products located in Bom-
bay have reported that no case of
asbectosis has been reported by the
Medical Inspectors of Factories.

(c) and (d). Factories Act, 1948 is
adminstered by the State Governments
which have laid down safety norms
for hazardous industries and proces-
ses. Special Rules under Section 87
of the Act have been framed by the
Maharashtra Government.  Schedule
No. 17 to Rule 114 of the Mahara-
shtra Factories Rules prescribe spe-
cia] measures for safeguarding health
hazards of asbestosis.  Model Rules
prescribing permissible limits for
different chemicals having deleterious
effects on the health of workers in-
cluding asbestos have also been for-
warded by the Central Government
to the State Governments for adop-
tion.

Service officers deputed by DGI to
Civil Establishment

5348. SHRI HANNAN MOLIL.AH:
Will the Minister of DEFENCE be
pleased to refer to the reply to Un-
starred Question No. 4429 on
16-9-1981 regarding appointment of
Army Officers in various establish-
ments of DGT and state:

(a) why service officers perma-
nently seconded in DGI Organisation
in the name of users’ knowledge are
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further deputed by DGI-to other
civil establishments/undertakings;

I(b) whether it is true that a Major
permanently seconded in May, 1981
in vehicles discipline is being deputed
outside DGI, before his doing any
worth-while inspection work in DGI

" Organisation;

(c) whether Ministry is aware that
every Major permanently seconded to
DGI Organisation costs to exchequer
over Rs. 4000/- per month, apart
from about Rs. 1 lakh spent on his
initial Military Training;

(d) if permanently seconded service
ofticers are in excess in DGI Orga-
nisation, for deputing outside, why
more and more service officers are
drawn from Army regularly; and

(e) does it not reduce the role of
'DGI as an agency to arrange civil
jobs to Army Officers?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
{SHRI SHIVRAJ V. PATIL):. (a)
Deputation of permanently seconded
service officers in the DGI Organisa-
tion to civil establishments/undertak-
ings is permitted only in exceptional
cases, in the overall public interest.
Only one such officer is, at present,
on deputation to a public sector un-
dertaking in the civil sector, supply-
ing items to Defence.

(b) No, Sir. The concerned officer
had served for more than 4 years in
“the DGI organisation prior to his
deputation in November, 1981 to a
Defence undertaking.

(c) to (e). The permanently second-
ed service officers in the DGI Orga-
nisation are eligible for deputation to
civii or Defence establishments/
undertakings, in the event of their
selection by the concerned establish-
ment/undertaking. Whenever an ofti-
der is deputed outside DGI Organisa-
tion, his replacement is drawn from
the Army within the prescribed ceil-
ings. The deputation of a few service
officers to a civil establishments/public
sector undertaking does not reduce
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the DGI to an agency for arranging.
civil jobs for Army Officers.

Creation and misuse of Army appoint-
memnts in DGI -

5349. SHRI HANNAN MOLLAH:
Will the Minister of DEFENCE be
pleased to state: '

a) whether it is true that a large
number of Army appointments are
created in DGI Organisation, without
any real necessity and they are mis-
used;

(b) how one Lt. Col. is being used
as a Stafl Officer by DGI and ano-
ther Lt. Col. is held supernumerary
strength at Bangalore Vchicle Inspec-
tion Office, when there are no such
sanctions of the posts;

(c) why all appointments like Staff
Officer, P&C Officers, are invariably
held only by service officers in DGI
HQs., which can be held by low paid
civilian officers;

(d) when a post is sanctioned for
a particular establishment/unit, how
DGI management is transferring thel
post of other establishments without
obtaining proper Government sanc-
tion; and

{e) what action Minister proposes
to take to rectify the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
No, Sir. All posts in the DGI orga-
nisation are created after the necessity
for such posts is established on the
basis of examination in depth car-
ried out by the executive and Fin-
ance Branches of the Ministry of
Defence.

(b) There is no post of Staff Offi-
cer in the DGI Organisation, but one
of the Lt. Colonels, from within the
authorised strength, is assisting the
DGI in the performance of his duties.
The Lt. Colonel at Bangalore Vehicle
Inspection Office has been tempora-
rily attached to it, on administrative
grounds, though he is held against.
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ohe of the sanctioned posts in HQrs
of the Directorate of Inspection
(Vehicles).

(©) No posts of Staff Officer or
P&C Officers are sanctioned for the
DGI HQrs. However, technical offi-
cers, both civilian and Service, are
deployed to look after the above
functions in the Technical Directo-
rates in addition to their normal
.duties. §y

(d) The transfer of posts from one
cstabhshment/umt to another is done
with the prior sanction of Govern-
ment, However, DGI is competent
to attach for administrative reasons
in public interest Service Officers from
one establishment to another for a
period not exceeding 6 months.

(e) Does not arise.

Cost of colour T.V. set

5350. SHRI CHINTAMANI
JENA: Will the PRIME MINISTER
be pleased to state:

(a) whether there has been any
initiative to reduce the price of T.V,;

(b) if so, to what extent;

(c) whether Government are aware
that various brands of TV sets are
actually sold at cheaper rates in the
market;

(d) if so, what will be the cost of
a colour TV set and that of coloured
telecasting in the country; and

(e) whether our experts have sug-
gested any technique to replace the
TV which are functioning at present
into colour T.V.?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT (SHRI C. P. N. SINGH): (a)
and (b). Yes, Sir. The customer price
of a standard 51 cm screen size black
and white TV receiver fell from a
typical figure of Rs. 2,900/- in 1975
to Rs. 2,200/- in 1976 and further
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to Rs. 2,000/- .in 1977. This was
due to a diflerential structure of ex-
cise duty on TV sets which the Gov-
ernment introduced first in the Union
Budget for 1976-77 and has conti-
nued since. However, since 1977 the
price of a typical 51 cm TV set has.
increased to the level of Rs. 2,300/-.
This is despite the fact that over the
same penod Government hace (a) Te-
duced the import duty on large num-
ber of raw materials required for
electron tubes, TV plcture tubes,
semiconductor devices, resistors, capa-
citors, loudspeakers, TV deflection
com onents ferrites etc. from levels
as high as 211 per cent tc a flat rate
of 45 per cent; and (b) reduced the
import duty on a number of TV test
instruments like TV sync generator,
test pattern generator, polyscope and
sweep generator, to 25 per cent from
rates as high as 89 per cent. What i
more, in the Union Budget for
1981-82 the TV Receiver industry
has been deleted from the 11th Sche-
dule of Income Tax Act so that TV
receiver manufacturers now get in-
come tax benefits also.

(c) No, Sir.

(d) The price of a 51 cm Colour
TV receiver was estimated by the
Working Group on Colour TV (which
submitted its Report in June, 1980)
to be Rs. 8,300/- (including all duties
and taxes). The cost of a Colour TV
centre is estimated to be Rs. 6 crores
against Rs. 5 crores for a black and
white TV transmitting centre. The"
operational cost for colour TV centre
would be Rs. 9,500/- per hour com-
pared to Rs. 8,000/- per hour in case
of black and white TV centre.

(e) No, Sir.

Recognition of Bharatiya Prahmksha
Mazdoor Sangh

5351. SHRI DAYA RAM
SHAKYA: Will the Minister of
DEFENCE be pleased to refer to the

ly given to Unstarred Question No.

1 on 1st April, 1981 regarding
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All India Association of Defence Em-
ployees and state:

(a) whether the Bharatiya Prati-
rakshq Mazdoor Sangh (an All India
Federation of Defence Workers) is
having more than one lakh member-

.~ ship and some ninety registered trade

unions affiliated to it as is claimed by

" the Federation;

(b) if so, whether it still stands un-
recognised by the Government al-
though the Federatnon has applied for
recognition; if so, reasons; and

(c) if some Committee is consider-
ing the same then how many meet-
ings have taken place and output of
the Committee’

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)

» This has not been verified.

. JADEJA: Will the Minister

(b) No new Federation of em-
ployees is being allowed representa-
tion in JCM Councils at present. As
recognition of this Federation with-
out the facility of participation in the
JCM Scheme will be of little use, the
matter is being kept open for thg
present.

(c) No such Committee has been
set up in the Ministry of Defence.

H.M.T. Watches Plants

5352. SHRI DAULAT SINHIJI
of IN-
DUSTRY be pleased to state:

(a) the number and details of HMT
plants manufacturing watches in the
country;

(b) the brand of HMT watches and

the number of watches of each brand
manufactured yearly;

I(c) whether it is also a fact that the
’HMT watches are being exported; if
so, to which coumtry;

(d) the names of the brands which
are more popular in foreign countries;
and

(e) the measures being taken to
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popularise our HMT watch products
in foreign countries so that the export
of watches may increase?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARA-
YAN DATT TIWARI): (a) HMT
have 4 manufacturing units as deta-
iled below:

Units Locations
Watch Factory I & IT Bangalore (Karnataka)
Watch Factory ITI Srinagar (J&K State)
Watch Fact. ry IV Tumkur (Karnataka)

(b) All HMT watches are mrarked
with ‘bmt’ brand name. The number
of ‘HMT’ watches manufactured in
1979-80 and 1980-81 was 31.25 lakhs
and 35.13 lakhs respectively.

(c) Yes, Sir. ‘HMT’ watches have
been exported to Bhutan, UAE,
Oman, Kuwait, Doha, Singapore,
Hong Kong and Switzerland.

(d) ‘HMT’ watches so far exported

~are Gents and Ladies hand-wound

watches. -

(e) While HMT watch production
is mainly to meet the domestic de-
mand, export is being tapped by pro-
motion through international ibi-
tions/trade fairs and direct contacts
in potential markets.

Iategrated Rural Development
Progravume
5353. SHRI GHULAM MOHD.
KHAN: Will the Minister of PLANN-
ING be pleased to state:

(a) whether it is a fact that a semi-
nar organised by the Indian Society
of Extension Education suggested a
development forum in every village
for implementation of Integrated De-
velopment Programme;

(b) whether the recommendations
drawn up by the Indian Society of
Extension Education were forward-
ed to the Planning Commission; and

(c) if so, the reaction of Govern-
ment and the steps proposed to be
taken thereon?

THE MINISTER OF PLANNING
S({SHRI S. B. CHAVAN): (a) Yes,
I.
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(b) No, Sir.
{c) Does not arise.

Supply of Cement under Foreign
Exchange

5354. SHRI T. NAGARATNAM:
Will the Minister of INDUSTRY be
pleased to state:

(a) the rationale behind introduc-
ing and enhancing the supply of
cement under foreign exchange quota;

(b) whether the purpose supposed
to obtain more and more Yoreign ex-
change or to cater the Indian residents
abroad coming from all groups of
income;

(c) the provisions for those who
cannot afford the prescribed limit of
amount under the said quota;

(d) whether the existing policy
under the foreign exchange quota for
supply of cement has proved a failure
if not, the details thereof; and

(e) whether Government are con-
sidering either to revert to the earlier
policy or providing further liberal
conditions to the weaker sections; if
not so, the reasons therefor?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRINARAYAN
DATT TIWARI): (a) to (e). The
Scheme of priority allotment of
cement against inward remittance of
foregin exchange was introduced with
a view to attracting foreign exchange
remittance in to the country. The
Scheme was modified vide press note
dated 6th OctoL~r, 1981 wherein
inter-alia it was stipulated that allot-
ment of cement under this Scheme
will be made only in those cases
where quantity required is 500
bags or more with a view to
facilitate convemient supply of
cement in wagon, loads. Under
the earlier Scheme, permit hol-
ders of smaller quantities were
facing difficulties in obtaining sup-
plies in smaller quantities. Individuals
who are not in a position to fulfil the
conditions prescribed in the Scheme
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of priority allotment of cement against:
the inward remittance foreign ex-
change, could obtain their require-
ments of cement under the normal
distribution system from the State
Governments. The Scheme was modi-
fied increasing the foreign exchanger
remittance per tonne of cement w.e.f.
October 15, 1981 and it is too early
to assess the performance of the
Scheme under the revised norms.

Jahangir Vakil Mill, Bhavnagar

5355. SHRI NAVIN RAVANL
Will the Minister of LABOUR be
pleased to state:

(a) since when the Jahangir Vakil
Mill of Bhavnagar (Gujarat) has been
closed;

(b) the reasons for its closure;

(c) how much production has been
lost due to closure (month-wise since
its closure;

(d) when the said mill is likely to
be taken over by Government;

~ {e) how much lay-off, Provident
Fund, Gratuity, subsistence allowance
has been given to the labour and staff
since its closure;

(f) how many labour and staff in
various grades have been rendered
job-less;

(g) whether it is a fact that nearly
47 labourers, staff or their family
members have died due to starvation
and half starvation as also nearly 10
labourers and/or their family mem-~
bers have become mad due to jobless
oondition; and

(h) if so, the compensation given or
proposed to be given to them?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA): (a) to (h). The informa-
tion is being collected from the State
Government and will be laid on the
the table of the House,
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Quota of Cement for Kerala

5357. SHRI K. A, RAJAN: Wil
the Minister of INDUSTRY be
pleased to state: '

(a) what was the quantum of ce-
ment allotted to Kerala for each quar-
ter of the current ycar;

(b) whether Government are aware
that the construction works all over
Kerala has come to standstill for
want of cement; and

(c) if so, will Govcrnment allot
sufficient cement to the State imme~
diafely?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Allocation of
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cement to the State of Kerala during the current year is as under:—

Quarter Basic Ad-hoc  Total
Alloca-  Additional
tion alloca-
tion
(in thousand tonnes)
I/81
(Jan.—Mar) 169°3 174'0 343°3
11/81x
(Apt.—Jun) 169- 3 168-0 3373
111/81
(Jun.—Sept) " . ifig- g ¥ i6g- g
1V/81
(Oct.—Dec.) ‘ . . 1605 20 1953

(b) There is a general scarcity of
cement in the country including Ker-
ala.  To this extent, it is possible
that some of the construction works
might have been affected adversely.

(c) Due to general scarcity of ce-
ment in the country, it has not yet
been possible to meet the require-
ments of cement of States in full.
Enchanced allocation to the States in-
cluding Kerala will be possible only
when the availability position of ce-
ment improves for which efforts are
being mrade.

*

Delay in Completion of Projects

5358. SHRI K. P. SINGH DEO:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the absence of an eff-
ective project construction manage-
ment system was the major factor con-
tributing to serious cost  escalation
and delay in completion of projects;

(b) whether any assessment has
been made to find out the losses
suffered in Central Projects because
of delay due to increase in prices and
projects which could be completed in
time; and

{c) whether Government propose
to set up such an agency to ensure

that projects are completed in time
saving the country from huge extra
expenditure?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) There are many
reasons contributing to the cost csca-~
lation and dclay in completion  of
projects. One of these is the absencd
of effective project construction mana-
gement system in some cases.

(b) Yes, Sir.  Such assessments
are done wherever necessary.

(c) No, Sir. However, a number
of steps have been taken by the Gov-
ernment and Project authorities to
improve project implementation in
order to cxcrcise sufficient check on
the problem of slippages and  cost
over-run in respect of projects under
construction.

Import of Infra red Detectors

5359, SHRI K. P. SINGH DEO:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that in mat-
ter of Infra red Detectors which is
a vital machinery and without which
missiles are useless and are to be re«
placed frequently. the country is
heavily dependent on foreign imporfs;
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(b) whether it is a fact that the
Solid State Physical Laboratory,
Delhj had developed such detectors
and has also developed a flash eva-
poration system which if put to com-
Juiercial use will make a huge saving
and cut down heavily the foreign im-

ports;

(c) if so, whether Government pro-
pose to manufacture it commercially;
and

(d) whether it is also a fact that the
services of a world renowned Scientist
who helped to invent the detector are
no longer available with Government
and if so, the reasons therefor?

¥ THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
Infra Red Detector is not a machinery
but a small component of only some
of the Missiles Systcms. At present
this component is being imported.

(b) This Laboratory is engaged in
the development of variety of infra
red detectors. One type of such
detectors was developed to meet a
specific requirement of an equipment
under development but this require-
ment ceased to exist. As regard Flash
cvaporation item, it was a small value
attachment developed for usc . with
Vaccum Evaporation Unit, a Labora-
tory equipment at SSPl..  No action
by SSPL was needed for any possible
commercial exploitation of the item.

(c) Does not arise in view of (b)
above.

Y (d) No world renowned scientist
has been working on the development
of Infra Red Detectors in the SSPL
Out of a number of scientists work-
ing on the development of infra red
detectors, one scientist was dismissed
thie year on disciplinary grounds.
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Welfare of workers of Chromite mines
In Orissa -

5360. SHRI K. P. SINGH DEO:
Will the Minister of LABOUR  be
pleased to state:

(a) what is the total amount col-
lected by the Central Government
during 1979-80, 1980-81 and projec-
tion for 1981-82 by way of export of
chromite from the Chromite mines in
Orissa,

(b) whether any amount out  of
this has been spent for the welfare of
the chromite mine workers of Orissa
apd il so, the details thereof for the
last three years, year-wise;

-

(c) if not, whether Central Gov-

ernment would sct apart a part of this

earning for the welfare activities of

the chromite mine workers of Orissa;
and

(d) whether a Central Legislation
will be introduced to utilise a part of
cess for buliding hospitals, schools, etc.
for chrcmite workers all over the
country?

THE MINISTER OF STATE IN

THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA): (a) to (d) The chromite

mines have not so far been covered
under the welfarc cess fund, thus the
question of collection of money by
the Central Govenrment during 1979-
80, 1980-81 and projection for 1981-
82 and spending on the welfare activi-
ties docs not arise. A Central Legis-
lation to cover Chromite Mines is
under consideration.

¥} T @ T o afqfe,
g & fwior &g & a1 §
forera

5361. »t gfeawm g : wn
sw G50 g I F T F4A e

(%) #1 FE@ FAAT TR TAT
¥ gfafa, grare F F wiwgen
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Air crash of I.A.F. Plane

5362. DR. PRATAP WAGH: Will
the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that an
Air Force plane crashed on 4 Septem-
ber, 1981 in village Bandipur, District
Ghaziabad, Uttar Pradesh;

(b) if so, whether this crash invol-
ved loss of life and property also;

(c) whether any harijan family suff-
ered loss of life and property in this
crash;

(d) if so, details thereof;
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(e) whether adequate compensation
has been paid to the bereaved family;
and

(f) if not, the reasons thercfor and

the time by which this compensation
will be paid?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir.

(b) Yes, Sir. Two children were"
killed on 4 September 1981 as a re-
sult of the aircraft accident. Another
child died on 9th September, 1981 in
the Ghaziabad Civil Hospital as a re-
sult of injurics sustained due to  the
aircraft accident. Some houses and
other properties were also damaged.

(c) Yes, Sir.

(d) The details are given in  the
statement, which is placed as state-
ment to this reply.

(e) and (f). An immediate payment
of Rs, 300/- was made on the day of
the aircrash from the IAF Non-Pub-
lic Funds to Shri Gandhila, the father
of Sunil aged 14 years and Sunita,
aged 17 years, who lost their lives,
Subsequently, on 14th Septcmber,
1981, an ex-gratia payment of Rs.
10,000|-was made to Shri Gandhila.

An ex-gratia payment of Rs. 5,000|-
was paid to Shri Mohar Singh, the
fathcr of Shri Ved Pradesh, aged
about 2 years, who dicd on 9th Sep-
tember, 1981 as a result of injuries
sustained due to the aircraft accident.

The balance of compensation for
loss of life as well as compensation
for ‘loss of property will bc paid on
finalisation of thc Court of Inquiry.
All efforts are being made to expedite
the payment of final compensation,
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Statement

1. Sunil, a2 boy aged 14 years, son of Shri Gandhila.

2. Sunita, a girl aged 17 ycars, daughter of Shri Gandhila.

3. Ved Prakash, a boy aged about 2 years, son of Shri Mohar Singh.

(b) INJURIES

Shri Nanak Chand suffered minor injury on his haad.

O ,S)L(c OF PROPERTY

1. Shri Gandhila

2. Shri Mohar Singh . . . .

3. Shri Bhagwati

4. Rampal Singh . . .

5. Masio . v

6. Manphul . .

New Chapter in Annual Reports of
Ministries Regarding Tribal Sub-Plan
and Special Component Plan

5363. SHRI GIRIDHAR GOMA-
NGO: Will the Minister of HOME
AFFAIRS be pleased to state whether
his Ministry propose to introducc a
new chapter in the annual reports of

Ministries regarding tribal sub-plan
and special component plan from the
years 1981-82 and 1982-83 onwards?

Details
Buffalo killed
Galf killed
Hand Pump damaged
Cash lost
Utensils destroyed
4 Charpuys broken
House demolished
Clothes damaged/destroyed.

1 Plant cutting machine broken
1 Charpoy (fine) broken

1 Hand Pump broken

Clothes & bedding etc.
Jewellery lost

House demolished

1 Plant cutting machine broken
Cash lost .

Three Charpoys broken

Loss of 4 mounds of food grain
Clothes & bedding

House demolished

Jewellery lost

Utensils destroyed

Wall of house damaged
Wall of house cracked

One thatched roof damaged

Three walls 36” long, 24” long and 24"
long broken .
6o ft. thatched roof damaged.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME  AF-
FAIRS AND IN THE DEPART-
FENT OF PARLTIAMENTARY AF-
FAIRS (SHRI P. VENKATASU-
BBATAH): The Concerned minis-
trics/departments have been advised
to incorporate material on Tribal
sub-Plan and Special Component
Plan for Scheduled Castes in their
annual reports.
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State-wise Tribal Development Blocks

5364. SHRI GIRIDHAR GOMA-
NGO: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the State-wise Tribal Develop-
ment Blocks functioning for the deve-
lopment of the tribal population of the
block;

(b) the aims and objectives of the
Tribal Devclopment Blocks and the
reasons for creation of  scparate
blocks therefor;

(c) how far the aims and objectives
of the T.D. Blocks have been fulfilled
since the-starting of the Blocks and in
which respect the T.D. blocks are
separate than the Community Deve-
lopment blocks;

(d) Sate-wise, the monye spent in
T.D. blocks in medium term Plan
and the Annual Plan of Sixth Plan;
and

(e) the schemes, programimes and
funds provided by the Ministry to the
States for T.D. Blocks in thc  year
1980-81 and 1981-82 therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a), (d) and (e). The scheme
of Tribal Development Blocks was
discontinued in the Fifth Plan period
with the introduction in 1974-75  of
Tribal sub-plan strategy for integrated
tribal devclopment of tribal arcas and
tribal people.  The tribal sub-Plan
areas are divided into integrated tri-
bal development projects (ITDPs) and
each I.T.D.P. consists of onc or more
development blocks as the local situa-
tion warrants.  Thus the I.T.D.P.s
consists of both erstwhile T.D. Blocks
and Community Dcvelopment Blocks.
The Ministry of Home Aflairs pro-
vided special Central Assistance  of
Rs. 70 crores for tribal development
during 1080-81 to the States and have.
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provided Rs. 85 crores during 1981-
82.

(b) and (c). T.D. Blocks were crea-
ted to take up special pfogrammes for
tribals with the help of additional fin-
ancial allocations.  Since the aims
and objectives were not fully fulfilled
the tribal sub-plan strategy was adop-
ted.

Hindustan Lever Ltd.

5365. SHRI HANNAN MOL-
LAH: Will the Minister of INDUS-
TRY be pleased to state;

{a) whether Hindustan Lever, a
subsidiary of Uni Lever, U.K. has re-
cently dumped a lot of unwanted und
unordered quantity of soaps and de-
tergents in the godowns of its distri-

butors known as recdistribution stoc-
kists;

(b) whether the Company has utili-
sed the blank cheques collected in ad-
vance from its distributors as a rule
for this purpase;

(c) whether such an action is  in
violation of the M.R.T.P. Act; if so,
do Government propose investigation
such a state of affairs suo motu;

(d) whether the reason for  such
dumping is manipulation of its bal-
ancc shects as on 31st Deccember,
1981 for purposes of showing an in-
flated turnover; and

(c) whether this will create another
opportunity for the company to make
representation for retaining its foreign
majority shareholding?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) to (e). Gov-
ment have not received any complaint
rcgarding dumping of soaps and deter-
gents in the godowns of distributors
known as re-distribution stockists, by
M/s. Hindustan Lever Ltd., a subsi-
diary of Unilever, UK. in 1976,
MRTP Commission had investigated
into an allegation that the Company
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was having a system of keeping a
whole cheque book from every dis-
tributor/whole-saler, duly signed and
crossed in favour of the Company and
these cheques were being used fYor
making arbitrary dispatches to  the
distributors from time to time. After
hearing the Company the Commis-
sion tovk a decision that such a pra-
ctice was not a restrictive trade prac-
tice.

For 1"ERA purposes and in deter-
mining the permissible level of non-
resident equity inter alia, weight is
given to ‘ex-factory cost’ and not
'sales value’. As such, no Company
can get any benefit under FERA by
inflating its sales value.

Upgradation of Aurangabad as B-2
City

5366. SHRI R. K. MHALGI:
Will th: Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that civilian,
clerks of Record Offices in Defence
Departient have made demands re-
garding upgradation of Aurangabad
(Maharashtra) as B-2 City for the
purposes of H.R.A. and C.C.A. and
also a demand regarding housc build-
ing advances;

(b) if so, the action taken on the
demrands so made; and

(c) il no action has been taken so
far, the reasons for delay?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a) to
(c). A demand for upgradation  of
Aurangabad (Maharashtra) as  B-2
class city has been received. The
same has becn examined, but it
has not been found possible to up-
grade the city as it does not satisfy
the prescribed criteria for upgrada-
tion of cities for the purposes  of
House Rent Allowance and compen-
satory (City) Allowance,
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No demand for House Building
Advances has been received.

T aw, feeslt w1
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Chore Committee Report as a New
source of Industrial Sickness

5368. SHRI GADADHAR SAHA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether his Minis'ry arc aware
of what is being said of the Chore
Committee Report as a ncw source of
industrial sickness;

(b) the circumstances responsible
for fall in production of engineering
goods and reduction in textile pro-
ducts and rise in stocks of finished
textile products and incidence of sick-
ness; and .

(c¢) the action under consideration
of Government to comec out of the
problem?

THE MINISTER OF INDUSTRY
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Yes, Sir, such
a viewpoint has becn presented by
a section of the industry.

(b) According to the group-wisc in-
dex of industrial production of DGTD
industries, there has been no fall in
the production of basic metal indus-
tries metal products excludina mac-
hinery and transport and equipment,
machinery excluding clectriculs, clec-
trical apparatus and appliances and
transport equipment during the period
April-September 1981 coinpared to
April-September 1980.

However, during this period there
has beer nominal decline in produc-
tion and a rise in stock of all yarn
and all cloth (mill sector). Therc is
a reported decline in cotton produc-
tion, increase in cost of production
of cloth, a larger increase in cloth
prices ag compared to the gencral
price level, bones disputes and finan-
cial difficulties although the industry’s
main difficulty at present does not ap-
pear to be arising from inadequate
finance or Chore Committce Report.
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(c) According to the instructions
issued by the Reserve Bank of India
to commercial banks on 8th Decem-
ber 1980 regarding the implementa-
tion of the report of the Working
Group to Review the System of Cash
Credit (Chore Committee), in cases
where borrowers were not in a posi-
tion to comply with the revised norms
for maximum permissible bank fin-
ance, the excess borrowings should
be segregated and treated as working
capital term loan which could be
made repayable in half-yearly instal-
ments in a period not exceeding five
years. Besides, these revised norms
werc not to apply to sick units under
nursing programme or where rehabili-
tation measures werc under  active
consideration of the banks. The Re-
serve Bank of India has issued further
instructions on 24th October, 1981
that, in thc casc of those borrowers
falling under certain categories inclu-
ding companies showing signs of any
incipient sickness which may not be
in a position to switch over to  the
revised norms immediately, the banks
are to carcfully examinc the position
and if thcy are satisfied on merits of
the casc, asscss the credit require-
ments without applying the revised
norms for a period upto three years.

The impact of the implementation
of the rccommendations of the Chore
Committee on essential fund-flows for
industry was discussed at a  recent
meeting with representatives of  in-
dustry. '

Institute for Training Rural Educators

5369. SHRI MOHANLAL
PATEL: Will the Minister of LA-
BOUR be plcased to state:

(a) whether the decision for csta-
blishing an institute to train  rural
educators in the country has been
finalised; and

(b) if so, the placc selected and
the details of the functions of this ins-
titution?
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THE-MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM  DULARI
SINHA): (a) No, Sir.

(b) Does not arise.

Experiments in Processing Chicken
and Eggs at CFTRI, Mysore.

5370. SHRI OSCAR FERNAN-
DES: Wiil the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whcther therc have been ex-
periments at the Central Food Tech-
nological Rescarch Institute in proces-
sing of Chicken and Eggs; and

(b) if so, the results thereof?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND LENVIRON-
MENTS (SHRI C. P. N. SINGH):
(a) and (b). Central Food Techno-
logical Rescarch Institute (CFTRI),
Mysore has developed processes for
chicken-mcat based processed food
products such as chicken sausages,
curricd chicken, Tandoori Chicken,
smoke cured chicken, children  food
dchydrated mince etc. The Institute
also offers know-how for manufac-
turc of cgg flakes, egg powder, egg
preservation and also cquipment de-
sign for small scale poultry drcssing.

News item Captioned Vigilance
Probe into Complaint against Police”

5371. SHRI R.L.P. VERMA:
Will thc Minister of HOME  AF-
FAIRS be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news itcm
captioned “Vigilance Probc into
Complaint against Police” which ap-
peared in Times of India dated 31st
October, 1981;

(b) if so, what progress has  been
madc in this regard; and
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{(c) what action Government have
taken against the policemen culprits?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME  AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir.

(b) and (c). A case vide FIR No.
898 dated 26-10-1981 under Section
420 IPC has been registered at Police
Station, Civil Lines about Shri
Ashwani Kumar’s complaint of having
been cheated of Rs., 1950/- and the
casc is under investigation. = The
complaint of Shri Ashwani Kumar
about misbehaviour of the Investiga-
tion Officer and alleged beating by
the staff of the Police Station, Civil
Lines has been looked into by the
Vigilance Branch of Delhi Police. The
Sub-Inspector, Incharge of the investi-
gation, has bcen suspended. The
transfer of thc Hcad Constable and
a Constable of the Police station in-
volved in the matter has also  been,
ordcred.

Closurc of Newspapers due to Dis~
putes, Agitations and Financial Losses

5371-A. SHRI SONTOSH
MOHAN DEV: Will the Minister of
LABOUR be pleased to state:

(a) whether it is a fact that several
newspapers’  cstablishments in  the
country had faced difficulties in con-
tinuing their publications due to dis-
putes, agitations and financial losses;

(b) if so, the details of newspa-
pers closed down or likely to do so;
and

(c) the mcasures proposed to  be
taken to improve the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA): (a) and (b). Some news-
paper cstablishments in the country
have faced difiiculties in continuing
their publications duc to paucity of
funds, uncconomic working condi-
tions and agitations.  According to
information rcccived from the State
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Governments so far, two newspapers
one each in Purjab and Delhi have
closed down. Three newspapers be-
longing to a group of newspapers esta-
blishment in Bombay have served
notice of closure. According to the
State Government of Assam one
weekly newspaper in that State has
not appeared since 27th March, 1981
due to financial reasons. In the
Union Territory of Goa the publica-
tion of one newspaper was suspended
from 12th August, 1981.

(c) The issues arising out of the
closure of the newspapers arc under
the consideration of the State Govern-
ments.

PROF. MADHU DANDAVATE
(Rajapur): May I know what  has
happened to the notice I gave you?

SHRI C. T. DHANDAPANI
(Pcllachi): I gave an -adjournment
motion. T Y

PROF. MADHU DANDAVATE:
Let me make one thing clear to you;
it is a most surprising thing that the
Maharashtra Legislature has admitted
a privilege motion.  They have sent
you a communication. But I, as the
affected party, have still not received
any notice regarding the brecach of
privilege, nor any background papers.
When you have received it, you are
not prepared to share with me.

MR. SPEAKER: One thing must
be made clear. As in the 1954 case
which you may have gone through if
you had it, they had no right to send
you that straight.  No; they cannot.
It is only this House which is com-
petent to deal with it.

PROF. MADHU DANDAVATE:
I am saying something else.  They
cannot directly send, and thcy have
sent you, it has been the ‘practice of
this House that any communication
sent your Secretariat Conccrning any
Member, is made known to the
Member or the House at the first
available opportunity.
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sOMR. SPEAKER: No, Sir;itis not

PROF. MADHU DANDAVATE:
For instance, if I am arrested, the
House is communicated—the moment
you receive the communication . . . .

MR. SPEAKER No; I have gone
through it.

PROF. MADHU DANDAVATE:
The House is communicated the
moment you receive thc communica-
tion.

MR. SPEAKER: I will have to
send it.  They can only refer to me.

PROF. MADHU DANDAVATE:
I do not say this about your ruling.
It can come afterwards.  Only one
day is left for thc Lok Sabha to ad-
journ, and the motivation behind the
privilecge motion is very important.

MR. SPEAKER: You give it to me.

PROF. MADHU DANDAVATE:
My case in the court against  Mr.
Antulay is going on.

MR. SPEAKER: No; no, Sir.

PROF. MADHU DANDAVATE:
They want to obstruct the proceed-
ings, and that is why it is a clear ques=-
tion. ...

MR. SPEAKER: No.

PROF. MADHU DANDAVATE:
Let me at lcast know what is  the
communication.

MR. SPEAKER: I have sent you
the communication.
]

PROF. MADHU DANDAVATE:
But let the House know about it
because it is a slur on the House
that has been made.

MR, SPEAKER: No, Sir No, not
at all. No, Sir. I am fcllowing
the established practices, precedents
and traditions—not an inch this way,
not an inch that way.
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PROF. MADHU DANDAVATE:
I want to seek a clarification on
what you have said.

MR. SPEAKER: You come to me.
I will show you, or you convince me.

PROF. MADHU DANDAVATE:
Has it not been the practice. . ..

MR. SPEAKER: I am acting acco-
rding to the books.

PROF. MADHU DANDAVATE:
Why don’t you allow me to seek
clarifications about what you are say-
ing? I want to know. ...

MR. SPEAKER: 1 want to discuss
with you.  You are always welcome.
I have seen, I have gone through all
the records and I am -acting accord-
ing to thc book and what the rules
say.

PROF. MADHU DANDAVATE:
That is exactly what | want to tcll
you: when I have still not reccived
the communication, and when the
House is involved. ..,

MR. SPEAKER: It is only through
"

me.

PROF. MADHU DANDAVATE:
Why don’t you give the communica-
tion to the House?

MR. SPEAKER: First you get me
the answer.  Then I will. .1 do not
know whether I have to come to the
House, or refer it to the Privilcges
Committec or to rcject it.

PROF. MADHU DANDAVATE:
The matter is before the Housc. They
haye sent you, because fortunately
you lrappen to be the Speaker of the
House,

MR. SPEAKER: I have to reject
it, or to accept it, or to refer it to the
Privileges Committcc—only  after
your reply.

PROF. MADHU DANDAVATE:

**Not recorded.
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The communication is not sent to
Mr. Bal Ram Jakhar, but it is sent
to the Speaker of the Lok Sabha.

MR. SPEAKER: Not to Bal Ram
Jakhar, it is only to the Speaker

PROF. MADHU DANDAVATE:
That is what 1 am saying. When it
is sent to the Speaker, the House is
expected to know what is the com-
munication.

MR. SPEAKER: No; we shall see
what we can do, after I hear from
you.

PROF. MADHU DANDAVATE:
He is playing a trick. Only one day
is left for the Lok Sabha to adjorn.

MR: SPEAKER: No. Nothing is
allowed. Now please sit down.

(Interruptions) **

MR. SPEAKER: Not allewed. No,
Sir. No, Sir.

(Interruptions) **

MR. SPEAKER: It is  perfectly
written down. No, Sir; I don’t agree.

(Interruptions) **

PROF. MADHU DANDAVATE:
Only onc day is left. I have one
more privilege motion against the
Union Law Minister. 1 cannot raise
it to-day because I cannot raise two
matters at the same time.

MR. SPEAKER: You expedite the
thing.  Then I will take every action
at the earliest, without a single minu-
te’s delay.

PROF. MADHU DANDAVATE:
You are not giving me the communi-
cation.

MR. SPEAKER: 1 have sent you.
It was delivered to you  vesterday
evening.

PROF. MADHU DANDAVATE:
What about the communication?

MR. SPEAKER: What communi-
cation?
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PROF. MADHU DANDAVATE:
The communication that you have re-
ceived from the Maharashtra Legisla-
ture Secretariat. I have not received
it.

MR, SPEAKER: We have sent it
to you yesterday. We will show. We
have got the copy of the thing deli-
vered to your house. Everything is
with us.

PROF. MADHU DANDAVATE:
Is it the Maharashtra Secretariat. . ..

MR. SPEAKER: Yes.

DR. SUBRAMANIAM SWAMY:
(Bombay North East): What is  the
objection to reading it out here?

MR. SPEAKER: I am going acco-
rding to the rules. I do not want to
create any new precedent. 1 don’t
want to create any new tradition. I
am doing what the book says, and
‘what has been laid down for me.

PROF. MADHU DANDAVATE:

Only one day is left for the Lok
Sabha to adjourn.

MR. SPEAKER: Whatever it is.
But I am going according to the rules.

PROF. MADHU DANDAVATE:
I do not want to allege that you arc
following dclaying tactics.

MR. SPEAKER: Why should 1? I
had got it. I sent it to you. You
give it to me. I will do it tomorrow.

PROF. MADHU DANDAVATE:
You know another privilege motion of
mine is lying with you. I have pro-
duced documentary evidence. I have
give the report to you.

MR. SPEAKER: You give it to
me today and I will do it.

PROF. MADHU DANDAVATE:
I had given another privilege motion
esterday against the Union Law
{fl‘m‘:ster producing . the Election
Commission’s documcnts.

MR. SPEAKER: For that also you
come to me.

(Interruptions)
MR. SPEAKER: When it comes to
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me, then I will decide. . Without my
deciding how can it come; unless I
give my ruling whether I admit it or
not? It is so simple.

(Interruptions)

MR. SPEAKER: I have to decide
whether it is admissible or not,
whether I have to refer it for the
opinion of the Privileges Committee
or I have to refer it to the Privileges
Committee itself or not; it all de-
pends. ...

(Interruptions)

PROF. MADHU DANDAVATE:
The issue about which I have not ex-
plained is against the Law Minister.
But you are saying nothing about the
privilege issue which I gave  you
against the Law Minister. Against the
Law Minister, I have sent all the do-
cuments. The Election Commission
says, we have previous consultations
with the Home Ministry; and  the
Home Minister says that, I have gone
through the record and there wasno
consultation with the Election Com-
mission.

(Interruptions)

MR. SPEAKER: T have written
to you as have also written to them
to find out.

(Interruptions)

PROF. MADHU DANDAVATE:
1 think in the next Lok Sabha.

MR. SPEAKER: W¢ are here. You
will be here and T will also be here.

(Interruptions)

SHRI SATISH AGARWAL (Jai-
pur): Mr. Spcaker, Sir, I have given
a privilege motion against the Editor
of thc Blitz.. There is a deep-rooted
conspiracy to malign us in order not
to raisc any issuc against Mr. Antu-
lay.

MR. SPEAKER: [ have already
written to them; I have already re-
minded them.

SHRI SATISH AGARWAL: You
have checked up from the rccord. It
is a cock and bull story. I did not
speak even a single word.
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MR. SPEAKER: I have
twice about it.  There wus  some
difficulty. The man was out. I
have already written to them twice to

expedite it. I am not taking a
. chance.

SHRI SATISH AGARWAL: I am
not charging you.

MR. SPEAKER: I am doing it.

SHRI SATISH AGARWAL: I
want you to do it as early as possible.

MR. SPEAKER: I am more eager
than you..

SHRI SATISH AGARWAL: 15
days have passed. Why did they not
send the reply? You have checked
up from the parliamentary  record,
Not a single word is there on the
record. It is a cock and bull story
in order to malign and pressurise us

not to raise any issue against Mr.
Antulay.

MR. SPEAKER: The rules are
laid down by you. I have got to
act according to the rules.

(Interruptions)

SHRI C.T. DHANDAPANI: I
have given an adjournment motion
about the arrest of a journalist whose
name is Shri Murasoli Selvam.

MR. SPEAKER: No, it is a State
subject. I cannot do anything.

written

SHRI C.T. DHANDAPANI: That
journalist was arrested (Interrup-
tions),

MR. SPEAKER: It is a State sub-
ject.

SHRI C.T. DHANDAPANI: Cer-
tain things wcre published in  the
Press. A Verification Officer was

- murdered by the Chairman of the
Trust Board Tiruchendur  Temple.
Mr. Selvam is a son-in-law of my
leader Mr. Karunanidhi. He was
arrested for having Published Paul
Commission’s Report in his daily. All
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dailies in Tamilnadu have published
the same report, but Mr. Selvam was
singled out and he was arrested.

MR. SPEAKER: It is a State sub-
ject. I cannot do anything.

SHRI C.T. DHANDAPANI: Many
times you had admitted the subject
pertaining to States, for example,
Antulay’s matter.

MR. SPEAKER: What is that?

SHRI C.T. DHANDAPANI: There
were two points in the calling atten-
tion admitted by you in relation to
Antulay’s affairs. (1) About the for-
mation of a trust. (2) Distribution of
essential commodities by the State
Government. Distribution of essen-
tial commodities lies within the juris-
diction of the State. You had admit-
ted this subject for discussion.  Why
not admit our adjournment motion
which relates to the curtailment of

individual freedom and the  Press?
(Interruptions)
MR. SPEAKER: Not allowed.
(Interruptions)

MR. SPEAKER: You are also
spcaking. Your leader is also speak-
ing. Whatever you could say will not
go on record. You are disservicing
your own leader.

(Interruptions)
MR. SPEAKER: I have hcard you,
Mr, Dhandapani,
(Interruptions) ~
MR. SPEAKER: All right, nothing
will go on record.
(Interruptions) **
MR. SPEAKER: You must have
at lcast some patience to listen to

your leader. You are unnecessarily
haranguing him.

(Interruptions) **

SHRI K. MAYATHEVAR (Din-
digul): You please listen to him.

**Not recorded.
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He wants to explain the whole case.
Please allow him to explain in detail.
MR. SPEAKER: He has already
explained it. You wanted to get it
expunged, I think.  That is what
you are trying to do now.
(Interruptions)**

MR. SPEAKER: I have heard you

Mr. Dhandapani.
(Interruptions) **

MR. SPEAKER: What sort of a

member are you?
(Interruptions)**

MR. SPEAKER: Why are you
standing?

(Interruptions) **

MR. SPEAKER: There is no ques-
tion of support. He has already got
the support.

(Interruptions) **

MR. SPEAKER: Why are you in-
terrupting Mr. Dhandapani?  You
know it perfectly well and I know
that under the rules I cannot admit it

# AMF) TCH T[T FE ML F1§ AU
TG FTT AT AL AR AT FrAG AT
agr ?

SHRI C. T. DHANDAPANI: You
must allow us to say what arc  the
matters.

MR. SPEAKER: If you can tell me

under what rule I can allow, then I
will allow.

SHRI C. T. DHANDAPANI: 1
want to know under what rule you
are disallowing it.

MR. SPEAKER: On your persis-
tence, I had already written to the
Home Ministry to clarify the position.

SHRI C. T. DHANDAPANI: No:
no. That is diflerent. That s
about the calling attention.

MR. SPEAKER: No; no; it is
about this.

SHRI C. T. DHANDAPANI: That
is Paul Commission’s report. 1 am
talking about the arrest of a journa-
list.
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MR. SPEAKER: Journalist is a
State subject.

SHRI C.T. DHANDAPANI: His
freedom is curtailed, He is not being
allowed to function freely.

MR. SPEAKER: What can I do?
It is a State subject.

SHRI C. T. DHANDAPANI: We
have to discuss this matter.

MR. SPEAKER: I cannot allow.
It is a State subject. If I cannot al-
low West Bengal, I cannot allow
Tamilnadu or any other State, (In-
rerruptions).

SHRI SATISH AGARWAL: Jour-
nalists are being tortured every-
where.  Journalists are being pres-
surised everywhere in the country.

W WERY : AT Jgi 45 FT
FTA ? AT JO TAG I3 FT FA 7

SHRI SATISH AGARWAL: No,
Sir.  But this is an alarming ques-
tion. )

MR. SPEAKER: What can I do?

SHRI SATISH AGARWAL: The
press is being tortured throughout the
country, not only in Tamilnadu.

MR. SPEAKER: Change the rules.

(Interruptions)

SHRI C. T. DHANDAPANI: In
other cascs you have allowed.

MR. SPEAKER: Nowhere.

SHRI C.T. DHANDAPANI: This
must be allowed to be discussed here.

MR. SPEAKER: T will allow if
you change the rules!

SHRI C.T. DHANDAPANI: I
differ with you.

MR. SPEAKER: No question of
diffcring.  Not allowed. (Interrup-
tiens) 1 have heard enough of it.

SHRI C. T. DHANDAPANI: On
many occasions you have admitted

matters pertaining to State problems.
What_about Antulay affair?

MR. SPEAKER: No, not allowed.
I never :admitted.

**Not recorded.
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SHRI C.T. DHANDAPANI: You
have admitted State subjects.

MR. SPEAKER: Not at all. Let me

see; I will beg pardon of you if it is
so.

SHRI C. T. DHANDAPANI: Will
you permit me to make my submis-
sion?

MR. SPEAKER: No; it cannot be
done.

SHRI C. T. DHANDAPANI: You
have admitted State subject to be
discussed in Antulay’s case.

MR. SPEAKER: No, Sir; why do
you misquote me?

SHRI C. T. DHANDAPANI: In
the calling attention with regard to
the Antulay affair, thcre were  two
subjects, One subject was about
trusts. Another subject was distri-
bution of cement. Distribution of
cement comes under the purview of
the State’s power.

MR. SPEAKER: Not allowed. No
debate. Enough of it. Dr. Swamy.

DR. SUBRAMANIAM SWAMY:
There are two-item. One is, a
Sixth Lok Sabha Member, Mahant
Shyam Sunder Das died. . ..

MR. SPEAKER: If we get confir-
mation, immediately we will do it.

(Interruptions)

Weqy WHIA :  f@d, gH g F
A F3T g | TF EF NOTT WAy A
9FS TG, LA A 9FT qAE NATY |
(saadrR) w7 ax 3zt &, fema afa-
ez fag 77 48 w93 ...

(aagA)

DR. SUBRAMANIAM SWAMY:
When 1 went through the Parliament
record, I saw an oral notice of breach
‘of pnvilege against Mr. Venkate-

raman. I do not know what ig the

statug of an oral notice given.

PAUSA 2, 1903 (SAKA)

Written Answers 286

MR. SPEAKER: There is no ques-
tion of oral, we only talk of written..
No oral things in Parliament.

AN HON. MEMBER: It should be
expunged!

PROF. K.K. TEWARY (Buxar):
Even after 20 days of my filling a
notice under rule 222, an hon. Mem-
ber of this House, Dr Swamy, still
carries the stigma....

MR. SPEAKER: No question; not
allowed, It is under my consideration.

PROF. K. K. TEWARY: What
happened to my notice?

MR. SPEAKER: It is under my
consideration, (Interruptions). Noth-
ing is going on record.

(Interruptions)
qeqey WERAT © { HITST F4T 34T,
T FITT D AT

DR. SUBRAMANIAM SWAMY:
What is this notice, may I know?

MR. SPEAKER: Nothing.

SHRI HARIKESH BAHADUR
(Gorakhpur): The communication you
have received from Maharashtra As-
sembly, you should inform the whole
Housing.

wea® WMaE - g A FT faw
gfaw @@Ige WY A FwERR § )
NFIT TET A T4 1T HIET @,
#gd & fF T @ Ay, oF w1, qg o
qag 93 FI AW T |

(FmaTR)

wean REWE ¢ 7 A Afg,
TFw ), frg @ F1 q@r ag @,
39 F, A8 F@T Ffgu——aFT Froq
e |

(aT)

Nt T famm aTEw (R9R) ¢
NENET AT, TF q, §I: afnfy &
Hag A FGTAT g § 5 I Ay A
o A fm @ g
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qeeq  wRrQ Zréw &) g far
gz ™ wex wET™mE
(=Txam)

wEuN  APRA : qGE) AN A
arEw T ¥ frar

You missed the bus yourself.

& T faamm qeam ¢ g9T
wsr® W kg, wAgsr T feafqy
d¥w & fraya wwra frar ot fn s 92....

wEag wEvRa : @ F FTW@E |
I am going into that.

(sTaara)
SHR] NIREN GHOSH rose

MR. SPEAKER: I did not see you
standinyg there, Sir.

# qar Al fs g I3 ar@I &)
(sTara)
= QI T wre (qagR) ¢

negy TERT ¢ fagR #wk I R_w
A FgT ARHA AR T AT E ...

wEtE AR : A, Ag1, 7 FIHA,
AqTE FATIT |

S AT @ART AT 2 Aq1T
fegaa st W & ?

qRA AERA : Fa fe4FT T Q
g? mawm A feasma gl @ &)

= T 17 AAHT WA AT
WERT, T 9T UA-Fi¥LX F ATH 9T
AT 31 AT W@ E

wRtE WERY T3 AT Fd @
7, Y ard g & o
(exaema)

=N ;o fag sww (#iqwr) -
HeA& qEIRY, AT FaF W AT fr7 A
) AAATAT N & FII I .., |
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aww WENG : §A 9ge g frar
8, 9T AT F) AL ITT AL FET TR
# 7 qar faar @ | A€ HATIT | FINAT
wiat A feasq @ aw1 ¢ !
(vawam)
SHRI A. K. BALAN (Otapalam):
Mr. Speaker, Sir.. .(Interruptions).

WA  WERA : W F 377 N
qar3y FT fzar & | 9T I3 ArzC |

M AR IORY ;. HEFE W I<4,
TagR gNg fag & a<a & A1
I ATRH( ATT GHE FT AT q9q4T. . .|

usa wER : fgg ¥ qwmr g 7

ot 74 TR Qe : mT AAT A
FIT 1 924 7 |

WEAA AFCQ ATIA g1 THAT Wil ¢
HT | FA AT WM AE AT T To
g A AR )

o AW aFIEY : AT gATT §
7@ & 1 garg A1 feedt F wEd
F afgy fx #ar feafa g 1 28 “garg”
FT CERINGGa g, ag ‘93"’ g 38
“fesga’ &

(TR

g wERQ ¢ A Fd gfag |
gm fafase & w=ae frar )

sf{ RACTR aUTe ; Fa1 @i foar § 7

WEAH HEWRA : & Fg @1 E, AW
g FrA @ gAA A7 § | WT A T
TFARA ) @ A R § | K wgar g
fe e Afeq D fw ag 7 @iz §
fafreex %1, 3@ =1 feqwwa & fag

war3 fear wg | T g ) TRTATE |
F

(wm=eTar)
SHRI NIREN Fﬂ’OSH
B ere!‘w# an ux]ﬂm{ﬁ
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Jessop & Co, Four workmen died
and there was no machinery...(In-
terruption),
MR. SPEAKER: Nothing doing.
(Interruption)
v WP - W@ Afew Q,
' Awq A F:NE M frg }[JH

v2.22 hrs.

PAPERS LAID ON THE TABLE

REVIEW ON AND ANNUAL REPORT OF
BHARAT REFRACTORIES LTD., BokARO
STEEL CITY, FOR 1979-80

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHEED ALAM
KHAN): On behalf of Shri Pranab
Mukheriee, I beg to lay on the Table:

(1). A copy each of the following
papers (Hindi and English versions)
under subsection (1) of scction
619A of the Companies Act, 1956:—

(i) Review by the Government
on the working of the Bharat Re-
fractories Limited, Bokaro Steel

City (Dhanbad) and of its subsi-

diary organisation v/z. India Fire-

bricks and Insulation Company

Limited, for the year 1979-80.

(ii) Annual Report of the Bharat
Refractories Limited, Bokaro Steel
City (Dhanbad) and of its subsi-
diary organisation viz, India Fire-
bricks and Insulation Company
Limited for the year 1979-80 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers mentioned
at (1) above,

[Piaced in Library, See No, LT-
3167/81].

‘NOTIFICATION UNDER AIRCRAFT ACT

THE MINBTER OF TOURISM
AND CIVIL AVIATION (SHRI
A. P. SHARMA): 1 beg to lay on
the Table, a copy of the Aircraft
(Amendment) Rules, 1981 (Hindi
and English versions) published in
Notification No. G.S.R. 699 in Gaz-

2973 L.S—10
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ette of India dated the 25th July,
1981, under section 14A of the Air-
craft Act, 1934 together with an ex-
planatory note. [Placed in Library.
See No. LT-3168/81), ‘

ANNUAL REPORT OF AND REVIEW ON
RAJGHAT SaMADHI COMMITTEE FOR

1980-81

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND
WORKS AND HOUSING (SHRI
BHISHMA NARAIN SINGH): I
beg to lay on the Table:

(1) A copy of the Annua] Report
(Hindi and English versions) of the
Rajghat Samadhi Committee for the
year 1980-81 along with Audited
Accounts.

(2) A copy of the Review (Hindi
and English versions) by the Govern-
ment on thc working of Rajghat

Samadhi Committee for the year
1980-81.

[Placed in Library. See¢ No. LT-
3169/81].

REVIEW ON AND ANNUAL REPORT OF
NATIONAL INSTRUMENTS LTD., FOR
1980-81, STATEMENT RE. REVIEW JN
AND ANNUAL REPORT OF INSTRU-
MENTATION LTD., KoTA FOR 1980-

81, ETC.. NOTIFICATION UNDER IN-

DUSTRIES (DEVELOPMENT AND
REGULATION) ACT, ETC.

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRT CHARANIJIT CHANANA):
On behalf of Shri Narayan Datt
Tiwari, T beg to lay on the Table:

(1) A copny cach of the following
papers (Hindi and English veresions)
under sub-section (1) of section
619A of the Companies Act, 1956:

(a) (i) Review by the Govern-
ment on the working of the Na-
tional Instruments Limited, Cal-
cutta, for the year 1980-81,

(ii) Annual Report of the Na-
tional Tnstruments Limited. Cal-
cutta, for the year 1980-81 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. LT-
3170/81).
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.k®) (i) Statcmeat regarding
Raviaw by the Governmeat on
the warking of the Instrumentation
dimited, Kota, for the year 1980-
81.

(i) Anmupal Report of the Ins-
trumentation Limited, Kota, for
the year 1980-81 along with the
Audited Accoumts and the com-
ments of the Comptroller and
Auditor General thereon,

[Placed in Library. See No. LT-
3171/81].

(¢) (i) Statemeat regarding
Review by the Government on the
-working of the Cement Corpora-
tou of India Limited, New Delhi,
far the year 1980-81.

¢ii) Annuel Report of the Cc-
meat Corporation of India Limit-
ed, New Delhi, for the year 1980-
81 along with the Audited Ac-
counts and the comments of the
Comptrolier and Auditor General
thereen.

{[Pteced in Library. See No. LT-
3172/81].

@) () Review by. the Govern-
Jnent on the working of the Hindus-
tan Paper Corporation Limited,
New Delhi, for the year 1980-81.

(&) Anpual Report of the Hin-
dustan Paper -Coeporation Limit-
«d, New Delhi, for the year 1980-
-81 .along with the Audited Accoun-
s and the comments of the Comp-
traller and Auditor’ Geperal there-
an

{Placed in Library. See No. LT-
3173/81].

(e) (i) Statement regarding
review by the Government on the
wotking of the Lagan Jute Machi-
nery pany Limted, Calcutta,
For 'the year 1980-81.

(i) Amnnual Report of the
Tagan Jute Machinery Company
Limited, Calcutta, for the year

1980-81 along with the Audited
Accouats and the comments of the
Comptroller and Avuditay Gencral
thereon.

[Placed in Library. See No. 1.T-
3174/81].

(f) (i) Statement regarding Re-,
view by the Government on the
working of the Richardson and
Cryddas (1972) Limited, Bom-
bay, for the year 1980-81.

(ii) Annual Report of the
Richardson, and Cruddas (1972)
Limited, Bombay, for the ycar
1980-81 along with the Audited
Accountg and the comments of the
Comptrolier and Anditor Geaeral
thereon.

[Placed in Library. See No. LT-
3175/81). v

(2) A copy cach of the following
Natifications (Hindi and English
versions) under sub-section (2) of
scction 18A of the Industries (De-
v.glopnwnt & Regualtion) Act,
1951:—

(i) S.O. 377(E) published in
Gazette of India dated the 21st
May, 1981 regarding extension of
period of take over of Mecssrs
Britannia Engincering Company,
Calcutta beyond Five years,

(ii) S.O. 704(E) published in
Gazette of India dated the 17th
September, 1981 regarding ex-
tension of period takep over of
Messrs Indian Rubber Manufac-
turers Limited, Calcutta beyond
five years,

(iii) S.O. 575(E) published in
Gazette of India dated the 20th
July, 1981 regardiBg- extension of
period of take over .of .Messr
Gluconate Limited, Calcuytta be-
yond five years,

[Placed in Library. Se¢ No. LT
3176/81].
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ANNUAL REPORT AND STATEMBNT
re.: REVIEW 'ON "NatdnAL INSFPITUTE
oF Diwmin, ARNEDARBAD FOR 1980-
81, AxnvuaL Rerorts oF CENTRAL
TooL Room, Lubmana For 1980-
81, SMALL INDUSTRY EXTENSION
TRAINING INSTITUTE, 'HYDERABAD
FOR 1980-81, BTC.

SHRI CHARANIJIT CHANA-
NA: I beg to lay on the Table:

€1) (i) A copy of the Aanual
Report (Hiedi end Eanglish ver-
sions) of the National lastitute of
Desijgn, Ahmedabad, for the year
1980-81 atong with Andied Ac-
comnts,

(#) A statemem regatding Re-
view by the Govermment on the
working of thc Nationral Jnstitute
of Design, Ahmedabad for the year
1980-81. [Placed im Libsary. Sec
No. LT-3177/81.]

(2) A copy of the Annual Re-
port (Hindi and English versions)
of the Cantrla Tool Room, Fadh-
iana, for the year 1980-81 along
with the Audited Accomnts. [Pla-
ced in Library, See No. LT-3178/
81

(3) A copy of the Annwal Rep-
ort (Hindi and English versions)
Of the Small Iadustry Extension
Training Institute, Hyderabad, for
the year 1980-81 along with Audi-
ted Accounts, [Ptaced in Library.
See No. LT-3179/81.]

(4) A copy of the Annual Re-
port (Hindi and English versions)
of the Central Tool Room and
Training Centre, Calcuta, for the
year 1980-81 along with Awudited
_Accaunts. [Placed in Library. See
No. LT-3180/81,]

(5) A copy of the Annua] Rep-
ort (Hindi amd Eaglish versiOns)
of the Central Institute of Tool De-
sign, Hyderabad, for the year
1980-81 atong with Audited Ac-
comts, [Placed in Eibrary. See
No, LT-3181/81)]

(6) A copy of the Apnual Re-
‘pont (Hiadi and ish versions)
of the Institute for Design of Elec-
trical Measuring Instruments, Bom-
bay, for the year 1980-81 dlong
with Audited Accoumts. [Placed in
Library. See No, LT-3182/811,

(7) A statsmen t (Hindi and
‘Engtish vessions) regardiag Re-
vkw by the Government on the
worldng of the Centrai Tool Room,
Ludhiana, Small Industry Exten-
sion Training Institute, Hyderabad,
Central Tool Room and Trafing
Centre, Calcutta, Central Trstitore
of Tool Design, Hyderabad, and
Institate for Design and Electricat
Measuring Instruments, Bombey,
for the year 1980-81. [Placed in
Litvary.”See No, LT-3182/81.]

(8) A copy of the Annual Re-
pory {Hindi and English versions)
of the Controller Geéneral of Patonts
Designs and Trade Marks, For the
year 1980-81, wnder séction 155 of
the Patents Act, 1970. [Placed in
L#brary. See No. LT-3182/81.1.

(9) (i) A copy of thz Annual
Report (Hindi and English ver-
sions) of the Tool Roomm and
Training Centre, New Dethi, for the
year 1980-81 along with Audited
Accounts.

(ii) A siatement (Hindi and
English versions) regarding Review
by the Government on the work-
ing of the Tool Room and Train-
ing Centre, New Dtthi, for the
year Y980-81. [Placed in Library.
See No. LT-3184/81.]

(10) A ocopy of the Household
Eleotrical Applhances  (Quality
Control) Order, 1981 ¢Hindi and
English versions) published in No-
tification No. $.0. 797(¢E) in Gaz-
ette of India dated the 12th Nov-
ember, 1981, under sub-section
(6) of section 3 of the Essential
Commodities Act, 195. _%P{qced in
Library, See No. LT-3185/81]
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[Shri Jaipla Singh Kashyap, and some
other Hon. Members then left the
House]

REVIEW ON AND ANNUAL RESORT OF
RURAL ELECTRIFICATION CORPORA-
TION, LTD., NEW DELHI FOR 1980-81,
NORTH EASTERN ELECTRIC POWER
CORPORATION LTD., SHILLONG FOR

1979-80, ETC.

THE MINISTER OF STATE IN
THE MINISTRY OF. ENERGY
(SHRI VIKRAM MAHAJAN): 1
beg to lay on the Table:

(1) A copy each of the following
papers (Hindi and English versions)

under sub-section (1) of section
619A of the Companies Act,
1956:—

(a) (i) Review by the Govern-
ment on the working of the Rural
Electrification Corporation Limited,
New Delhi, for the year 1980-81.

(ii) Anwal Report of the Rural
Electrification Corporation Limited
New Delhi, for the year 1980-81
along with the Audited Accounts
and the Comments of the Compt-
roller and Auditor General there-
on, [Placed in Library. See No.
LT-3186/81.]

(b) (i) Review by thc Govern-
ment on the working of the North
Eastern Electric Power Corpora-
tion Limited, Shillong, for the year
1979-80,

(ii) Annual Report of the North
Bastern Electric Power Corpora-
tion Limited, Shillong, for the year
1979-80 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library. See
No. LT-3187/81.]

(c) (i) Review by the Govern-
ment on the working of the Nation-
al Thermal Power Corporation Li-
mited, New Delhi, for the year
1980-81.

(ii) Annual Report of the Natio-
nal Thermal Power Corporation Li-
mited, New Delhi, for the ycat
1980-81 along with the Audited
Accounts and the comments of tte
Comptroller and Auditor General
thereon.
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(2) A statement (Hindi and Eng-
lish versions) showing reasons for de-
lay in laying the papers mentioned at
(b) of item (i) above, [Placed in
Library., See No. LT-3188/81.]

(3) (i) A copy of the Anual Rep-
ort (Hindi and English versions) on
the activities of the Coal Mines La-
bour Welfare Organisation, Dhan-
bad, for the year 1979-80.

(ii) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers mentioned
at (i) of item (3) above,

(4) A copy of the Annual Report
(Hindi and English versions) on the
activities of the Coal Mines Labour
Welfare Organisation, Dhanbad, for
the year 1980-81. [Placed in Library.
See No. LT-3189/81.]

CORRECTION OF ANSWER TO USQ No.
483 RE IMPLEMENTATION OF INTEG-
RATED HOUSING SCHEME BY TRIBAL
DEVELOPMENT AGENCIES IN ORIssa

-

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI YOGENDRA MAK-
WANA): I beg to lay on the Table
a statement (Hindi and English ver-
sions) correcting the reply given on
the 25th November, 1981 to Unstar-
red Question No. 483 by Shri Hari-
har Soren, M.P. regarding Implemen-
tation of Integrated Housing Scheme
by Tribal Development Agencies in
Orissa, [Placed in Library. See No.
LT-3190/81.]

Statement

In answer to part (c) of Starred
Question No, 483 answered on 25th
November, 1981, the following was
stated:

“900 houses have been cons-
tructed for the tribals under the
scheme till March 1981.”

The reply may be substituted by
the following: —

“6540 houses have been cons-
tructed and distributed to the tri-
bagls8 under the scheme till March
1981.”
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NOTIFICATION UNDER COAST GUARD
ACT AN4 PAPERs UNDER COMPANIES
AcT,

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): 1
beg to lay on the Table.

(1) A copy of the Coast Gaurd
Eaorolled  Follower Recruitment
Rules, 1981 (Hindi and E.n@lsh ver-
sions) published in Notification No.
S.R.O. 301 in Gazette of India dated
the 12th December, 1981, under sub-
section (2) (b) of section 123 of the
Coast Guard Act, 1978, [Placed in
Library. See No. LT-3191/81.]

(2) A copy of each of the follo-
wing papers (Hindi and English ver-
sions) under sub-section (1) of sec-
tion 619A of the Companies Act,
1956:—

(a) (i) Statemenmt regarding
Review by the Government on the
working of the Mazagon Dock Li-
mited, Bombay, for the year 1980-
81.

(ii) Annual Report of the Ma-
zagon Dock Limited, Bombay, for
the year 1980-81 along with the
Audited Accounts and the com-
ments of the Comptroller and Au-
ditor General thereon.

[Placed in Library See No. LT-
3192/81.] .

(b ) Statement regarding
Review by the Government on
the working of the Hindustan
Aeronautics Limited, Bangalore,
for the year 1980-81.

(ii) Annual Report of the Hin-
dustan Aeronautics  Limited,
Bangalore, for the year 1980-81
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General there-
on.

[Placed in Library See No. LT-
3193/81.]
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(© @ Statement regarding
Review by the Government on the
working of the Goa Shipyard Li-
mited, Vasco-da-Gama, Goa for
the year 1980-81. -

(ii) Annual Report of the Goa
Shipyard Limited, Vasco-da-Ga-
ma, Goa, for the year 1980-81
along with the Audited Accounts
and the comments of the Comptrol-
ler and Auditor Genera] thereon.

[Placed in Library. See No. LT-
3194/81.]

(d) (i)  Statement regarding

Review by the Government on the
working of the Bharat Electronics
Limited, Bangalore, for the year
1980-81.
(ii) Anual Report of the Bha-
rat Elecuonics  Limited, Banga-
lore, for the year 1980-81 along
with the Audited Acocounts and
the comments of the Comptroller
and Auditor General thereon,

[Placed in  Library, See No.

LT-3195/81.]

ANNUAL REPORT OF AND STATEMENT

RE. REVIEW ON PHYSICAL RESEARCH

LABORATORY, AHMEDABAD FOR 1980-

81, SAHA INSTITUTE OF NUCLEAR

PHYsICS, CALCUTTA FOR 1978-79,
ETC,

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIEN-
CE AND TECHNOLOGY, ELEC-
TRONICS AND ENVIRONMENT
(SHRI C. P. N. SINGH): I beg to
lay on the Table:—

(1) (i) A copy of the Annual
Report (Hindi and English versi-
ons) of the Physical Research La-
boratory, Ahmedabad, for the year
1980-81 along with Audited Ac-
counts.

(ii) A statement (Hindi and
English versions) regarding Re-
view by the Government on the
working of the Physical Research
Laboratory, Ahmedabad, for the
year 1980-81.

[Placed in Library See No. LT=
3196/81.]

- =t
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(2) (i) A eopy of the Annual

Report (Hindi and Baglish. versi-
ons) -of the Saha Institate of Nu-

clear Physies, Cdou!m, fosthe year
1978-79 along with the Audited
Acourats.

(i) A statement (Hisdi and
English  versions) regarding Re-
view by the Government og the
working of the Saba. Imstitute of
‘Nuclear Physics, Calcutta, for the
year 1978-79,

[Placed in Library See No. LT-
3197781.]

(3) (i) A copy of the Aaanal
Repor: (Hiadi and Englich wversi-
ons) of the Tata Instilee of
Goverament on. the working of
the Tata Memoria] Centre, Bom-
bay, for the year 1978-79 along
with Audited Aceounts;

(4d) A statement (Hiadi and
Endlsh vermasd) regandng. Re-
view by the Governmeat on the
" working of the Tata Memenal,
Centre, Bombay, for the year
1978-79.

[Ploced in Librery. See No. LT-

3198/81.]

(4) (i) A copy of the Annual
Report (Hindi and English versi-
ons) of the Tata Iostitute of G
Fupdamental Resecarch, Bombay,
for the year, 1978-79 alang with
with Audited Accoupts,

(i) A statement (Hindi apd

Englmh versions) regarding Re-
view, by the Govemnment on the
working of the Tata Inmstitute of
Fandamental Rescarch, Bombay,
for the year 1978-79.

[Placed in Library, See No. LT-
3199/81.]

s () A of the Brief
Antwal Report m and Eng-
lish: vessions) of the Mabarashtra
Assogimtion for ths Quitivetion of
Science, Pune, for. the- year 1980-
81 along with Audited Accousts.

(i) A statament (Himdi and
English versiosn) regardiag Re-
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sociation fbr the. cultivation of
Science, Pune, for the year 1980-
81. )

[Plaged. in Library. See No. LT-

3200/81.]

(@) (1) A oopy of the Annual
Repogy (Hindi and - English versi-
ons) of the Hnﬁ Naide Hima-
layan. Zaological Darpwling,
far the year 19‘80-81 aleng with
Audjted Accouts,

(ii) A statemont (Hmdi and

- versions) regarding Re-

view by the Govamment on the

working of the Padmaja Naidu

Himalayan, Zoological Park, Dar-
jecting, for the year 1980-81.

{Pleced in Library, See No. LT-
3201/81.]

(7) (i) A oopy of the Annual

(Hindi and English varsi-

ons) of -the Wadia Institute of- Hi-

malayan Geolegy Dehmdun, for

the year 1980-81, along withy the
Audited Accouats,

(i) A statement (Hindi and
English vemsions) regarding Re-
view by the Govermment-on the
working of the Wadia Institute of
Himalayan Geology, Dehradun,
for the year 1980-81.

[Placed in Library, See No. LT-

3202/81.]

(8) (i) A cepy of the Annual
Report (Hindi and English versi-
ons) of the Birbal Sahni Instituio
of Palacobotany, Luckaow, for
the year 1980-81 uleng with the
Audited, Accounts.

(ii) A statement (Hindi and .
English versions) regarding Re-
view by the Governmemt on the
working of the Birbbal Sabmi Ifisti-
tute of Pdlaeocbotany, Luckmow,
for the year 1980-81.

{Rlcced in Libxary. See Na.  LT-.
3203/81.]
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(9¥ (@) A copy of the Anmmal
Report (Hindi and Eaglish versi-
ons) of the Bose Imstitute, Calcut-
ta, for the year 1980-81 along
with Audited Accounts,

(ii)) A statement (Hindi and
English versions) regarding Re-
view by the Government on the
working of the Bosg Institute, Cal-
cutta, for the year 1980-81.

[Placed. in' Library. See No. LT-

3204781.)

(16) A copy ecach of the fol-
lowing' (Hindi and English versi-
ons) under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956:—

(a) (i) Statement regarding Re-
view by the Government on the
working of the Computer Mainten-
ance Corporation Limited, Secun-
derabad, for the year 1980-81.

(ii) Annual Report of the Com-
puter Maintenance Corporation
Limited, Secunderabad, for the year
1980-81 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon,

[Placed in Library. See No. LT-

3205/81.]

(b)Y (i) Statement regarding Re-
view by the Government on the
working of the Central Electronics
Limited, New Delhi, for the year
1980-81.

(ii)) Annua] Report of the Cen-
tral Electronics Limted, New Delhi,
for the year 1980-81 along with
the Audited Accounts and the
commeats of the Comptroller and
Auditor General thereon.

[Plzced in Library. See No. LT-

3206/81.]

NOTIFICATIONS UNDER APPRENTICES
AcTt, EMPLOYEES PROVIDENT. FUNDS

AND MISCELLANEOUS PROVISIONS
ACT, ETC.

THE MINISTER OF STATE IN

THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SIN-
HA): I beg to lay on the Table:—

(1) A copy of the
(Amendment) Rules, 1981 - (
and Eaplwly vetanom) published in
Notification No, G.S.R. 1037 in Gez-
ette of India dated the 21st Novem-
ber, 1981, under sub-seotion (3) of
section 7 of the Apprentiaes Adt,
196t.

[Placed in Library. See No, LT-
3207/81.]

(2) A copy each of the following
Notifications (Hindj and English ver-
sions) under sub-section (2) of sec-
tion 7 of the Employces’ Prervideht
Funds and Miscetlaneous provisions
Act, 1952:—

(i) G.SR. 611(E) published in
Gaeette of India dated the. 23rd
November, 1981 extending: tie
scope of the Employees Provident
Funds and Miscellareous Piovi-
sions Aet; 1952 to establistwhonts
engaged in stevedorifig, loating
and unloading of ships.

(ii) The Employees andw
Funds (Sixth Amcndnwm)
me, 1981, published in Notificntion
No. GSR 625(E) in Gazstes of
India dated: the 1st Doemieg
1981,
[Placed in Library. See No. LT-

3208/81.]

(3) A copy each of the following
papers (Hindi and English versions)
under-section 36 of the Employees’
State Insurance Act, 1948:—

(i) Annual Report of the kum-
ployees’ State Insumnce Corpora-
tion, New Delhi, for the yoar
1980-81.

(i) Audited Accounts of the
Employees’ State Insurance Cor
poration, New Delhi, for the year
1380-81 together with Audit Re
port thereon.

[Ptaced in Library. See No, LT-
3209/81.]

(4) A copy of the Annua] Report
(Hindi and vereions) of the
National Labour Institute, New
Delhi, for the year 198081 along
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with accounts and the Audit Report
thereon,

[Placed in Library. See No. LT-
3210/81]

(5) A copy of the Annual Report
(Hindi and versions) of the
Ceantral Board for Workers Educa-
tion for the year 1980-81 along with
Audited Accounts,

[Placed in Library. See No. LT-
3211/81.]

(6) A copy of the Annual Report
(Hindi and English versions) of the
Employees’ Provident Fund Organi-
gation, New Delhi, for the year
1980-81.

[Placed in Library. See No. LT-
3212/81.]

NOTIFICATION UNDER CENTRAL IN-
DUSTRIAL SECURITY FORCE ACT, AND
UNDER ALL-INDIA SERVICE ACT. .

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI P, VENKATASUBBAIAH):
I beg to lay on the Table:—

(1) A copy of the Central Indus-
trial Security Force (First Amend-
ment) Rules, 1981 (Hindi and Eng-
lish versions) published in Notifica-
tion No, G.S.R. 1049 in Gazette of
India dated the 5th December, 1981,
under sub-section (3) of section 22
of the Central Industrial Security
Force Act, 1968,

[Placed in Library. See No, LT-
3213/81.]

(2) A copy each of the following

ouﬁcaﬂonspy (Hindi and
versions) under sub-section (2) of
section 3 of the All India Services
Act, 1951:—

(i) The Indian Police Service
(Fixation of Cadre Strength)
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Seventh Amendment Regulations,
1981, published in Notification
No, GSR, 651(E) in Gazette of
Inqsn dated the 10th December,
1981

(ii) The Indian Police Service.
(Pay) Seventh  Amendmeat Rules,
1981, published in Notification
No, G.SR. 652(E) in Gazette of
Igdia dated the 10th December,
1981,

(iii) The Indian Forest Servic-
es (Fixation of Cadre Strength)
Ninth Amendment Regulations,
1981, published in Notification
No. G.S.R, 653(E) in Gazette of
India dated the 10th December,
1981.

(iv) The Indian Forest Service
(Pay) Tenth Amendment Rules,
1981, published in Notification
No. G.S.R. 654(E) in Gazette of
India dated the 10th December,
1981.

(v) The Indian Forest Service
(Fixation of Cadre Strength of
Karnataka Rules, 1981, published
in Notifiaction No, G.S.R. 657(E)
in Gazette of lndia dated the 11th
December, 1981.

[Plzced in Library. See No. LT-
3214/81.]

REVIEW BY GOVERNMENT ON AGRI-
CULTURAL REFERENCE & DEVELOP-
MENT CORPORATION, BOMBAY FOR
THE YEAR ENDING 30TH JUNE, 1981.

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI MAGANBHAI BAROT): 1
beg to lay on the Table a copy of
the *Review (Hindi and
versions) by the Government on the
working of the Agricultural Refinancs
and Development Corporation, Bom-
bay, for the years ended the 30th
June, 1981. ;

[Placed in Library. See No. LT-
3215/81.]

*Annual Report of the Agricultural Refinance and Development Corpora.
tion, Bombay, for the g;a: ended the 30th June, 1981 was laid on the

Table on 18th Decem 981.

IR II
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12.25 hrs,
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to re-
port the following messages received
from the Secretary-General of Rajya
Sabha:—

(i) “In accordance with the pro-
visions of sub-rule (6) of rule 186
of the Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation (Rail-
ways) No. 6 Bill, 1981, which wag
passed by the Lok Sabha at its
sitting held on the 15th December,
1981, and transmitted to the Rajya
Sabha for its recommendations
and to state that this House has
no recommendationg to make to the
Lok Sabha in regard to the said
Bill.”

(ii) “In accordance with the pro-
visions of sub-rule (6) of rule 186
of the Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropraition (Rail-
ways) No. 7, Bill, 1981, which was
passed by the Lok Sabha at its sitt-
ing held on the 15th December,
1981, and transmitted to the Rajya
Sabha for its recommendations and
to state that this House has no re-
commendation to make to the Lok
Sabha in regard to the said Bill.”

12.27 hrs.

PUBLIC ACCOUNTS COMMITTEE

SIXTY-FIFTH AND SIXTY-SIXTH
REPORTS

PAUSA 2, 1903 (SAKA)

Comm, on ‘Absence ‘306
. 0f Members from
stgs of House Report

SHRI SATISH AGARWAL (Jai-
pur): 1 beg to present the following
Reports (Hindi and Snglish versions)
of the Public Accounts Committee:—

(1) Sixth-fifth Report on Action
taken on Twenty-fifth Report of
the Committee on Salal Hydro-
Electric project.

(2) Sixty-sixth Report on Red-
undancy in materials procured for
the manufacture of an aircraft.

COMMITTEE ON PUBLIC
UNDERTAKINGS

TWENTY-SEVENTH REPORT AND
MINUTES

SHRI RAVINDRA VARMA:
(Bombay-North): I beg to present
the Twenty-seventh Report (Hindi
and English versions) of the Com-
mittee on Public Undertakings on
Hindustan Teleprinters Ltd.,—New
Projects and Minutes of the sittings
of the Committee relating thereto,

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

SixTH REPORT

SHRI P. V. G. RAJU (Bobbili):
I beg to present the Sixth Report of
the Committee on Absence of Mem-
ber from the Sittings of the House.

T——
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1238 s,

COALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC
IMPORTANCE

JCBPORTED COHLAPSE OF A BUNKER
N Ketasma CoLLiErY IN' MADHYA
PRADESH.

SHRI UTTAM RATHQD (Hin-
goli): I call the attention of the Minis-
tern-of Energy to the following mat-
ter of Urgent Public Importance and
request’ ¢hat he may meke a state-
meng thereon:

‘The reported collapse of a bun-
ker in Kotama Colliery in district
Shahdol in Madhy, Pradesh, re-
sulting in the death of some per-
sons and injuries to several others.’

THE MINISTER OF ENERGY
(SHRI A: B. A GHANI KHAN
CHAUDHURI): I regret to inform
the Housc.that on 10th December
at about 5.30 p.M. there was an acci-
dent in the civil construction work
in- progress relating to construction of
ovarhead. bunkers: for the coal handl-

t to be instailed in the Kotma
Cotitery of Western Coalfitlds Limit-
ed' situated in: Sahdol- District of
Madhys Pradesh. This: conmstruction
work is being executed by M/s. Dhan-
jal Brothers, Civil Contractors, on be-
hatt’ of Western Coalfields Limited.
Preseatly civil comstruction work is in
progress in regard to 4 overhead bun-
kers of 1500 tonnes capacity each.
At the time of iacident, when con-
creting work was in progress in the
bopper portion of one of these bun-

- portion already concret-
ed coﬂ’apsed apparently due to the
displacement of the vertical wooden
members supporting the shuttering.

At this time about 4G workers of
the contractor were engaged in the
construction work at the site of whom
only 4 workérs wexe working below
the: bunleyr . for. purposes of lifting the
concrete mix. When the concreted
‘portion collipsed, these persons were
crushied: under the falling debris re-
sulting in the instantaneous death of

Reported collapse o8
of a bunker in
Kotama Colliery (CA)

2 persons. The other two who were
scmoluﬂy injured sucoumbed to thok:
injuries subsequently. 8 other workers
sstained minor injusica who: were
discharged after necessary medical
aid.

The colliery Management took im-
mediate action for rendering medical
aid to the injured persoms. WCL
bas also sanctioned e.x-.gmua payment
of R, 1,000/- to the family of each
of the deceaszd. In terms. of the agree-
ment between WCL and the contrac-
tor, the contracter is liable to pay
compensation to the next of tbe kin
of the deccased under the provisions
of the Workmen’s Compensation Act.
WCL is taking action to ensure that
the amouat which is likely to be of
the order of Rs. 18,000/- tor each: of
the deccased is paid expeditiously to
their next of kin.

Senior officials of: WCL have wvisit-
ed. the site of the accident and an en-
quiry in this regard by Internal Safety
Organisation of WCL has been com-
pleted. The report has just been re-
ceived and is under examination.
Director Mines Safety, Jabalpur,
under DGMS, has also visited the site
and made enquiries. In order that
the entire circumstances lcading. to
this accident are known an indepen-
dent two member technical team has
also been appointed to enquire into
the accident. Appropriate action will
be taken against any ome fouad. res-
ponsible for this unfortunate accident.

While the Government =nd the
Management of Coal India is aware
of the need to promote safety in coal

mines and al necessary steps are
being taken to implement the safety
measures. I would like to take this
opportunity to state that newspapers,
on the basis of some unverified report
from an agency, carried an exaggre-
rated version of the accident. It was
reported that as many as 30 persons
have been killed in this accident which
as indicated above is far from the
truth,
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In the end 1 would once again like
to stress the fact that we have been
giving the highest importance te en-
forcoment of safety measures in our
ceal mines and as a result of the im-
plomentation of these measures, there
has-been a definite decline in the rate
of accidents since the natonalisation
of the mines. It is noteworthy that in.
WCL the rate of fatalities in 1973
was 2.66 per million tomnes and it
has gone down to 1.12 per mitlion:
tonnes in the current year between
January to Nowember'si. In fact,
the Committec on Safety in Coal
Mines had given an objective of the
reduction of rate of fatalities to 2
per million ronnes by 1983 and ac-
tualty a rate muoch below this level
has alrcady been achieved in WCL
as well as in Coal India as a whole.

SHRI UTTAM RATHOD: 1
have read the statement supplied to
ug by the hon. Minwster. I have also
heard him. It has been stated that
the construction work of overhead
bunkers was geoing on,

The stary that is glen here gives
that a support woaden bam was
displaced and that ultimately resulted
in the collapse of R.C.C. roof. I want
to know: Did the civil autherities in-
charge of this work not see and certify
that the material that was used for
centring was proper and it could take
the load of the material that was to
be placed oa. it.

The Minister has stated that 40
workers were involved in this acci-
dent. According to the F.LR, it is
seen that nearly 45 people were work-
ing under it. Why is there difference
of five persons?

According to the statement that has
been supplied to us, it soems that the
accident took place at 17.30 P.M. I
would like to know when did the
work of removal of: debris start? Is
it.a fact that the local anthorities were
awaiting instructions frem the Nagpur
Office?

The Minister has said that the én-
quiry has been-ordered. They have
already submitted a report. This is
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a tribal belt. All the four people who
have died, they are all tribmie. Yow
kaow that the contractors are VeFy:
negligent so far as the safety mee-
sures are concerned.

1 would, therefore, suggest to- this.
Government to institute. a judicial e~
quiry into this aftair to find out whe-~
tner proper safety maasuces wege.
taken or 0ot and also whethcr the
debris were removed immediately af-
ter the incident?

SHRI A.B.A. GHANI KHAN
CHAUDHURI: Sir, whether tie mate-
rial was proper or not would be. re-
vealed after the enguiry is conducted
by the independent technical team.
As 1 said, we are having an indepen-
dent techmical team to look into the
matter. We are awaiting the report.
As soon as they go at the site and
examine, they will give us the report..
Everything would be revealed. in. this
report. At the present moment, what
happened is that there was a depart-
mental enquiry. We have just reesiv-
ed the report. But we have mot npw
depended on the departmental ems
quicy. We have constituted a. techni-
cal team and they will give us a.re-

. port very shortly.

I am sorry, I cannot accept a judi--
cial enquiry because techmical com-
mittee is more important here. These
people are not {rom the coal com-~
pany but they are an independemt
technical comsmittee. That is somebody
from N.P.C.C. who is an expert on
the comstruction work and somebody
from the Department are comducting:
this enquiry.

About the difference of ‘five: per-
sons”, I do not have the:repert, with
me. I will enquire into the matiest
and, let you know. It is also our ex~-
perience, that in contractual works,
the contractors do not take sufficient
safety measures against their workers.
That is why we have decided'to de
away with the contractual work sys-:
tem. We will do it departmentedly.

SHR] UTTAM RATHOD: When
did the removal of the debsis start?
I have specifically asked this question.
But he has not. .,
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SHRI A. B. A. GHANI KHAN
CHAUDHURI: The information is
not with me. I have explained that the
debris were removed.

SHRI UTTAM RATHOD: In the
last paragraph, the Minister has said
that the rate of fatalities in 1973 and
all that. Here, hc says that it has
come down to 1.1 from 2.63 per
million tonnes. May I know what
steps he is going to take to reduce
or eradicate the number of accidents
from the collieries?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: We have 3 lot of 1e-
commendations from committees with
regard to safety measures. We have
66 major recommendations, Some of
them, about 15 in number, were al-
ready implemented. The rest of them,
we will implement in the phased man-
ner. But if you want to do away with
all the fatal -accidents, well, the
mechanisation is the only cnswer.

DR. KRUPASINDHU BHOI
(Sambalpur) : The Minister has given
detailed information on the floor of
the House, which has been collected
from the officials. I have got strong
doubts about the information which
he has supplied. The part of the in-
frastructure of the coal handling plant
which had been collapsed, had noth-
ing to do with open cast mining or
underground mining. But this particu-
lar bunker had a prime need for
speedy implementation of loading of
coal to the different work wagons.
This is the kingpin of speedy trans-
portation of coal from the mine heads
to different destinations where it is
utilised. Thig is thc most important
part of the infrastructure which can
load coal speedily in a mechanised
wag so that the gap in production!
and consumption is narrowed down.

Our Prime Minister, Shrimati
Indira Gandhi, has laid so much
stress on energy. In the Sixth Five
Year Plan, more than 27 per cent of
the total public sector undertakings
Plan outlay is going to be spent on
energy. The Sixth Plan outlay on
energy has been increased. She has
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attended many interantional confe-
rences in Kenya and other countries
and she has given some guidelines
about it. I want to know whether the
Energy Department particularly is
adhernig to the guidelines which have
been envisaged by the Prime Minis-
ter or not.

The question of mining safety that
has been raised here is of prime im-
portance in the filed of coal. More
than 500 coal mines are there in the
country. The mining safety is the
main question. The hon. Minister has
replied that the number of accidents
is now declining. I have got here a
journal, Coalfield Tribunal, in which
there is an article with a heading:
Fatal Accidents in Coal Mines in-
creased. This is just contrary to what
the hon. Minister has replied. It
reads:

“Fatal accidents in coal mines in.
India have gone up substantially
during the nmne months’ period
from January to September this
year as compared to the corres-
ponding peridd last year as has been
recorded by the Directorate Gene-
ral of Mines Safety.”

This is the report of the Director-
General of Mines Safety. What has
decreased? Only the number of seri-
ous accidents have decreased margi-
nally. It says that instead of 1280
persons who were seriously injured,
carlier, this year, the number is 1258.
This is only a marginal decrease.
Basing on that, we should not come
to a conclusion that the number of
accidents have decrease.

What is the interantional standard
of accidents which is occurring in
the best developed mines in other
countries? I want to know whether
our Research and Development wing
of the Government of India and the
Coal India Limited is adhering to the
international standard in the matter
of safety. In China, though it is a
developing country, their standard has
increased. The OMS in China is 1.5
whereas in India, it is 0.75. I want
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to know whether we are adopting the
international standard as far as min-
ing safety is concerned and also inf
so far as the production in coal mines
is concerned. If we are not adhering
to the international standard, I would
like to know how much money we
are spending in Research and Deve-
lopment wing, particularly in the coal-
field. Unless and until this basic para-
meter is identified, it is very difficult
to say whether proper safety measures
are being taken. Without knowing the
root cause of the disecase, without
knowing the pathology of the disease,
how can you take measures for cura-
tive purpose?

Particularly in regard to the infra-
structure like the bunker which is the
kingpin of speedy loading and trans-
portation of coal in the rakes, I want
to kaow whether the Government has
brougiit this particular infra-structure
under the Director-General of Mines
Safety and, if not, whether they are
going to include it in their jurisdic-
tion. In his statement the hon. Minis-
ter has stated that. But it is not clear
whether this infra-structure which is
mainly responsible for coal transpor-
tation has been put under the juris-
diction of the Director-General of
Mines Safety.

There are more than 500 coal
mincs and there arc 3600 other mines
are also. What is the job of DGMS?
They should inspect cvery minc quar-

' terly. What is the organisation which

-

is existing now in the DGMS. There
are, Class I officers—100; Class II
officers—12;: Clasg IIII staff—501
and Class IV staff—281. Will this
organisation cater to the need of ins-
pection of different mines which is
more than 4.000 in number and giv-
ing a clear chit that a particular minc
is safe for working by workers? In
this context I want to know whether
in the case of this particular bunker
which was under construction, though
it is under the jurisdiction of the civil
works (Engineering), for the design,
parameter portion which should be
amendable to work by workers and
the best for speedy progress of work
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of loading into the box-wagon, the
Directorate of Mining Safety inspect-
ed that in that particular quarter and
if not, why.

Mr. Dalbir Singh has visited that
particular spot—it is in his consti-
tuency—and he has observed certain
things there. ..

MR. DEPUTY-SPEAKER: His
name is also here. Leave that point
to him.

314

DR. KRUPASINDHU BHOI: 1
will leave that point to him I want
to know categorically from the Min-
ister whether this particular contrac-
tor has previously constructed other,
bunkers in the country and if he is
a new contractor, why was the con-
tract given to him. Thc Minister has
replied very nicely that the contract
system will be abolished in that par-
ticular coal-field. That is a welcome
decision and I must congratulate him
on that.

I want to refer particularly to the
gross negligence which has been there.
According to his rcport. the pillar
was made of rotten wood and it had
broken; the beam collapsed and then
only the 200-tonne capacity centering
collapsed. The debris is yet to be
removed. ‘The main ‘mason is un-
traceable till now. The information is
that four persons were killed and
cleven werc injured. The local
people say that 55 persons were work-
ing. About the pcople who died, of
course, nobody can bring them back
to life. But a correct report should
be made so that proper compecnsation
can be given to the victims.

Lastly, so manv Committees have
been constituted during the last five
ycars, from Chasnala till now. T want
to know whether the Government has
already accepted the recommendations
of those Committces which were con-
stituted previously, and if thc Gov-
croment hag not accepted all the
recommcendations and implemented
them, then what arc the portions
which are yet to be implemented.
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I also want to know whether, in this
particular Coal India organisation in
different  party’ of the coumtry, in or-
dar 40 make praper safety meamsures,
rmmd .army personnel will be pasted
Jmposg of the organisation so
target of 20,000 megawatt of
mmetalled capacity in the Sixth Five-
Year Plan can be achieved.

SHRI A. B. A GHANI KHAN
CHAUDHURI: The recommenda-
tions of the Committee on Safety of
Coal mines were received in 1979 and
have been accepted by the Govern-
ment and are being implemented. Of
the 66 major recommendations made
by this Committee, 15 have alrcady
been implemented and 43 are under
continuous . implementation. As re-
gards the remaining cight recommen-
dafions, most of them are under im-
Jﬂﬂu.m.ion by an extended time-
rame as envisaged by the Committee
on Coal mincs Safety for completion.
We are in the process of implement-
ing all the recommendations. Govern-
ment has accepted the recommenda-
tions made for safety in coal mines
and we are in a phased manner, im-
plementing thosz recommendations.

With regard to the report which T
have given, Mr. Deputy-Speaker, the
hon. Member has some doubts. I
cxmnot help it. Whatever report we
have got officiallty. I am giving to the
Hoose. And unless T get the DGMS’s
repert I cammot say whether it is at
all @ wmning accident or mot. Prima
farip it scems that it is not a mnning
acrrident. All over the country about
100:coal-bandting plants are goiag to
be installed very hurriedly to get
bettet quality coal for the power sta-
tions, Now, when we get that report
we will be able to tell you whether
it was a mining accident or whether
there was negligence on the part of
the contractor and all that problem.
But Thave been told that the contrac-
tor was a qualificd contractor for this
sott of job but, as T have said, whe-
ther he is a qmahﬁcd man or a non-
qualifitd man, it is immaterial be-
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oguse e are trying to -de away with
the services of the .contractor.

The bon. Member has tried to
Imﬁ in anmalogy of international stan-
How can yeu think of inter-
national standards to-day? A lot of
thirgs have to be done and we are
doing all those things. And the most
important thing is mechanisation and
we are now in the process of mecha-
msatnon' For example, the long wall,
in the deep mining is one of the most
u:nponant measure for safety and we
are talking to the French people.
Technical people have come. We are
talking to UK. We are having all
this technology and are trying to im-
prove the mining method.

Now, with regard to the accident
in the Western Coalfield, 1 am of the
cmphatic opinion that the accidents
have decreased. Whether my hon.
fricnd agrees with me or not, T do
not know. I have the figures, I have
already given thosc figures and 1 am
again rcpeating. In 1980 the num-
ber of fatal accidents in Coal India
wag 128 and the serious onzs were
1075. 1In 1981 enlv 114 fatal acci-
dents have happened. Whether it is
mcreasing or decrcasing—you can
sce. With regard to accidents per
million tonnes, according to the stan-
dard of DGMS people, if we can have
1.- something per million tonnes, that
is a remarkable achievement. We
have already achieved it
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TG g § g7 war St A fAasT F
STRAT g o o wmaw Y wfw ), g
SETT A SUTST 54T A1 |

Reported collapse

SHRI A.B. A. GHAN] KHAN
CHAUDHURY: Mr. Deputy-Spea-
Kker, Sir, we are awaiting the report
of the DGMS I do not know why
this ‘big junk is not removed. Prob-
ably the DGMS people are working
there. As soon as the clearance is
given, it will be removed.

In regard to compensation, ac-
conding to the rate prescribed un-
der - the Workmen’s Compensation
Act, it is to be paid by the contrac-
tor. About employing someone from
the deceased family, if we get suit-
able people, certainly, we shall look
into that,

DECEMBER 23, 1981

of a bunker in
Kotama Colliery (CA)
12,55 hrs.

ANNOUNCEMENT RE ACCEP-
' TANCE BY CHAIRMAN, ESTI-
MATES COMMITTEE (1978-79)
OF GOVERNMENTS REPLIES
INDICATING ACTION TAKEN

320

.ON RECOMMENDATIONS ETC.

CONTAINED IN CERTAIN SEC-
RET REPORTS OF SUB-COM-
MITTEE OF DEFENCE

MR, DEPUTY-SPEAKER: I
‘have to inform the House that the
Chairman, Estimates Committee has
intimated the Speaker that he has
accepted the replies of Government
indicating action taken on the re-
commendations and conclusions con-
tained in the five ad-hoc Secret Re-
ports of the Sub Committce on De-
fcnce—Estimates Committee, 1978-
79—on the subject of modcrnisation
of Defence which were forwarded to
the then Deputy Prime Minister and
the Ministry of Defence in April-
May, 1979

12.56 hrs.
MATTER UNDER RULE 377

(i) DEMAND FOR EARLY RELEASE
BY SALT COMMISSIONER OF
UNUTILISED LAND FOR CONS-
TRUCTION OF HOUSES THERE-
ON BY BoMBAY MUNICIPAL
CORPORATION

PAL CORPORATION

DR, SUBRAMANIAM SWAMY
(Bombay North-East): Sir, Bombay
is a fast growing city. Therefore,
land is urgently required for hous-
ing of poor and middle classes. The
lands originally meant for panning
salt is lying untilised now, but the
salt Commissioner under the Cen-
tral Government is not releasing
such lands to the Bombay Munici-
pal Corporation, The proposals are
still pending with the Salt Pan auth-
orities whose lands are required by
the Corporation for implementing
the reservations made in the Dev-
elopment Plan of the Corporation.

e
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I request the Minister conoomed
to direct Salt Pan authorities to
make gvailable thess lands for the

development pupase by the Corpo-
ration expeditiously.

(ii) DEMAND FOR LEGISLATION TO
PROVIDE FACILITIES TO Dis-
ABLED PERSONS.
ot T e e (FTAYR) ¢

s wR, fawait ad g QA
o ey @, &fea fawarm 1 a9Rag
! N @t § 1 24 A, 1981 ®)
a7 §eh ¥ wiwEd far o & 31
fama 81 oF faqx fawanit & e
fAaRlsATRZl 3§ T &, I7%) AR IU=ed
wu far s, &R o v @
UTVITER #T (97 R g | dfamm W)
g 47 F ST AT FT F7 Arfaer
AsmarfF R ATMM F fag A
T LFTCHRUT FX | 79 qag A faFar
& wfafafy oy qu@ R TFR
fafww garad, & ararg ¥F AT @ E,
AfF IaF7 ) Tt $B 7R_1 fAFar |
el ¥ 993 31 fuq & Tdiw g AT
3 fag® fyq oF TwTT ATq FLAFEH
3 wfawa #1 sreew, eralfa 3 f7
fawaim & fag wem fARamay, Qs
atadt & oz faamin f) gfa@r
AT 3T FX wifa AgeAqwr WA @l |
fag=in a9 & weama wui 9T ardi =TSt
aglfay VT T I AT
fear ar fn fagatri #1 qUEQTR & qIG
3% o fala® §39 X gr aoq § W&
famar sraar | fFA v ax 99 fadaw
FRE eaT A e, 9 fa 31 kgL 81
F ar s fahatn g FaTa B
ST g
wq: awar A A g f§ §@rR
i Fawatil  gag 3 @ fadu.
qeq § gyeariag FX M IAN A7
w1 sfwase faare w3 wraws Fdaré
F |
2973 LS—11.
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(iii) DEMAND FOR CREATING A
SEPARATE ARCHAEOLOGICAL
CIRCLE FOR QWRISSA FOR PRO-
PER MAINTENANCE OF ANCIENT
MONUMENTS, BTC,

SHRIMATI JAYANTI PATNAIK
(Cuttack): Sir, I would like to
raise the following issue under Rule
377. The pfoper prescrvation  of
the very precious ancient momumeats
existing in Orissa has become impos-
sible in the absen e of an Archaeolo-
gical Circle in Orissa.  Orissg i
famous in the nationpal and interna-
tional spheres for its extremely im-
portant ancient monuments like Sun
temp}e at Konark, Lord Jagannath
temple at Puri, Lingaraj temple at
Bhubaneswar and Budhist sculpture
at Lalitgiri, Udaygiri and Ratnagiri.
More than one centrally
protected monuments including Lord
Jagammath complex and Lord Unga-
raj complex are there in Orissa.
Thowsands of tourists from all over
India and abroad come to Orissa
every day to visit these ancient mo-
numents,

The three sub-circles of Archaeo-
logical Department functioning at
Cuttack, Bhubaneswar and Pur,
do not have adequate powers for tak-
ing up comservation work of those
monuments. Even for minor mat-
ters they have to seek the approval
of the Superintendent of the Arch-
aeologica] Circle, Calcutta. Hence,
important works like documentation,
survey exploration and cxcavation
rarely get the attention they deserve.
Even routine conservation works are
not getu'ng adequate attention.

The Govemmment of Orissa has
apprised the above difficulties to the
Ministry of Education and requestcd
for creating a separate Archacologi-
cal Circle For Oriss1 and to delegate
the financial powers to that circle
of the State for the proper conser-
vation of the ancient monuments.

" In view of this I demand that effec-
tive and expeditious steps should
be taken by the Union Ministry of
Education for creating a separate
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Archaeological Circle for Orissa
- with headquarters at Bhubaneswar.
(iv) ADEQUATE SUPPLY OF COAL
FOR CEMENT FACTORIES IN
UTTAR PRADESH
ot gy e frary (zargiae)
[AT gua A @iz 7 fawrg 2 191
wfa® Age &ar 1 @ g | IR fN
. WY & IO qrEAfAw aqr syfE
A § was fmfor & Fd RA@ Q@
@R

T QL Wl I W ¥ g Afrw
aa 3 fegm A7 § A QA ddz F=A
FTArTE % F1 fadl A 42 § qardEQ
FRA A< N QX 3 feafir A E
FAR NA FRA FTATATATRE
T AT FRY AR Wi FAWr T
Qig @A I A AR
FREMA A AT W T 4 fra¥ A ad
9FT qmar g |

T ARF FFR AW W R fe
gaffa® ®\gar &1 yq7g §AT  AqT
wfreg § W ag gfafiws w3 fe woft )
A F F0 A NEFrRET IR A TqU
AT g ¥ fag gfen W@ FAH
ey &% |

(v) ALLEGED DEMOLITION BY
DDA OF HOUSES OF SOME SCHE-
DULED CASTE FAMILIES IN
VILLAGE BEGAMPUR IN SOUTH
DELHI

SHRI CHANDRA PAL SHAI-
LANI (Hathras): Mr. Deputy
Speaker, Sir, I have been shocked to
hear the heart-rending story related
to me by about a dozen families of
Scheduled Castes whose hoyses have
been  demolished by the D.D.A.
without giving any notice to the peo-
ple concened or any alternative ac-
commodation having beea provided.
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This unfortunate inciden¢ has oc-
curred on the 14th December, 1981
in village Begampur, near Malaviya
Nagar in South Delhi. '

I have been shown documents ac- .
cording to which these families have
been in those houses since 1936
and have been paying House-tax to
the Corporation,. They have got do-
cuments also showing that they
are in possession of the land donated
by the landlords of the village in
the 1930s. . They cannot, therefore,
be treated ag if they constructed
any unauthorised houses on Gove!
ment land. :

The femilies and children have
become homeless over-night in this
severe winter and they have no shel-
ter whatsoever. All men were out
on work during the day when the
demolition started. As I have said
above, no notice was issued to these
families in order at least to bring to
the notice of the authoritics about
the proof of their possession of hou-
ses since 1936.

The Government is requested
kindly to look into this matter im-
mediately and see that those very
sites are given to these people and
cnough Compensation be awanded
to them to build their houses,

13.02 bre.

The Lok Sabha adjourned jor Lunch
8ll Fourteen of the Clock.

[ T -
The Lok Sabha re-assembled after
Lunch at Seven Minutes past Fourteen
of the Clock.

(MR. DEPUTY-SPEAKER in the
Chair.)

SHRI SAMAR MUKHERJEE
(Howraeh): Sir, before you start, I
want to say that in the List of Busi-
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"mess for to-day, the Sixth Plan de-
bate is included. But before it,
there are so many Bills. Tomorrow
the Session is going to end. So, there
is no time for debate on the Sixth

+Plan. That is why I request (that

Jt should be postponed to the next
Session.

MR. DEPUTY-SPEAKER: It
is up to the Minister of Parliamen-
“tary Affairs  Now matters under
-rule 377. Mr. Lakshman Mallick.

MATTERS UNDER RULE 377—
Contd.

(vi) DEMAND FOR MORE TRAMS
FROM AND TO PARADEEP PORT.

* SHRI LAKSHMAN MALLICK
y'(Jagatsinghpur): Paradeep is one of
the major ports of India. Thg Union
Government have  sanctioned two
more cargo berthg and also an oil
terminal in Paradeep port. With
the decision of the Central Govern-
ment to set up g steel plant, and
also a phosphatic fertilizer plant in
Paradeep, Paradeep port deserves
better train communication facilities.

In spite of the fact that Paradeep
has become important from the
international and national points of
view, it is really unfortunate that
there are not enough number of
«trains from and to Paradeep port.
The port workers are to depend up-
on only one train plying between
Cuttack and Paradeep. The prob-
lem is accentuated by the fact that
there are only two passenger bogies
in this train and all the remaining
bogies are freight carriers,

The people of Paradeep Port have
Been demanding for many years now
that two more traing should be run
‘from and to Paradeep Port. One of
the new trains should leave Cuttack
in the moming after connecting pas-
sengers from Puri Express, Shree
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Jagannath Express and Madms
Mail, coming from Calcutta side and
reaching Paradeep well in time by
930 am. Similarly, another new

train should leave Parad at about
5.30 pm. and come tow(?lmtk by
about 8 p.m. to give coanection to
passengers going towards Calcutta
by Puri Express, Shree Jagannath
Express and Madras Mail. I demand
that these two trains should run
forthwith. Additional stations have
also to be opened between Paradecp
and Cuttack. At the same time,
I suggest that in the place of goods-
cum-passenger train one full passea-
ger train should run immediately
in order to redress the genuine grie-
vances of the people of Paradeep
and thousands of workers of Para-

deep Port.

(vii) STATEMENT BY MINISTER OF
STATE IN THE MINISTRY OF
HOME AFFAIRs RE-ALLEGED
PREDICTIONS ABOUT THE PRIME
MINISTER

SHRTI HARIKESH BAHADUR
(Gorakhpur): The State Minister
for Home Affairs, Mr. P. Venkata-
subbaiah made a statement in the
House on thef 21st December, 1981
that Mr, Ratnanand Shartri Ram Av-
tar, a so<called Tantrik had predict-
ed something in Gurakhpur to na-
kign the Prime Minister and also
he said that Mr, Shastri “is a staunch
supporter of Mr. H. N. Bahuga-
na.” It is absolutely incorrect and
baseless to say thag such people are
having any connection with  Mr.
Bahuguna or his party. The state-
ment maligns the image of Mr. Bahu-
guna. In such matters, Govern-
ment should make any statement af-
ter thorough enquiry. The Home
Secretary of U.P, Government said

*The original speech was delivered in Oriya, . -
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that the Tantrik was a declared
fraid_

When a Press statement appeared
in The Statesman on the 28th Octo-
Ber 1981, that Mr, Raju Bhatnagar,
4 man vnth a cfiminal history had
tonfessed that he was asked to es-
sassinate Mr, H. N. Bahuguna,
‘Government did not come forward
with a stgtement in_the House ;e-
garding that matter ite of our de-
mand. But here Espthxs case the
t very conveniently tried
to exploit the predictions of Mr.
Shastri against Mr, Bahuguna,

Therefore, I demand thorough en-
m both the matters and full
i on on the Floor of the House.

(viii) UNSATISFACTORY TELEPHONE
SERVICE BY CusToMs TELE-
PHONE ExCHANGE, MADRAS CIR-
CLE.

SHRI CUMBUM N. NATARA-
JAN (Periyakulam): I wish to draw
the attention of the Minister of Com-
munications to the sorry plight of
telephone subscribers  in Cumbum
Telephone Exchange, Maduraj cir-
cle. The Cumbun Telephone Ex-
change is out-of-order on almost all
the days. There is no way open to
repoit to the exchange even  the
non-working of telephones. The
improper  upkeep, unskilled main-
tenance of “Selector” that monitor,
is the root cause for the bre
down.

The inter-dialing system seldom
works and whenever it works ' the
wrong numbers are connected, This
result in monetagy loss to the sub-
scribers due to the introduction  of
meter facility and thereby curtail-
ment on free calls. The subscrib-
ers are being penalised for no fauit
of theirs.

It is common knowledge that tele-
phone service is to work round the
clock. But Cumbum Exchange seems
to be an exception to the rule. The
public are very much aggrieved over
the fact that there is hardly any res-
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ponse from trunks maintenance nums-
ber “200” between 6 and 10 p.m. It
is leatrit that there is no technical
staff to reply during these hours.

As power failure is a daily feature
in Combarh Town, Telephone Cott-
munications are dead for 5 t6 6 houts
daily. There is no stand-by arrange-
ment like battery facility or generator
ment like battery Facility or generator
service in Cumbuin. Provisions of
no-break power plant is inevitable
here.

The subscribers of Cumbum Tele-
phone Exchange are planters having
financial stakes in Kerala, They have
to contact their people in the Estates
through Kumuli Exchange (Kerala)
hardly at a distance of 30 kms. from
Cumbum. This is out of contact for
20 days a month because of frequent
breakdowns due to heavy wind, rain
etc., in the hilly terrain through which
the line passes.

Hence, one more trunk line erection
in addition to this and fthat too, both
by ACSR (Aluminium Conductor
Steel Reinforced) wire is immediate-
ly required.

Cumbum, being the place of resi-
dence of Cardamom planters who
contribute substantially to the foreign
exchange earnings by the export of
Cardamom to all over the world, the
following facilities are urgently re~
quired:

h

1. Cumbum Thevaram inter-
dialing. !
2. Cumbum-Kombai intet-

dialing.
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3. Cumbum-Uthamaphlayam in-
ter-dialing,

4. Cumbum - Madurai - Madras-
New Delhi-Bombay STD facility.

5. Cumbum-Theni STD.
6. TAX circuit to Cumbum.

7. One more trﬁnk line from
Cumbum to Kumuli.

8. Installation of U.H.S. system
between Cumbum and Theni.

{ix) ASSENT TO THE KERALA LAND
REFORMS (AMENDMENT) BILL.

[ $ad

~SHRI A. K. BALAN (Ottapa-
lam): A Bill as passed by the
Kerala Legislative Assembly was
forwarded by the Governor to the
Government of India on 30-4-1980
Jfor obtaining the assent of the Presi-
dent to the Bill. The Bill seeks to
omit section 60 of the Kerala Land
Reforms Act, 1963. Section 60 was
inserted in the Act by the Kerala
Land Reforms (Amendment) Act,
1979 (27 of 1979) in order to give
Pprotection to certain persons who
have obtained leases of lands after
1-4-1964 and effected substantial
improvements in such lands, in spite
of the provision contained in section
74 prohibiting the creation of tenan-
cieg after 1-4-1964.

The Government of India, Minis-
try of Home Affairs, had raised cer-
tain objections to the Bill and Kerala
Goverpment sent the reply thereto.
The then Chief Minister explained
the necessity of the legislation, and
requested the Home Minister to take
awgent steps for obtaining the assent
of the President to the Bill. Gov-
ernment of India had suggested to
reconsider the matter stating that the
-Bill is wltra vires the provision of
articles 31A and 14 of the Consti-
tution. The contentions of the Gov-
emment were also met by Govern-
ment of Kerala. A further com-
noication from the Government of
India has also been received seeking
certain clarifications on the status of
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the tenants protected under section
60 of the Kerala Land Reforms Act
and a reply to that communication is
being sent to the Government of
India.

It is suggested that the Govern-
ment of India should see that assent
is given to the Bill at an early date.

(x) INQUIRY INTO DEATH OF A NURSE
FROM KERALA IN PRATAPGARH
pisTRICT OF U.P.

SHRI P. K. KODIYAN (Adoor):
I wish to draw the attention of the
Government and the House to the
highly suspicious circumstances under
which a nurse from Kerala posted
at the primary health centre at Lal-
ganj in Pratapgarh district of Uttar
Pradesh had died on 24 November,
1981.

It is said that a doctor at the PHC
had an evil eye on her and she had
thwarted all attempts to molest her
and as a punishment she was trans-
ferred to Bhojpur village 15 km
away from Lalganj. It is also said
that she used to return to the hostel
at Lalganj every evening even though
her stay had been arranged in a
house in the village whose owner was
known to be a bad character. It was
also alleged that there was attempt
to evict her from the hostel and
force her to stay in the village resi-
dence on 24 November. On that day
when her friend returned from duty,
the door of her room was found half
open. On entering, she found that
the deceased was lying unconscious.
She informed the doctor in charge
and the BEE (Block Extension
Educater) about her condition.

It is alleged that she was removed
to the hospital at Pratapgarh only
after two hours. She died in the
hospital at midnight.

It was also alleged that propen
postmortem was not done on her
body. An attempt has been allegedly
made by the doctor-incharge and
the clerk to make out a story that
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ghe had committed suicide. Attempts
are made to hush up the case,

Sir, this is the fifth intident in
which a nurse has died in suspicious
circumstances in this district. Earlier,
four nurses had met with their end
in similar circumstances. All these
deaths have taken place within the
last few months especially after the
present CMO had taken charge of
the Centre,

On December 6th, 200 purses
posted in 15 primary health centres
in the district took out a procession
in Pratapgarh, demanding CID in-
quiry into the death of the nurse and
punishment of the culprits.

The nurses working in the district,
who have come from far away
Kerala, are feeling insecure. It is a
known fact that an organised gang
has been working around the hospi-
tals and primary health centres in the
area, who have become a threat to
the nurses and girls working there.

I request the Central Govern-
ment to take immediate steps to insti-
tute a proper inquiry into the death
of the nurse and bring the culprits
to book ag early as possible and to
ensure security to life and honour of
nurses, who are working in Pratap-
garh district and other areas in Uttar
Pradesh.

(ix) PEST INFECTION OF WHEAT
CROP IN NORTHERN BELT OF
MADHYA PRADESH,

DR. VASANT KUMAR PANDIT
(Rajgarh): An alarming situation is
facing the farmers under the wheat
production belt. The virus deadly
disease, called “Karnal Bunt”, has
widely affected wheat crops in the
northern belt of Madhya Pradesh.
The percentage of incidence during
this season is over 40 per cent. This
has disturbed the agriculturists who
stand to suffer heavy losses.

Thig disease has also spread . to
other 8 to 9 States, particularly
Punjab, Haryana, Uttar Pradesh,
Rajasthan, Himachal Pradesh and
parts of Bihar, Gujarat, Jammu and
Kashmir and Delhi. There is a fear
that widespread loss of wheat crop
wi]] gravely endanger the agricultural
economy.

A minor disease till 1968, this
virug of “Karpal Bunt” has increas-
ingly spread to almost the whole
wheat zone in the country. Even the
agricultural scientists are looking
helpless and alarmed at the first in-
creasing percentage of this disease
in the country. In the last decade
the incidence was only upto 30 to
35 per cent, But this year it appears
to be more by 10 to 15 per cent.
The sad part of this sordid incidence
of ‘“Karnal Bunt” is that the crop
becomes unfit for kuman consump-
tion. Further, the disease causes a
foul smell, like that of a rotten fish,
which spreads to the enmtire crop,
making it unacceptable for milling or
whole meal. The disease is two-
pronged, being initially soil-borne
and also air-borne.

It is indeed beyond imagination
that the Government has done pre-
cious little to contain this disease
and to educate the farmers on weedi-
cide and pesticide method. Since the
last ten years the interests of wheat
farmers are being neglected. Govern-
ment must act positively and quickly.
This issue has now become a national
cause of worry. The scientists of the
Indian Agriculture Research Institute
must act on a war-footing. The
suffering wheat producing farmers
must be given subsidy and assistance:
to fight this disease. If this is not
done, this vital crop will suffer
badly. ‘

I call upon the Government to’
immediately appoint an Expert to
assess the spread of thig disease and
to invent methods to contain it,
giving it wide publicity and demon-
strations, Unless something is dome’
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on a war footing the crisis would
decpen and wipe out the wheat source,
together with the small wheat farmers.

1425 hes.
AFRICAN DEVELOPMENT FUND
BILL

THE MINISTER OF FINANCB
(SHRI R. VENKATARAMAN):
Sir, I beg to move:*

“That the Bill to implement
the Afsican Development Fund
Agreement and for matters con-
nected therewith, be taken into
consideration.”

Hon. Members are aware of our
long and close political and economic
association with the developing
countries of Africa. To show our
solidarity with the aspiration of the
developing African countries we
have, within our limited resources,
been giving them assistance and co-
operation in areas where the Indian
experience is of relevance to them.
In order to further strengthen these
links, it is necessary to supplement
bilateral relationship by association
through a multilateral framework.
Such an approach would help to
develop our contact with all the
African countries to the fullest extent

possible,

A possible way for achieving this
was for India to join the premier
multi-lateral development institution
of Africa, namely, the African Deve-
lopment Bank and Fund. The African
Development Bank and Fund is an
institution set up on the same lines
and principles as the World Bank,
the Asian Development Bank and the
Tnter-American Development Bank.
Its main obijective is to help further
the economic and social development
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of the member countries by provid-
ing financial assistance in the shape
of low interest loans. The Organisa-
tion has two separate entities namely
the Bank, which gives loans at a
some what higher rate of interest to
the more development members and
the Fund, which is its goft loan
window, similar to IDA. At present
India has only become a member of
the African Development Fund We
intend in the future, to also join the
African Development Bank itself
but there are some organisational
changes which have to be made by
the Bank before non-regional count-
ries can be considered for member-
ship, There are no such regiona] and
non-regional criteria in respect of
membership of the Fund.

A good example of economic co-
operation between developing count-
ries is through the strengthening of
trade ties between them. It is our
view that Indian merchandise and
technology would be particular in-
terest to the African countries at
their present stage of development.
Indian equipment in the field of power
generation, water supply, transport
systems, sugar plants, cement plants
and technical expertise in the field of
irrigation, water management geo-
surveys, etc, are competitively priced
and are appreciated by  African
buyers. However, for projects finan-
ced by the African Development
Fund non-members of the Bank/
Fund group are not permitted to ten-
der for the procurement of goods
and services required for the pro-
jects. If therefore we are to increase
our participation in Africa’s develop-
ment and expand our trade relation-
ship, it is necessary that we contri-
bute to the African Development
Fund and become its Member.

We have had several rounds of
negotiations with the management
of the Fund. On the basis of these
negotiations, our delegation signed
the African Develooment Fund

*Moved ﬁm recommend_ation of the President.
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Agreement at Lome on the 1lth
May, 1981. According to the pro-
visions of the Fund Agreement, the
Fund has to be accorded certain
status, immunities, exemptions and
privileges in the territories of the
members, These immunities and
privileges require the assent of Par-
liament. Similar provisions exist in
the Agreements establishing the
Asian Development Bank and the
World Bank and legislation similar
to the one as presently proposed has
been passed earlier, In addition, in
accordance with the Resolution of
the Board of Governor of the Fund,
admitting India as a member of the
Fund, India will have to deposit its
subscription towards the membership
of the Fund as well ag pay the share
of the Second and any future repleni-
shments of the Fund. The initial
subscription to the African Develop-
ment Fund will be 6 million F.U.A.
equal to 6.66 million dollars payable
in three equa] instalments at an in-
terval of one year each. Besides,
India will have to pay her coatribu-
tion to the secand replenishment, the
sum of 3 milion FU.A.  Further
details of the financial obligations
are detailed in the financial memo-
randum attached to the Bill.

The Bill seeks to give effect to
the immunities, exemptions and pri-
vileges of the Fund in the territory
of India as also to empower the
Government to make necessary pay-
ments to the Fund towards meeting
our subscriptions and any other re-
quired charges,

Sir, T move.

MR. DEPUTY-SPEAKER: The
time alotted for discussion and
passing of the Bill is two hours T
expect that every hon. Member will
not take more than five to seven
minutes and the Minister will reply
at 15.30 hrs.

Motion moved:
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“That the Bill to implement
the African Development Fund
Agreement and for matters con-
nected therewith, be- taken into
consideration.”

SHRI SUDHIR GIRI (Contai):
Sir, at the outset, I support the Bill.
The Bill which the Finance Minister
has brought in here is to give effect
to the agreement made by the Gov-
ermment of India. The agrevment is
with respect to the African Develop-
ment Fund. The object of the Fund
has been laid down in the agreement.
Article 2 says:

“The purpose of the Fund shall
be to assist the Bank in making an
increasingly active contribution to
the economic and social develop-
ment of the Bank’s members and
to the promotion of cooperation
(including regional and sub-regio-
nal cooperation) and increased
international trade, particularly
among such members. It shall pro-
vide finance on concessional terms
for purposes which are of primary
importance for and serve such
development.”

The purpose of the agreement is
to subscribe to the Fund by the
Participant Member. There are two
types of participant Member.  One
kind is the Qriginal Participant and
the other is the State Participant. The
original participants who have been
subscribing to the Fund are Belgium,
Brazil, Canada, Denmark, Finland,
Federa] Republic of Germany, Italy,
Japan, The Netherlands, Norway,
Spain, Switzerland, The United King-
dom, The United States of America
and Yugoslavia, Our nation hags en-
tered into the Agreement so that it
can also contribute some subscrip-
tion to the Fund for the development
of the African countries and to pro-
mote the internatiopal trade.  This
is in conformity with the principles
laid down in our Directive Principles
of State Policy in the Constitution.
T would request the Finance Minister
to achieve the object of fimancing
this Fund and to dissociate the Im-
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perialist forces from those countries.
Because the Imperialist forceg in the
World are exploiting all developing
countries. So our participation in
the Fund in a purposive way can go
a long way to achieve this objective.
We can certainly achieve that objec-
tive, if we really so desire and there
is no doubt about it.

But while supporting the Bill, I
find in some documents which have
been supplied by the Library, the
African Development Fund has been
increasingly giving finance to every
project and every operation, parti-
<ularly relating to agriculture, trans-
port, power industry and banks and
industries engaged in other social
development. While we are subs-
cribing to the Fund with our limited
resources, we should alsc feel that
our own people who are backward
and who do not get even the oppor-
tunity of studying in the educational
institutions, They should also be
given the upper hand.

PRQOF. N. G. RANGA (Guntur):

Our people here or the people
there?

SHRI SUDHIR GIRI: We are
going to help the developing African
countries and those. countries are, no
doubt, backward countries; their
people are backward, My suggestion
is that when we are looking to the
welfare of the peaple of the countries
which are backward, our Govern-

ment should also look to the welfare -

of our own people who are backward
in this country.

MR. DEPUTY-SPEAKER: Not
in those countries?

SHRI SUDHIR GIRI: I am
. poimting out the fact that we are
' subscribing to the Fund for the pur-
pose of looking to the welfare of the
people inr the developing African
_countries, We also subscribe to this
view. But, at the same time, I em-
phasize that our Government should
also look to the interest of our own
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people who are backward and

literate,

Secondly, from the list of original
member countries, I find that the
capitalist countries financing the
developing countries in Africa will
dominate because the capitalist forces
are working together and they are ex-
ploiting the people of the developing
countries. So, I stress the fact that
we should_also do our level best to
see that the people of developing
countries in Africa are freed from
the exploitation of the imperialist
forces,

I should also point out that our
Government has been following
fiscal and financial measures which
are increasingly becoming the part
and parcel of the capitalist forces of
the world. Even our Constitution
says that we have a goal of socialism.
Now, without re-structuring our fin-
ancial and fiscal measures to achieve
that goal, we are rather becoming a
part of the capitalist systems of the
world, So, even with a good wil] for
the welfare of the African people,
we are perhaps subscribing to the
views of the capitalist forces. So, I
would request the hon. Minister of
Finance to see that the goal of
socialism should be maintained not
only abroad but at home also, But
they are not doing that.

Their taxation policy is going to
be reversed, In '5S0s and ’60s, the
taxation policy was to increase the
direct taxes. But our Government is
going to reduce the direct taxes.

ey are going to increase indirect
taxes. Ultimately, the incidence of
indirect taxes will fall upon the
vast masses of our people, So, we
are assisting other backward count-
ries, but we are not looking to the
welfare of our own people, This is
our grievance. I have pointed this
out to the Finance Minister. 1 hope
he will also give a reply to my sug-
gestion,
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One more thing I would like to
point out to this Government is this.
The more and more impenalist for-
ces, that is, the capitalist system, are
gaining ground in developing count-
ries, the more and more socialist for-
ces are also raising their hands to res-
ist this. So, I wam the Government
that, if the present Government in-
tends to strengthen the capitalist for-
ces in our country, the socialist forces
in our country will also rise to resist
it.

With these words, I conclude. I re-
quest the Finance Minister to consi-
der my suggestions.

PROF. N. G. RANGA (Guntur):
Mr. Deputy-Speaker, Sir, I stand now
only to add a few more facts in su-
port of this Bill and in addition to
what my hon. friend, Mr. Venkatara-
man, has already told the House. It
is his special privilege to bring for-
ward this Bill on behalf of the whole
of our country and of all Parties, I
am sure, in order to assure the Afri-
can nations, more than 40 of them
now, that India stands by them thro-
ugh thick and thin. India is not go-
ing to be a partener in any capitalistic
exploitation; I can assure my hon.
friend on behalf of my Party. It was
Mahatma Gandhi who led the way
for the African people in fighting ap-
artheid, in raising the revolt on be-
half of all the coloured people. When
we became free, Pandit Jawaharlal
Nehru, our first Prime Minister, went
all out in his support of African peo-
ples and their struggles for freedom.
We provided the locus standi here
for their revolts from Tunisia, from
Algeria, from Morocco, Kenya and
several other countries. We sent our
eminent lawyers, including our friend
Chaman Lal from Punjab to go and
plead on behalf of Jomo Kenyatta.
I can assure my hon, friends that T
was myself one of those people stud-
ying in England in 1922; later on we
formed what was known as the ‘Colo-
nial People’s Front and in 1930 we
founded the Colonial and Ooloured
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Peoples’ Front also, and that = was
blessed by Mahatma Gandhi. There-
fore, there can be no fear whatsoever,
there need be no fear on the part of
our friends, that we are likely to join
hands with those capitalist countries,
and so on. It is the misfortune of So-
viet Russia and China not to have
come forward as we have done, to re-
inforce the efforts of all those count-
ries which have founded this particu-
lar Bank. I am glad we have come
forward. Anyhow, we have taken the
lead, and I hope we would be able
to find not only this which we
are today able to spare but so much
more, many times more, in times to
come. We are interested in the deve-
lopment of these peoples, the long-
exploited African peoples and very
much backward also, True, we have
contributed quite a lot towards their
development in the last 70 or 80
years during those days when the Bri-
tish used to take our people there as
indentured labour, but that we did
not because we knew what we were
doing but because our people were
dragged there and dumped in those
countries. Nevertheless, we want to
build upon those foundations. Those
foundations have been sound. Unfor-
tunately, quite a large number of our
own people who had gone to African
countries later on did not follow the
example of Mahatma Gandhi. It is
true, quite a number of them joined
hands with the white people in carry-
ing on the process of exploitation.
But Pandit Jawaharlal Nehru wanted
to put an end to it and so, he insti-
tfuted the svstem of offering scholar-
ships to African youths; they were
brought here and given every possi-
ble assistance and training in our
Universities, Many of them have
gone back, and they are todav the
brain-trust in quite a pumber of
countries. Therefore, I am verv glad
that this Bill has been brought for-
ward. It is an unfortunate thing that
all those European countries which
had exvoloited Africa for such a long
time, how they along have come for- |
ward to form this Tevelopment’
Fund. What prevents China from'
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joining it? What prevents Russia
from joining it? Is it not a misfor-
tune for those people and those gov-
emments not to have joined the Can-
cun Conference the other day and
one of our friends here was found
finding fault with the Prime Minister
because that Conference expressed
its regret that Soviet Russia also did
not take part in it. I make an ap-
peal on behalf of the Congress Par-
ty and the people to the people of
those countries and their leaders to
come and join hands with us to help
the African people to rise to their
fullest possible level, We are not go-
ing there to exploit. We are not go-
ing to allow our workers or capita-
lists to exploit Africans. I know as
I was there in a number of countries.
The leaders of those countries
are appreciating the constructive
contribution that our technologists
and builders are making in their
countries—in Sudan, in Surinam, in
Kenya, in Nigeria and so many other
countries. Also a |large number of
our trained medical people have
gone there and are serving those
countries just in the manner that my
Party wishes to encourage our young
people here in our country to go to
those countries, serve them accord-
mg to their own conditions. We are
not going to dictate to them at all
and whatever service coaditions they
prescribe and whatever rate of inte-
rest they would like to bear for the
capital that we would be advancing
to them, we are prepared to accept.
My hon. friend was rather afraid that
because we have got large numbers
of poor people—it is true that more
than 50 per cent of our people are
poor—therefore, we may possibly ne-
glect our own people in our love for
this fund, going and spending money
there. No, we are not going to neg-
lect our people. My hon. friend
knows that we are doing our best to
help our own poor people. He

knows, Now he ought to know the
traditions of our country. The poor-
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est of the poor are much more libe-
ral than the richest of the rice when
it comes to helping others who are
less privileged and who are more de-
pressed. Poor though we are, we are
going to spare as much as we can in
order to give a helping hand to our
brethren in Africa.

The people of Africa no longer
wish to be treated as negroes. They
are proud of being called blacks.
They take pride in their colour. They
are ready to fight this colour preju-
dice by themselves coming to the
top of our civilised society prevail-
ing anywhere in the world and we
are going to help them and we would
help them. And I am glad my hon.
friend has offered to support this
Bill and I hope it would be passed
unanimously.

(Interruptions)

MR. DEPUTY-SPEAKER: Mr.
Satya Sadhan Chakraborty, at that
time you were not born. It is history
Prof. Ranga has said.......

Now, Mr. Palaniappan. ..
(Interruptions)

MR. DEPUTY-SPEAKER: Mrs.
Geeta Mukherjee, what have you
got to do with that? You cannot re-
ply on behalf of Soviet Union and
China.

*SHRI C. PALANIAPPAN (Sa-
lem): Hon. Mr. Deputy Speaker,
Sir, on behalf of my party the Dra-
vida Munnetra Kazhagam, I would
like to say a few words on the
African Development Fund Bill. I
extend my whole-hearted support to
this Bill. This Bill is a standing ex-
ample of our country’s commitment
to the development of African coun-
tries. We have legalised this commit-
ment through this Bill. We have to

*The original speech was delivered in Tamil.
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.contribute about 10 million dallars.
It is not such a huge sum as to cause
.any hardship for us, Our country is
known for ite generosity and large
heartedness, I would like to reiterate
that this Bill bridges the gap between
profession and practice and this
House is going to unanimously put
[its seal of approval today,

I want to say, Sir, that in many
-countries of Africa our talented tech-
nologists are executing several turn-
key projects in many parts of Afri-
can continent. They have all become
standing monuments of our count-
ry’s intense desire of cooperation
with African nations. I would like
to take this opportunity to mention
that many African nations need ma-
nufactured articles like iron and steel
_pipes, construction equipment, and
house-building instruments. They are
not in a position to purhase against
downright payment. They want on
-deferred payment basis, The Govern-
ment should recognise this inevitable
factor and render all assistance requi-
red by the African nations.

During the regime of Idi Amin in
Uganda many of the leading Indian
industrialists, who had contributed
for the growth of Uganda, were ex-
pelled. Consequently, the economic
development of Uganda came to a
standstill. T should say that Uganda’s
economy is in shambles today. The
"President of Uganda, who has succe-
eded Idi Amin, Mr. Milton Obote,
was recently in India and he has
made an appeal that all the Indian
industrialists should return to Ugan-
da, He has assured them State pro-
tection and security. The Govern-
ment of India should extend what-
ever help is needed jn the matter of
return of Indian industrialists to Ug-
anda, particnlarly those who have
-come and settled in India.

In many African countries, there
are diamond mines and the diamonds
‘from Africa are adoming men and
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women all over the world. Sir, for
hundreds of years Indian workers
from Tamil Nadu are working 4n
these diamond mines. They speak no
doubt in slang Tamil influenced by
the African languages but they bear
even today our Tamilian names, They
are there for generations with their
families, Though the effulgence of
diamonds has brightened the lives of
traders and businessmen, the life
of these workers in these diamond
mines has not yet been brightened up.
The raw diamonds are imported in
India; they are cut and polished here.
The gems are exported to UK., U.
S. A. etc. They are marketed all over
the world at fabulous iprices. In Su-
rat diamond cutting is a roaring
business. During Janata regime, Shri
Prabhudas Patwari the then Govern-
or of Tamilnadu brought his kith and
kin from Gujarat to Madras and they
utilised the expert services of gem-
cutters of Tiruchirappalli. They made
tonnes of money in diamond trade. It
is really unfortunate that the Indian
workers of Tamil origin continue to
wallow in the deep bowels of earth
and the diamond which they bring
out has not brought effulgence in
their lives. The Government of India
shoyld ensure that the standard of
living of these people is raised with
the help of African Development
Fund.

I would like to point out that like
the Asian Development Bank, an
African  Industrial = Development
Bank should be exclusively constitu-
ted for the speedy industrial develop-
ment of these African nations, num-
bering more than forty.

With these words I extend my sup-
port to this Bill and conclude my
speech.

aerd wEm @ (wER)
Iqew WRAT; faw welr AART T
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o AwA faane fafa fadaw, 1981
Yo frr 7T 8, & Ja w1 A A v
FQATE | Tl A AF AHET Ty T
v % fag wraw & Famsl, A agrear
Tt T =i SR AT ATE, ¥ HhRW
frar g TSTF AR T AN ARIw &
) woir F) WA F fag gard sww
w0, TN T v, faw Feryft
A 7IH T @) & IR AR Y T *)
XodT ¢ g | €T w7 gfagra gm No
T & gl 97 @A § w&ga Rt @

. Wg B¥I®A g, I9 T@W I\ F
famrg & @9 ¥ 7€, s w@f ¥
wfwfeta ot 7 W 1@ 3w & qar 77
WA § 3 A i @ 5 w0 s
BT IT W@ ) AT ¥ Y Fe I
¥ 1 %€ owrn 3B wwE g9 @
T #wf, NaA e @ faay
AT F, 37 AgA W fasd wratar firm
3qH A ¥ AAWvew ¥ agT A aafer
9 | S8 A g Faiar fw o aei A dare
AFT, eI #¢ &, TRFTA a7
gaar Ty quq ga WA A & 7l
Aoy 7238 o8 97 qEt fvrw WA §

faeN 2a F a=eg 7 A w41 @I
® 3, I4F dFW A FOH-Q T FEAT
Hi5 i g 6 IAAR F7 T 9§ ST
q1....q@ awre f5 53 MA
A T § &7 T AT IH FT TG A1C
g SaF IR A3a@r 74i g Tafag
A WA TR @S| T /T ag Fel fF
H97 AW F AW F G G0 AT _AT
KfeT | ¥ wraz 3T 17 ) AT AG /& (F
REET F 7R A Wle safwdi A
&1 wgq qS g AW FEAS F
famra & fag q@ warg FC R
&1 TN o sy safad wi @ E
& g w1 § W1 F FT @ A g
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R ®@E afegn o wfov smerpufo
TF I TR qEFT FQ E A qgt
1 N Fr AT agt N gww™ wrd-
AN BN §, ST F97 ST HVBT WWT
RI FIAR WA W eRAT
&3ge & st il AT fewre xw A
TEITGH &

e W G TN S
fimar mar | €2 sfT & fow o ¥ oF val-
fra m€ s ga7 fawra &1 510 facgm
Tz wez F¢ faur | @i ¥ fawm &
BRT 9@ W sfsEl w1 oage
T IT Y W & & T TW
ag e fF aet o ST A AF
T A T fvw § & Wi
F g@FE FAAAAR FY alo
w7 g e A A g w AT feae o
§) §FaT | S® A W ® WEHH
fear &, 7@ &7 shoera gt ama )
@ fau @ a # gi=ar @ owas
M F forar FT 7 A g g0 Wy
ggr & M F s ¥ =ifeg,
3% AE1 § FifF agt N AW Wil
A 42 & fom A fomar o) g ¥@ ™
F) F TN § | qGTF AT AR =
qARET oGfwdl & aw IH W
TR ag, snaTHl war g, w 3fed
€ QGAHT FF F ST GFaT g |
Tq %) 417 § @ gu o fagww gns
T AW faT &, 57 Y & afe
TRl <&l & sA /Wl Fi weng ¥
fau o FTW FEUT ST T &, 98 T®
FURHE FE9 g | Ww qgl G WIw
T F  HiFwT §EEEIE & 997
FAR F ) FGH FIE) § 58 F1 QAT
# fag wi< agt A 1971 7 wife ¥ fag
58 IAATHT BT aga wwA § |

A= # fugFeT gaTg e mA
faa #a o 7 o faguw w feuT §,
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[wrera” waar 77 |
34 F1 & T3qq FIAT §, NI I7 N
& fAT f 341 Wi @A A FIFFA E, 48
fea @\ T FL | g7 WA *F Ay A/

/YA 17 GArT FIO § W T faaa®
T FHGT FIATE

o VA | FAR Fat (FI@T)
-IqMeqe wRza, & 74 faga® w1 ARG
Sl

eI gfar aga qadw @ T g,
W AT FTEFH HT WAAT 9T
PN N D2-BR W wi faF@
WR W ¥ RS N g, g A
s agran g, faa # 40 Tsg w=fafea
F WX ag Arw #a A f9OTT gAr g

wifgw, Fafas = A
ZfzHr A T@ wW aF faesr gar §
w3 & fawfas &l & 3a Fr mew
fHar g1 Fga A fasfaa i ¥ a7
wIAT  IYfAAw FAT T@T AT | X A
gatiier fasra faar o& fafeaa fafg
F A @ FFQ T 1 oA ofefeafa
¥ fa wrea O fawrawea ' N7 a8r
N AN feafy @, 38 F I W
FOT N Fgrfa 9 3T W
WHIAT AgRW & qrfaat ¥ @q gk @,
AN T TF WS @ FG) AT gRAT |

11 % %) AN G FUTEAT F IT ¥
AR IF ¥ ¥I8 6, 7, 8 WIT 9
T A% N fafy F q92 WA 9
Fafg &, 99 & w7 3 fwedi § 60
ATEIIY H FAI 3 T A AT TPTCAT
fort 2wi & sl a5 xq & fecar faar @,
wr faar @, g7 & fasfaa 3w T OR-
o fasrata dqw § 1 Faa 2w w1 A7
FUEN § &, § 99 N T T fw
3Iq 3w AN war€ F fag qwiFr § Nws

AR T &AM B, W@T AT FRAVATH
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aga fa A waar ar @ ¢, werwr Tt
T ¢, 3% qUQ A JAITUT @R,
ag WeA g | IT A AGRAT T N F
WRIRT AT FT FF AN F G197 dqgAT
N iy sFe Tl R 39 &
fag ) agrf = ¥ gary faa 4y,
T I F N aiT T q€ Bw §
I § WIRT 71 ) TF HETY €7 |
gafag amF F @ 40 fred
FfamaF fag area N wrr F <@r &
0T wwidr fawrg fafg § S woar
sucT 33 F fag ug faa anmr g,
7g TF UGG W SWEA13 /LA § |
15 hrs.
g9 fafg & gra W@ &1 wwra
Wi F TG TF WST dKG EqTAT )00
#ifs NE AE THG FT AT N
E M | TF AE A AHHT F IR
wfasfaa 2w & fag wxa F1 Zany
FT FAW 3) ¥ KR I F gANf7aQ,
Tl &1, N fp gAIR agt e §,
ITFH) IT AT FT 43T H ATRT T A |
AR AW § N Iga A Amfas & A N
W 3gr AT FA FT 9qq< foa gwar
g WK & 37 Wi w1 fawra FC qEF

g

e @t qrg wa A gl qif-
fiafer eI & fomsr daie
iR rga Wt WA W N
faata fear o1 qvaT ¢ 1 99 A WY
3IT A F) 7T IFT §FA ¢ WK AT
& a1g g7 M $TE F1 W T@qie
F GFT & | TF TF A ¥ 7g fam
qOgAW g |

geq = ¥ 7g sa17 T@ar Sfq f
wWwhifrd fagrsa g s A &sq
T FAd T4 I AL WC & 1 ¥ QA
W FrErroga & faQ o) 3w mx Ay
g1 97 9 A xg A gAwa W AT



349 African Dev. PAUSA 2, 1903 (SAKA) Fund Bill 350
feQ qT 1 IT F ATV AT A WA to be prozidod flgr this Fund. Sir,
farr ey et 08y 1k e Fsace Minter cer
Mfex @ @ 3a w1 faQe fear ar awar ly satisfy us about the Aims and Ob-

21 & goma g f W ©7 R §
WaTg FA qrfE gt F 2w 9T
MA@ frar o1 @ Wv w@P &
w7 am @1 faee fagra g a%

HRIFT & v R fawr g &
WY 77 2 v fafw & W ag @9
AT AT AR IF F AN W FA
AMRNF M @ & AT @& fam qf@e
ReT 77 @ ¢ ) ARF F AT N I
fawa qftae & a<eq giT | WK wyAr
qAMAFIT faswrg a7 a5 T | 39 fafg @
TR 3AT WIS I3 QAT § AT sl
& A @ fara grar @ O § ga fadws
FT IHGT F@ E |

SHRI T. R. SHAMANNA (Bang-
lore South): Sir, this important Bill
has been introduced by our respected
hon. Finance Minister and while giv-
ing the salient features of the Bill, he
has given us the objectives with which
this Bill has been brought forward
and the purpose of the Bill has been
fully explained by him. And he has
been ably assisted and supported by
our elder statesmen, Prof. Ranga,

Sir, it is an international obliga-
tion and I think one has to think
twice before opposing such a mea-
sure, But still I have got some clari-
fications to be sought.

Firstly, on 11-5-81, India has be-
come a Member of this African
Dcvelopment Fund. Parliament was
in session at that time. It would have
been justified had Parliament been

- taken into confidence and a state-

o

ment made in the House saying that
India had become a Member of this
Fund. But anyhow the Government
of India has entered into the agree-
ment without prior sanction of the
Parliament, Now they have come be-
fore Parliament for finance that is

jects of thip Bill?

The first question that may be as-
ked by a layman is that when our
country has yet to develop and is ha-
ving many difficulties, what is the
meaning of helping Africa and so
many other countries? How are we
justified in doing that?

Secondly, would it be helpful to
us?

Who are the Members that have
already joined this Fund so that we
may know who are our friends and
who are our friends in this. It is bet-
ter if we know who are cooperating
with us.

I agree that by becoming 3 Mem-
ber of this Fund we will have the ad-
vantage not only of helping the Afri-
can countries, but at the same time
we can share our trade and industry
and technical know how with those
countries.

But I must say that our relation-
ship in this regard is not very happy
as far as Burma and some South
Eastern countries are concerned, Our
people went there for trade and plan-
tation work and many of them were
looted. Many of them lost everything
and came back as paupers dunng
those days. In recent days we see in
Ceylon our people had been put to
lot of difficulties. That is why we are
anxious about jt. In UK also our
people are settled there. But now
we have to think twice for having any
settlement or for going there to UK
and other countries. Therefore, we
must be careful because whenever
there is difficulty or trouble we have
to dissociate ourselves and come
back. It is better if we have good
knowledge of the working of this
Fund.
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{Shri T, R. Shamanna]

As already stated it is an interna-
tional obligation’ and we have to
come together. ft is also utilised to
satisfy our culture. When we are tak-
ing food and if a starving man co-
mes, even though we have limited

yet we have to share it with
¢ person who is more hungry, than
ourselves. So, this bill is also in keep-
ing with our culture. Therefore, there
may not be any objection to accep~-
ting it. But I want to caution by en-
tering into a contract or business, we
must be very careful to see that our
country’s interests do not suffer. Al-
ready in some Middle East countries,
though many of our people have
gone through, Government  agen-
cies, but they will have to come back
to India with bitter experience later
on. Therefore, I think the Govemn-
ment of India must be very careful in
taking steps as to what is to be done
in this regard. It is with that obser-
vation that I fully support this Bill.

Now I will just like to say a few
words on o1z or two amendments,
which have alrcady been circulated.

One is:

“Provided the report shall be
presented to Parliament regarding
Payment made as per (a), (b) and
(c) and to the Fund under Arti-
cle 6,7,8,9,13, and 16 of the
Agreement.”

When we sanction the Fund, it is
justified that we must be given inti-
mation or report about the working
of the Fund. A report on the work-
ing of the fund has to be there.

My next amendment relates to
what you have given in the provi-
sions of the BilL;egarding trade with
those countries import as well as ex-
m‘ In many cases, it is exempt

If trade is done through
normal agencies, exemption may not
arise, If you want to enter into trade
In a business-like manmer, I think
exemptions will not be there.
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Lastly, in the long ron when the
Fund is operated, Parliament should
be taken into confidence. I suggest
aa annual report may be made as to
how the Fuad has operated, how far
we have benefitted, how far the be-
peficiary has benefitted, and what has
been the dssistance given by other
countries. It will be useful for us to
u:ed;rstand how the Fund has been
used.

I have moved the amendmeng only
as a token, I do not press it.

SHRI P. K. KODIYAN (Adoor):
I have great pleasure in welcoming
this measure. It is in keeping with
the tradition of our country. As Prof.
Ranga had pointed out, even when
we ourselves were shuggling against
the British imperialists for our own
freedom, we did not forget the peo-
ple of Africa, and other colonially
ruled countries. We extended our
powerful moral and political support
to those struggles. So, in keeping
with this good tradition, India has
now entered into an agreement regar-
ding this African Development Fund,
and has become a member of this
Fund. I am very glad about it.

Africa is a very rich continent,
rich in minerals and other natural
resources. But with all these natural
resources and wealth, there js no other
continent, and no other country in
the world which has been exploited
so much—as a result of which the
majority of the people there have
have been pauperized,

I understand that today, 45 per
cent of the able bodied people in Af-
rica are unemployed. There are 100
million people suffering from hunger,
and the general rate of economic
growth ie. the gross domestic pro-
duct, has not exceeded S per cent.
Industrial oroduction of the African
countries is only 0.6 per cent of
world’s industrial production. So,
we can understand how this rich con-
tinent had been exploited by former
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colonial powers. Even totay, after
wm._'g: politieal independence, most
of these African countries are sub-
jected to exploitatien by former colo-
nial powers through the instruments of
multi-national corporations and other
institutions, Even today, the benelit
resulting from the exploitation of
their natural resourccs do not go to
the people of African countries. So,
¥ iz good that Government of India
has joined this Fund, and is trying
to extend financial assistance to thc
development of African countries to
the extent it is possible for us. We
have to strengthen our trade relations.
India is trying to extend its trade
rélations and -also assistance in the
form of various projects even in Af-
rican. countries. It is good. Apart
from strengthening our trade rela-
tions and providing our own techni-
cal expertise to them, I would urge
the hon. Minister to consider an
important aspect of the inequality
that exists today in the world in
trade relations between the develop-
ed and the developing countries and
in this context the importance and
urgency of establishing 3 new inter-
national economic order so that the
developing countrics cannot be cx-
ploited easily by the developed coun-
tries in the form of incquality in
trade and exchange terms, ctc. There-
fore, together with African countries,
we should try to strengthen our st-
ruggle for establishing a new interna-
tional economic order.

There arc international lending
institutions which arc controlled mos-
tly by the western countries, whether
it is IMF or the World Bank, They
do not come to the aid of develop-
ing countries; they only advance loan
and other assistance on terms which
are not very helpful for self-reliance
and economic development of the
newly independent and the develop-
ing countries. Therefore, I would re-
quest the hon. Minister to examine
the possiblility of setting up regional
development fund in various regions
in w the developing couyntries

: Be participating; it should not
be open to the western countries,
2973 L.S. *o
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The developing countires shoyld
enter into an agreement so that by
pooling their resources they can as-
sist the countries which find ~ some
difficulty in their balance of payment
position.

There are some 4-5 regional deve-
lopment funds which are operating
in various parts of the world among
the third world countries. The Arab
countries frave some arrangemcnt.
The ASEAN countries have also
some arrangement about this. Then
the Latin American countries have
also got some arrangement about it.
Similarly, India should explore the
possibility of setting up such tepion-
al fund with the ultimate aim to set-
ting up a third world development
fund.

Since the IMF, the World Bank
and other institutions are not help-
ing the developing countries, in this
way, through regional funds the deve-
loping countries would make advance.
Therefore, as a parallel. trhe  third
world countrics should sct up an in-
ternational development fund, Ulti-
mately, this aim should be there. 1
think thc hon. Minister would exa-
mine this suggestion of mine. With
these world, 1 once again support the
Bill.

ot AT A aqre (A )
I WERA, W HARIEA  SAATHE
e faer, 1981 &T gWYT FLAT § |
fam gFTC A [ETHT T 7 ARFA
FENT FT YA qF T I FIAT /T
FrAifms & ¥ g e & faz
FRATET FY oY JEY THTT G AT AT
Ffer winfY 7 freS gu 3wl ¥ gy
¥, S Taehe F §F T § @ IR
¥ 39 Agz F@ A 397 aifefade
F IAR! SR & AT AT FA
F1 AT FT @G | GHTGH F qwl
#F Faae SaTeT 72 F, IAAT & w=\T
1% @ faw f A §F fag
AT faw d@ W AR
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[wt frra< qter 334

feq faar afi @ asar 1 g0 F1Y3 W
AM A & ABIRT WA F 17 AR
qeseg Tafa ®1 3 28T, ga a6 gR
FT33 16qTAY T AAF T W g4 TH g4l
HTIRT A IIMAT AZANT & FC ATAT
gfanr & gaafan < a0 afas @
QS WFT IFTY § RAATANAL1 AT |

AT O AT fax & 13 gae
foar fa an 98 263 STAAINT H® T (14T
AT 1 gggRIT A agi asory | Faa
TFR QFEMAA FIMG & 79 § 18 T4~
AWM HT Hae Frarmarg, 39 IsR
afe @2 gONT F M S TATER
Ffazaewms s frararg, @ T Ch
§IXF Arq I4r2i B IWATA 4gI0 FT
AFT Wi IR0 AMA T qFy IR
araAA F &JT

gAfaq & FAW 5§ 13 31440
Frag ¢ ~-
*Provided that nothing in Article

49 of the Agreement shall be coast-
rued as —

(a) entitling the Fund to import
into India goods free of any duty of
customs without any restriction of
their subsequent sale therein.”

Faridta AT AT A A1379ZaT
g v dinadewe sTwg sAATqAT
Qe w12y T3 5 74&qT FTFIDT AL A
AT | A 79 7M. FeEg AT AT
R TR7 & T3 4 L FI07T F7Q
& #T I TS VAT AT AT, 3P
w3 § WY IFT TR F) feafy @) dar
agf g ? T3 AT grq 1T [FaT
A BT Par 3, arfs gar w1€ ag-
T A Q, AR O-T0T Tq 23FEAT FT
7R3 a0 ? AT A 7, fagd gar
W@ A qraA Q)
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T faa & foeqa & orfeew arw
fa Tarirz fam @1d g« B Arw v’ fao
TqE 1 IAHATT 43 AA Widy & an
# @, faad agwgraarg .—

“The Fund shall enjoy immunity
from every form of lega] process,
except in cases arising out of or in
connection with the exercise of its
power to receive loans in accord-
ance with Article 8, in which case
actions may be brought agamst the
Fund in a court of competent juri-
sdiction in the territery of a coun-
try in which the Fund has its office,
or has appointed an agent for the

purpose of accepting service or no-
tice of process or has otherwise ag-
reed to be su

%31a 3 f5 afe et st k S e
) F ATGT & N AN 1IN F FIY.
¥ ;€ 37T FAY @, A7 I ]ACAT
fara €21 9 QT | 36 BT FTIZT AT WY
fa ar oz ZNn @R 2w Wk fear
T F IR A A AN A 1T, W4T
T A s A Aar fasrdarfaar g,
JTAT ATIMA A FT W, I I
FEMT? T aR § Tw A o O
Qar arfge, arfs ag st S a% &
ArTa TAwA fFa Tava 91 @) adarakag
s37%qy fra TRR A Q7T

&t agen 7 Fgr g f& argaw
are A aATg AMTT | § Jat A
fagdzy #xaram@ars fa wg a1 §
faswy &1 @ o317 2@ % 30 ©T & gy
# &1 @A wama ar feege dan, a@
I w7y fra wara 9T faa @ &
fegare Tera ¥ adar, af_E@ ¥
5T FART-FE 3[FeqT  PWT g

Wexdovdma 4 7
¢ -

¥ wgrowar
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. “Where by virtue of any of the
provisions of this Agreement the
Fund does not enjoy immunity
from legal process, the Fund and
‘its property and assets wherever
‘Jocated and by whomsoever held,
shall nevertheless be immune from
all forms of seizure, attachment
execution before the delivery of
fina] judgement against the Fund.”

AMY ¥Q THR Ty sq7€q7 T (#7 ¢ 34
WY F FIIF AR F Fav ar e
074 AYF 9v AEIAT AT 7 AFAT | ATY
BF %% & faars N Tra  TFara i,
IaHare IAFgRA A FRgarzawe
WAl TR FY FaT35a8qT B AR ?
¥4 3947 & ¥} A fAfema add 3 2
A wrg 34car At Arfgg | afe dm
THAA F A TFFA F fLar, sa qmadf
QT {ITA THAA HACI g & Araar,
faa Thre Y 3y7eqr AL, TadF gITH
FrE-arg § wasg ar Aarfgg 1 ag &)
TG 8, T3 sqqaeqr & faga@iaann
warg, safaugar dag i Wram-am ¥
Tafes a0¥ 3 7€ A 7€ sageargrAr
arfgg

973779 8 grizey - 44—

“Immunity of Assets Property
and assets of the Fund, wherever
located and by whomsover held,
shall be immune from search, re-
quisition, confiscation, cxpropria-
tion or any other form of {.king
or foreclosure by execution legis-
lation action.”

afg arad T4%1 g#gA 72 feur, A ga
A AY Ty THIC FT eqacqr A FT 2,
Fexr 3) A & are 94 w3t & fEars
I aw® & fqars, syrengear s sroar
t& AFTE A faay Tp1 #1 MraErq A
2 %o fAed wgar srgarg s &
AAG H W arg-Are A 7€ 3 Fr€angear

o afgR
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Freedom of assets from Restriction
To the extent npecessary to carry
out the purpose and function of the
Fund, and subject to the provisions
of this Agreement, all property and
other assets of the Fuid shall be free
from restriction by financial controls,
regulations, or moratoria of any
kind.”

Ty W T F) IRI D WRI A(€AEA
# fau suaear sfa 8 1 ¥4 %) 2|3 E)
SqFEqT FF ATAT AT |

arfzsa —47 =

“Privilege for Communications
Officia] communications of the Fund
shall be accorded by each State par-
ticipant the same treatment as it acc-
ords to the official communications
of other international financial ineti-
tutions of which it is a member.”

AN 3 FaTedr faa e yrEwETEn
Frefrs A eI mA L, IW XF
#1337EqT ¥A%) WY 2T @ | ToF) srearfga
FA & fag ag WY 75 weer A ¢
fagawr a0 faa frar & ad <@ whar
£

“Immunities and Privileges of

Officialg and Personnel.
-

Al] governors and directors, and
their alternates, the President and
personnel, including experts perform-
ing missions for the Fund.

(i) shall be immune from Legal
process with respect to acts per-
formed by them in their official
capacity.”

3z @ A 2 fzar, A< wq4q ffqfafz
3} foo T817 F7 aqaeqT IR | 4o qAA
} FrATE T frq THTC B ey
Y 1 %6 wRaFg E T €A Nfnear
Y REARFAT § |
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MR. DEPUTY-SPEAKER: There
are no amendments in your name.
But you are suggesting so many
amendments,

s frea<: s sqre : ¥EeT,
® F® AR & L AT R vgr g afe
N ATF, NI Ari =TT

““(ii) when they are not local
national, shall be accorded no less
favourable immunities from imm-
igration restrictions, alien registra-
tion requirements and  national
service obligations, and no less fa-
vourable facilities as regards ex-
change regulations, than are accor-
ded by the Statc participant con-
cerned...”

L AT T AF TV R alRT AV E,
fa3 gartam . & 39 976 aa 7 |
@ AT T FTRY AVY AR 7

“(iii) sha!l be granted no less
favourable trcatment in respect of
travelling facilities than is accor-
ded by the State participant con-
cerned to representatives, officials
and employees of comparable rank
of any other international finan-
tia] institutions of which it i3 a
member.”

AT QI FFgFIATA I T {7z
faard, T a1 f5 e gfanr & wrgafeam
TREGTE § qrawT F9 T@r g | 3g WY
TF TAMATY F38 &, faaF1 7 zama
FATE

7 7f ar 3323 FA70 Argar g,
Arfzey -49 3

“(3) Articles imported under
an exemption provided for by
paragraph 1 shall not be sold in
the territory of the State partici-
pant which granted the exemption
except under conditions agreed
with that participant.”
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a1t v fadr safi gror arg ag amra
FIIAX ATOraETa AR 1 A afgNE
AR LTATA AR F are, IIEr
faq-T3 #3, 39%) T9, A 343 faars
ATH TN 5T ? 3o daq ¥ fafema
A 2 B a M sarear AT arfee ) §
AraFa ewdfa AT A TR ags
A1 F1A aga 4 ;a arfwaa 1
FFAE 11 AR H W %€ e
FTE | 34 F qq9 § F47 UFwAa €A1,
T4 & TR A AE T4HrA A6 TF
afifrarg i zn aritd Hifa A =-
aeqr Fafran % 8 @ arfeg

3A &1 ¥ 419 A TP AW &5 Fof
& & anwar g 5 33%) mav an 3fha
AR, ) TA(R17 T | WRIFR 7RG
A TTAWT T FATLE A ROT H AM T
T3 AT, 2 ¢aga E0A TRA F AN
& A = #Far U5 Ta Ti T @owdT
7% 33 FAF T IITH A A ATET
= 335 fAT 9T 18 S7Aiz 6T #an
FAr ATFY, fam 8 37 F755 5 ZATY
T ATTE, T FIL A A1 AU gl A
favdr sirar=rea ga g4 & 3fF g
Fw 97 §,37 74 W Ay afauals
Z3 93 558 5% F) FATISAE A
faaar ngdin 73 933 §, 3aara¥

TI4T T 7 5 ARG FIATF |

st mare frg (5fesra) « garsuer
aza,  AWFr AT ®T
Fagud sinzMaaaraaarg, sa ¥
FATA ATE #3413 17 FAd IrA=T Argar
AT AAR: T FTETA & TET A4
gar wrzaea fafaces oft SFaTRa
or F ArR-cR-q ) 70 AT F T 97
Faifs AT -E3-gn WY ofwar, st v
#fza aafewr ) gfaar &1 g Fev
F7¥ 4, fan 0% @ g2 €€
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¥ 430 a4 Fr A\fua FT, IJEFTH
%y &rfedm fearg | zafag fadg
W & faa qafi & ara fam #m
& T WTAATCHYTRATY VAR AT
weF aamr g, faa i gogaone, 3 oo,
srra @ ghary sqafdfae 53019
2 A M gfAar F g2 T oard
ZfAar s R AT Az I )@ §,
g Agr ata At 8 1 AT quEE A
THEAA A gfaar & A Far i -
fafen srarraur g E, 9 @ufam
7 wezifafaw £:& F gt @ &
AAT A, Jfera TalegavTe & ark
# T AT TET 4, AN T Ffae
BT FATATABEF (AT, §) F HARAT
& § uF gowr #18 793 fsa are A
®iqA ¥ arq faq &2 FazraRa a7 #
QAT “RATC 7 TA T AATRT, F g4 *(
argfzuars ar a f4Qar ad #7ar,
FTh1 72 BT Fvarg | T aT-as
qeh &, W Tofefare 755 g 09
Fo Ao, o Tho Mo, ITATA, FAMRA,
s gTr gfarsr owatgr #1 SiFwe
faa gu &, % arg fam & favg-
FIM1TA KT H(aAr@re, @ fay
aqF Fl ATIE FFTARA AT 1 Wi
FrFAraAEY g wg wrrR A g
WIT AN & Tar angar g Fs 9 ag
HFR Ta BT F q2®E, TA F gwT
g AR giT 0 3ifac  gee
F @7 qr 33 3gar ARar g s
% a1 g4 AT AAIE, ¥ am
M A TFr Afwa wleen ¥ gH ag
gT arfer f pakafae S\
®N Fe ocgr P, TRATE AN
T AT FF QI F g, T AWM
REI-THAT  FRIT FT  GT F99
wRE M FH Tur A o wheey
B FT QATT A 3@ W &, A
wafAfarz g, Aida s ag ag e+ &,

<@y HIECES ST SR .
FWHhA wod T HT WA A w8
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Ta dme A F ¢aX owde [ &Y,
faa 8 aAms1 ®02ra w1 tmarfas
TFCAREAA Fr AT ga} ald J,
i% age 337 ¥ qa@r Cfeefaw
aaX A T faar o a0R w7 &,
Tq @A 9 HIFM F( AT @AV
Arfgg | 1947 ¥ 9gT BARTHTH WY
rqifcafaedl wr fasr @r & 9
THAQE F AW 9L HAT TQ A &
LT T o9 &% g F@ WL
8 dar A f5 ¥ agr arsd saAa-
HT ¥ am 97 @M R9F} almTEr
AKHT ¥ AFTH § AR FWR I |
A F gA I ANT § AW &
AT 8 ARH F 9=, Sgh 9 arEy
ST 3 A9F wATfAF T@A F afwera
faar 1 awmrsr & Samliz F fag
#I arrsgarsr qent A qfE fam
Ffan 3@ sm frar) Jaemas
S W Tr AT surA g4r [arfgg
Fa garr  wan @iafaea &
arsrael g 2, safag @infawm
w1 gezifafam @+ & fag e 9
3fan Faw A I A Faw wHET
# me2e afes 7oF qes & A= W,
A feafh gaIm a@f 1 A aEd,
T athd 4T HTIAT9AETEr arsd,
Tan9Ae & AM 97 HHIS( A QAT
afaf WEr arar aRgar §, 84 & 34
HEIFA I F frsr Q7 @
3qrg, ag ¥ FZAra@ar g

g1 W€ & arg F WadAr am
R FTAT § WP TGRS Y, WY
3 WY Al Far § fs omm WY ag
# 5 9t wwIeA, Tfagq w1 dfza
ARfrar & w021, & fag, 9a ¥ Fan-
iz ¥fag o =Fm @, N Awfaza
o SMrwfes FeN, § ar wfes
g Ta% arg faa F7 ¥n F9. F)
aam #r %oz #F arfs whwn i/
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[ smare fag)

falt WY AT TEA®  FET A @
Afax Frew 3. @ wiem & fag
NE grderaN aF, Mg uwe-
A AeT  H€ Favr 2 A FW
% |

F 1A Fg ¢ NOAT 7@ HAT
F@l |

MR. DEPUTY-SPEAKER: But
Prof. Rangaji has said that China
and Russia have not yet become Me-
mberg of this Fund. He said the
socialist countries, But he made a re-
quest that they should also become
members.

SHRI EDUARDO FALEIRO
(Mormugao): Mr. Deputy-Speaker
Sir, at the recent Cancun Summit, our
Prime Minister in her key-not Ad-
dress has very forcefully put forth
the point that our demand and
our fight for a new international
economic order, for a more equi-
table .international order was not
only in our interest (not even
mainly in our interest) but in the
interest of all the developing countries
keeping in mind particularly, there are
a lot of other countries in the deve-
loping world which are unfortunately
in worse economic position than we
are. She projected, therefore, the
image of this country as a guardian
not only of the interest of this coun-
try but as a guardian or spokesman
or watch-dog of a more equitable ec-
onomic order, of a more equitable and
fairer deal for all the developing coun-
tries im the world, It is accepted that
if we are to bring about a more equi-
table international economic order,
then the international financial instjtu-
tiong must be re-structured so that
they are not controlled and thereby
development of the world is not con-
trolled by a few developed countries.
Then, larger voice should be there
for a large number of the developing
countries which constitute a large part
of the world iself.
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Sir, in this context, ce-atryduriaa-
tion .of international financial organi-
sations and institutions such as this
African Development Fund are very
much welcome. They are going to
fook after a large segment of the
developing countries and these free
developing countries are going to.
have a much larger voice and they
have, at present, been present in
organisations like the International
Monetary Fund or the World Bank.

I would like to say here that the:
fight now in South Africa is not so:
much for political freedom. Political
freedoms have almost been achieved
everywhere in South Africa and all the
fight in the struggle is for the second
step. It is also an impurtant one be-
cause without which the freedom is
not complete. This is econamic in-
dependence. I havg said that Africa
is almost free. I have used the world
“almost™ advisedly because 1 wanted
to draw the attention of this House
on this opportunity as to what is hap-
pening in South Africa itself. The ma-
jority of the population, the black po-
pulation is still under the colonial
rule and under the blatant colonial op-
eration which South Africa is commit-
ting on the media in violation of all in-
ternational norms and of repeated
United Nations' Resolution and even
of the verdict of the International
Court of Justice, Unfortunately, the
South Africa minority racist regime is
not alone in this aggression. It is
backed by the capitalist ‘interests of
the West and by the multi-nationat
Corporations which have been able to
influence their own Governmemts—
whether it is the Government in Uni-
ted States of America, or the Govern-
ment in England or "France or West
Germany—to which these multi-
national Corporations are centred.
With the help of their Governtnent,
the Corporations are able to control.

What is the American Policy, . at
present?  Well,

“After taking over as President,
Mr. Reagan advocated that the
USA should not abandon a cousn-
try that ‘“stood beside uwg in every
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. war :;:t have fought” and “a nc:lunr-
© try that sirategically is essential to
~ the free world.”

So, that is how, unfortunately, the
present United States Administration
racist Asian regime as the bastion of
-the irony of the ironies on the freec
world.

I would like to draw the attention
of the House to what South Africa is
doing by trying to destroy only one
country in that area which is the bea-
con of hope to those countries. And
that is Angola.

-Angola is a country which is rich in
its matural wealth, in its mineral wea-
Ith and other resources of all type. It
hag got 3 good comunication network.
It is really a beacon of hope to the
countries of that area because it shows
that the African countries can stand
on their own legs, attain self-reliance
and can do well on its own without
depending on South Africa or the
white propped up regime in that re-
gion,

What South Africa does? Tt inva-
des Angola. It has been invading
Angola The invasion of Angola has
gone on under the eyes of the
intenational community. The inva-
sion is with the obvious purpose to
prop up thc puppet regime of
Dr. Jonas Savimbi, He has no sup-
port in Angola. He is a triba] leader
with a faction of UNITA-backed ele-
ments both financially and militarily
and in every respect by the Western
capitalfst interests. He is trying to in-
filterate there and project a white
image of Western domiance and con-
tinue the Western dominance there.

All that T would say is that recently
the Foreign Minister of Angola has
made a statement that in view of the
continued invasion by South Africa—
1 quote—*“We will not rely and seek
support only from our own Soviet
and Cuban friends, but we will seek
support from all our friends. every-
where in the world.” T would urge
upon the Government of India, in
this context to give all the help to
the people and the Government of
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Angola, not merely financal but
even military help, if sought for...

I commend this Government for
having contributed with a sum of 10
million dollars which is quite subs-
tantial. Nobody in this country is go-
ing to grudge the Finance Mimster for
this contribution. He has all our sup-
port and all our plaudits.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN):
Mr. Deputy-Speaker, Sir, I am very
happy that notwithstandinug the fact
that the House represents a wide
variety of opinions, there has been
complete unanimity with regard to
the African Development Fund and
our joining it as a member.

My task has been rendered very
easy by the very eloquent speech
made by my hon. friend, Prof.
Ranga. He brought to bear on the
debate his own persomal knowledge of
the events that took place mnearly
half a century ago when we spe-
arheaded the liberation movement in
Africa. During all the years that In-
dia had participated in the United
Nations, it has always championed
the cause of African freedom and
hastried to sce that the colonial ad-
ministrations in Africa are driven
out of the country and that they have
the much cherished freedom for
themselves.

The African Development Bank
is the next step in the process of
the development of African nations.
Political freedom by itself has no
meaning uness it is followed by eco-
nomic development and social uplift.
In order to achieve this social and
economic development, 5 large am-
ount of capital investment is neces-
sary. In countries which are deve-
loping, the one commodity which is
very scarce is the capital, Whatever
surplus they are able to earn is absorb-
ed in consumption in the already poor
standard of life led by them, Therc
fore, there is very little surplus avail-
able for re-investment for develop-
ment. Tt is necessary that if the dc-
veloping countries are to advance
and march forward, they must have
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assistance in the form of capital
from- surplus countries. In a way, [
would say that the participation of
the erstwhile metripolitan countries
whom we call those who exploited or
colonised in the Funds like the Asian
Development Fund or the African
Development Fund is an atonement
of their past exploitation. They
have to now make good what they
had taken out of the economy. In
a sense, they are doing it mow. The
world opinion has advanced to such
an extent that if they did not do it,
they will incur the displeasure of
the world opinion.

Therefore, when some of my fri-
ends said that we had become a part
of the exploiting group, I wished to
emphatically state that there was
no scope for exploitation through
the African Development Bank and
that this would only enable the Af-
ricans to march forward in their
economic development utilising the
resources available with the develop-
ed countries.

Care has also been taken by the
African Development Fund and the
Bank to see that the donor count-
ries who are non-Africans do not
have 3 larger say in the affairs of the
Bank. In fact, the Constitution has
been framed in such a way that the
non-African countries cannot have
anything more than 33-1/3 per cent
in the voting rights of the African
Development Bank, The Africans
themselves are ensured that they will
have as much as 66-2/3 percent
The African members themselves
hold stock to the tune of 50 per cent
of this Fund. Therefore, there is ab-
solutely no scope or chance or opp-
ortunity for anybody to exploit.

So far as India is concerned, I am
happy to say that, in joining the Af-
rican Development Bank, we are
only furthering the process of - assis-
ting the Africans which. we have
started long ago. We have. been giv-
ing Government-to-Government  aid
to many African countries and wg
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are also giving commerical aid to
number of counrics. In fact, Kenya,
Uganda, Tanzania, Zimbabwe and
even Nigeria, by way of technical
assistance, are some of the countries
which are having excellent coopera-
tion between India and themselves
in the matter of economic develop-
ment through supply of technology,
through supply of capital goods on
deferred payment terms etc. There-
fore, we are only going another step
forward in this direction.

Some Members said that we
should take action to expedite the
establishment of a new economic or-
der. My freind, Mr. Falerio, has bro-
ught out very clearly how the Prime
Minister took a very leading role in
the Cancun Conference pleading for
the establishment of a new econo-
mic order and I may say with pardo-
nable pride that, but for the empha-
sis that a person of the eminence of
the Prime Minister laid in the Can-
cun Conference. this may have been
relegated to a lower place.

There arc very few points which
have been made. One was that trade
with Africa should be developed. In
order to develop_ trade, the first pre-
condition is that they must produce
goods and this Fund really helps
to produce goods. We are interested
in exchange of goods, in trade bet-
ween the Africap countries and our-
selves, We are very keen about. it,
and we haye established a number
of Joint Commissions with the Af-
rican countries who are developing
trade.

My esteemed friend, Mr. Vyas, I
am afraid, misunderstood the whole
scheme of the Bill. What the Bill
does is to confer immunities on in-
ternational institution from being
sued in local, civil domestic courts.
They are also given bmmunity from
being. taxed by the domestic insti~
tutions and domestic authorities,
This is nothing new. We have com~
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ferred the same rights on the United
Nations, we have conferred the same
rights on the Asian Development
Bank, we have conferred the same
rights o the Warld. Bank and its
affiliate, the Intgrmational Monetary
- Fund, This is nothing new and there
is no question of anybody having
the right to sue those international
bodies. On the other hand, the in-
ternatiopal bodies themselves have
a procedure for enforcement of rights
through their own negotiations and
in their Articles. So, there is absolu-
tely nothing which calls for this Go-
vernment making by-laws or any
thing of that kind.

One of the sugestions made by
some hon. Member is that we should
place the report of the African Deve-
lopment Bank on the Table of the
House. Sir, this is not our Bank. We
are only subscribing to the Fund’s re-
sources. The Fund, is being admini-
stered by the Africans and they are
going to submit their report to the
Fund authorities. So, there is no
question of our placing it on the Ta-
ble of this Parliament. We have no
responsibility in the matter. We can-
not be called to-defend the Fund in
its administration.

Sir, T thank the House for thc co-
-operation they. have extended.

SHRI P. K. KODIYAN: What
about the Regional Development
. Fund among the Third-world coun-
tries?

SHEI R. VENKATARAMAN: I
thought T answered it in a way. I
said that it is only the capital-surplus
countries that can create such Funds.
The developing. countries having no
sunplys—how can they form a Fund?
Tt is like beggars forming a corpora-
Jtion to belp each other. You want
veople with capital-sarplus to come
iato this Fund. That is what I said. I
did not say it in so many words, But
you have asked me to say it.

MR. DFPUTY-SPEAKER: The
question is:
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“That the Bill to implement the
African Development Fund Agree-
ment and for matters connected
therewith, be taken into considera-’
tion.” .

The inotion was adopted.

MR DEPUTY-SPEAKER: Now,
we take up clausc-by clause conside-
ration.

The question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill.

MR DEPUTY-SPEAKER: Mr
Shamanna, are ycu moving your
amendment?

SHRI T. R. SHAMANNA: I am
not moving.

MR DEPUTY-SPEAKER: The

question is:

“That clausc 3 stand part of the
Bill.”

The motion was adopted.
Cl:use 3 was added to the Bill.
Clause 4 was added to the Bill.

MR. DEPUTY-SPEAKER: Mr.
T. R. Shamanna again.

SHR] T. R. SHAMANNA: | am
not moving.

MR, DEPUTY-SPEAKER: Then,
Mr. Parulekar is mot here. So, the.
question is :

“That clause 5 stand part of the
Bill.”

The nwotion was adopted.
Clause 5 was added to the Bill.
Clause 6 was added to the Bill.

MR. DEPUTY-SPEAKER: There
is. an amendment by Mr. Shamanna.
He has left, .
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“That clause 7 stand part of the
Bill”

The motion was adopted.
Clause 7 was added to the Bill.

. The Schedule was added to the
Bill.

Clause- 1 The Enactiong Formula
and the Tiile were added to the Bill.

SHRI R. VENKATARAMAN:
Sir, I beg to move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The
question: is:

“That the Bill be passed.”
The motion was adopted.

15.54 hrs.

PLANTATION LABOUR
(AMENDMENT) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SIN-
HA): I beg to move*:

“That the Bill further to amend
the Plantations Labour Act, 1951,
as passed by Rajya Sabha, be taken
into consideration.”

The plantations Labour Act pro-
vides for the welfare of labour and
regulates the conditions of work in
the plantations. The Act deals with—
(i) health and welfare, (ii) hours of
work, rest intervals, etc. (iii) employ-
ment of children and young persons,
and (iv) leave with wages.

The Plantations Labour (Amend-
ment) Bill, 1973 was introduced ‘n
Rajya Sabha in 1973. The Bill was
referred to Joint Select Committee of
Parliament. The Committee sub-
mitted jts recommendations on 3rd
March, 1975.
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The main-objectives of the Amend--
ment Bill are to extend the befidfits.
of the welfare provisions to a larger-
number of workers, to provide for
compulsory registration of planta-
tions and reduction of weekly hours
of work for adults and children. The
Bill also sceks to provide for the
first time, compensation in the case:
of death or injury to a worker or a.
member of his family as a result of
the collapse of the house pro-
vided to him by the employer.

The Act as it exists, applies to
tea, coffee, rubber and cincohona
plantations measuring 10.117 hec-
tares or more and in which 30 or
more persons are employed. The:
Amendment Bill seeks to make the
Act applicable to plantations measu-
ring S hectares and in which 15 or
more persons are employed, Workers
drawing a monthly wage of Rs. 750/--
covered as against
those drawing Rs. 300/- at present.
Employers are now required to pro-
vide housing accommodation not only"
for workers and their families resi-
ding in the plantations, but also for
those residing outside if they have pat
in six months of continuous service
and express a desire in writing to
reside in the plantations, The working
hours for adults are also proposed to
be reduced from 54 hours a week to-
48 hours and in the case of adoles-
cent or child worker from 40 to 27
hours a week., The Bill provides for
the first time for the payment of
overtime wages for doing work be-
yond prescribed hours. The Bill also
seeks to require the courts to speci-
fy the period by which the employers
would be required to rectify breaches.
of laws and rules. With a view to
ensure effective implementation of the-
provisions of the Act, the Bill seeks
to provide for a compulsory imprison- -
ment upto six months and fine upto
Rs. 300/- fer every day in cases of
non-compliance of such orders of the:
court.

*Moved with the recommendation of the President.
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[SHRI CHINTAMANI PANI-
GRAHI. in the Chair], .

Government have accepted all the
recommendations of the Joint Com-
mittee of Parliament except the one
for extendng the Act to new species
of plantations, namely, cetronella
grass, cardamom, areceanut, medicin-
al herbs, banana, apple, pine apple,
cashewnut, clive, cocoa or coconut.
Government has accepted this recom-
mendation in' the case of cardamom
plantations only as these plantations
which are located in the States of
Kamataka, Kerala and Tamil Nadu of
fairly good size and well demarca-
ted. The recommendation to extend
the Act to the other plantations hLas
not been accepted because of the scat-
tered nature of these plantations and
consequent problems of implementa-
tion, Government has improved upon
the recommendation of the Com-
mittee regarding payment of compen-
sation in the case of death or injury
due to the collapse of the house pro-
vided by the management to the
worker. The Committee had recom-
mended compensation  upto  Rs.
14,000/- and -Rs. 20,000/- in the casc
of death and in the case of injury
respectively against Rs, 10,000/- and
Rs. 14,000/- in the original Amend-
ment Bill. As ncither the Amendment
Bill nor thc Joint Committee related
the compensation payable to monthly
wages of the workmen nor did thcy
provide separately for total disable-
ment and temporary disablement, the
Government has decided to amend
the provisions to provide for payment
of compensation as per provisions in
the Workmen’s Compensation Act,
1923 j.e., upto Rs. 24,000/- in the
case of death and upto Rs. 33,600/-
in the casc of disablement.

It is unfortunate that this Amend-
ment Bill for the welfare of plantation
workers has been pending for the
last 8 years, The Bil] was passed by
Rajya Sabha on 3-9-1981. In view
of the additional benefits and welfare
measures that will accrue to a iarge
number of workers through this
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proposed legislation, I hope the
House will pass the Bill as passed by
the Rajya Sabha, unanimously.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill further to amend
the Plantations Labour Act, 1951,
as passed by Rajya Sabha, be taken.
into consideration.”

Shri Ananda Pathak.

SHRI ANANDA PATHAK
(Darjeeling) : Sir, I rise to welcome
the Bill because this is aimed at remo-.
ving somz of the shortcomings in the
principal Act, though it is still uncom-
prehensive, belated and half-hearted.

It is a pity that the Government
took more than six years to make up-
their mind and bring this Bill before.
the House after receiving the Report
of the Joint Committee on 3rd March,
1981. {2

After years of ruthless exploitation
by the British and Indian planters,
after shedding gallons of tears and
blood, after years of struggle, the
Plantation Workers got the planta-
tion Labour Act in the year 1951
which was the first legislation to regu-
late their service conditions and pro-
vide some amenities.

16 hrs.

Sir, hithertofore, there was no law,
no rules and regulations for provid-.
ing even the bare necessity of life ta
thc workers like drinking water,
housing accommodation and medical
facilities. The whims and passions
of both the British and Indian plan-
ters was the unwritten law for re-
gulating the way of life and service
conditions of the plantation workers.
They had no civil liberty, no trade
union right and they were not allow-
ed to meet and mix with the people
outside the plantation. The relatives
of the plantation workers were not
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. allowed to enter into the Estate and
meet their nears and dears. A reign
of terror was let loose by the plant-
ers. They were like supreme Gods
in their Estates.

Usnfortunately, Sir, this sorry state
+ of affairs even continued after In-
dependence and even after enactment
of the Plantation Labour Act in 19.1.
At the behest of the powerful plan-
ters this Act was not enforced and
it was kept in abeyance for a long
time. To counter the welfare measu-
res in. this Act, the planters raised
hue and cry of crisis in the tea indus-
try in the year 1952 and resorted to
wage cut, increase in the rate of
concessional ration, increased the
work load and closed down some of
the tea gardens. Sir, as soon as the
planters were able to achieve their
desired goal and wrested morc con-
cessions from Government and dc-
prived the workers of their legitimate
rights and hard won achievements
there was an unprecedented boom in
the tea industry in the year 1954 and
onwards. Prices were jumped up
both in the domestic and foreign
markets. Profits and percentage of
dividends were tremendously increa-
sed. Thus the planters once- again car-
ned a fabulous profit at the cost of
the workers.

Sir, in this way they earned crores
and crores of rupees for years toge-
ther but they never cared to plough
back the profits for the development
of the tea industry and for the wel-
fare of the workers.

Sir, in this background the tea
earden workers in Darjeeling and
Jalpaiguri districts of West Bengal
launched their first united struggle
and . the historical strike in the year
1955 for imolementation of Planta-
tion Labour Act, introduction nf Pro-
vident Fynd scheme. granting
honus . and- restoration of wage-cut.

" The strike comtinued for 15 davs. The
nolice. resorted-to_firing and killeA 50
* . ~cent tea garden workers. Those
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who were killed in this firing were
honoured as the martyrs of the work-
ing class. Similarly, the plantation
workers in Assam, Kerala, Trivan-
drum and other places launched move-
ments in different forms to achieve
the above-mentioned demands.

Sir, it wag only then that the Gov-
ernment issued notification to enforce
some of the provisions of the Plan-
tation Labour Act in the year 1956.
But many of the provisions were not
enforced and implemented even.
then, So, the workers in tea, coffee,
rubber and other plantations continu-
ed their movement for the implemen-
tation of all the welfare measures
and removing the deficiencies in the
Act.  Ultimately the Government
introduced the Plantation Labour
Amending Bill in the Sabha on the
6th March, 1973. Thereafter, the Bill
was referred to the Joint Committee
which submitted its report. I have
already said about this; the hon.
Minister  also has said about this.
There is thercfore no nced for me to
repeat the same. But, Sir, the Gov-
crnment failed to set right the defi-
ciency in respect of the various pro-
visions of the Act, cspecially in res-
pect of Medical Facility, in the
Amending Bill, Now, Sir, taking ad-
vantage of the deficiency in the prin-
cipal Act, what happened was that
these tea garden managements and
other managements in other planta-
tions also, took full advantace of
the opportunity to- completely evade
their obligations in respect of provi-
sion of medical facilities to the work-
ers. You will be surprised to know
that even now, in the remotest areas
in plantation areas, no facilities are
provided to the workers. As trade
union workers we know these things;
we go to the various areas. These
manaeements only cheat the workers;
thev keep red-colour water in some
hottles, ordinarv water in some bot-
tles, some Aspros and so on' as ¥
these wnln‘lrl be the panacea for all
ailments? 'This is what we see and this
sort of thing is sti') being continued.
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I wish to submit that these provi-
sions regarding Medical Facilities
should be made more stringent but
1 -am sorry to say that nothing of that
kind has been done in this Amending
B,

_Similarly, I am very sorry to find

that he provision of ‘8 per cent of
pucca houses for the plantation labour
(as provided in the Act itself) has
not been implemented in full. Sir, the
enactment of the Plantation Labour
Act was done in the year 1951. 30
years have passed. Even 50 per cent
of the houses of labourers has not
been made pucca. We find that work-
ers in variods plantations and in tea
industry live in hovel-type of mud
houses and that.is why the Joint Com-
mittee was constrained to make some
very important observations, 1 quote
what they said:

“The Committee, during their
tours . to the plantation arcas also
observcd that in  many gardens,
cven the barest minimum facilities
such as arrangement’ for the sup-
ply of wholesome drinking waicr,
latrines and urinals, provisions of
qualificd doctors and medicines, had
nct been provided  though these
amenities were required to be sup-
plied by thc employers under the
Act.”

Then, again, Sir, I quote again
from what they had to say on Hous-
ing, I quote from the Report of the
Joint Committee:

“Acccriding to  the provisions
containcd in  Section 15 of the
Plantations Labour Act, 1951, an
employer is required to provide
housine uaccommodation to every
worker and hig family, residing in
the plasiations. Government also
provide loan and subsidy for the
construction of these houses. Even
then, the progress of construction
of houses in the Plantations has
Been very unsatisfactory, and, in
fact, the rate of construction of
howses has gradually declined. The
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position has not improved even by
the prosecution of the employers as
there is a lack of desire on their part
to take up the responsibility of con-
structing houses.™

So, this is the sorry state of affairs.
This is not my version; but it 15 tne
version of the Joint Committee itself.

When the managements and own-
ers of these tea gardens and planta-
tions came to know that the Joint
Committee is going to recommend for
giving more facilities to plantation la-
bourers, when they found the Joint
Committee touring the various places,-
they started fragmenting their Esta-
tes with a view to avoid their obliga-
tions provided under the Act. With
that aim in view, they started frag-
menting and bifurcating the Estates,
to make it smaller and smaller, so
that they nced mot implement all these
provisions.

I am glad that Government has
come forward for reducing the area.
Bui, that is not sufficient, because,
they go on fragmenting. Therefore,
I have given my Amendment to re-
duce it to 2.5 acres, I hope that the
hon, Minister wil] accept my amend-
ment because it is an improvement
in this respect. Afier all, it is a Wel-
farc State. Welfare measures and
ameniics o the workers have got to
be provided. Therefore, 1 do [eel that
there should be no particular diffi-
culty for the Government to reduce
these zreas. Because, the number of
workers may be 4, or S or 6 or 7,
whatever it js, they arc doing hard
labour, they arec working hard to give
profit to the employers. Therefore,
it is my request that Government
shonld accept my amendment in this
regard.

Sir, you will find that the employ-
ers reaped fabulous profits out of
the sweat and blood of the workers
for years together, but they did not
plough back the money for the pre-
servation, upliftment and develop-
ment of the industry. They diverted
th¢ Fund to other channels. They



379 Plantation Labour

(Shri Ananda Pathak].

failed to carry out the replantation
programme. Even fiow you will find
.that there are tea bushes older than
80, 90, 100 years in age. That is why
Jmany of the tea plantations have be-
come sick, though there js no dearth
+f demand of Indian teca, ooffce
and other commodities in the domes-
tic as well as in the foreign markets.
The greedy management is making
prefit and is  diverting it to other
.chaunels and is depriving the work-
ers and the industry of its due share.
This is a sorry state of affairs.

These unscrupulous employers are
inflicting injury to such a vital indus-
try which is providing employment
to more than two million workers
.and which is earning Rs. 500 cro-
-res of much needed foreign exchange
for our country every year. It will be
bringing in another crore of rupees to
the Government exchequer through
duties and taxes. But they do not pro-
vide the barest necessity to the work-
ers and violate the law with impunity.

I, therefore, plead that this vital
plantation industry should be nationa-
lised in the larger interest of the coun-
try and in the interest of the workers
and ip the interest of the industry it-
self. Pending its total nationalisation,
I demand that at least at the moment
the tea trade which is monopolised by
big houses like Brook Bond and
others should be nationalised and the
small growers, small  producers
should be financed and otherwise
‘helped.

We will discuss thig aspect of the
problem at appropriate time, So, I
restrict myself to matters pertaining
to the amendment of the Plantation
Labour Act.

Though 1 have given eighteen
-amendments, yet I am not going to
elaborate on all the amendments
here. I would only emphasise on some
-of the very pertinent and important
points. .1 would fervently appeal to
the Hon. Minister to kindly accept
“them in the larger interest of the ne-
-glected section of our working class.
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Now I come to my amendments.

Regarding application of the Act, I
have proposed to reduce its area to
2.5 hectares with five or more work-
ers in employment. -

I want that the scope of the Act
should be enlarged to other planta-
tions also and I have given my
amendment to that effect, ILO has
defined plantations to include any ac-
tivity having regularly emplo hir-
ed worker, whether it is situated in
tropical or sub-tropical region and
which is mainly concerned with the
cultivation or production for com-
mercial purpose, E.G. Coffee, tea,
sugar-cane, ground-nut, cotton, toba-
cco, fibre, jute, pineapple etc. That is
mainly to emphasise the point of my
amendment  which I am  giving.

Thirdly, I propose to bring in the
employees drawing Rs. 1,500/- basic
salary excluding their fringe benefits
like complimentary tea etc. to take it
as basic.

I hone in view of the spiralling pri-
ces and rrvised pay scales, the Gov-
ernment would have no difficulty to
accept it.

Regarding provision of creches, I
suggest that whatever be the number
of working women, this provision
should be there, Instead of 50 women,
I propose even if 5 women workers
working as hired labour are there,
the creches should be provided there.

Now, regarding the compensation
for the death or injury caused by the
coilapse of the-House. There also
I have submitted my amendment
that the provision which is there in
the Amendment given by the Hon.
Minister should not be there, because
when the collapse is not solely or
directly attributable to the fault on
the part of the occupant of the house,
or to natural calamity, the employers
will give flimsy reasons to sav that
you have done this or they will give
excuseg if these words are  kept:
Therefore, I request the Minister to
omit it so that the aggrieved work-
ers may get compensation, :
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The time for claiming compensa-
tion has been given six months.
When our Hon. Minister has already
stated that we will follow the pro-
cedure as laid down in the Worke
men’s Compensation Act, I find that
the time for claiming, what is one
year, and that it is stated that if the
worker could not file his or her case
within one year, another one year has
been gjven. Therefore, when we are
following the procedure in respect of
the amount and everything, then why
not for this period also we adopt
that provision. I hope the Minister
will consider and accept it.

With these words, I support the
Bill

SHRI B. K. NAIR (Quilon). I
thank you for the opportunity to
.takc_ part in the debate relating to the
section of the pecople who have been
neglected in our country. Plantation
in India extends to about twelve and
a half lakhs of acres covering crops
like tea, rubber cardamom and coffee.
While welcoming the provision of the
Amernding Bill. 1 take it only as a
token of the Hon'ble Minister’s great
sympathy for ' these down-trodden
people. I feel confident that in the
days to come she will further extend
her sympathy so as to provide for a
further amendment and bring in a
comprehensive Bill to cover whatever
aspects are left out.

From my own experience, I sug-
gest certain points to be considered.

This original Plantation Labour
Act, ag it was first conceived, suf-

fered from some sort of conceptual’

dificiency in the sensc the definition
. is based on the plantations being con-
ceived as units comprising a minimum
of - twentyfive acres and employing
thirty workmen, This equation bet-
ween 25 acres and 30 workmen can
subsist only in the case of tea, where-
ag in the case of rubber, for employ-
ing .30 workmen, you will require
150 acres; for cardamom, it may be
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about 40 acres, for coffee, it may be
about 75 acres.

It is clear that while drafting the
original Bill, the people .who were
responsible, took into account the
conditions of plantation - in Assam
and Bengal; they did not take into
account the conditions that exist in
an idea] plantation State like Kerala
where we grow all the various other
crops, We have got rubber in abun-
dance; about 90 per cent of the rubber
is grown in Kerala; and we are grow-
ing about 75 per cent of the carda-
mom. We rogw coffee and about
70,000 acres of tea. So far all these
multifarious crops the idea] condi-
tions exist in Kerala. These factors
were not taken into account by the
persons who have drafted the origi-
nal Bill; and we are still carrying on
the burden, The deficiency of the
Act have to be got to be. rectified.

Even now the plantation industry
as a whole, in the thousands of units
which are growing these crops em-
ploying about more than 12 lakh of
workers, not even 30 per cent of
them have been covered by this legis-
lation however ambigious its scope
might have becn.

Whether it is a question of rubber
or cardamom, to qualify for being
included as a plantation under the
definition of thc plantation, the units
have to be so big that they cannot
have any comparison whatsover with
the tea growing units,

I fee] that the hon, Minister will
be ready to consider this suggestion
that there should be no relationship
whatsoever to the size of a unit; it
should be related only to the num-
ber of workmen. What is the diffe-
rence between a workman employed
in 100 acres estate and another in 2
acres estate? Both are working un-
der the same conditions. As far as
the product is concerned, it is also
sold in the same market. As - far
as taxation is concerned, it is alsé
similar; So also is the matter of ‘coo
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cessions. The product and the pro-
ducers get the same treatment, whe-
ther nt is from the Government
or from the mbirket. The werker
‘lone has to suffer because he just
‘happens to be employed in a estate
under smaller acreage, Another thing
is that a plantation is not bound by
four walls. There is no fixity about
fts size. It can be cut into pieces by
a partition at any time. A plantation
of 100 acres can be cut into 10 pie-
ces depending upon the owner’s will.
He can divide it among his sons
or the dependants. There may be an
artificial sale. Even the present Bill
provides for it.

Once a plantation is registered the
employees are entitled to get certain
-benefits under this Biil. But a regis-
tered plantation can be deregistered
it the registering authority is satisfied
that the conditions of registraiion do
not gny longer apply. What does it
mean? What happens to the bencfits
of the workmen who are employead
there so far on thc plantation being
deregistered? Suppose as a result of
actoal partition or an artificial parti-
tion, a unit is divided into 3-4 units
and the units go out of registration.
What happens to the bencfit of the
workmen? Are thcy liable to be ex-
pelled from their homes and depri-
ved of all the benefits that are gua-
ranteed by the law? Overtime wages
are given to thc workmen employed
on the registered plantation, That is
provided by this law. When they go
out of registration, thc planters cscape
their obligation owed under the law.
There is no protection to the worker
and there is no bar on registration
being cancelled or units going out of
Tegistration.

In Kerala, when this mischief was
brought to the notice of the Govern-
ment, they provided in the rule that
deregistration or any division of the
estate taking place after a particular
ddte will not apply, will not result in
Jots of the benefits enjoyed by the
workinen till then, So, the workers
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continue to enjoy their benefits even
after ‘a unjt goes out of registration,

goes out of the definition of planta-
tion by reducing the size. That mis-
chief is required to be got over. Be-
cause of high winds, the trees may
fall. And because of natura] calami-,
ties, houses may also fall. But are the
workers employed in small plantations
not exposed to the same calamities?
There should be pucca houses and

they are not supposed to collapse.
This is not a widespread calamity as,

for example, snake bite and other

things. Nevertheless, it has to be
provided for. But it is only one of the

types of incidents that the workers.
may have to suffer.

The original Act was conceived to
provide for a paradise within the es-
tate, Every facility was to be provided
there like school, medical aid, hospi-
tals, eleciricity, drinking water, hous-
ing, recreation clubs, creche, etc, It
cau be said that the Central Govern-
ment was trying to escape from its
own responsibilities by  passing on
these burdens to the planters, But
how did they react? They just refused
to implement the law and to provide
the facilities. The State is interested
only in collecting taxes, Becaus¢ ol
the rise in the ratc of taxation, huge
amounts are collected ag taxeg from
thc planters, 1f the planters spend
moncy ou providing facilities and
amenitics and if the conditions arc
improved, then there will not be much
scope for taxation. So much taxes are
collected by thc Government. But
what do thgy give to the workman?
Nothing, no hospital, no obligation
to provide school, not even lighting.
The State hag completely absolved
itself of this obligation by saying that
this is the job of the planters. Why
should this responsibility be passed
on to the planters? The State has to
bear the responsibility of setting up
schools, hospitals and to provide
other amenities which other citizens
are entitled to get. Why should plan-
tation workers be treated as second
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clags citizens? They are producing
crores of rupees worth tea, rubber,
cardamom and coffee. At the cost of
the workman, why should the State
collect taxes?

Implementation is just impossible.
We must have half-a-dozen inspec-
tors in a whole of the State. WK:\:
does the Inspector go and stay? How
will he go? He does not have any
amenity, no vehicle, nothing of that
sort. In practice, it is only a pompous
piece of legislation.

What about housing? We provided
in the Act that housing to all will be
provided in 12 years_that is, 8 per
cent per year, How many 12 years
have passed since then? The planters
say that they have got no funds to
construct houses. When they provide
money in the budget, they say that
cement is not available or the plan to
be provided by the Inspector is just
not ready. All these excuses are given.
Then there is also delay in framing
the plan, Even a_housing plan takes
so many years to be framed. So, we
should not be allowed to continue
living in this sort of a paradise hoping
that things will improve by the
mere passing of a legislation.

I will tell you one of the dangers
that this may result jn. Without in-
curring any expenditure, the plan-
terg will say we have provided hou-
ses and water. So, without imple-
menting any of the objectives of this
legislation, they will claim all the
benefits one to them they will add it
to the cost of production, without
incurring an expenditure of even a
single paisa, Therefore, this enact-
ment only helps the planters to escape
taxation, while putting up the cost of
production, apart from escaping

. their social obligations.

Further, there should be no limit

of acreage for the implementation of

tlis legislation. For example, in the
case of shops and establishments
there is no limitation of numbers for
the implementation of the legislation.
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Sin_xilgrly, workman employed in the
units producing coffee, tea, rubber
ti:c@ cardamom should be entitled to
minimum benefits, like drinking
water. Suppose a plantation is oaly
of ten acres, even then the workers
have to work in the open sun for
hours together. So, there should be
iprovision of drinking water.

The Kerala State Government had
set up a Committee to go into the
question of welfare and amenities of
workers and it has submitted a report.
When Shri Ravindra Varma was the
Labour Minister, I requested him to
go into this report and then come
forward with a model legislation; but
that was not done. So, even now
I would make an appeal to the hon.
Minister, while giving my full support
to the Bill, which is about to be
passed, let the entire question be
examined once again from the point
of view of alleviating the suffering of
the poor and backward people who
are engaged in this industry. Let us
find a way out to help them.

The question of welfare of the
workers should not be left entirely
in the hands of the inspectors. After
all, there are commodity boards, like
the Rubber Board, Tea Board, Coffce
Board, Cardamom Board and so on.
They collect cess on production of
these commodities. The Acts deal-
ing with them provide for the inclu-
sion of labour representatives in those
Committees. Even though the wel-
fare of labour is very much within
the scope of the activities of these
Boards, it is not being taken up se-
riously. They ‘just provide some sti-
pend to students in some cases. If
necessary, Government should raise
the rate of cess, but the Boards
should be asked to take up labour
welfare activities much more serious-
ly and earnestly.

These planters, even the small
ones, have to cogpie to the Board one
day or the other, because of the faci-
lities which the Boards provide to
them like supply of fertilizers, insec-



487  Plontation Labour
(Sitri B. K. Nair]

ticides etc, at conmcessional rates, So
far as the Coffee Board is concerned,
it looks after the marketing also. The
Boards are all pervasive. Let us
bring the Boards into the picture in
regard to the implementation of
labour welfare measures, rather than
leaving then completely to the ins-
pectors. The Boards should be
charged with the responsibility of
looking after the welfare activities.

The other day I attended a meet-
ing of the Rubber Board, where 1
made one suggestion. Instead of de-
pending upon the planters to provide
hospitals, let the Rubber Board build
two or three hospitals in the region
which can give preferential treatmept
to the employees of the Rubber plan-
tations, They can build housing co-
lonies and hospitals. That is why I
say that the Boards should be brought
into the picture. The Board may be
brought into the picturc. The rate
of cess may be increased. Sufficient
fun may be allotted.

In regard to the construction
of  houses I may submit
that there is a provision in the
Act—if the employers fail to cons-
trust houses, Government will build
their own houses and recover the
money from the employers as arrears
of revenue. Why should they not
take it up seriously? The Govern-
ment should acquire land, construct
houses, the cost of which should be
recovered from the employers,

I commend this Bill. At the same
time I would request the hon. Minis-
ter of Labour to try to bring a more
comprehensive Bill to give a better
deal the long neglected sections of
workmen.

*SHRI ERA MOHAN (Coimbato-
re);: Hon. Mr. Chairman, Sir, the
Plantation Labour (Amendment) Bill
that has been introduced by our hoa.
Minister of Labour deserves to be
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mm@ﬂded by: the enﬁm'house una-
nimoysly and.1 oa behal of Bravidg
Munnetra Kazbagam wish to say a
few words. The Plantation Labour
Act was passed in 1951 and after 30
years this parent legislation is sought
to be amended through this Bill. I
extend my whole-hearted support to
this Bill. I would briefly refer to the
myriad problems of the Plantation
workers and how they are sought to
be resolved through this amending
Bill, the implementation of which is
vested with the State Governments.

So far the plantation with an area
of 10 hectares is to be registered, but
now the plantation with 5 hectares
can be regisered. The Registrar is
to be appointed by the State Govern-
ment. Similarly, there will be a
Commissioner who will go into the
extent of damage etc., caused to the
habitation of plantation workers eith-
er due to heavy downpour or due to
sudden cloudbrusts in the hilly tracts
and recommend the amount of com-
pensation to be paid to them for such
losses. This Commissioner is also
to be appointed by the State Govern-
ment. These are no doubt laudable
objectives meant to serve the cause
of lakhs and lakhs of plantation work-
ers. All of us here are fully acquain-
ted with the woes of these workers.

I would like to apprise you of the
vicissitudes of lakhs of plantation
workers in Udhagamandalam and
Coonoor near my town Coimbatore,
in Gudalur, Munnar, Kollimalai, Er-
caud, Kodaikapal, Cumbum and Ana-
malai Hills in Tamilnadu where we
have plantations of tea, coffee, carda-
mom, rubber etc. The sweat and
blood of these workers bring to the
public exchequer thousands of crorcs
of rupees in foreign exchange, with
the help of which we seek to indus-
trialise the nation as a whole. It is
an irony that those.workers conti-
nte to live in primitive conditions ex-
posing themselves to vagaries of wea-

*The original speech was deliveredin Tamil.
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ther and whims of plantation-owners.
Educational facilities, public health
amenities, basic mjnimum senitary
conditions around their habitations are
woefully lacking. When land-slides
occur during peak rainy season, these
workers live in islands of isolation for
days together without any contact
with the rest of the country. I am
really happy that this legislative effect
is meant to compensate these helpless
people ir. therr houc of distress. But
here comes the question of effective
implementation of the provisions of
this Bill. The State Government has
been entrusted  with the onerous task
of redressing the genuine, hardship of
the plantation workers. I wonder
what will bz the fate of this Bill in
thc hands of the present State Gov-
emmment in Tamil Nadu, where nine
senior 1.A.S. Officers have resigned
and run away to foreign countries
becausz of the incessant and intoler-
able harassment of their political
bosses.

In Tiruchendur an Officer of the
Hindu Religious and Charitable End-
owments Department was murdered
and the issue was closed by the Po-
lice as a matter of suicide. But the
persistent public agitation compelled
the State Government to constitute
Paul Commission. While the State
Government was hibernating over the
Report of the Paul Commission, the
resourceful Opposition Leader get this
Report published in the newspapers.
Then the wrath of the State Govern-
Officer by
name Sadasivam who was arrested
and harassed on unfounded suspicion
by the Police only last week. Thiru
Selvam, the Associate Editor of po-
pular Tamil Daily MUROSOLI and
Thiru  Shanmugam, the Govern-
ment official working as P.A. to the
Opposition Leader have been arres-
ted on some baseless allegations. The

+house of Thiru Murosoli Maran, M.

P. (Rajya Sabha) has been ransac-
ked by the Police today in Madras.
Such a State Government, drunk
with political power and arrogance
of authority, not being reluctant to
give refuge to murderers, is being

Plantation Labour PAUSBA R 199 (SAKA)

(Amat.) Bill 490

vested with the authority to imple-
ment this Bill for the welfare of plan-
tation labour!

MR. CHAIRMAN: It hag nothing
to do with thjs Bill. -

SHRI ERA MOHAN: Sir, this
has everything to do with this Bill.
Through this Bill the Central Gov-
emment j empowering the State
Government to implement these salu-
tory provisions intended to serve
the cause of plantation workers.

I have to stress these points to
emphasise the inevitable need for the
Central Government to have an ins-
titutional set-up for ensuring effec-
tive, efficient and expeditious imple-
mentation of this welfare measure,
particularly when such onerous res-
ponsibilities are being entrusted to
the care of callous State Government
like that of Tamil Nadu.

In conclusion. I would like to point
out that there is necessity for collec-
ting Plantation Workers Cess from
the Plantation-owners so that  the
funds needed for providing  basic
minimum living amenities can
made available to them. A Group
Insurance scheme should also be im-
plemented for the welfare of plant-
ation workers. For the houses of
Members of Parliament in New Delhi
a Group Insurance scheme has been
evolved, Such a Group Insurance
scheme should be formulated and
implemented for the welfare of plan-
tation workers also. I am sure that
our hon. Labour Minister wil] -take
necessary initiative in this  regard.
On behalf of DM.K. T extend my
wholehearted support to this laud-
able legislative effort,

s freevdt s saw (Wa-
argr) : awmfa TRy, w@itm
¥y (gedz) fa=, 1981 #7 K
RAGA  Fear § qAT T4 A A AT
2 97 dgw AT F Ak # &
NOFdHa N aEwFar g, = *
IRATgg fdeq 3T Igarg |
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q@ @ dema 3 (@) (1) R, fam
# ag feargmi @ :

“Bvery employer of a planta-
tion, existing at the commencement
of the Plantations Labour (Am-
endment) Act, 1981, shall withia
a period of sixty days of such
commencement, and every emp-
loyer of any other plantation com-
ing into existence after such com-
mencement shall, within a period of
sixty days of the coming into ex-
istence of such plantation make an
application to the registering offi-
cer for the registration of such
plantation:”

Ia® ary Afawig —

“Provided that the registering
officer may entertain any such app-
lication after the expiry of tho
period aforesaid if he is satisfied
that the applicant was prevented by
sufficient cause from making the
application within such period.”

ta ¥ tad ag @ fx feedum
6 AN F AT AR AJAC R 1.
AR I A¥ ;T Qrar g Ay Jr7 A
Ay Nfed F ag smacar 7 &
g fo faat 9517 Y @AY F @
38 W@ MT A ILHT TTER TAAE ©
fmr ar aFar g1 I¥  AWA T4
# gg Mifaswt } faar § @1 g=dAax
ATAYH F1 TALT FWT | g
€ 6 AL Frany aga ORI |
AR B 6 A FT g Raar faeg-
wa A&  wrar @ @ say fgars
fas q¥ra  gar Frfgg ) syt
Tt 3I9F fgars aar a1 yragm
QAT wfgg | "7 am @ SR
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w1 aaEqr Aff ¥ A A st
F; qraar q AP 3 whae
3¢ 3aEqr wrawE ¢

At ARy @ fra & f@n
3(aY) ®i aa-Farq (5) A famr 3—

“Where after the registration of
a plantation under thisrﬂnn_ any
change occurs in the ownership or
management or in that extent of
the area or other prescribed parti-
culars in respect of such plantation,
the particulars regarding such ch-
ange shall be intimated by the em-
ployer to  the registering officer
within thirty days of such change
in such form as may be prescri-
bed.”

g Ta¥  Far syuear @ fa
A Afaw carEwq F amry
T3 AT A¥ra vE@w &1 @ faam
? mie ITY A 3z IATA 4. Far
R AAT A aw¥ F fag I F;oT
2y 9awr ag Fa@wa nafdr
] W YA A Rar @ @) 9aF fag
F4r Sqradgra g 7 ag Wt @ F1AA
F W4FART Fwar § w2 ag afaw
o FIAAT A% ¥ naeny @ Wk
I8 AT A F &AT faadr
arfgg 1+ 74 faa & 3o wame @
gragrA  Af femr pr g1 zaF
wt sn3eqy ¥4 faa § w1 A arfgo
S W cAMEwA Arfas F1qA ¥ =R
& Fifrw 53, IaF faqres £ 7
ANE as WA acdr anar faam
Arawma § |

THY ¥ g4 e fam &
A3wa 6 MUY TR FY dwwq 12
3 ag foar 3——
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“In Section 13 of
Act, —

(i) for subsection (1), the follo~
wing sub-section shall be substitu-
ted, namely:—

the principal

(1) In every plantation where-
fifty or more women work-
ers (including women wor-
kers employed by any con-
tractor) are employed or
were employed on any day
of the preceding twelve
months, or where the num-
ber of children of women
workers (including women
workers employed by any
‘contractor) is twenty or
more, there shal] be pro-
vided and maintained by
the employer suitable roomsg
for the use of children of
such women workers.”

3@ At 1ad mr4Erd fmav @,
AT AW ARAAT IR TN F
fgars #11  srdardr # Irgn
vt 7§ e Aaf oy TE R
P1dwa FaAt # grar & M @@t w
¢ feadde srfE afaard adh
Arar, sifag g4 ara¥ F am@ar
aff ar & 1 3afag our syaeay
F wAr fza, fAaF 3aF 9raar
g1 A BT 45T AITEY F 91T AIF
g2, 3% Maw &e3 593 Fr sqEay
T8 A wf ¥ wg HAA AT A
Farar arqrrl AT FAr @ ag
g2 f5 agi 9 asa9f & fau fgam-
A,  agadegam, ga faam
AT AT g amE@T A& AN
syTear qr AT arfgg ) ¥ axgeano
Faata arsers & asat #r qgwm
& fag gr Az o1 Gar Tifge
g @I P AFTQW  AFAT §
TE TAM A q3dd @ AT  aqR
ANT @R FIH L1 T A @h
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AWR @A Ay @ mar
AFT ATEIA ... | (wwETT )

grefen wfafad ¥ at # amy
mr ¢ fa @t 9 9iZ-81F WhuE
AT T FATTY Aver W7 o
Q Awge WY T wEw ?
rafag ¥ gare ag ¥ fa Aagd
* fagazrY & sagear A ;fgq

g1 Fqcy F AR, ARAY
®7 AT R 4T gra-qig ZE Ay § @
woqma F fAaggadagr & 1 feaar
FqawA  JTX  arr ¥ MT fmaar
gra-dv zzx @z frar argm W%
w5AMA 3 FY F:7 |argqy QAT 7
T FFFama ¥ * fqu erar weAr
Q4T a1 ANET AfHST o qrm™
d RNE wFrr Jar? Thn AW
F syweqy faata  Arems g
yfe qrarar arar-Aer F1 fagr @)
Iax wawr A g ara WL A sTaar
M TE ARG AT AFIT T <A A
F2 4wt gafag aerd afgwrd
F FTAU FTTANA FI TS A TS sq3%TAT
w 1Al arfeq a3 At &7 Arga
A0F A Aagd FT WAT P wFaAr

g

16 (%) & and FMwT f
FETFIAA FT B AT 7 &1 Afuwre
fagr @ M Ia% are adia A
# ey @1 A TAR F faams
Faar gt g A g8 @ grf-wE #
2, AfFq afe aage &

AT AF T
fgars Faar giir g @ a3 fag
arr  gfera @ar 1 zafag war

fidza B fs T.& fag s «rea
syaeqr At arfgn ) feefgre afa-
@z A ag afgsr ar ifgy, arfs
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AUGLFR TAH ATy |WIEATFT Ak |
g wIE |

Clause 16F reads:
“The right of aay to
"claim compensation \nﬁl’:mon

16A shall be without prejudice to
the right of such person to recover
compensation payable vader any
other law for the time being in
force; but no person shall be en-

utiedtoelmcomponsanonmoro'

than once in. respect of the same
collapse of the house.”

ofz g% w¢ A D AreEt A st A
AT feqdz 3a AT & fa wm
Adl # &FAT 1 A ATA AR
Aar S 2 5 ag 2 & fag w7y,
AR afr AaFyr 1 wEr wEn afa
N sifead ¥ gra-9v T Sk §,
Aa WY 3377 feqdTe FrRna 8w
A T aFAT II R N ey
! wrAr arfgr arfr wrqa F frws
B} 0@ mreds 3 fag ATT |

A WY 3 FAGN 0FE-
freya & ary & fagy gar: &1 N
TMIAT7 Ay finr aor % | fViETT,
gzaZanz, Wwwma, Afess ¢ ffe-
2rg, arfe ar fear ware 31 WE
gragry A &1 T s syaEamm
Fr AT Afer |

EG TR SATIRVIN- (S )~ -
£o Tue RS Fr oW 93ITAT AT

arfam | o) AT cafgws @ uEr ov
¥ smarqic 9. arfgd 1 =3
AN FEY A dnd AgFEH A dim

o 1 avas TR gERE
wvE KTfar @ ATTS E W7 ATLET
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il WE wrdard @ v
21 Aqre 2vizrea faa w1 ovarge
20 ¥y WY Qv ¥ ¥ R, {fsq
anwr T godmd 1 & e
afe  n1T M4 wfw I W am
5 ¢ At an Aagd W T
At faa @ 2 HE srdarg
AR O =& Q | ¥4 wyrEr
q My wra @ awar @ | Aaw
TaaZgm e &

M 20 W WY TATT FUE §
W1 aff 3 arw ¥ §o who mrfo
gl B aff XY Bk srdarg
AR AT A 0 g fan w@r
¥ mfar ow Woar ang
R 9 woy @ @7 17T
& fag fraffer &Y & 2w a7 77 )
Ia% X A r frder R s fefa-
g7 A1 wfgg | wgmE waw Aw
I AT & 16-65 A I
T AR @A 21 vk
Fi HIAGFAT | T T F AQET
gty gefeg Far g A fraws
w7 g6 g7a0 w fefaga o

& AeF) geugrg 1T g /7T
gq fea o1 Fads avar g

SHRI K. A. RAJAN (Trichur):
I am sorry to say that this is a bel-
ated piece of legislation. If you see
the parent Act, it was of 1951 and

-after that 30 years have passed and

this piece of legislation comes. This
Bill was brought in 1973 and then
it went to a Joint Select Committee
which took 2 years and submitted its
report in 1975. After 7 years this
Bill has been brought before the
House. In the meantime much water
has flowed and the overall economic
situation has changed

SHRIMATI RAM DULARI SIN-
HA: But better late than never.
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chm K A-akRAJA;le A&lot of
anges have taken and th
have ‘not been thken into accou:t.y
That is what I say. Really, Sir, it i
kigh time that they brought forward
a comprehensive piece of legislation
on plantation workers.

Even then, whatever has been
ted in this legislation .is
welcome and there are certain feature
which I can welcome. They
are regarding the working boun
which you -have breught down from
64 to 48 hourss. Then the workers
are also given benefits as per the
provisions of the Workmen’s Com-
pemsation Act.

One thing I wotld like to stress
regarding these things. There is the
difficult location. The plantation in-
dustry is located in isolated places. If
I am correct, it is located in difficult
areas and then modtly women are
the workers in this industry. The in-
dustry is located in far off places. So
there is the problem of lack of in-
frastructural facilities for implemen-
tation of the Act. We will find it
very difficult, The officers and the
machinery to implement these things
cannot do their job because of the
peculiar fpattern and location of the
industry. It is really very much g3
problem. You see the working of
the Equal Remuneration Act. Real-
ly that Act is not properly looked af-
ter in the industry. Most of the men
and women workers are having di-
fferent patterns of wages. So the
implementation and other things is
a problem.

The Select Committee, even tho-
ugh it was not empowered to go into
all thesc aspects, went into these
problems and have made some gene-
ral observations. They say regarding
implementation: —

“During the course of the evi-
dence tendered before the Com-
mittes, the representatives of the
workers employed in the planta-
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tons Stated that the implementa-
tion of the provisions contained in
the Eﬁnﬁﬁmmubour Act, 1951,
pat ose whi .

for the v:;jious wdfa}h:h mcasm:
for the workers had not been at all
satisfactory. They ocontended that
there had been more wviolstions
than the observance of those pro-
visions. Officials of the State Go-
vernment entrusted with the du-

ties of implementing the i
sions of the Act also MI:;;
due to paucity of inspection staff
and transport facilities, they had
not been able to arrange for the
inspection of the gardens under
their supervision to the extent re-
quired. The Committee during
their tours to the plantation areas
also observed that in many 5
even the barest minimum facilities
such as arrangement for the sup-
ply of wholesome drinking water,
latrines and urinals, provisions of
qualified doctors and medicines,
had not been provided though
these amenities were required to
be supplied by the employers un-
der the Act.”

This is the observation they have
made, They took evidence and tour-
ed all over the country. This is the
observation made by the Joint Select
Committee as to how far whatever
measures, whatevar walfare measu-
res we cnact are being implemented.

Then coming to the provisions re-
garding punishments for  violations
of the Act, the inadequacy of the
punishments was brought forth be-
fore the committec and it was pleaded
that

prescribed in thc Act, the deterrent
cffect of such punishment would not
be felt. This is the obscrvation of
the Committec:

“The Committee agrees with
tiat view and recommends to the
Central Government that the exis-
ting provisions of Section 36 of the
Plantation Labour Act, 1951, be
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amended to the effect that for.any
violation of the provisions of the
Plantation Labour Act, 191, and
the rules made thereunder, the ma-
nagement shall be punished with
. imprisonment /which should not
be less than there months, by a
competent court not below the
rank of a first class Magistrate.”

Why I am mentioning this is because
of this. What is going on regdrding
‘houding® For housing we give so
much subsidy and so much loan but
how far bouse construction is satis-
factory in the plantations. It is better
to entrust the whole construction pro-
gramme to the State Government and
let the State Government concern-
ed do the job and the money will
be recovered from the plantation

people.

MR. CHAIRMANfi Nowitis §
O'clock. You would like to continue
tomorrow?

SHRI K. A, RAJAN: Yes, Sir, 1
will continue tomorrow.

17.00 hrs.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS:
(SHRI P VENKATASUBBAI-
AH): Sir it is now 5 O'clock. My
item is coming, I only request that
the Plantation Labour may be com-
leted today itself.

MR. CHAIRMAN: How?

SHRI P.  VENKATASUBBAIAH:
After this, there is half-an-hour dis-
cussion. After the Half-an-hour dis-

DECEMBER 23, 1981 Annulment

. of All-India 400
Services (Death cum Retirement
Benefits) Amds. Rules (Motn.)

cussion is completed, this Bill may
be taken up.

AN HON. MEMBER: No, Sir.

SHRI P. VENKATASUBBAIAH:
Sir, our time schedule is tight and
there are large number of itmes.

SHRI KRISHAN CHANDRA
HALDER (Durgapur): After all we
may take up this Bill tomorrow mor-
ning, I wanted to help you.

MOTION RE. ANNULMENT OF

ALL-INDIA SERVICES (DEATH-

CUM-RETIREMENT BENEFITS)
AMENDMENT RULES, 1981

MR. CHAIRMAN: Now we may
take up item No. 24. Shri Shejwalkar
is not here. Shri Phool Chand Ver-
mga is also not here. Dr. Vasant Ku-
mar Pandit.

DR. VASANT KUMAR PAN-
DIT (Rajgarh). Mr. Chairman, Sir,
I beg to move the following:—

“That this House resolves that
in pursuance ‘of sub-section (2)
of section 3 of the All-India Ser-
vice Act, 1951 (61 of 1951)
the All-India Services (Death-cum-
Retirement Benefits) Amendment
Rules, 1981, published in the Ga-
ette of India by Notification No.
G.S.R. 248 dated the 7th March,
1981 and laid on the Table of
the House on the 15th April, 1981
be annulled.

“This House do recommend to
Rajya Sabha that Rajya Sabha do
concur in this resolution.”

Sir, there is a matter of principle
due to which I have stood and I say:

“That this House do recomm-
end to Rajya Sabha that Rajya
Sabha do concur in this resolu-
tion.”
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I stood to annul this aotification
as a matter of princple the

All India Services (Death-cum-
i}:ltirsement Benefits) Amendment

They have been Amended in
the past. So, this is not the
first time that this has been done. Sir,
in the previous two amendments, you
will find that there was a sort of
formula and the increase was more
or less uniform and regular as long
as it was attached to a particular
class of service. The differentiation is
this. The Amendment Rules and the
Notification indicate a cegr depar-
ture from this principle and the prin-
<iple of uniformity.-In the earlier part,
the peasion was raised to Rs. 15, 00.
From Rs. 500 it was raised to Rs.
725.  All others were given forty per
cent blanket rise. I have no objec-
tion to this so long as there was uni-
formity m the rise, But in the pre-
sent order,
ted as long as this relating totally
to ome, particular —not to  a
<lass of post—and that’s relating to
the post of the Cabinet Sfrctar}'
would therefore like to know whe-
ther this benefit will go to one parti-
cular person, that is, the Cabinet Se-
creatary as he is now called the Secre-
tary to the Council of Ministers. He
is also a class I Officer. To my kno-
wledge, all Principal Secretaries in
the Government, the Army Generals
and the Chairman of the Railway
Board are also included in the same
grade, But, they have been denied
this rise for reasons best known to
the Government.

Therefore, I would like to know
whether there is any particular classi-
fication for the Cabinet Secrelary
the Secretary to.the Council of Mini-
sters. I would like to know in the
hierarchy of officials who stand on
the same level why the benefit of
this raise has not been given to them?
Why the princiole of uniformity
which has been followed all along in

it appears to be motiva-’

4O

the previous amendments of the rule
has not been followed in this parti-
cular rule.

Sir, if the explanation is not co-
gent logical I will be only left with
the choice to conclude thag this will
lead to a lot of bitterness and disali-
mination, I would like the Govern-
ment to make it clear as to why this
distinction and differentiation is be-
ing done against those who are on
the same level, grade and classifica-
tion. For what reason has the Gov-
ernment thought it fit to bring about
these regulations?

Sir, I personally feel the workload
is the same for aYl Principal Secreta-
ries, Chairjpan of the Boands and
Army Generals. Is it that we are
trying to make distinction between
work-load of Secretaries and of that
rank? Therefore, may I know from
the Government why these amead-
ment rules have been formulated and
what is the underlying principle due
to which they have selected one parti-
cular category of Cabinet secretarial
post for the benefits which are to ac-
crue hereafter?

MR. CHAIRMAN: Motion mo-
ved:

“That this House resolves that
in pursuance of sub-section (2) of
section 3 of the All-India Services
Act, 1951 (61 of 1951), the All-
India Services (Death-cum-Retire-
ment Benefits) Amendment Rules,
1981, published in the Gazette of
India by Notification No. G.S.R.
248 dated the 7th March, 1981
and laid on the Table of the House
on the 15th April, 1981, be an-
nulled.

“This House do recommend to
Rajya Sabha that Rajya Sabha do
concur in this resolution.”

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
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FAIRS AND DEPARMENT OF
PARLIAMENTARY AIRS
(SHRI P. VENKATASUBBAIAH):
Mr, Chairman, Sir, my friend Dr.
Pandit has raled certain points and
has questioned the Government's wis-
.dom in discriminatiog and making
discrimimation between the Cabinet
Secrerary and other officers of that
cadre. Sir, he has also pointed out as
10 whether there are awy officers who
are analogous to the rank of Cabinet
Secretary and they are having same
scale pay and pensionary benefits.

- Sir, the Cabinet Secretary enjoys
a unique position. He is the doyen of
the Seqretaries and occupies a higher
posttion in the warrant of precedents
than the Chiefs of Staff holding the
rank of full General or equivalent
- rank. He is also a person holding a
special job, That is why the Govern-
ment—aot our Government—when
Shri Charan Singh was the Deputy
Prime Minister made a statement in
the Floor of the House about the new
pension formulae based on slab sys-
tem. According to this new formulae
the total amount of relief and pen-
sion at average price index of 328
was subject to a ceiling of Rs. 1, to
and in the case of Cabinet Secretary
it was decided that his pension would
be fixed at par with that of the Chicfs
of Staff. The Chief of the State get the
same sort of pension as the Cabinct
Secretary gets and the Cabinet Sccre-
tary in the warrant of precedents oc-
cupies a higher position than the
Chiefs of Staff. In order to imple-
ment the commitment made in both
Houses of Parliament by the then
Deputy Prime Minister this has been
brought, There is no discrimination
and Rs. 1,500 ceiling is there for all
the other TAS officers and only in
this particular case because in the
order of precedents he is on par of
more than that of the Chiefs of Staft
and the Chiefs of Staff are getting
Rs. 1,700 as pension that this has
been-done. So, there is no discrimi-
pation about it.

And at that time softic sPrangemems
had been made with 42l whe services.
in the statemont mede by the Dy.
Prime Minister, this was anaocunced.
So, in pursuance of . that, this Nod-
fication was made amending the
rules. Thcitefore, there is no discri-
mination. It is a simple ition.
And, a; ;k::ave said the C;:bma Sec-
retary a ve positio.
Also, in order to%n:.ph“l;mpg: i
with the Chidfs-of<Staft this arran-
gement was made. I dogot thi
friend Dr. Vasant Kumar Pandit
got any objection to_this ,
s g o ol -

» : A’ was e
More than me, he n;'auls.tt come forward
to support this amendment whic
had been made by a farmer Chief
Minister and g former Dy. Prime Mi-
pister. Shri &nr:m Singh,

MR. CHAIRMAN: You are only
doing his job.

o
B

3

8

SHRI P. VENKATASUBBAIAH:
I am only doing his job, Sir.

DR. VASANT KUMAR PAN-
DIT: In 1979 April, the then Gov-
ernment collapsed and an interim Go-
vernment was installed in power; it
was not my Government.

PROF. N. G. RANGA (Guntur):
He was Deputy Prime Minister, Mr.
Charan Singh.

DR. VASANT KUMAR PAN-
DIT: Our party was not there at that
time.

SHRI P. VENKATASUBBAIAH:
As Deputy Prime Minister he made
this statement.

DR. VASANT KUMAR PAN-
DIT. From 1951 onwards till 1979
this higher grade or higher work or
superiority of this post of Cabinet
Secretary was not thought of by the
Government. All these years, this
logic or this sort of argument never

came Up.
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SHRI P. VENKATASUBBATIAH:
What can'I do? Mr. Charan Singh
brought it.- Dr. Vasant Kumar Pan-
dit. This is the first time we see it.
We are glad to know about it. This
is the first time that they are coming
forward saying that something good
was done in our time and they are
continuing it; in spite of it, if there are
mistakes done in our regime, they
should not continue them.

PROF. N. G. RANGA: Where is
the question of discrimination?

SHRI P. VENKATASUBBAIAH:
In very rare cases they had not com-
mitted any mistakes, ‘This is one of
those cases.

MR CHAIRMAN: It is a compli-
ment to you!

- DR. VASANT KUMAR PAN-
DIT: Every time, while considering
the case of Bonus for P&T workers,
University Teachers, etc., they were
giving the stock argument saying,
‘Look, we havc to see whether any
other persons are benefited, or any
other persons are discriminated aga-
inst’ and so on. And therefore, in
this particular case, I do feel that at
a very higher level of Class I official-
dom this sort of discrimination should
not have been done. However, as
the hon. Minister has given his ex-
planation, I would not press for my
motion.

MR. CHAIRMAN: Is it the plea-
sure of the House that the motion
moved by Dr. Vasant Kumar Pandit
be withdrawn?

The motion was, by leave, withdrawn

17.15 hrs

HALF-AN-HOUR"-  DISCUSSION

THREE I.ANGUAGE FORMULA IN
DELH! ScHOOLS

o THATY AtTex Wl (E39R)
aumfs #gRy, g N & AR

PAUSA 2, 1008 (SAKA)

formula in. Delhi 406
schools (HAR DBu.)
wwT Fge W wwwe @ g
S R S NG G
72 N T eNwI A §
& ¥ g # R g qTaX I fem
wh 0 48 gy &, frwr Wb o
T8 & 3 fewr s ot W SR

TR, s G 8 5 e
@ W waww & € A A
@ X 14 o, 1949 W
fe). @qn &N A A W
e d WA A | ¥
giegy @ gard veawer W
1 gnt mas A ) N ognfa
Ffag g Qs § AT @ -y
F qigc I Afawd AN W
R TR AU A T A T
iUt TR ggiv R A
gufs & fag g A7 1 maT ey
F WT waT F  fFERT NA N
7@ waws fRw  faw, Afaw
TS 34 AT F AR E T AIRF IR
fagw, @i & @1l =IEAT FIIAF
) wrE R

q@ @3 F I TGN 4 @
e @ A ¥ fergmrs & o
fgedl ®1 s &EET FEQ TG,
ferdi Tregamar % w9 H @ivge, foigar
ferd ®1 soma gw & SoAr
foelt W wrer F1 owewE S g
2| HrREE, AR we FBAH SO A
R Tg R fF g AW F AR
fet &1 Aot ¥ ® A @R
frar mnn & W WA ® TgTAY
FwH vy fem Tl wg
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[ wortre e wret)
W gt th imqﬂh!
(wregm) .

7% Rz wmAE . WA
“faraa # T &0

W AT @Awe el
qrqrr, d@ fR g} ™ aEw
¥ wgife fA DX A gw N
i faeraa ¥ fasft | % 9w ey
# fage T s g, w@e fag
W T oWw aw R wEa
aw WiNA & agt orfEdn,
M W wrewd gur fr agt Wt S
faarah 43 gk ... (wem), ..
et ¥far @ q= A 99 fauw
el ®) ¥ wT g d wgrarr @ fw
¥ wrex @D 7! wTgd @, b
N g I EF R yA7 § fe
fet % fAg w10 afwem go &
QAR T IEX AEW g3 H O
ot ¥ fgt 3 N 97 F 9yx F@T
qz ¥a foys #< grr am sT fyar
grmr | afmae AN ANAgT *
i qar AEw =g F g A
f, Y F X F we @ DN F
qRL GEATT & AT &R & R Ayl
Y grear N wraT @ 7R -
wreT F®TA AT AT ATq U~
wrr % ®1 # nawz  gEATfAT &y

T |

wrger # gfez A Wrafz ga
gy & o fordy v famr & ;e
Agq A R 3@ Wi F F
A9F) FS WIFE AT AEAT g—-
LA AT AT TA 60 AT
DN § WO WwT QT A
.34 FOTMA Y, fwgy wrr AT

formula in Delhi 408
schools (HAH Dis.) :

™ 20 V¥ 60 T § €AW
15 §QT 20 aT® &N §, ¥4 WTSY
X X 12 ¥A¥ N § AeAT
AT DAX T 10FAT 1T §, w3 @)
aEr A[X X 9 FAT A§,
a7 f& ferd AT = N g,
gfa ga Aza fear g A Nar
FEAT A 28 FAT AW § |

gadt xS F|r A NAT qIHy fEe
it g

awfe wpew . ag @ faen

el Harkd R

St AU @wT e
oAl FAXTH & ITHegAT W
lrzgr e G 1 & 5-5 fAqe
A 9T Fqav |

ArFAT, €9 YFR A 28 FUS
et T W W & ST A EW
agr 9T Ir | FANA WigA
F®: "R F omeae fg A @
Tl F qrg Fqr =A@ fwur war
8, IA F4 AT WET E 1 T
THo Y@ ATH FTTF 4% g, A
TAo Hlo & HTo i H RETFHT
F QT FEE & | 78 573 Tiaai
g AT wear W fged i awar
g1 gg@r afgrd = faar &)
g1 Fg3q agafATgREfF ag
fge<t 5 *ai arg w+vor & A forl) &
F AT FE FIATE | GIR G
Fy foF¥q M FT IT Y 28 919 A
AFr FWA T FASA F) A4 qA
waa fear @ &y fwenr "4
A7, @ IgA Fefe F o gar
@ g W7 R4 IT F HEA XIAT



409 Three language

£ ¥wy o aw 7 & amr o7

wfazrT g 94 wadt #f wa

e w1t

A Y g, W waW A Ow
g w@rr wdaw @ qar §
39 FAAA T M9X Ao N0 TFo A,
9@ =g qar A A, g A qar
frarar & fag s frar o
I FEFA A AT 9T 39 A Iy
e gq WA qrgaT9@ wAN H am
afFr sq sifar 7 For f5 & faedy
3 ag wEArIF A 99 F
qfeorrs ag gar f& va N Fmig
F1 &q1 A0 sAe @ ¥FFT WS aF
Hio Ao TFo F1  Gq1 IA IMG
7& frar mar M7 38 wafi § wrdA-
o 2| F fag mwage feur smo@r
21 TAA FFT AT A AR A
@l FfAg AN qgFN 1 mTS
ferdt 0 st gwrRr @ AW &
gra s Ei § | ¥ g Agi Fear
fe fedl ®i & wsAmAr Smwo
MT AT W A ZAQ A WA
) A T faar s\ F gq9 T
79 fend g fF fed) & qra A
g wqeTeE R daar, afwa,
AT afyg TR F oA AR faww
AT | A A TG JAT A IR AT
FT HAN H T § NI s@ A A
73l FB RN DN g D g 7
fgrad i § AT fg AN asm@a
Al §1 AQ gA@ § A W
fo ug =@ Aifa #al § MTyz A3
oI XAl |

wie4ae, fgedt ¥ fava & fag
g fgd) frwmz w1 earqqr =

PAUSA 2, 1003 (SAKA)

formuls in Deldi 410
schools (HAH Dis.)

™ ) o FRWRT ST g®
wgr &) T agt faak vm @
W®Y ax el dAdAD Q¥
WA 1T NI qT A [T
agt a3 7t g€ & 21T wrr aw 39
e ¥ gefwT ¥ Raar T
g 1 M agt A g e §;
I F qggEw # FE AwEr A
2 N favew fage fed ol
3g W 3aft qrar femwed Al &
fFaqr s @1 Ty @ W1 wvwd i
A Fag am @ g & KD
M IQT § A w7 g% e
Fay gl YE® F AW X
A TAQ AT ET AT IT F ATH
A frmd fasl & 1 ooFw, on
AgT, W {T fgT TAGA  ATH
A feqrd fasdr & Arcgar~d o ag
A A fomr A § AR T 59
g & sAdars gme . @@
¥agx F AW ygE A frad faw
W &1 F@ER AWAT F T R
T T JgH F AF 7T 7w forerd
gwl & @ 99 & fag d¥ A
F T A FA @ AFT FERE
fewmr § ag @iq Tl @ FF g8 WA
FAf A, I FGgH 7 TTAE I
W i N I fwar smowr e,
g A ATr ¥ AT T FeA oA
a1 # firsy #hl N A qoAT
g g 5 s e qh A QR
A & fagg FE FTAAE) FAT
e 2 ar Wi § &%, 3
a® ¥ am A fFard o 7 AN
W&

awafa wpew . &S ¥ AR
d =fgq

Wt TATe AR et - 3

ferer oz M7 {i Nt & fawrg & fAg
agq e @ far o @I R, AW
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[

[5t tiwars dirw M]

Trqr w¥ far Grr @ t%ma %
78 q@gar g fw 100 azdQ W %greh

A fed adl @ T g g

A} qgagy meaT wAW g1 #
AR Wk N A qer S &
w2 a4 ) fea & gmil M <} &,
Fur 37 faeg ME FEOE) 77 7

A A F AR A FYT
qenay, @ & fasra & fag, fewdt
F AT 4 FfACfeENF  exAl
¥ fawrar wrqar arg far aar g1
To FAfT gax T & fv -
WrEr "I N XqeET €, I
1956 A faamr o 1 W€
W@ 9 fred qqdwa O
1973 ¥ agT 7S TT A FTTIK
fat smr T w1 6 & FAT 10 AF
AT WETT 9IA A FET FEFR A
@y N | ww A 5 W 2a
W@ & NTH g w4 ¢ g a2 7y
qaf AT F WS, FAFT IAL
R ge adarmarfe Few 63 [wemw
8 a% faamw ®rfar AR, I9F a7
A A @ & SwaAr wvgan g
gf® Far 7g faedt %1 waFT ®a A
HIAT FW@ & qQFT g g 7

qrEgaL, TEH A9 qed fae M
w2 afrard w0 A 9@ o @
1 AN o wTST Hhrard
FCF R A gear FT D faraw
A ¥ 27-11-81 1 USE 9T §
T97 W& 712 F SO § FoAr fF
56 A 351 B § A, 50 gaR
83 Bl 7 HA H gdam A
qgr  Fev WE 35 faqrer  wwar
anp g wem 9-10 § fawar
WA F A A g q6 § A
wo g7

formyla .in Delhi 413
schools (HAH Dis.)

% wgar ;gar § % Qar anar
e fy=t 1 ATOTYE FR-F fag
agrefeq =A@ garfag & @
qifsw FT@E 1 10 @F 12 QAT
A Wi Tef o fa) M waw afard
® A93F q 1 IFT wa fai
q fawre ®fAr Foger ¥ A9A
ITH FTA TF NOT aWER | @
g A 3I7 wEA A W "AroF ford) @

w§ wiaey adl vai @ |

forerr Jagat 7 F AT A g
g®T 1986 F I K Farar 4T fF
farm g% T Wi ¥ 183 B
fgaﬁ @I E W 6 AT 322 BA
oo oy € 1 A0 gAw § ad)

marfe ag e A W@ 7 T

@ qew A ferdl Frga A ag 9w
gonm  fwar @t @waqr § 7 Far
TEF W Fig AT FRVW e

g7

qFAFT, ® AT qFaTy F( AFAT
gl FgET WEAT | W A W)
YYT g8 [T & ST ;AL F®W
39 @ 9 98 | & wF FAA
-7 F¥7 7rAA foreqr qah) N A

@n —

qT AFA .8 ¥ HIF qIEIFA
# fawer  wrfe @ s faem
FrHar A FW F fag e &
A FFAAF fGars 39 7 3@
@ fessd  SwEA F F1A7 F1 9@
F@ F faw  Fgr & srdagr
qQ 7

Far g W @ g fF g7 fawmer
wHar F A wAG. wer 7 R
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¥ oWl wiAard ¥ g ¥ @A
2 T oA f5R adT HadE
W ed1q e § SReRT W[ A-Bia
8i TAT F I T AF{ W T
2? w2 fr grac -AFTQ HaAar A
fawer & ora 1091 s@ a5 =iz
fee) w7 A wra 11§ Fer GF
FATd faga F €1 94 fg=) wga 9 7

#FTag M ower fs fed) &
F_ ®AT I EE -
#3 @A e, w1330 qfean
gar #afwad €5a A fg=r M gfaar
faars M aforsq 937 = Sl F
" oR?

# g Wi w2 fe ke F
qRA St faaeagi A fawee 98
ax 183 o fui ag W@ & AR
6 AT 322 BT WA T W@ &
9q fF foear mwigigaw wd franrad

& fqan 8 # fwar 1 wegq fgts

2t wfgm AarfE R gv7 1986
F I § JIfwargdr T 3-12-81
F NF AN A Fiwrdr; g5 fraw
F oqraA F# oA E W &7

gqg faaq w0 a@mF #3 A
g !

frar-vama YT
foretr wozs qar faeed) fure frRwni-
a7 F fxarar wrgar A G Fi
ITAr F Frew ¥ fRa-fie A wfadeq
qTeX gTR | IT "eaqrHl M safxqq
F AW I § AR IT I FA FA-
@) N T ¥ AN Jar fe ¥ agy
qor a1 fF Far awwT k= #1 gear
FO TN AGET, FWAEAF da 7
g faear @ SA—wFwE
iy * feg fE. FiFT
FIEM HT FF AR K A0Q@A 7

PAUSA 2, 1008 (SAKA)

formula in DRelhd 414
schools (HAH Dis.)

™ g A forgn et e
SR HAWG qq1 WG w1G fawm
# S9 AN (W Afrens)
ArFaay, ag wag &eadr g fw wrw
w ¥ faqmr sew faar, ger F1F
safag gl wiar &0 g&T FIAC
qTET £ |

At Trware AWET A
Te&EFo THo WA ATH  F FHAMI &
qg v AR war ¥

ot wfemmein ¢ fg= war
FTOWIHA FIS HET FIAT ATRAT
fgest &0 Tl AT wEd g W
ga.9 A fsaewa FTa g agam
fear wrar =irfgn, ag fawr s war

g

T894, &g HIE WO F T
T A & AT faamr wEAF
FTH AT TE B W HHAT
dq0f  TF A AT AT 91O R,
forg $& T F1 398 JFee A §,
Qe A Aur WA A G5 @) §F 3w
CRT CO

frarar @dar =17 #7% F ar
# gesre £ 3w 93 491 (5 fagrgt
F4 8 FA JNF AT A F AR §
F ITF 937 w020 ;T e I™
fl  wfeT-—ug  m  FAAFQ,
AFA AN AT UAAEHT FHCT
3% feaid § ug #gr w141 & f7¥ =g
w1 famgt 3@ aF @€ W
g g @ Vst F swagR F fAg
AN 87 § gafas 38 99 9T
FAFT ACAF SEATE | T AT
qe4aT 6 A 8 FAIT aF ug (AW
Grgar atm & | SeT fr oarAa
a3eq 9O )@ &, 394 fgR FvA-
F{ 2T gad warar 91g @A Griww
& a1 g7 AFArEr F at F1§ Twaw
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[sh afemwn(q)]

WTaT ¥ &% ¢ | wisdi #ara A o A
wTaTaY A a1a & Ay § O o ff Wi gt
sara A F1€ L) Wkl 7 weq faggi
F arg X 9% & | & WAl A fgedy
X AvY §, AqSAr ¥ Ay § v A1,
#7a, ya gourfa o faerdt =gy &
TRAAFAE

fprFiar ag wAa awar g 8
fawr sHaTaE A & @ 1 9
11&, 12& FAT4 §F €T A
AN arga J@ &, & IAfAIT
aAAT AR §, 1§ STHTC AAAT ALY &
AT EFTA2 2AAT AR &, 7S [ AMfa-
TN FY &, 37 faaqi & qre Wi o@ ey
FaTaga I®Q R i g 9T
& ar w9 AW S A% WA §
X gwar 2, &, WA, "@ega W
FE AT A T ARaT @ X FFAT
21wy wif  fagrdi—faw f&=)
QI R WFIEr TWaT § HIT 6 FAMT
A 12 WFaF ) AQE YA
JRAT A qB QT Wl FT FFAT @ |
odr T oad 2 fF med A feed
@ AT F AW fRr qd W
T AGH gFaTg | fHcamdt A
T wEFaT & T A A
W @ A fawwr  wfar a2
Ti_Ed ¥ A7 wwrg i @ E 7
T AT A W FA | AW
A TF q7 F@ F) glgar &

Ay s Y qer g fa
qfes enew 6 ATEq § fge § qA
i faenfeql ) g&uT faw 186 @
A HAN H 9Fx A F) 6322
FFAa g, warsgig | ug faardt
# & o faivs@r & 1 faard
qTEg WA i 93 @ @) IEd)
wiud agfava idr, g I W@ar
W AW T G2 HAD AT | A4,

DECEMBER 123, 1881

formula in Dethi 416
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gadl % N W Far 81 fary
T FXE atA AFXE 1197
12€] ¥ ax E M ag AW E AN
¥ i fge ¥ @ A1 HIE S ¢
s WrErd WHN ¥ WE aw e ¥ o
e wmuR wafag @ fe 999 agfaver
R 21 @ w faega fawe
¢l fw o < mifo eF ar fe=dy
N w7 1 W e
gl e 2w e A gaar g1

wANy @ AR aE F
am fag & SR AT S
e &7 Arw faur @ W FRr R
Tat fu N gfaar g @ 1 wyev
Troor ag R fw agr #9 A ¥ A
fagrdt ! @ fsrgiv ga wmaw
s faur | omar areg fammat
oI qE1 FIA § ql g WINT 9 e
FEar g F 9T gFAQ g | fe<
TR NEN A @ ur F1E N Wy
g Wg wuH, @, 7S NE A
8 1 fafaan ;g faard® gq Wy
F 937 Tr g Nfgd 1 g foma
dnos #1 A g | Afeaw  wiw
T aEr dveT 7 § gf( avg a——

T AT AW Ay ¢
122 &1

ot wffemn . WRE D ]
Fa ) e =, faga s gm, ag
¥ amar #w@rg !

it g A wARE qfed
A g oagtd@ T R K
Tl #1  Wifegw  WE TEINR R
FAQ  gAT §3Ed @@ T
afamis % R amr fesdt A1 gfaay
¢ #ify agt arg fradi @ fri
farft ®) = fHam )
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faarer ®rfar Ghoedr &,
TAIWA WT ¥9 9 o, faeA qopAmA
€A U¥ WO a@g T INF A
Ary faar s @

st TWANG WAWT WrEE AR
7 A g g fag @ gm ad
a1ar 21 & qFfawd qrar "L
geu o) fadwma am@r

Tq 92 =y & faw FE
faar

Wt afeawrga . o afsawd
g&r & 7% W 420 # fregars
FW@ 1 W AFAAA AT TG
AT F g FAY § ) TFT A I
A FIT @ q@r KA arA F
IR ATH A FIAT | 9T Fig
fsdl @1 3z AF A FI, ATF T
FEU @, 9A% AMm o fwI@ en
R E AL IT WEQ T@ A FqT
IAHN F(Ta F AgT T 370 fHarsia

SHRI SUDHIR  GIRI (Contai):
I have one question to ask. I am
dividing this question into two parts:

(a) Does the Government agree
to the formula that mother tongue
should be the medium of instruc-
tions compulsorily at the primary
level of education i.e. upto 5Sth
standard?

(b) Does the Government ag-
ree to the fact that there is a gro-
wing privileged class? This privi-
leged class loves English and they
are getting their children educated
in English. So, in competition the
boys and girls coming from the
rural areas cannot complete with
those who are learning English.
What steps does the Government
propose to take so that Regional
language can be developed in such
a way that the heightened position
of English is diminished gradual-
ly?

PAUSA 2, 1903 (SAKA)

formula in Delhi 419
schools (HAH Dis.)

| fasy wrx (eraf)
afaearar AQzT, AA & F o1 IR
fear g, ag us aga ararer arym
2 var ®E fawmar  wRAAT @O
FAfcfedma A& gar & 1| & agar
argar g fa & andy aararg f3 A
g3t 3 mradf a® fawrer  wEar
arg @ 1+ I8 9gy 9gdAr A oY)
as 7€ Afaary aradl & 1 A oA
qra FIAT /|G 2 fEEr oA
qPAE EEEYWA A 93, AT™E A0F
3 &7 & a1 efafadfed & aga # oF
g g A WY 9% a3 W eI A
arifgar & azar § 1 2@ gANd
faam 21 @ =nv sdf a% q§
I AAIT AT B H QT F7 JAT
grf@gar @ #wRa d a1 ag AR
dnoa Fr avg ferdy £ oFar €=
am aF, 3t g, 74 A7 gdt aw |
FAifHm Fa Iawr @ € gafawm,
WEF I AAGT 9T AT A AT
R AR F wA A e ¥ A
fgedy 1 sdl, off wWix 10 &=
A% @ Far AQ 1 @ IaN
A grA U9 IREA ATA 9gar
2 Aafs Fwmad drom ' ave
agar & | fgrdy gmrd us W
g zu gfeemmd fasst & adi agar
g1 T3 Ffeewor @ feeedft § warg
Af Qfr g

TE  AARr g&4 am ag fa
and  fasdy daIwa gae A arw
faar gar 8 f& =maz 10dfe o
fawrar ®rgarg @@ @ w@ar
M eff am Fd gaFwa @ F I
fagr 9a a% f& dae ¥ gmuq A
R 9’ ? ar ¥ ¥ fAgn dae B
F &7 ard Cae F aMEA
AT arfgy fF et an fawmr (@
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[+t faai® w)
qAT A AT, ar fee ag saarn
afgy ar & gaw oft =T 104
a%  9gar  arfge 1 far ansr @
A A @es a1 § fr oy wgr
faqrer ®rgar am g faett
B35 ¥ sfi a® | AfFA AnF dsc
? 10 am @1 & d%c gim
gar dg%ga AT ghw g 7

AT § &% A g, war Sy
®) 3g ArgAT  wra Aw <@ e
afsr Redr d mugdd ) gaar
aga feariar ) 7 g1 Agarg &
fert w1 w72 & faad gd«)
ARRE A0q N acg WS ard @
AT§ IUT WG §), VIATATA §), WE
T3 &, 9162 Q) A, glar
8, X1 | wr Fr ar, amidiwa
§? .aMYgg agrArgq ? .,

(Interruptions

W fame w2 AW az:
CICE
PROF. N, G. RANGA (Guntur):
Who are those people? The Mahara-
shtra would like to learn Tei u. Telgu

ople would like to learn Kannada.
“ven then, they are not doing.

A ot frete wx - @ wm
WA wgnr A3 Tar A
g foug qn A fad € aad
w®l wg &, A o 3 enagn
# @r g Ss'faTawma ¥ ognd
¥fMa  swar car §, wrEA S X
wind fed § | Hvrwgar g f& ar
ai areafas foar € & faqay 3
ofcadfa *X ar face qa3ara @z A
Ta® | ag s sAzwwN 2, ag
Ag wgararfge T3 asTAl FT 9T
§ argar g arfs @t | qar an

DECEMBER 23, 1981

formula in Delhi 420
schools (HAH Dis.)

wrg & feodt & fgedt adf agi€ andft
g, Audr ogr€ oty g o

SHRI MALLIKARJUN: Sir, the
hon. Member Shri Sudhir Giri has
put two questions, That is about pri-
mary school and diminishing the tea-
ching of English. In primary schools,
from 1st Clasg to 5th Class, mother-
tongue is ‘given the preference.
This is mainly concerned with the
three languages formula. He asked
if English would be reduced or
not? Ewen in the case of the pri-
vileged community children study-
ing between 6th and 8th classes, in
whichever school in the entire coun-
try, the three-languages formula is
being followed. Therefore, there is
nothing much for me to reply about
1t.

MR. CHAIRMAN: Two-langua-
ges formula is going on, at present.

SHRI MALLIKARJUN: For
changing the Act, the very concept
of three-languages formula may be
taken into account. The Education
Commission has recommended this
with a view that by the time the stu-
dents come to 10th Class, they must
have known at least three languages.
It is also said that three years are
enough for every student to get ac-
quainted with a iparticular language.
Here, the situation is when they are
at the lesser age, they will have
more grasping capacity. Suppose,
any student passes thc three langua-
ges by 8th Class itself, what necessia-
tes for us to say, Why are you pas-
sing at the 8th Class, you go up to
10th class?” Why si;ould we do? Af-
ter all, the main concept of the three-
languages formula is to make a stu-
dent acquainted with the three langu-
ages and to learn the three languages.

Ultimaely, the higher education
goes on a dicerent way. Till 12th
Class, any student who is desirous of
taking Hindi, there is a provision for
it. In the 9th or 10th Class also, he
can take Hindi or any other language.
In the 11th and 12th Classes also,

*
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he can take Hindi or any other lan-
guage along with the optionals, There
are 24 languages, prescribed. India
being a linguistic country, we cannot
ignore the feelings of the entire na-
tion as a whole.

o faare /7 : wEz ¥ avem
4t A FIAT AP ATQ ? Ag g
qar g |

ot wferemin : #4T Fear

Arfgy, dw ww@ @O fxar ar
AFIT 1 ATHWAFAT AZ  §

ot fami® ==X : AEwmaT g,
adt FYITAT & 1 9A TR FoA, F
fag anw #ia waraearg ?

Y TN §AET WA
awnifa A, ard o Fr a9 g@ifan
rEre FY € gy ga fw av wrEr
IEM 9T wF |

awiqfe w@W @ ART J A
I3 IAFN I g fear

A TR GWET W 6Ny
¥ T SYF-3/F IO« gl fxar

MR, CHAIRMAN: He has rep-
lied.

ARREST AND RELEASE OF
MEMBER

17.50 hrs.

MR. CHAIRMAN: I have to in-
form the House that the Speaker has
received the following communica-
tions dated 23rd December, 1981
from the Deputy Commissioner of
Police, New Delhi District, New
Delhi, today:—

)

“] have the honuor to inform

you that I have found it my duty

GMGIPMRND—L—2973 LS—11-2-82
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of Member 422

in the exercise of my powcrs that
Chaudhary Multan Singh, Mem-
ber of Lok Sabha who along with
his 22 other party workers volun-
tarily violated prohibitory orders
promulgated under section 144
Cr.P.C. on Raj Path Rafi Marg
crossing at about 2.30 PM. be
arrcsted in case FIR No. 659 dat-
ed 23-12-81 under section 188
IPC, Police Station Parliament
Street, New Delhi. He is being
produced before the area Judicial
Magistrate.”

(i)

“Kindly refer to this office let-
o ter dated 23-12-81, informing you
that Chaudhary Multan Singh,
Member of Lok Sabha, was arres-
ted in case FIR No. 659 dated
23-12-81 under section 188 IPC
Police Station Parliament Street,
New Delhi.

The Member of Parliament, along
with his other party workers was
produced in the Court of Metropoli-
tan Magistrate, Patiala House, New
Delhi, at 15.45 hours. The court
admonished them including the Mem-
ber of Lok Sabha and set them free.”

Now, the House stands adjourned to
meet again tomarrow at 11 AM.

17.51 hrs.

The Lok Sabha then adjourned
till Eleven of the clock on Thursday,
December 24, 1981/ Pausa 3, 1903
(Saka)





